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 The  Lok  Sabha  met  at  Eleven  of
 the  €  lock

 [  भार  SPLAKER  an  the  Chait  ]

 MI  MBERS  SWORK

 SHRI  ASOKA  KUMAR  ५४  (Cal-
 cutta  Northwest)

 SHRE  ERANK  ANTHONY  =  (Nomi-
 nated)

 04  brs

 CALLING  ATTENTION  TO  MATTER
 PUBLIC  IMPORTANCE

 va

 URGINY

 TROCITUS  ON  HARUANS  OF  CHHOL
 KHATU,  RAJASTHAN

 et  az  बिहारी  बाजपेयी  (ग्वालियर)
 प्रत्यक्ष  महोदय,  मैं.  प्रबिलम्बनीथ  लोक  महत्व
 *  निम्नलिखित  विषय  की  बोर  गृह-कार्य  मम्मी

 फा  ध्यान  दिलाता  हु  शौर  प्रार्थना  करता  हूं  कि

 बह  इस  बारे  में  एक  वक्तव्य  दें  ;

 “लाहौर  (राज ध्यान)  |: , अ  में  छोटो  खाट
 के  हरिजनों  पर  किये  गये  ध्रत्याचारों  कौर  उसके

 परिणामस्वरूप  हुई  दो  व्यक्तियों  की  मृत्यु  भोर

 मकानों  के  गिराये  जाने  के  समाचार

 pe  eee  Soe  wo  eee

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 MINISIFR  OF  STATE  DEPIT.  OF
 ELECTRONICS,  DEPTT.  OF  ATOMIC
 ENLRGY  AND  DEPTT.  OF  SCIENCE
 AND  IEC  HNOLOGY  (SHRI  K.C.  PANT):
 Government  have  seen  press  reports  legar-
 ding  the  incidents  in  village  Chhoti  Khatu
 m  district  Nagaut.  According  to  infor-
 mation  Received  from  the  Government
 of  Rajasthan  three  cases  have  been  regis-
 tered  relating  to  the  alleged  imeidents  on
 Yih  and  J2th  March  of  assault,  tobbery,
 unlawfulsestraint  etc,  and  the  alleged  thet
 ofa  buffalo  on  6th  March.  Cases  are
 being  investigated,  according  to  law  by
 the  State  CID)  =  According  to  investiga-
 tions  held  the  infant,  alleged  to  have  been
 killed  in  the  incidents,  3  alive)  The  Chief
 Minister  accompanied  by  some  some  other
 Ministers  and  members  of  the  Rajasthan
 Legislative  Assembly  belonging  to  oprosi-
 tun  parties  yisited  the  village  on  23rd
 Match,  I97I  to  restore  confidence  among
 the  wenker  sections  of  the  community,

 श्री  झील  बिहारी  वाजपेयी.  प्रत्यक्ष

 महोदय,  मुझे  गृह  स़्थानीय  में  राज्य  मर्जी  का

 वक्तव्य  सुनकर  बड़ा  शआएचये  तथा  खेद  हुआ  1

 मेरी  यह  सभी  में  नहीं  प्राता  कि  यह  वक्‍तव्य

 सदन  के  सामने  तथ्यों  को  लाते  के  लिए  रखा

 गया  है  या  तथ्यों  को  छिपा  के  लिए  रखा  गया

 है।  भाप  मगर  हमारा  प्लान-प्रकाश  सूचना
 देखें  तो  उसमें  हमने  कहा  है  कि  समाचारपत्रों

 में  प्रकाशित  खबरों  के  प्र मु भार  दो  व्यक्ति  मारे

 गए  और  मकान  किराये  गंगे ।  राज्य  मन्त्री

 महोदय  कहते  हैं  कि  एक  लड़के  के  बारे  मे  जो

 मरने  की  खबर  थी  बहू  गलत  है।  क्या  द्रश्षका

 धर्य  यह  है  कि  दूसरे  आदमी  के  मरने  के  बारे  मे

 जो  ख़बर  है  वहु  सच  है  ?  शौर  भ्रमर  सच  है  सो
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 [श्री  वल  बिहारी  बाजपेयी  ]

 यह  सात  वक्तव्य  में  स्पष्ट  शब्दों  में  क्यों  नहीं

 मानी  गई  ?  दूसरी  बात  बहु  है  कि  मकानों  के

 गिराये  जाने  के  बारे  में  यह  वक्तव्य  सर्वधा  मौन

 है  ।  क्या  राज्य  मंत्री  महोदय  का  कहना  यह  है

 कि  वहाँ  कोई  मकान  नहीं  गिराये  गए  ?  उन्होंने

 प्रेस  रिपोर्ट्स  देवी  होंगी  मैं  कुछ  प्रैस  रिपोर्ट

 सदन  के  मामले  रखता  चाहता  हूँ

 जिनके  आधार  पर  कि  मैंने  गए  सूचना  प्रस्तुत  की

 है  1  राज्य  पत्नी  महोदय  ने  अपने  वक्तव्य  में

 कढ़ा  कि  मुख्य  मस्ती  बहा  गाएं ।  उसके  साथ

 विरोधी  दलो  के  नेता  भी  ते  पत्रकार  भी  थे।

 पत्रकारों  ने  विश  >  कि  गांव  में  मप्र  और  क्लार्क

 का  वातारण  था  ।  लोग  चुका।  बन्द  करके,  घर

 के  दरवाजे  बरगद  करके  बैठे  थे  ।  कोई  सही  बात

 बहने  के  लित  मेयर  नहीं  था।  लेकिन  टाइम्स

 साफ  इंडिया  के  कमिस्याउंड  ते  लिया  है  कि  जो

 पांच  रने  आयत  हो  कर  जयपुर  के  प्रस् पताल  में

 थाई  हैं  मम  झूठ  पता  लगा  कि  9  मार्च  को

 झोर  i2  मार्च  को  दस  गांव  में  नया  हुमा ?  एक

 महिला  के  अनुसार  स्थिति  का  विवरण  हद

 प्रकार  है,  मैं  ड्राप  की  ग्र गुम ति  में  :ख  रिपोर्ट  को

 उद्भूत  करता  बहता  है  :

 “Thirty  year  old  Piph,  mother  of  five
 children  said,  Land  three  others  were
 dragged  out  of  our  houses  on  the  evening
 of  March  9  and  besten  up  mercilessly.
 Afterwards  some  seople  brought  to  the
 spot  Jarhaw.liwho  was  carrying  her  six
 day  old  child  in  her  arms.  She  too  was
 balabouted,,,Another  woman  also  called
 Pipli  was  beaten  up  and  kicked,  Her  plea
 that  she  was  in  an  advanced  stage  of  preg-
 naney  fell  on  deaf  ears,  She  gave  birth
 toa  child  piematurely  the  same  night,
 Ummeda,  a  chamar,  was  also  alleged  to
 have  been  besten  up  and  released  only
 after  someone  had  paid  600  to  the  Pradhan,
 Unimeda  bas  since  bean  missing,”

 मैं  मस्ती  महोदय  से  पूछना  चाहता  हूं  कि

 क्यां  इस  सम्बन्ध  में  प्रकाशित  सारी  प्रेस  रिपोर्ट्स
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 को  उन्होने  पढ़ा  है  ?  प्यार  पढ़ा  है  तो  उसका

 वक्तव्य  सारे  तथ्यों  पर  प्रकाशा  क्यों  नहीं  डालता  ?

 हम  यह  भी  जानता  चाहते  हैं  कि  यह  न्दनायें
 क्यों  हुई  ?  बढ़ा  दावा  किया  जाबा  है  कि  इस
 अध्याय धि  चुनाव  में  एक  लोकतांत्रिक  कांति  हो
 रही  है।  क्या  लोकतांत्रिक  क्रान्ति  का  यह  घिनौना

 स्वरूप  है  जो  राजस्थान  में  दिखाई  दिया  ?

 एक  मान मोय  सदस्य  :  वापस  में  झगड़ा
 था।

 श्री  अटल  बिहारी  वाजपेयी:  आपस  में

 झगड़ा  हो  तब  भी  किसी  को  झ्र ौर तों  को  जंजीर
 से  बाँध  कर  घसीटने  नकी  टना नत  नहीं  दौ  जा
 सकती  ।  आपस  में  भगवा  होने  पर  भो  किसी
 70  सात  के  बुद  को  समान  की  छत  पर  लगी

 हुई  दिनो  के  पकड़े  चला  कर  मारते  की  इजाज़त
 नहीं  दी  जा  सकती  और  मैं  पूछता  चहता  हूं  कि
 जिस  डोडवाडा  ग्राम  के  प्रधान  के  खिलाफ  आरोप

 है  उस  प्रधान  को  कभी  तक  गिरफ्तार  क्‍यों  नहीं
 किया  गया  ?  क्या  राजस्थान  की  सरकार  ने  इस
 रतिबन्ध  में  भी  कुछ  लिखा  है?  केवल  इतना
 ही  कहना  पर्याप्त  नहीं  है  कि  पुलिस  में  मामले
 जज  किए  गए  |

 एक  भैंस  की  होते  का  मामला  दर्ज  क्रिया
 गया  1  फिन यह  बात  साफ-साक  कटी  जा  रहो
 है  कि  इतने  हरिजनों  से  इतला  बदना  लिया  जा
 रह  है  te  पहने  स्वस्थ  पार्टी  के  उम्मीदवार
 को  बोट  देने  का  फैसला  किया  था"  व्यक्त)"
 गध्पक्ष  महोदय,  जवाब  देने  के  लिए  मन्त्री

 महोदय  मौजूद  हैं।  बह  तो  जाँच  से  ही  पता  लग
 सकेगा  कि  यह  लोमहर्षक  कांड  हरिजनों  के  साथ

 वहाँ  पर  करों  हुआ  ?  करो  हरिजनों  को  इस
 भयानक  कोड  का  शिकार  बनाया  गया  ?  यह
 मात  भो  लिया  जाये  कि  एक  भैस  को  खोरी  का
 मामला  था  तो  क्या  किसी  को  इसके  लिए  कान
 हाथ  में  लेने

 को  इजाजत  दो  जा  शक्ती  है?
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 eat  कोई  इसके  लिए  घरों  को  गिरा  सकता  है,

 महिलाओं  के  जेवर  छीन  सकता  है,  लोगों  को

 मार-मार  कर  उनके  घरों  से  धकेल  सकता  है?

 इसके  लिए  अ्रदालती  जांच  का  प्रदेश  क्यों  नहीं
 दिया  गया  ?  शर  मैं  यह  जानता  चाहता  हूं  बया

 केन्द्रीय  प्रकर  राजस्थान  सरकार  को  यह  सलाह
 देने  के  लिए  तैयार  हैं  कि  सारे  मामले  की

 प्रदा लती  जांच  की  जाये  शौर  जांच  के  पहले

 सारे  सबूतों  को  नष्ट  न  कर  दिया  जाये,  लोग

 निर्भय  होकर  गवाही  दे  सके  १  रोके  लिए  डी ंड बाड़ा

 ग्राम  पंचायत  के  प्रधान  को  तुरन्त  गिरफ्तार

 किया  जाये  ब्रोकर  सारे  मामले  को  श्रदांजली  आंच

 की  जाये  ?

 श्री  कृष्ण  चन्द्र  पंत  :  श्रच्यनन  जी,  माननीय

 वाजपेयी  जी  ने  समाचार-पत्रों  का  उल्लेख  किया  t

 उसमें  से  बताया  कि  इस  इस्सीडेंट  के  बारे  में  उसमें

 क्या-क्या  लिखा  गया  है।  मैने  भ्र पने  स्टेटमेंट  में

 राजस्थान  गर्वनमेंट  ने  जो  रिपोर्द  भेजी  है,
 उतना  ही  बताया  है।  5होंने  पूछा  कि  मकान

 गिराये  गए  या  नहीं  ?  जो  मेरे  पास  रिपोर्ट  है
 उसके  अनुसार  कुछ  मकान  गिराये  पाये  गए  ।

 श्री  झील  बिहारी  वाजपेयी  !  यह  प्रा पने

 कहा  नहीं  वक्तव्य  में  ।

 भी  कृष्ण  चल  पंत  :  मैं  कह  तो  रहा  हूं
 6  मकान  गिराये  पाए  गए।

 Six  houses  were  found  destroyed  on
 the  spot,

 दूसरी  बात  उन्होंने  यह  पूछी  कि  दो

 आदमियों  के  मारे  जाते  की  सुचना  थी प्र सवारों

 में--भोर  उसके  काल-एलेक्शन  नोटिस  में भी

 इसका  जिक्र  है।  मैंने  इस्फेम्ट:  का  जिक्र  किया  हैं,

 यूके  का  जिक्र  महीं  किया  है।  इसमें  छिपाने  को

 बात  नहीं  है,  हि.  ्रहुतियातन  ... $  1.1 द  जि  नहीं

 CHAITRA  $,  893  (SAKA)  Harijans  in  Rajasthan  (C.A.)  6

 किया,  क्योंकि  उसकी  जांच  बल  रही  है।  वैसे

 राजस्थान  गवर्नमेंट  की  तरफ  से  ो  रिपोर्ट  भाई

 है,  उसमें  उन्होंने  यह  बताया  है  कि  यह  बुढ़ा  जो

 मरा  है,  वह  नेचुरल-काग़ज़  से  मरा  है,  मारा

 नहीं  गया  है।  मैंने  इरादतन  इसको  स्टेटमेंट  मैं

 से  निकाल  दिया  था,  क्योंकि  इसकी  जांच  चल

 रही  है,  इस  लिए  इसमें  छिपाने  की  कोई  बात

 नहीं  थी  ।

 श्राप  ने  कुछ  औरतों  का  जिक्र  किया  जो  ब्रश-

 पताल  में  इस  वक्त  दाखिल  हैं  सी०  आईडी  ०

 झा फि सज  ने,  जिनमें  एड् री जवल  एस०  पी०  शौर

 इयूटी  सुर्पासटेहेट  साफ  पुलिस  शामिल  है,

 उन्होंने  इसको  जाँच  की  है,  उन  औरतों  से  बात-

 चीत  की  है  भौर  उनसे  बातचीत  करने  के  बाद  ही
 वे  गाँव  में  गए  शरीर  ह”: द  वहां  जांच  कर  रहे  हैं

 जहां  तक  इन  घटनाधों  का  सम्बन्ध  है,  ये

 निन्दनीय  घटनाएं  हैं  प्ौर मैं  समझता  हूं  कि

 सदन  के  हर  सदस्य  को  इस  तरह  की  चढ़वाये

 निन्दनीय  लगती  हैं  प्रौढ़  लगेंगी  ।  इसमें  जो  भी

 दोषी  पाये  जायेंगे  उनके  खिलाफ  उचित  कार्यवाही
 की  जायगी  1  मुख्य  स्त्री  जी  ने  भी  यही  वक्‍तव्य

 वहाँ  दिया  है  कि  जो  भी  दोषी  पाये  जायेंगे  इनके

 खिलाफ  उचित  कार्यवाही  की  जायेगी  भ्रोर

 दण्डित  किया  जायेगा  !

 जहां  तक  इन  कारणों  का  प्रश्न  है,  झ्र्भी

 माननीय  सदस्य  ने  कहा  है  कि  स्वतन्त्र  पार्टी

 को  बोल  दिया,  इसलिए  यह  हादसा  हुआ,  लेकिन

 किसी  ने  कहा  है  कि  आपको  झगड़ा  है--दो

 सिन  दवात  सामने  झाई  हैं,  इसलिये  जाँच  चल

 रही  है,  जब  तक  जाँच  पूरी  न  हो,  हैं  कुछ  कह

 नहीं  सकता  ।

 जहां  तक  जांच  का  प्रथम  हैं  कि  किस  तरह

 पे  इस  मामले  की  जांच  को  जागे,  यह  राज्य
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 [ot  कृष्ण  चन्द्र  पंत ]

 सरकार  का  मामला  है  भर  वे  इसमें  कदम  उठा

 रहे  हैं  और  राज्य  सरकार  ही  इसको  बागे

 चलायेगी  |

 श्री  झल  विहारी  वाजपेयी  :  प्रत्यक्ष

 महिला,  मैंने  पूछा  था  कि  केन्द्र  सरकार  राज्य

 सरकार  को  परामशे  दे  कि  इस  मामले  को

 अदालती  जांच  ही  |  प्रश्न  केबल  राज्य  का  नहीं

 है,  हरिजन  कल्याण  के  लिए  केन्द्र  सरकार

 प्रत्यक्ष  रूप  से  जिम्मेदार  है  प्रौढ़  उसको  प्राधिकार

 है  कि  राज्य  सरकार  वो  सलाह  दे  कि  सारे

 मामले  की  अदालती  जाँच  होनो  चाहिए

 SHR}  PILOO  MOD!  (Godhra)  Appa-
 rently,  the  entire  mischief  in  Chhoti  Khatu
 occured  because  the  Bauris  who  belong  to
 the  Scheduled  Castes  had  the  temerity  to
 yote  according  to  their  choice  for  Mr.
 Somani  of  the  Swatantra  party.  I  can
 wmagine  that  it  must  have  been  particularly
 galltng  to  Members  of  the  ruling  party
 who  have  styled  themselves  ४५  the  cha-
 mpions  of  the  downtrodden  |  tut  alse
 have  been  upset(iog  to  Mir,  Sukhadia,  the
 Chief  Minister  of  Rajasthan,  Mrs.  Gandht’s
 yahant  knight  in  shining  armour,  im  her
 tight  against  poverty  it  must  have  appa-
 Hed  Mr.  Mathuradas  Mathur,  the  Finance
 Minister  of  Rayasthan,  to  find  that  simple
 folk  of  Scheduled  Castes  would  prefer  the
 Swatantra  party  tu  that  led  by  Mr.  Jagjivan
 Ram  yesterday,  Mr.  Sanjivayya  today  and
 God  knows  who  tomorrow.  But  it  must
 have  been  totally  unnerving  to  Mr,  Chaina
 Ram,  the  villain  of  that  area,  the  Pradhan
 of  Deedwana  panchayat,  the  paragon  of
 virtues  who  has  dozens  of  cases  pending
 against  him.  Not  one  case  being  pursued  to
 its  logecal  cunclusion,  because  of  Mr.Chaina
 Ram’s  intimate  connection  with  the  Finance
 Minister,  Mr.  Mathur.  The  Rajasthan
 Government  having  shirked  the  Adjourn-
 ment  Motion  in  the  Vidhan  Sabha  and
 haying  turned  down  a  request  to  entrust
 ine  investigation  to  the  CBI,  Mr.  Sukhadia
 the  Chief  Minister,  gallantly  agreed  to
 visit  the  area  in  the  company  of  Mr.
 Matburadas  Mathur,  the  Finance  Misister

 ms  “aad  Year  te  gd  os  gy
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 and  Mr.  Devpura,  the  State  Minister  for
 Home  Affairs,  along  with  the  Opposition
 members.

 It  is  interesuung  to  note  what  Mr.
 T.  N.  Kaul  of  the  Times  of  India  has  to
 say  in  its  issue  of  March  24,  He  says
 that  if  the  purpose  of  Mr  Sukbadia's  visit
 was  to  restore  confidence  amongst  the
 terror-sticken  people,  the  trip  was  apparen-
 tly  afailure  as  Me  Chaina  Ram  _  formed
 patt  of  the  Chief  Minister’s  party.

 He  was  seen  by  some  peuple  being
 patronised  in  the  Chief  Minister's  party
 हम  further  reported  in  the  Times  of
 India  of  March  the  25th,  that  the  Chief
 Minister  on  having  completed  bis  inves-
 tigation,  proceeded  (0  Deedwana  to  have
 lunch  with  the  very  sane  Mr  Chaina  Ram,
 who  i  reported  to  have  descended  on
 Chhoti  Khatu  village  with  50  ६0  60  per-
 sons  of  his  own  kind  on  March,  the  9th,
 to  beat  up  women,  take  away  ther  orna-
 ments  and  cash  on  the  trumped  up  chaige
 of  a  stolen  buifslo  and  again  came  back  on
 March  12th,  ty  demolish  a  number  of
 houses  belonging  to  these  FHlarijan  famt-
 tres

 I  have  heie  photographs  of  the  dam.
 age  that  has  been  done  to  the  houses  of  the
 Harjians  in  this  village.  With  your  per-
 mission,  I]  would  like  to  Jay  them  on  the
 Table

 SHRI  K.  DEO  (Katahandi):  He
 should  be  alloWed  to  lay  it  on  the  Table.

 SHRI  PLLOO  MODY:  I  bad  written  to  you
 in  this  connection  and  I  have  not  heard
 from  you.  Apparently,  you  are  not  interes.
 ted  that  the  House  and  the  country  should
 see  the  conditions  of  the  people  there.  I
 have  also  hete  a  tape-recording  of  the
 evidence  given  by  tha  women  who  were
 sO  severely  and  brutally  beaten  up,  घी
 yout  permission,  |  would  like  to  play  it.
 If  I  do  not  Save  four  permission,  |
 would  not  play  it.  The  level  of

 Tinea)
 fam  2

 ्
 सह  +  हम yu  4  Ca  as  ६
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 violence  am  Nagaur  constituency  during
 the  election  was  Quite  unbelievable
 20  jeeps  belonging  to  the  Swatantra
 candidate  Mr.  Somant,  were  damaged  or
 burnt  About  की  workers  are  still  hospi-
 talised  They  were  even  refused  regrstra-
 tion  in  Government  hospitals  and  they  had
 i0  be  taken  to  private  nursing  homes
 Mr.  Soman:  wrote  to  the  Chief  Election
 COmmissener  as  early  8५  January  I5th,
 Warning  him  against  the  reign  of  tairor
 and  the  open  incitement  to  violence
 advocated  by  his  opponents,  in  addition  to
 Jodging  50  complaints  with  the  police,
 with  the  Collector,  with  the  officials  of
 the  State  Government,  with  Chief  Minister
 ind  6060  ministers,  with  the  State
 Election  Commission,  with  the  Chief
 Election  Commissioner  and  the  Prime
 Minister  herself  None  of  these  brought
 {torward  even  a  reply  except  mere
 evelostyled  achuowledgments

 in  view  of  all  that  has  been  suid  and
 published  regarding  the  incident,  which
 without  any  shadow  of  doubt  is  intimatly
 connected  with  the  election  and  even
 otherwise,  I  would  hketo  know  whether
 the  Government  of  India  will  accept  the
 responsibility  Of  investigating  the  matte:
 and  conduct  a  full  enduiuy  in  to  the  Causes
 of  incidents  which  have  led  to  this  crimi-
 nal  episude  and  this  reign  of  terror

 |  would  also  like  to  know  from  Govet-
 ninent  what  machinery  it  «ill  employ  to
 investigate  this  matter,  in  view  of  the  fact
 that  Mr.  Chainn  Ram  enjoys  the  patronage
 of  the  Finance  Minister,  Mc  Mathur,  who
 enjoys  the  patronage  of  the  Chief  Minister,
 Mr  Sukhadia,  who  enjoys  the  pationage
 of  Mrs  Indira  Gandhi,  who  we  are  told
 has  only  tecently  recelved  &  massive  ver-
 dict  from  the  people,

 SHRIK  (©.  PANT  My  hon.  fiiend  has
 made  certain  insinuations  against  persons
 who  are  not  here  to  defend  themselses,
 I  can  only  go  by  the  facts  before  me,
 which  show  that  when  thie  matter  came  up
 before  the  Lagisiative  Assembly  on  tbe
 22nd  March,  the  Chief  Minister  and  Mr
 Mathur,  both  of  whom  were  mentioned  by

 CHAITRA  5,  892  (SAKA)  Harijans  in  Rajasthan  (C.A.)  t0

 M:  Mody,  showed  their  concern  from  this
 particular  prublem  and  this  incident  by
 visiting  the  village  on  the  3rd.

 SHRI  PILOO  MODY
 pany  of?

 In  the  com

 SHRI  K  ¢  PANT  Inthe  company  oi
 the  leader  of  the  Jan  Sangh.,,

 SHRI  PILOO  MODY  *  And  Mr
 Chaina  Ram

 SHRI  &K  ६  PANT.  see  and  SSP  and
 «Pi  three  parties

 SHRI  PILOO  MODY  In  addition
 to  Mr  Chaina  Rim  _  oe  (interruptions)

 MR  SPLAKER  Please  do  not
 roterrupt  him  when  he  ts  replying,

 SHRIK  €  PANF*  1  was  merely
 mentioning  the  fact  that  the  Chief  Minis.
 ter  responded  very  quickly  when  the  matter
 “is  bought  to  his  notice  in  the  Assembly
 and  both  he  and  Shri  Mathur,  along  with
 the  opposition  leaders,  vistted  the  village
 the  very  next  day  This  shows  quick
 reponse  to  the  situation  and  not  any  indiff-
 erence  toi  Jhatis  all  that  |  wishto
 raimt  out

 Then  thete  was  a  reference  to  a
 Lusch  given  by  a  gentleman,  which  was
 raised  clsewhere  also.  The  Chief  Minis.
 ter  has  clarified  that  the  lunch  was  given
 by  Shri  Mathur

 SHRI  PILOO  MODY:  Where?

 sHRI  K.C.  PANT  7  This  particular
 lunch  you  afe  teferring  to  was  given  by
 Shri  Mathura.

 SHRI  PILOO  MODY.  Where,

 SHRI  K.  C.  PANT
 the  Chief  Minister,

 That,  you  ask
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 SHRI  PILOQO  MODY  :
 you  questions

 We  ure  asking

 SHRI  K.  CG.  PANT.  You  huve  asked
 your  Questions  and  now  7  am  replying.
 Then  he  mentioned  the  fect  that  20
 jeeps  of  Shri  oman)  were  destroyed.  We
 on  this  side  of  the  House  cannot
 imagine  20  jeeps  beirg  engaged  by  a  candi.
 date,

 SHRI  PILGO  MODY:  4  expect  2
 standard  level  of  rep  y  and  cot  cheap
 jibes  fiom  the  Minister.

 MR  SPEAKER:  J  earect  ot  from
 both  sides.

 SHRI  ६,  ६.  PANT:  Then  he  tefer-
 redto  the  fact  that  certain  conplaints
 were  made  to  the  Prime  Minister,  among
 others,  lcannot  say  what  was  done  tw
 the  complaints  received  hy  the  State
 Government  but  we  have  received  complai-
 uts  from  various  parts  of  the  country  with
 fegard  to  intimidation  of  voters.  |  may
 say  that  if  you  look  at  a  from)  purely
 party  point  of  view,  in  this  matter  we  ure
 more  sinned  against  than  sinning.  We
 have  had  to  take  measures  in  various
 States  to  prevent  intimidation  of  the  yoo-

 Fer  sections  of  the  saciety,  but  if  you  go
 by  facts  they  876  more  with  us  than  with
 you.

 SHRI  PILOO  MODY  :
 shioing  example.

 Nagaur  is  a

 SHRI  K.C.  PANT:  All  the  compla-
 ints  that  we  have  received,  we  have
 forwarded  to  the  State  Government  for
 going  Into  them.  I  should  imagine  that
 alorig  with  others  this  too  was  received
 and  forwarded  to  ihe  State  Government.
 As  to  the  investigation  of  this  particular
 incident,  मं.  have  already  said  that  the  State
 Government  is  investigating  into  it,  If

 they  need  our  assistance,  we  shall  certainly
 see  what  we  can  do  about  it,

 MARCH  26,  I97!  Harijans  in  Rajasthan  (C.A.)  i2

 DR.  KARNI  SINGH  (Bikaner)  :  Sir,
 we  in  the  oprosition  are  not  interested  in
 a  post-election  Post  mortem  of  what  has
 happened  in  the  poll.  We  are  spoitsmen
 and  we  bow  to  the  people's  verdict.  But
 in  our  mind  somewhere  there  are  same
 doubts  raised,  particularly  after  seeing
 the  ballot  papers  yesterday,  and  these  ate
 not  only  in  our  minds,  but  these  are
 shaied  by  the  uation  at  large,  and  I  hape
 the  government  will  have  the  courage  to
 clarify  the  rosition  before  the  people.

 |  hase  fought  five  elections  and  !
 come  from  Rajasthan  from  the  same  1117
 us  the  cne  under  discussion  today,  3
 have  seen  elections  fought  in  Rajasthan
 111  Nehri’s  tame,  in  the  time  of  the  late
 Panty,  the  father  of  the  hon.  Munister,
 and  |  realise  that  there  isa  great  change
 that  is  taking  place  allover.  The  post-
 election  scene  is  no  tonger  the  same  as
 it  owas  since  1952,  3957  a  1962,  Tovey
 revenge  has  come  into  play,  Whet  you
 see  in  Chhoti  Khatu  19  just  one  such  indi
 cation  of  how  the  government  sits  back
 and  allows  the  puor  citizens  who  voted
 according  to  their  own  wishes  to  be  victi”
 mised.  9  have  seen  this  victimisation  2.0t
 only  in  Chhoti  Khaw,  IT  have  seen  it  in
 my  Own  constituency,  The  day  my  results
 were  declared  the  people  belonging  to  the
 Congress  Party  there  immediately  started
 theic  witchshunt.  Mr.  Speaker,  I  am  not
 given  to  making  false  statements  and  you
 know  me  for  the  last  twenty  years.  I  will
 say  that  if  this  witch-hunt  is  not  stopped,
 it  ts  gOing  to  be  the  end  of  democracy.
 It  is  not  enough  to  be  returned  to  this
 House  in  a  very  Sarge  majority  ;  it  is  also
 important  that  this  government,  which
 have  been  given  by  the  people  this  im-
 mense  verdict  in  their  favour  must  come
 and  protect  the  poorer  citizens,  the  poorer
 harijan$  who  have  been  victimised  by  the
 governmental  machinery.

 In  my  constituency,  J  know  that  peo-
 ple  who  are  supposed  to  have  voted  for
 me  have  been  told  that  cases  will  be
 operied  against  them.  I  know  that  in
 certain  cases  where  we  had  our  public
 meetings,  afew  miiscreants  wore  askett  to
 throw  stones,  The  Collector  and  the
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 Police  officers  who  stood  nearby  did  not
 even  raises  fingure  to  protect  the  citizens
 until  the  citizens  took  the  law  into  their
 own  hands  and  dispersed  the  miscreants.
 In  Jodhpur,  the  jeeps  of  Mrs,  Krishna
 Kumari,  a  sitting  Member  of  this  House,
 were  burnt,

 MR.  SPEAKER  :  May  I  request  you
 to  be  relevant  to  the  Call  Attention  ?

 DR.  KARNI  SINGH  :  १४०  civilised
 society  and  the  Government  can  allow
 such  reign  of  terror  to  happen  as  has
 happened  in  Chhoti  Khatu,  There  is  one
 thing  that  is  hecoming  very  evident.  If
 the  Government  fails  to  protect  the  cit.
 ‘ens,  the  time  will  come  when  the  citizens
 must  take  the  law  into  their  own  hands.
 [  hase  seen  that  when  the  Government
 has  failed  to  protect  the  citrvens,  the  cili-
 yens  have  kept  quite  heoause  they  are
 law-abiding.  But  how  long  can  you  except
 them  to  sit’  buck  and  watch  these  atroci:
 ties  waking  pince,  women  beaten  up,  their
 houses  destroyed,  all  in  the  name  of
 democracy,  tam  afraid  this  kind  of  idea
 is  not  going  to  help.

 We  also  know  that  Mr.  Sukbadia  with
 Kis  partisan  auituce  having  been  returned
 to  power  through  the  back-doar,  not  by
 the  verdict  of  the  people  as  Mrs.  Indira
 Gandhi  has  been  returned,  and  those
 people  ara  witerested  on  theis  chairs  and
 that  they  are  incopable  of  giving  people
 the  pratection  following  the  elections,
 {  would,  therefore,  like  to  know  from  the
 lon,  Minister  whether:  the  Central  Govern.
 mans  i  prepared  to  itep  in  any  State
 where  the  Government  in  power  has  started
 ‘vhich-hunting  agninst  the  people.  Secon-
 ‘iy,  3  would  like  to  know  what  compen-
 sation  dq  they  propose  to  pay  {to  these
 70007  Harijans  whuss  homes  have  been
 destroyed,  whose  women  have  been  beaten
 up  and  whose  children  have  been  killed,
 Thirdly,  |  want  to  know  what  protection
 doas  the  Government  of  India  propose  to
 give  to  the  citizens  who  voted  against
 the  Congress  Party,  An  ex-Army  soldier,
 Mr.  Ajit  Singh,  was  the  only  man  who
 Save  protection  to  the  poor  Harijans  and
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 he  gave  it  because  he  was  a  soldier  and
 he  had  the  guts  to  stand  up  against  the
 atrocities  of  the  Government.  May  |
 kpow  whether  this  Government  will  take
 steps  to  see  that  Mr,  Ajit  Singh's  family  is.
 also  given  protection  and  that  no  harm,
 is  done  to  them,

 J  hope  these  questions  will  be  answe-
 red  in  the  way  in  which  the  hon,  Minister’s
 father  would  have  given  so  that  they  can
 satisfy  this  House  and  the  people  at
 large.

 SHRI  K.  CG,  PANT:  My  hon.  friend
 referred  to  the  general  question  of  intimi-
 dation  of  voters.  So  far  as  the  general
 Question  goes,  it  has  receivad  the  attention
 of  the  Chief  Election  Commissioner  even
 earlier  and  afte:  the  mid-term  poll,  he  has
 made  certain  suggestions,  He  had  proro-
 sed  certain  legislative  meusures  also  and
 these  legislative  measures  which  were  to
 have  been  further  considered  by  a  com-
 mittee  of  the  leaders  of  the  Opposition
 parties,  Bui  after  this  committee  was
 constituted,  the  {ok  Sabha  was  dissolved
 and  this  committee  could  not  consider  the
 mati:  further,  That  is  where  this  matter
 stands.  |  believe,  in  yesterdry’s  meeting  of
 the  leaders  of  the  oppiation  parties  with
 the  Prime  Minister  this  niatter  also
 came  op,

 The  otber  two  specific  mensures  which
 were  taken  during  these  elections  to  guard
 against  the  possibility  of  intimidation
 weie,  firstly,  that  the  number  of  polling
 booths  was  increased  particularly  in  8285
 inhabited  by  Harijans,  etc,  where  intimida-
 tion  could  be  apprehended  and,  secondly,
 the  method  of  counting  was  changed  this
 time,  As  allhon,  Members  know,  this
 time,  the  counting  took  place  on  4  con-
 stituency‘wise  basis.  This  was  to  avoid  the
 possibility  of  voting  trends  in  any  parti-
 cular  booth  being  known.  Therefore,  if  you
 louk  at  the  problem  objectively,  after  thege
 measures,  Bo  006  really  can  get  an  idea  of
 the  trend  of  voting  in  a  particular  booth.
 Voting  is  sacret  and  individual  voting,
 of  course,  it  is  difficult  to  know  otherwise,
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 [Shri  K.C.  Pant]

 but,  even  the  trend  this  time  st  is  difficult
 to  know.  So,  I  wowid  not  be  very  asser-
 tive  in  saying  that  such  and  such  8  village
 or  such  and  such  a  locality  did  vote  for
 fo  and  so  under  these  circumstances,  है | उ
 is  not,,

 DR.  KARNI  SINGH  :  Then  how  did
 you  come  to  the  conclusion  that  the
 Scheduled  Castes  voted  for  you  nm

 SHRI  K.  ©.  PANT  :  |  is  not  an  is-
 olated  belief,  it  isa  fact  in  the  whole
 country.

 SHRIMATI  GAYATRI  DEVI  (Jaipur)
 The  hon.  Minister  does  not  know.
 Reports  from  that  area  say  that  when
 the  women  came  back,  they  were  asked

 किस  को  वोट  दिया  है  ?  उन्होंने  कहां  तारे  को

 दिया  है  t

 That  is  why  he  did  not  get  that  report

 SHRI  K.  ©.  PANT:  J  do  not  expect
 these  women  to  tell  Her  Highness  that
 they  have  not  voted  for  her.,,(/nferrup-
 tions)

 It  is  not  unknown,  Sir,  that  people  in
 her  position  of  life  were  told  one  thing
 and  the  voters  cast  vates  the  other  way,

 SHRIMAT!  GAYATRI  DELVE  +  Lam
 very  Sorry,  Sir,  }  cannot  take  it  from  the
 hon.  Minister.  If  this  is  the  behaviour
 of  the  Government  of  India—this  is  nut
 what  is  expected  of  them—from  the  way
 we  Saw  the  soting  went  (/Arerruptions)
 And  as  far  as  the  women  are  concerned,
 they  are  in  the  hospital  in  Jaipur.  ‘They
 were  going  to  come  here  to-day.  I  wish
 I  had  brought  them  but  J  did  not  expect
 this  sort  of  behaviour  from  the  hon.
 Minister.  Otherwise,  these  women  could
 have  come  here  and  when  he  comes  ow,
 they  would  have  told  him  which  way  they
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 SHRI  R.  K.  SINHA  (Faizabad)  :  Do
 you  recognize  Her  Highness  and  Rajmatas
 inside  the  Lok  Sabha  ?  This  is  what  T  want
 to  know.

 MR,  SPEAKER  :  They  are  not  hon.
 Members.  Then,  what  is  the  harm  if  he
 says,  ‘Her  Highness,  the  hon.  Member  ?  *

 (laterruptions)

 SHRI  K.  A.  PANT  :  Sir,  I  had  no
 mtention  of  hurting  her  feelings.  |  would
 not  have  been  called  upon  to  give  the
 reply  if  she  had  not  intervened.  |  was
 replving  to  another  hon,  Member.

 As  far  as  the  complaints  received,  my
 hon.  friend  asked  mo,  ‘Wil]  the  Govern-
 ment  sit  back  and  do  nothing  when
 complaints  are  tecei.ed,  from  the  State
 Governments  ह  Complamts  are  received
 from  the  State  Governments  where  the
 Congress  Party  is  in  power  and  where
 other  Parties  are  also  in  power,  We  have
 to  be  even-handed  in  our  approach  to  all
 these  Governments.  We  cannot  be  parti-
 san  in  these  matters  and  we  treat  all  com-
 plaints  alike  and  that  ig  what  we  are  doing
 even  now,

 Tam  glad  Dr.  Karni  Singh  mentioned
 the  need  to  protect  pour  Harijins,  This
 is  What  we  are  trying  to  do  in  all  the
 aieas  to  the  extent  possible.  In  Western
 UP,  i  Bihor,  Madhya  Pradesh  and
 other  areas  whete  we  teceived  prior
 intimation  of  —  possible  —  intunidation,
 we  did  take  whatever  steps  (hat  lay  in  our
 power.  We  ate  certainly  interested  that
 voting  ५  free  and  fair  and  that  isthe
 hasis  fur  democratic  functioning.  In
 West  Bengul,  as  the  House  knows,  we
 tooh  varisus  steps.  UL  taink  the  admmr
 suative  machinery  of  this  country  can  be
 congiatulated  for  the  manner  in  which
 these  elections  wore  held,  peacefully  and
 in  an  orderly  manner  and,  by  and  large,
 in  such  an  operation  except  for  a  few
 complaints  here  and  there,  the  electivny
 passed  off,  |  think,  very  Smoothly,

 My  hon,  friend  asked  me  about  giving
 protection  to  thote  who  voted  against
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 the  Congress,  Our  experience  is  that,  by
 and  large,  thove  who  voted  agninst  Cong-
 ress  in  these  elections  ate  capable  Of  tak-
 ing  care  of  themselves.  It  is  those  who
 voied  with  us,  who  are  the  poorest
 sections  of  the  community,  who  need
 Protection.

 DR.  KARNI  SINGH  :  Does  he  mean
 that  the  citizens  should  he  encouraged  to
 take  up  arms  ?  What  a  ridiculous  State-
 mont  ?

 SHRI  PILOO  MODY  :  The  Minister
 ४  beginning  to  over-reach  himself.

 DR.  KARNI  SINGH:  I  think  this  ss
 an  extra-ordinary  statement  that  is  being
 m  ide,

 SHRIMATI  GAYATRI  DEVI  rose.

 SHRI  K.  ©.  PANT  ;  Sir,  ]  am  not
 sniding.,....(/uterruptions)  This  runing
 rommentary  is  not  necessary  because  I  am
 going  to  explain  that  every  citizen  is
 entitled  to  the  protection  of  law,,,(dnfer-
 rt  ptions),  That  ts  why  T  am  telling  you,
 ि  citivens  are  entitled  to  the  protection
 अ  flaw.  Tthink  my  hon  friend  and  Mr.
 Vaypayee  before  him,  emphasized  that  the
 ‘eaker  sections  of  the  community  deserve
 janticular  protection,.,,..(/mterruptions).
 That  is  all  9  say,  In  regard  to  the
 Just  Question  regarding  protection  to  the
 citizen,  It  is  a  State  strbyect——-Law  and
 order  is  a  State  subject.  It  is  for  them
 ५७  Bravide  yrotectiaa.  Sa  fac  ef  we  are
 concetned,  when  we  come  into  the  Picture,
 cs  we  did  in  West  Bongal,  we  do  our  level
 hest  to  provide  eyery  protection  to  the
 citizens  that  we  can,

 SHRI  1  K.  DEO  ;  13  is  a  matter  of
 concerh  that  the  Stalin  era  has  dawned
 this  country  in  order  to  liquidate  all  sorts
 of  opposition.  As  early  os  8th  February
 the  Swatantra  party  in  Rajasthan  brought
 to  notice  of  the  Election  Commission  and
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 the  Government  of  India  that  a  reign  of
 terror  has  been  let  loose  in  that  part  of
 our  country  and  they  wanted  the  CRP  to
 be  deployed  there  so  that  there  could  be
 free  and  fair  election,  but  no  steps  were
 taken  in  that  regard.  On  the  l6th  February,
 when  the  Maharaja  of  Kishangarh  was
 shot  at  and  killed,  the  Prime  Minister
 Suo  motu  came  with  a  statement  for  a
 CBI  investigation  and  it  was  welcome  by
 the  Chief  Minister.  But  3  days  afterwards
 the  i.G.  of  Police  8.8  the  Home  Minister
 of  Rajasthan  Government  came  with  a
 statement  that  there  was  no"  political
 motivation  and  the  culprit  has  been  appre-
 hended,  thereby  to  prejudice  any  CBI
 probe  which  was  contemplated  by  the
 Prime  Minister,

 Now,  coming  to  the  post-election
 period,  it  is  a  matter  of  concern  that
 victimisation  of  this  soit  is  allowed  to
 continue.  I  would  like  to  ksow  cate*
 gorically  from  the  Home  Minister  if  Mr.
 Chand  Ram  who  accused  No.  !  in  this
 case  accompanied  the  Home  Minister  and
 the  Chief  Minister  to  entertain  them  in
 that  particular  village.  And,  secondly
 ३  would  like  to  know  this.  It  is  not  a
 fact  that  even  though  more  than  300
 cases  are  pending  against  Mr.  Chand  Ram
 and  in  this  case  it  has  been  blatantly  pro-
 ved  that  he  is  at  the  root  cause  of  all
 the  troubles,  he  is  being  given  the  mantle
 of  protection  by  no  less  a  person  than  the
 Finance  Minister  and  the  local  MLA,  Mr.
 Mathuradas  Mathur  who  once  happened  to
 be  my  collegue  in  this  House  ?  Taking
 into  consideration  all  these  facts  the
 House  cannot  abdicate  its  responsibility
 to  look  after  the  welfare  of  the  harijans
 especially  under  Act.  338  of  the  Constitu-
 tion.  L  would  like  to  make  a  demand  on  be
 half  of  the  Swatantra  party  and  all  of  us
 from  this  side  tha!  a  categorical  assurance
 should  come  fram  the  Government  that
 there  will  he  a  judicial  probe  into  this
 entire  state  of  affairs  to  be  presided  over
 by  no  less  a  person  than  a  judge  of  the
 Supreme  Court  and  that  all  files  and
 papers  should  be  handed  over.  I  would
 like  to  have  the  reaction  of  the  Govern-
 ment  to  my  suggestions,
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 SHRI  $,  M.  BANERJBE  (Kanpur)  ‘

 And  also  what  happened  in  Morena.
 Villages  have  been  burnt  by  the  Rajmata
 of  Gwalior.

 SHRI  P.K.  DEO  :  Have  an  enquiry
 judical  enquiry,

 SHRI}  PILOO  MODY:  Nota  goonda
 equiry  but  a  judicial  enquiry.

 SHRI  K,  G  PANT:  My  hon,  friend
 hus  again  repeated  what  he  has  said  ear-
 lier,  Certain  complaints  were  referred  to
 the  Government  of  India  and  T  have  al-
 ready  stated  they  were  dealt  arth.  The
 second  roint  he  made  was  whether  a
 rarticular  gentleman  accompanied  —  the
 Chief  Minister.  According  0  press
 reports,  he  did.  But  so  faras  ]  am  con
 cerned,  |  388५6  no  official  information  from
 the  Rajasthan  Government  on  the  point,
 So  far  as  the  question  of  entertaining  the
 Chief  Minister  ts  concerned,  I  have  already
 said  that  Mr.  Mathur  entertained  him.

 SHRI  PILOO  MODY  :  Did  he  get  that
 information  also  from  the  Rajasthan
 Government  or  from  the  press  repart  ?

 SHRE  KR  a,  PARE  f  has.  already
 answercd  the  ast  cusseon  tee  me.

 SHRI  7,  K.  DEO:  What  was  the  ans-
 wer  10  the  last  Question  regarding  judicial
 probe  ?

 SHRI  K.€.  PANT:  L  have  already
 answeted  it.  Shri  Atal  Bihari  Vajpayee
 had  asked  that  Question  already.

 So  far  88  the  root  cause  of  the  trouble
 is  concerned,  a8  I  have  said,  there  are  two
 versions  of  the  incident  and  two  versions
 of  what  the  root  cause  was.  Until  the
 investigations  are  complete,  IT  cannot  say
 which  of  then.  is  correct.

 SHRI  Pp,  K,  DEO:  It  is  not  2  question
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 of  faw  andorder,  है 14  is  a  Question  of  Hari.
 jans  who  have  been  affected  here,  and  it
 is  Our  responsibility  and  the  fesponsibliity
 of  this  house.  Why  are  Government
 abdicating  their  responsibility  to  probe
 into  the  metter  on  behalf  of  the  Govern-
 ment  of  India  and  why  are  they  leaving
 itto  the  Rajasthan  Government  who  are
 a  party  to  it  ?

 MR.  SPEAKER:  Phe  hon.  Member
 may  please  resume  his  seat.  Now,  Shri
 H.  M,  Patel.  The  hon.  Member  is  absent.

 Some  Hon,  Members  rose—~

 श्रेय  महोदय  :  कालिस  भ्र टेशन  नोटिस  के

 समय  जिने  सदस्यों  का  नाम  होता  है  सिर्फ  उस

 को  है  मौका  मिलता  है  सवाल  पूछने  का  ।

 SHRI  KALYANASUNDARAM  (Tiru-
 chirapalli):  I  have  given  notice  of  an
 adjournment  motion...

 MR.  SPEAKER:  When  |  am  standing,
 the  hon,  Member  should  sit  down,

 SHRI  KALYANA\SUNDARAM  :  By
 the  ‘ime  T  could  ris¢,  cou  were  already  on
 your  feys.,.

 MR.  SPEAKER:  The  hon.  Member
 का  kindly  sit  down.  When  |  am  standing,
 he  should  sit  down,

 SHRI  K.  S.  CHAVDA  (Patan)  :  On  a
 point  of  informatinn  from  you,,,

 MR.  SPEAKER  :  An  Hon.  Momber
 has  arrived  Inte  and  he  wants  to  take  his
 oath  now.  He  has  requested  that  he  may
 be  permitted  to  do  so  now,

 SHRI  K.  s.  CHAVDA  :  On  a  point  of
 information  from  you,,,



 it  Re.  Adj.  Motion

 MR,  SPEAKER  :  The  Hon.  Member
 seems  to  be  a  very  active  Member.  Why
 should  he  not  allow  the  hon,  Member  who
 wants  io  take  the  oath  to  do  so  ?

 नन जन  जलन

 MEMBER  SWORN  (Contd.)

 Shri  Naik  Balkrishna  Venkanna
 (Kanara)

 44.42  lus,

 RE  :  GFNERAI  FLECTIONS

 क्रि  ज्ञानेश्वर  प्रसाद  यादव  (कटिहार)  :

 प्रध्यक्ष  महोदय,  कल  सदन  में  जो  रहस्योद्घाटन
 किया  गया  चंडीगढ़  से  शाये  हुए  बैलट  पेपर  के

 बारे  मे,  उस  का  लोक  सभा  में  बहुत  देर  तक

 चर्चा  हुई  थी,  लेकिन  सूचना  भर  प्रसारण

 विभाग  का  जो  शाल  इंडिया  रेडियो  है  उस  के

 हारा  उस  को  पब्लिसिटी  तही  दी  गई  में  चाहता

 हैं  कि  इस  प्रकार  से  सूचना  और  प्रसारण

 विभाग,  .  ,(व्यवधान)

 MR.  SPEAKER  :  The  hon.  Member
 may  resume  his  seat  now.  The  obser-
 vations  made  by  those  hon,  Members  who
 afte  speaking  without  my  permission  will
 not  go  on  record.  Interruptions

 **

 ena  ttn

 ALG  brs,

 RE  :  MOTION  FOR  ADJOURNMENT

 SHRI  KALYANASUNDARAM  (Titu-
 chirapalli)  :  |  had  given  notice  of  an
 adjourdment  motion  regarding  the  tragic
 death  of  two  airlines  officers  at  the  Delhi
 airport,  It  is  not  an  ordinary  accident
 that  has  happened.  I¢  has  happened  in
 the  context  of  the  lock-out,  and,  so,  it  is
 urgent  and  impottant.
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 MR.  SPEAKER  :  No,  I  have  not
 allowed  it.  It  is  just  an  accident.  If  some
 accident  has  happened,  what  has  Govern-
 ment  to  do  with  it  ?

 SHRI  KALYANASUNDARAM  :  It  is
 not  just  an  accident.  There  is  a  lock-out
 in  the  IAC,  and  two  officers  were  used  for
 jobs  for  which  they  were  not  accus-
 tomed.,.....

 MR.  SPEAKER  :  The  hon,
 may  kindly  resume  his  seat...

 Member

 SHRI  KALYANASUNDARAM  :  I!
 know  that.  You  are  standing  just  to  pre-
 vent  me  from  speaking  and  to  make  me
 resume  my  seat,,,

 MR.  SPEAKER:  That  is  one  way  of
 making  a  Member  sit.

 SHRI  INDRAJIT  GUPTA  (Alipore)  :  It
 has  been  customary  in  this  House  that
 when  accidents  of  this  nature  take  place,
 at  least  the  hon.  Minister  just  comes
 forward  Suwo  motu  to  make  a  statement,  I
 hope  you  will  direct  the  hon.  Minister  to
 make  a  statement...

 MR.  SPEAKER  :  I  hope  he  will,

 SHRI  INDRA}JIT  GUPTA  :  As  my
 colleague  has  pointed  out,  it  has  taken
 pluce  in  the  context  of  a  lock-out  where
 officers  were  being  made  to  do  work  fo:
 which  they  were  not  normally  accustomed,

 We  should  know  the  facts.

 MR,  SPEAKER  :  He  is  correet.  l,only
 suid  it  is  not  a  matter  for  an  adjournment
 motion,  But  if  (he  Ministel  comes  out
 with  a  statement,  that  would  be  in  order.
 I  welcome  it,

 SHRI  P.  K.  DEO  :  I  bad  given  notice
 ad

 «ane
 **Not  tecnuded,

 Toca
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 MR,  SPEAKER  :  No.  I  have  not  per-
 mitted  him.  Jt  will  not  go  on  record.

 Ne  hrs,

 PAPERS  LAID  ON  THE  TABLE

 MONOPOLIES  AND  RESTRICTIVE  TRADt
 Practices  (AMENDMENT)  RULES

 THE  MINISTER  OF  COMPANY  AFF-
 AIRS  (SHRI  RAGHUNATHA  REDDY):  |
 beg  to  lay  on  the  Table  a  copy  of  the  Mo-
 nopolies  and  Restrictive  (Trade  Practices)
 (Amendment)  Rules,  97f  (Hindi  and
 English  versions)  published  in  Notifica-
 tion  No.  G.S.R.  92  in  Gazette  of  India
 dated  the  !2th  January,  1971,  uuder  sub-
 section  (3)  of  section  67  of  the  Mono-
 polies  and  Restzictive  Trade  Practices  Act,
 1969.  [Placed  in  Library  See  No.  LT-
 16/71.)

 GOLD  CONTRUL  AMENDMENT
 RULES,  INCOME.TAX  (FIFTH  AMEND-
 MENT)  RULES  WEALTH-TAX  (AMEND.
 MENT)  RULES,  AND  NOTIFICATION
 UNDER  CENTRAL  EXCISES  AND  SALT
 ACT,

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHUKLA)  :  I  beg  to  Jay  on  the
 Table~

 (i)  A  copy  of  the  Gold  Control  (Forms,
 Fees  and  miscellancous  Matters)  Amen-
 dment  Rules,  970  (Hindi  and
 English  versions)  published  in  Noti-
 fication  No,  8.0.  9  in  Gazette  of
 india  dsted  the  2nd  January,  97I,
 vader  sub-section  (3)  of  section  44
 of  the  Gold  (Control)  Act,  1968,
 {Placed  in  Library  See  No,  LT.
 int

 (2)  A  copy  of  income-tax  (Fifth  Amend-
 ment)  Rules,  970  (Hindi  und  English
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 versions)  published  in  Notification
 No.  §.0,  A001  in  Gazette  of  India
 dated  the  l6th  December,  1970,  under
 section  296  of  the  Income-tax  Act,
 96l  together  with  an  explanatory
 Memorandum,  [Placed  in  Library  See
 No,  LT-38{73,]

 ret)  A  copy  of  the  wealth.tax  (Amendment)
 Rules,  1971  (Hindi  and  English  versions)
 published  in  Notitication  No.  $.0.  999
 in  Garvette  af  India  dated  the  Ist
 March,  1971,  under  sub-section  (4)  of
 section  46  of  the  Wealth  Tax  Act
 1957,  (Placed  in  Librury  See  No,
 LT.39/73,]

 (4)  A  copy  each  of  the  following  Now-
 fication  (Hindi  and  English  versions)
 under  section  38  of  the  Central  Exciges
 and  Salt  Act,  1944  :—

 (  The  Central  Fxeise  (Four-
 teenth  Amendment)  Rules,  2970
 published  in  Natification  No.
 G.S.R.  2065  in  Gazette  of  India
 dated  the  26th  December,  £970,

 The  Central  Frese  (First  Amend-
 ment)  Rules,  397]  published  in
 Notification  No,  G.S.R.  63  in
 Garette  of  India  da’ed  the  %h
 January,  1971,  [Placed  in  Libra«
 ry  See  No,  LT-20/11.]

 (ir)

 (5)  &  ०००५  each  of  the  following  Noti-
 fications  (Hindi  and  English  versions)
 under  section  159  of  the  Customs  Act,
 i962  and  section  38  of  the  Central
 Excises  and  Salt  Act,  I944  :~—

 {i}  The  Customs  and  Central  Excise
 Duties  Export  Drawback  (General)
 Highty-second  Amendment  Rules,
 4970,  published  in  Notification
 No,  0.  8,  8,  984  in  Gazette  of
 India  dated  the  Sth  December,
 1970,

 The  Customs  and  Central  Excise (४)
 Duties  Export  Drawback  (General)
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 Eighttbird  Amendment  Rules,
 1970,  published  in  Notification  No
 G.S.R.  2004  in  Gazette  of  india
 dated  the  I2th  December,  1970,

 (sii)  The  Customs  and  Central  58९58
 Duties  Export  Drawback  (General)
 Eighty-fourth  Amendment  Rules,
 I970,  published  in  Nolitication
 No.  G.S.R.  2036  in  Gazette  ot
 India  dated  the  !9th  December,
 1970,

 (iv)  The  Customs  and  Central  Excise
 Duties  Export  Drawhack  (General)
 bighty-filth  Amendment  Rules,
 4970,  pubhshed  in  Notincation
 No.  GS.R  2037  in  Gazette  of
 India  dated  tne  [9th  December,
 1970,

 (४)  The  Customs  and  Central  Lxcise
 Duties  Export  Drawback  (General)
 Eighty.sixth  Amendment  Rules,
 1970,  published  in  Notification
 No.  GS.R.  2038  in  Garyette  of
 India  dated  the  191  December,
 1970,

 (vi)  The  Customs  aud  Central  Excise
 Duties  Export  Drawback  (General
 Eighty-se,enth  Amendment  Rules,
 1970,  published  in  Notification
 No.  G.S.R.  2039  in  Gaveite  of
 india  dated  the  9h  December,
 1970,

 (vii)  G.S.R,  2042  published  in  Gavette
 of  India  dated  the  I9h  December  ,
 970  containing  erratum  to  Noti-
 fication  No,  G.S.R.  I859  dated  the
 3ist  October,  1970,

 {viii}  The  Customs  and  Centrai  Excise
 Duties  Export  Drawback  (General)
 Righty-nigut  Amendmeut  Rules,
 1970,  published  in  Notification
 No,  G.S.R  2066  in  Gazette  of

 pny
 dated  the  26th  December,

 1970,  ,

 {in}  The  Customs  and  Central  Excise
 Duties  Export  Drawback  (General)

 (x)

 (xi)

 Eighty-ninth  Amendment  Rules,
 1970,  published  in  Notification  No,
 GLS.R.  2067  in  Gazette  of  India
 dated  the  26th  December,  1970,

 The  Customs  and  Central  Excise
 Duties  Eaport  Drawback  (General)
 First  Amendment  Rules,  97]  pub-
 lished  in  Notification  No.  G.S.R,
 39  in  Gazette  of  India  dated  the
 2nd  January,  1971,  ‘

 The  Customs  and  Cential  Excise
 Duties  Export  Di  awback  (Genera!)
 Second  Amendment  Rules,  1971
 published  in  Notification  No.
 GSR.  &4  in  Gazette  of  India
 dated  the  With  January,  i97),

 (aii)  The  Customs  and  Central  Excize

 (ain)

 (sav)

 Duties  Export  Drawback  (General)
 Thiud  Amendment  Rules,  1971
 published  in  Notification  No.
 GSR.  85  in  Gazette  of  india
 dated  the  i6th  January,  1971,

 Lhe  Customs  and  Centtal  Excise
 Duties  Export  Drawback  (General)
 Toutth  Amendment  Rules,  1971
 rublished  in  Notification  No.
 G.S.R,  Wb  in  Gazette  of  India
 dated  the  23:d  January,  1971.

 The  Customs  and  Central  Excise
 Duties  Export  Drawback  (General)
 Fifth  Amendment  Rules.  I97!  pub-
 lished  in  notification  No.  G.S.R,
 412,  in  Gazette  of  India  dated  the
 23rd  January,  !97}.

 (xv)  The  Customs  and  Cential  Excise
 Duties  Export  Drawback  (General)
 Sixth  Amendment  Rules,  1971
 published  in  Notification  No.
 G.S.R.  79  in  Gazette  of  India
 dated  the  6th  February,  1971,

 (xvi)  The  Customs  and  Central  Excise
 Duties  Export  Drawback  (General)
 Seventh  Amendment  Rules,  97I,
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 Published  in  Notilicution  No,
 G.S.R.  380  in  Gazette  of  India
 dated  the  6th  February,  2971.

 (xvii)  The  Customs  and  Central  Excise
 Duties  Export  Drawback  (Gene-
 ral)  Eighth  Amendmest  Rules,
 97]  published  in  Notification  No.
 G.S.R,  8]  in  Gazette  of  India
 dated  the  6th  February,  97].

 (xviii)  The  Customs  and  Central  Fxcise
 Duties  Export  Drawback  (General)
 Ninth  Amendment  Rules,  1971,
 published  in  Notification  No.
 G.S.R.  382  in  Gazette  of  India
 dated  the  6th  February,  {97},

 (xix)  The  Customs  and  Central  Fxcise
 Duties  Export  Drawhback  (General)
 Tenth  Amendment  Rules,  97!
 published  in  Notification  No,
 G.S.R.  27  in  Garvetle  of  tndta
 dated  the  33th  February,  I97!.

 (xx)  The  Customs  and  Cential  Excise
 Duties  Export  Draw  back  (General)
 Eleventh  Rules,  973  published  in
 Notification  No.  G.S.R.  278  in
 Gazette  of  India  dated  the  I3th
 February,  972.

 The  Customs  aud  Central  Excise
 Duties  Export  Drawbach  (Gene-
 ral)  Twelfth  Amendment  Rules,
 97]  published  in  Notification  No.
 GSR,  2I9  in  Gazette  of  India
 dated  the  I3th  February,  1971,
 together  with  an  explanatory
 memorandum,

 (xxi)

 The  Customs  and  Central  Excise
 Duties  Export  Diawhback  (Genera})
 Thirteenth  Amendment  Rules,
 97]  published  in  Notification  No,
 G.S.R.  248  in  Gazette  of  Indis
 dated  the  20th  February,  1974.

 (xxii)

 (xxii)  The  Customs  and  Central  Excise
 Daties  Export  Drawback  (General)
 Fourteenth  Amendment  Rules,
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 973  published  in  Notification  No.
 GSR.  249  in  Gazette  of  India
 dated  the  20th  February,  1971,
 {Placed  in  Library  See  No.
 LT.2!73)

 {6)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English
 versions)  under  Section  59  of  the
 {'ustoms  Act,  1962:-—

 (क)  G.S.R.  i935
 Gazette  of  India
 December.  1970,

 published  in
 dated  the  ‘Sth

 (i)  G.S.R  2006  published  ain
 Gazette  of  india  dated  the  I2th
 December,  970  together  with  an
 explanatory  memorandum.

 (iii)  G.S.R.  2७7  published  in  Gi.  ette
 of  India  dated  the  2th  December,
 I970  together  with  an  explanatory
 memorandum.

 (iv)  GSR.  2040  published  in  Gazette
 of  India  dated  the  9]  December,
 t970

 (२)  G.S.R.  42  published  in  Gazette
 of  India  dated  the  ist  January,
 1971  together  with  an  explanatory
 memorandum.

 ya)  G.S.R.  8५  published  in  Gazette  of
 India  dated  the  6th  January,
 i974.

 (il)  G.S.R.  90  published  in  Gazette  of
 India  dated  the  6th  January,  1971
 together  with  an  explanatory
 memorandum.

 (viii)  G.S.R.  oF  published  in  Gazette  of
 India  dated  the  6th  January,
 973  togetber  with  an  explanatory
 memorandum.

 (ix)  GSR,  89  published  in  Gerette
 Of  India  dated.  the  dh  Bebruary,
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 97]  together  with  an  explanatory
 memorandum,

 (x)  G.S.R.  222  published  in  Gazette
 of  India  dated  the  {3th  February,
 97]  together  with  an  explanatory
 memorandum,

 {xi}  $.0.  98  published  in  Gazette  of
 India  dated  the  Ist  January,  97l
 together  with  an  explanatory
 Memorandum.  [Placed  in  Libra-
 ry.  See  No,  LT-22/74]

 (7)  A  copy  each  of  the  following
 Notifications  (Hind:  and  English  ver-
 sons)  issued  under  the  Central  Fxcise
 Roles,  944

 a)  G.S.R.  2005  published  in  Gazette
 of  Indta  dated  the  £2th  December
 970  together  with  an  explanatory
 memorandum

 (i)  GSR,  Wil  published  in  Gazette
 of  Indin  dated  the  {5th  December,
 970  together  with  an  explanatory
 memorandum,

 (ni)  GSR.  20K,  2044  and  2046
 published  an  Gazette  of  India
 dated  the  i7th  December,  970
 together  with  an  explanatory
 memorandyn,

 (iv)  GSR.  2047  and  2048  published
 in  Gacette  of  India  dated  the
 WRth  December,  970  together
 with  an  explanatory  memoran~
 dum,

 (v)  G.S.R.  2063  and  2064  published
 in  Gazette  of  India  dated  the  26th
 December,  970  together  with  an
 explanatory  memorandum.

 (vi)  GSR.  uM  published  in  Gazette  of
 India  dated  the  2nd  January,  1971.
 together  with  an  explanatory
 memorandum,
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 (vii)  G.S.R.  294  published  in  Gazette  of
 India  dated  the  27th  February,  1971
 together  with  an  explanatory
 memorandum.

 (viii)  G.S.R.  295  published  in  Gazette
 of  India  dated  the  27th  February,
 197)  together  with  an  explanatory
 memorandum.  [P/aced  in  Libra-
 ry.  See  No,  LT-23/73]

 ener  My

 Ws,  46  brs,

 MASSAGE  FROM  RAJS  A  SABHA

 SECRETARY:  Sir,  |  have  to  report  the
 following  message  iecetved  from  the  Sec-
 retary  of  Rajyya  Snbha  १

 “In  accotdance  with  the  provisions
 of  rule  111  of  the  Rules  of  procedure
 and  (  onduct  of  Business  in  the  Rajya
 Sabha,  l  am  directed  to  enciuse  a  copy
 of  the  Imports  and  Exports  (Control)
 Amendment  Bill,  97l,  which  has  been
 passed  by  the  Rajya  Sabha  at  its  sitting
 held  on  the  24th  March,  972.7

 IMPORTS  AND  EXPORTS  (CONTROL)
 AMENDMENT  BILL

 AS  PASSED  BY  RAIL  A  SARTTA

 SECRETARY  :  Sir,  |  lay  on  the
 Table  of  the  House  the  Imports  and
 Exports  (Control)  Amendment  Bill,  1971,
 as  passed  by  Rajya  Sabha.

 4.47  brs.

 RESIGNATION  BY  MEMBER

 (SHRI  BUIAGIRAT  HT  GOMANGO)

 MR.  SPEAKER:  |  haveto  inform
 the  House  that  Shri  Bhagirathi  Gomango,
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 [Mr.  Speaker]

 an  elected  member  of  Lok  Sabha  from
 Koraput  constituency  of  Orissa,  has
 resigned  his  seat  in  Lok  Sabba  with  effect
 from  the  25th  March,  1973,

 37.48  bes.

 GENERAL  BUDGET,  97I-72-
 GENERAL  DISCUSSION  AND
 DEMANDS  FOR  GRANTS  ON

 ACCOUNT  (GENERAL),
 597I-72.  Contd.

 MR.  SPEAKER:  The  House  will
 now  take  up  item  6  namely,  further  gere-
 ral  discussion  on  the  Budget  (General)
 for  1974-72  and  tent  7,  namely,  discussion
 and  voting  on  the  Demands  for  Grants  on
 Account  in  respect  of  the  Budget  (Gene-
 ral)  for  972-  72.

 DEMAND  NO.  i--MINISTRY  OF
 DIFENCE

 MR.  SPFAKFR  Motion  moved

 sum  not  excosding  Rs.
 40,  60,  000  be  ranted  to  the  President,
 on  account,  for  cr  tonards  defiaytny
 the  charges  duriug  the  year  ending  un  the
 3ist  day  of  March,  1972,  ॥  respect  of
 ‘Ministry  of  Defence’.”’

 “That  a

 DEMAND  NO,  2-~-DERENCE  SFRVICES
 LFY  FOTIVT-ARMY

 MR  SPEAKER  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.  27),
 25,33,000  be  granted  to  the  President,
 om  account,  for  or  towards  defraying
 charges  during  the  year  ending  on  the  31९
 day  of  March,  1972,  in  respect  of  ‘Defe-

 7  48
 nee  Services,  Efective-Army’.

 DEMAND  NO.  3--DEFENCE  SERVIC  ES
 BPFECTIVE-NAVY

 MR,  SPEAKER  ;  Motion  moved  ;
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 “That  a  sum  not  exceeding  Rs.  19,76,
 33,000  be  granted  to  ihe  President,
 on  account,  for  or  towards  defraying
 the  charges  during  the  year  ending  on  the
 34st  day  of  March,  1972,  in  respect  of
 ‘Defence  Services  Eflective-Navy

 DEMAND  NO,  4--DEFENCE  SERVICES
 EFFECTIVF-AIR  FORCE

 MR.  SPEAKER  Motien  moved  :

 “That  a  sum  not  exceeding  Rs,  81,65,
 00,600  be  granted  to  the  President,  on
 account,  for  or  toward  defraying  the
 charges  duting  the  year  ending  on  the
 3ist  day  of  March,  1972,  का  respect  of

 $  ० ‘Defence  Services  Effective-Air  Force’.

 DEMAND  NO,  5—-DEF  INCE  SERVICE
 NON-FFFECTIVE

 MR,  SPEAKER  Motion  moved

 “That  a  sum  not  exceeding  1. %8  15,76,
 47,  000  be  granted  to  the  President,  on
 account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the  3ist
 day  of  March,  1972,  im  respect  of  “Defence

 os Serviecs  Non-Effective’,”’

 DIMAND  NQ,  6—MINISFRY  OF
 IDUCATION  AND  YOUTH  SERVICFS

 MR.  SPEAKER  Motion  moved  :

 “Thut  a  sun  not  eaceeding  Rs.  4!,
 66,  (00,  be  grunied  to  the  President,  off
 account,  fer  or  tonxards  defraying  the
 charges  during  the  year  ending  on  the
 3lat  day  of  March,  1972,  in  repect  of  ‘Min.
 istey  Of  Aducatston  and  Youth  Services’,”

 DEMAND  NO,  7--RDUCATION

 MR,  SPRAKPR  ;  Motion  moved  ;

 That  a  sum  not  exceeding  Rs.24,39,47,
 OO)  be  granted  to  the  President,  of  acro-
 unt  for  or  towards  defraying  the  charges
 during  the  feat  ending  on  the  3ist  day  of
 March,  ‘1972,  in  respect  of  Education’,”
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 DEMAND  WO,  8—-ARCHAEOLOUY

 MR,  SPEAKER:  Motion  moved

 “That  a  sum  not  exceeding  Rs.  70,62,000
 be  granted  to  the  President,  of  acco.
 unt  for  or  towards  defraying  the
 charges  during  the  year  ending  Gn  the
 3ist  day  of  March,  1972,  in  reepect  ef way
 “Archaeology.

 DEMAND  NO,  9  SURVEY  OF
 INDIA

 MIR.  SPEAKER  :  Motion  moved  ;

 that  a  sum  not  exceeding  Rs.  7,08,84,000
 fe  granted  to  the  President,  4  account,
 tor  or  towards  defisying  the  charges
 daring  the  year  ending  on  the  3ist  day  of
 March,  1972,  im  respect  of  ‘Survey  of
 India

 DEMAND  NO,  0  -OTHER  REV"
 TACE  PAPPNDITURE  OF  THE

 MINISTRY  OF  FDUCATION  AND
 YOUTH  SERVICES

 MR.  SPEAKER  Motion  moved  :

 “That  a  sum  not  caceeding  Rs,  1,62,15,
 00  be  yranied  to  the  President,  on
 iccount,  for  or  towards  defraying  the
 harges  duting  the  year  ending  on  the  3ist

 fay of  Misch,  yn,  7  respect  of  ‘Other
 Revenus  Kxpeaditure  of  the  Ministry  of any Education  and  Youth  Survices’,

 DEMAND  NO,  lt—-EX  TERNAL
 AFTAIRS

 MR.  SPEAKER  :  Motion  moved  :
 .

 “That  a  sum  not  exceeding  Re,  9,38,08,
 000  be  granted  to  the  President,  on
 account,  fer  of  towards  defraying  the
 chatges  during  the  yeat  ending  on  the  3lst
 day  of  March,  1972,  in  respect  of  ‘External
 Affains’,""
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 DEMAND  NO.  2—~OTHER  REVE-
 NUE  EXPENDITURE  OF  THE

 EXTERNAL  AFFAIRS

 MR,  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding
 Rs,  7,32,72,000  be  granted  to  the
 President,  on  account,  for  or  towards
 defraying  the  charges  during  the  year  end-
 ing  on  the  3ist  day  of  March,  1972,  in
 respect  of  “Other  Revenue  Expenditure  of
 the  Ministry  of  External  Affairs’.”’

 DEMAND  NO.  3-—MINISTRY
 OF  FINANCE

 MR.  SPEAKER  ;  Motion  moved  :

 “That  8  sum  ot  —  excesding
 Rs,  6,29,118,000  be  granted  to  the
 President,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  onthe  3ist  day  of  March,  1992,
 in  respect  of  ‘Ministry  of  Finance’.”

 DEMAND  NO.  4—-CUSTOMS

 MR,  SPEAKER  :  Motion  Moved  :

 “That  a  sum  not  exceeding
 Rs,  3,18,00,000  be  granted  to  the
 President,  on  uccaunt,  for  or  towards
 defraying  the  charges  during  the  year
 ending  Gn  the  3ist  day  of  March,  1972,  in
 respect  of  ‘Customs’.”

 DEMAND  NO,  I5-UNION  PXCISE
 DUTIES

 MR,  SPEAKER  :  Motion  Moved:

 “That  a  sum  no.  exceeding  Rs.  6,36,30,000
 be  granted  to  the  President,  on  account

 far  or  towards  deftaying  the  charges
 during  the  year  ending  on  the  3ist  day  of

 March,  1972,  in  respect  of  ‘Union  Excise
 os Datizs’,
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 DEMAND  NO.  !6—-TAXES  ON
 INCOME  INCLUDING  CORPOR.-

 ATION  TAX  ETC.

 ‘

 MR.  SPEAKER  :  Motion  moved  :

 “That  s  sum  not  exceeding  २१.
 6,68,70,0(0  be  granted  to  the  President,
 on  account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the  3ist
 day  of  March,  I972,  in  respect  of
 ‘Taxes  on  Income  including  Corporation

 +  ३१ Tax  etc’.

 DEMAND  NO.  !7--STAMPS

 MR,  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  excesding  Rs.
 1,62,55,000  be  granted  to  the  President,  on
 account,  for  or  towards  defraying  the
 charges  during  the  sear  ending  on  the  3ist
 day  of  March,  1972  in  respect  of
 ‘Stamp’.”

 DEMAND  NO,  I8—AUDIT

 MR,  SPEAKER:  Motion  moved

 “That  a  sum  not  exceeding  Rs,
 10,60,00,009  be  granted  to  the  President,
 on  account,  for  or  towards  defraying
 the  charges  during  the  year  ending  on  the
 3tst  day  of  March  4972,  11) ह  respect  of
 ‘Audits’.”

 DEMAND  NO.  9—CURRENCY  AND
 COINAGE

 MR.  SPEAKER  :  Motion  moved  .

 “That  a  sum  not  exceeding  Rs.
 5,53,40,000  be  granted  \  the  President,
 om  aecoumt,  for  or  towards  defraying
 the  charges  during  the  year  ending  on  the
 3iet  day  of  March,  1972,  in  respect  of

 t+
 ‘Currency  and  Coinage’,
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 DEMAND  NO.  20—MINT

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding
 Rs,  4,52,02,000  be  granted  to  the  President,
 on  account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the  3ist
 day  of  March,  1972,  in  respect  ot
 “M  inv’.

 DEMAND  NO,  24—-KOLAR  GOLD
 MINFS

 MR,  SPEAKER  Mation  moved

 “That  a  sum  not  exceeding
 Rs,  2,71,89,000  be  granted  tu  the  presi-
 dent,  on  account,  for  or  towards
 dzfraying  the  charges  during  the  year
 ending  on  the  3ist  day  of  March  1972,
 है 1: क  respect  of  ‘Kolar  Gold  Mines’  ae

 DEMAND  NO  22--PENSIONS  AND
 OTHER  RETIREMFNT  BPNFFITS

 MR.  SPEAKFR  Motion  moved  :

 “That  a  sum  not  exceeding  कर५,  5,15,
 53,000,  be  granted  ४)  the  President,
 onacconat,  for  or  towards  defraying
 the  churges  during  the  year  ending  on  the
 3ist.  day  of  March,  DR,  in  respect  of
 ‘Pensions  and  Other  Retirement  HKenefits’.””

 DEMAND  NO,  23-—-OPIUM  FACTORIES
 AND  ALKALOID  WORKS

 MR,  SPEAKER  :  Motion  moved  ;

 “That  a  sum  not
 73,0”  be  granted

 exceeding  Rs,  6,i4,
 to  the  President,

 an  account,  for  OF  towards  dofraying
 the  charges  during  the  year  ending  on  the
 3ist  day  of  March  1972,  in  respect  of
 ‘Opium  Factories  and  Atkaloid  Works’,
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 DEMAND  NO.  24—-OTHER  REVENUE
 EXPENDITURE  OF  THE  MINISTRY

 OF  FINANCE

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.  16,37,
 44,000  ba  granted  to  the  President

 on  account  for  ot  towards  defraying
 the  charges  during  the  year  ending  on
 the  3ist  day  of  March,  1972  in  respect  of
 Other  Revenue  Expenditure  of  the  Minis-

 try  of  Finance’.”’

 DEMAND  NO.  25-~GRANTS-IN*AID
 tO  STATE  AND  UNION  TERRITORY

 GOVERNMENTS

 MR.  SPEAKER  ;  Motion  moved  :

 “That  a  sum  wot  exceeding  Rs.
 1,93,47,86,000  be  yranted  to  the  President,

 on  account  for  or  towards  defraying  the
 churges  during  the  year  ending  On  the  3ist
 day  of  March,  1972,  in  respect  of
 ‘Grants-in-aid  in  State  and  Union  Territory
 Governments’,

 DEMAND  NO,  26  MISC  ELLANEOUS
 ADJUSTMENTS  BETWEEN  THE

 CENTRAL  AND  STATE  UNION
 TERRITORY  GOVERNMENTS

 MR,  SPEAKER  :  Motion  moved  :

 “That  8  sum  not  exceeding
 Rs,  18,35,000  be  granted  to  the  Presi.
 dent,  om  account,  for  or  towards
 defraying  the  charges  during  the  fea!
 ending  on  the  3ist  dayof  March,  1972,
 in  respect  of  ‘Miscellaneous  adjustments
 between  the  Central  and  State  and  Union
 Territory  Governments’.”

 DEMAND  NO.  27-—PRE-PARTITION
 PAYMENTS

 MR,  SPRBAKBR  ;  Motion  moved  :

 “That  os  sum  not  exceeding
 Rs.  8000  be  granted  to  the  Presi-
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 dent,  of  account,  for  or  towards
 defruying  the  charges  during  the  year
 ending  on  the  3lst  day  of  March,  1972,  in

 +  99 respect  of  'Pre-partitien  Payments

 DEMAND  NO.  28  MINISTRY  OF
 FOOD,  AGRICULTURE,  COMMUNITY
 DEVELOPMENT  AND  COOPERATION

 MR,  SPEAKER  :  Motion  moved  :

 “That  is  sum  not  exceeding
 Rs,  70,18,000  be  granted  to  the  President,
 on  account,  for  or  towards  defraying
 the  charges  duting  the  year  ending
 Onthe  3ist  day  of  March,  1972,  in
 respect  of  ‘Ministry  of  Food,  Agriculture,
 Community  Development  and
 Cooperation  tay

 DEMAND  NO,  29—-AGRICULTURE

 MR.  SPEAKER  :  Motion  moved:

 “That  a  sum  aot  exceeding
 Rs,  5,52,25,000  be  granted  to  the  President,
 on  account,  for  or  towards  defraying
 the  charges  during  the  year  ending
 on  the  3ist  day  of  March,  1972,  in
 respect  of  “Agriculture’.”

 DEMAND  NO,  30  -  PAYMENTS  TO
 INDIAN  COUNCIL  OF  AGRICULTURAL

 RESEARCH

 MR.  SPEAKER  :  MotsOn  muved  :

 “That  a  sum  not  excecding
 Rs.  6,27,33,000  be  granted  to  the  President
 on  account,  for  or  towards  defraying
 the  charges  during  the  year  ending
 on  the  3ist  day  of  March,  1972,  in  sespect
 of  ‘Payments  to  Indian  Council  of  Agricul
 tural  Research’.”’

 DEMAND  NO.  3)  —  FORESI

 MR.  SPEAKER  :  Motion  moved

 ‘That  a  sum  not  exceeding  Rs,

 67,06,000  6  granted  to  the  President.,
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 on  account  for  or  towards  defraying  the
 charges  during  the  year  endingon  the  3ist
 day  of  March,  1972,  tn  respect  of
 ‘Forest’.”

 DEMAND  NO,  32  OTHER
 REVENUE  EXPENDITURE  OF  THF
 MINISTRY  OF  FOOD,  AGRICULTURE
 COMMUNITY  DILVELOPMRPNT  AND

 ६  OOPERATION

 MR,  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.
 1$,59,12,000  be  granted  to  the  President,
 on  account,  or  or  towards  defraying  the
 charges  during  the  year  ending  on  the  3!.{
 day  of  March,  3972,  0.  respect.  of  “Other
 Revenue,  Expenditure  of  the  Ministry  ot
 Food,  Agriculture,  Community  Develoy
 ment  and  Cooperation’,"’

 DEMAND  NO.  33  MINISTRY  OF
 FOREIGN  TRADE

 MR,  SPLAKER:  Motion  moved:

 “That  a  sum  ot  exceeding  रेप,
 18,87,000  be  granted  to  the  President,
 on  aecount  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the  Jist
 day  of  March,  1972,  in  iespect  of  ‘Ministry yoo of  Foreign  Trade’.

 DEMAND  NO,  34—FOREIGN  TRADL

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding  Ka.
 32,74,  5,000  96  granted  to  the  Presi-
 dent,  Of  account,  for  or  towards  defra-
 ying  the  charges  during  the  year  ending  on
 the  3ist  day  of  March,  1972,  in  respect  of
 ‘Poreiga  Trade’.

 DEMAND  NO.  35  -  OfHER  REVENUE
 EXPENDITURE  OF  THE  MINISTRY

 OF  FOREIGN  TRADE

 MR,  SPEAKER  ;  Motion  moved  :

 “That  a  sum  not  exceeding
 Rs,  2,56,53,000  be  granted  to  the  President,

 MARCH  26,  97]  D.  G  श्र  A,  40

 on  account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the  3ist
 day  of  March,  197,  11  respect  of  "Other
 Revenue  Expenditure  of  the  Ministry  of
 loreign  Trade’."’

 DEMAND  NO  36  -  MINISTRY  OF
 HBRALTH  AND  FAMILY  PLAN.
 NING  AND  WORKS,  HOUSING
 AND  URBAN  DEN  ELOPMENT

 MR.  SPEAKER.  Motion  moved  ¢

 “Tho  8.  sum  onet  exceeding
 Rs  2709400  bs  eanted  to  the  President,
 गा  उतरी,  बीप  oo  fonards  defeayoog  the
 charges  dure  the  sear  ending  0  the
 Bist  day  of  Mail,  1972,  1116  respect  of
 "Miu  istry  रा  Henkh  and  Dandy  Vianning
 und  Woks,  Howard  and  Urhan  Develop. vo ment,

 DEMAND  NO.  Me  MEDICAL  AND
 PUBLIC  HTALTH

 Motron  moved  :

 “(hat  4  Sum  nut  enceading
 1 सल  tt OU  be  granted  to  the  President
 rh  accoudt  fer  or  fowards  defraying
 vhe  charges  dun,  the  teat  ending  on  the
 च,  day  of  March,  9४ 4  ain  respect  of
 ‘Medical  and  Publ  Health’.”

 MR.  SPEAKER

 DEMAND  Nu,  38  -  PUBLIC  WORKS

 MR.  SPFA  KER  :  Motion  moved  :

 “What  oa  sum  not  exceading
 Rs.  15,19,49,000-  be  granted  io  the  Presi-
 dent,  o8  account  for  or  towards  defiay-
 ing  the  charges  during  the  year  ending  on
 the  3ist  day  of  March  1972,  in  respect  of
 ‘Public  Works’,”*

 DEMAND  NO.  39  -  STATIONERY  AND
 PRINTING

 MR,  SPEAKER  :  Motion  moved  :

 “That  «  sum  not  exeveting
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 Ks,  5,28,72,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  ducing  the  year  ending  on
 the  3ist  day  of  March,  1972,  in  respect  of
 ‘Stationery  and  Printing’.”’

 DEMAND  NO.  40--OTHER  REVENUE
 EXPENDITURE  OF  THE  MINISTRY
 OF  HEALTH  AND  PAMILY  PLAN-

 NING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT

 MR.  SPELAKFR  Motion  moved  :

 “That  oa  sum  nut  exceeding
 Rs,  1,09, 90,000  be  granted  to  the  Presi.
 dem,  on  account,  for  or  towards  deftay-
 ing  the  charges  during  the  year  ending  on
 the  3let  day  of  March,  1972,  in  respect  of
 ‘Other  Revenue  Expenditure  of  the  Ministry
 of  Health  and  Family  Planning  and
 Works,  Housing  and  Urban  Development’.”’

 DEMAND  १२०.  4i--MINISTRY  OF
 HOME  AFFAIRS

 MR.  SPEAKER  Motion  moyed  :

 “That  a  sum  not  exceeding
 Rs.  46,02,000  be  granted  to  the  Presi-
 dent,  on  account  for  or  towards  defray.
 ing  the  charges  during  the  year  ending  on
 the  3lst  day  of  March,  1972,  in  respect  of
 "Ministry  of  Home  Affairs’.”

 DEMAND  NO.  42--CABINET

 MR.  SPRAKER:  Motion  moved

 “That  ४  sum  nut  exceeding
 Rs.  28,22,000  be  granted  to  the  President,
 on  account,  for  or  towards  defraying
 the  charges  during  the  year  ending  on  the

 Bist  day  of  March,  1972,  in  respect  of
 Cabinet’.”

 DEMAND  NO.  4$—~DEPARTMENT  OF ‘
 PERSONNEL

 MR.  SPEAKER,  ;  Motion  moved  .

 CHAITRA  5,  893  (SAK A)  DG.  A.  2

 “That  8  Sum  _  not  exceeding
 हरब,  1,39,94,000  be  granted  to  the  Presi.
 dent,  on  account  for  or  towards  defra-
 ying  the  charges  during  the  year  ending  on
 the  3Ist  day  of  March,  1972,  in  ie3pect  of
 ‘Department  of  Personnel’,”’

 DEMAND  NO,  44-—~ADMINISTR  ATION
 OF  JUSTICE

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.  82,000
 be  granted  to  ihe  President,  of  account,
 for  or  towards  defraying  the  charges  during
 the  vear  ending  on  the  3ist  day  of  Jarch,
 i972,  in  respect  of  ‘Administration  of
 Tustice’,”

 DEMAND  NO,  45--POLIC  &

 MR.  SPEAKER  ¢  Motion  80९60  :

 “That  a  sum  not  exceeding
 Rs,  25,48,52,000  be  granted  to  the  Presi-
 dent,  of  account,  for  or  towards  defray-
 ing  the  charge»  during  the  year  ending  on
 the  33st  day  of  March,  1972,  in  respect
 of  ‘Police’.”

 DLMAND  NO,  46--CENSUS

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding
 Rs.  3,62,84,000  be  granted  to  the  President,
 on  account,for  or  towards  defraying
 the  charges  during  the  year  ending  on  the
 3ist  day  of  March,  1972,  in  respect  of
 *Census’.”

 DEMAND  NO,  47-~STATISTICS

 MR,  SPBAKER  :  Motion  moved  ;

 “That  a  sum  sot  snceading
 Rs.  1,46,80,000  be  granted  to  the  President,
 on  account  for  or  towards  defraying  the
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 [Mr.  Speaker]
 charges  during  ihe  sear  ending  on  the  3Ist
 day  of  March,  1972,  ह11 क  respect  of  ‘Satis.
 ties’.

 DEMAND  NO,  48—  PRIVY  PURSES
 AND  ALLOWAN{L  ES  OF

 INDIAN  RULERS

 MR,  SPEAKER  Motion  moved  «

 “That  a  sum  not  exceeding  Ry»,
 88,000  be  gianted  to  the  President,
 on  account  for  or  towards  defraying
 the  charges  during  the  year  ending  on  the

 3$st  day  of  March,  1972,  in  respect  of
 ‘Privy  Parses  and  Allowances  of  {ndtan
 Rulers’.

 DEMAND  NO.  49—-  TERRILORIAL
 AND  POLITICAL  PFNSIONS

 MR.  SPEAKER  .  Motion  moved

 “Thata  sum  not  exceeding  Rs.
 9,43,000  be  granted  to  the  President,
 on  account,  for  ar  tewards  detraying  the
 charges  during  the  year  ending  on  the  3ist
 day  of  March,  1972,  in  respect  of
 ‘Territorial  and  Political  Pensions’  te

 DEMAND  NO.  50-~DELHI

 MR,  SPEAKER  :  Motion  moved

 “That  8  sum  not  exceeding  कर
 19,82,26,000  be  granted  to  the  President  cA
 account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the  3ist
 day  of  March,  1972,  in  respect  of  ‘Nethi’.”

 DEMAND  NO  5I—-C  HANDIGARI!

 MR,  SPEAKER  ;  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.
 2,69,59,000  be  granted  to  the  President,
 on  account,  for  or  towards  defraying
 the  charges  during  the  year  ending  on  the
 398  dey  of  March,  1972,  in  respect  of
 ‘Chandigarh’,”

 MARCH  26,  1971  DG.  A.  4

 DEMAND  NO.  52--ANDAMAN
 AND  NICOBAR  ISLANDS

 MR.  SPEAKER  Motion  moved  :

 “That  a  sam  not  exceeding  Rs.
 3,69,47,000,  be  granted  to  the  President,

 on  account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the  3ist
 day  of  March,  1972,  m  respect  of
 ‘Andaman  and  Nicobar  Islands’."”

 DEMAND  ४७४९)  53  TRIBAL  AREAS

 MR,  SPFAKER  :  Motwn  mused

 “That  ou  sum  not  eaceeding  Rs
 9,38, 18,000  be  gruonted  to  the  President,
 On  account,  ior  or  towards  defraying
 the  charges  Curing  the  year  ending  on  the
 3ist  day  of  March,  1972,  in  respect  of
 ‘Tribal  Area’."'

 DEMAND  NU,  54--DADRA  AND
 NAGAR  HAVELI  AREA

 MR  SPEAKER  Motive  moved

 “That  a  sum  not  exceeding  Rs.
 28,99,000  be  granted  to  the  President,  07
 account,  for  or  tawards  defraying  the
 charges  during  the  year  ending  on  the  3let
 day  of  March,  1972,  ी  respect  of
 ‘Dadra  and  Nagar  Haveli  Area’.”

 DEMAND  NO,  55--LACCADIVE,
 MINICOY  AND  AMINDIV[  ISLANDS

 MR.  SPEAKER  .  Motion  meved  :

 “That  a  sum  now  exceeding  R&S.
 75,000  be  granted  to  the  President,
 on  account,  for  or  towards  defraying
 the  charges  during  the  year  ending
 on  the  3is  dey  of  March,  १2,  io
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 respect  of  ‘Laccadive,  Minicoy  end
 Amindivi  Islands’  ral

 DEMAND  NO.  S6—OTHER  REVENUE
 EXPENDITURE  OF  THE  MINISTRY

 OF  HOME  AFFAIRS

 MR.  SPFAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding
 Rs.  4,31,18,000  be  granted  to  the  President,
 an  account,  for  or  towards  defraying
 the  charges  during  the  year  ending  on  the
 3ist  day  of  March,  1972,  in  respect  of
 ‘Other  Revenue  Expenditure  of  the
 Ministry  of  Home  Affairs’.”

 DEMAND  NO.  —  MINISTRY  OF
 INDUSTRIAL  DEVELOPMENT  AND

 INTERNAL  FRADE

 MR.  SPFAKER  Motion  moved

 ‘That  a  sum  nut  exceeding  Rs.  25,81,000
 ह)  granted  to  the  President,  on  account,
 for  or  tawards  cefraying  the  charges
 during  the  year  ending  on  the  3lst  day  of
 March,  1972,  in  respect  of  ‘Ministry  of
 Industrial  Development  and  =  Internal
 Trade’.’

 DEMAND  NO.  58  INDUSTRIES

 MR.  SPEAKER  Motion  Moved:

 “Theat  ai  sem  not  exceeding
 Ry  1,95,96,000,  be  granted  to  the
 President,  on  account,  for  or  towards
 defraying  the  charges  during  the  year  end-
 ing  On  the  3ist  day  of  March,  1972,  ”
 respect  of  “Industries.”

 DEMAND  NO.  59  SALT

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.  30,12,
 0  be  granted  to  the  President,  on
 account,  for  or  towards  deftaying  the
 charges  during  the  year  ending  on  the  3ist
 day  of  March,  i972,  in  respect  of  ‘Salt’,”

 CHAITRA  5,  893  (SAK A)  D,  G.  A.  4%

 DEMAND  NO,  60--OTHER  REVENUE
 EXPENDITURE  OF  THE  MINISTRY

 OF  INDUSTRIAL  DEVELOPMENT
 AND  INTERNAL  TRADE

 MR,  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs,  5,24,
 82,900  be  granted  to  the  President  on
 account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the  3ist
 day  of  March,  1972,  in  respect  of  ‘Other
 Revenue  Expenditure  of  the  Ministry  of
 Industrial  Development  and  Internal
 Trade’,”’

 DEMAND  NO.  6!--MINISTRY  OF
 INFORMATION  AND.

 BROADCASTING

 MR,  SPEAKER  .  Motion  moved

 ‘That  a  sum  not  exceeding  Rs.  10,79
 000  be  granted  to  the  President,  on
 account,  for  or  towards  defraying  the
 charges  duling  the  yeor  ending  on  the
 3ist  day  of  March,  1972,  in  respect  of

 ‘Ministry  of  Information  and  Broadcasting’,

 DEMAND  १२०,  62--BROADCASTING

 MR,  SPEAKFR  Motion  moved

 ‘That  a  sum  not  exceeding  Rs.  5,48,
 31,000  he  granted  to  the  President,
 on  account,  for  or  towards  defraying  the
 the  charges  during  thr  year  ending  on  the
 3ist  day  of  March,  1972,  in  respect  of
 ‘Brosdcasting’.”

 DBMAND  NOQ,  63-—OTHER  REVENUF
 EXPFNDITURE  OF  THI.  MINISTRY

 OF  INFORMATION  AND
 BROADCASTING

 MR,  SPPAKER  :  Motion  moved:

 “That  a  sum  not  exceeding  R«.

 2,89,19,000  be  granted  to  the  President,
 on  account,  for  or  towards  defraying  the

 charges  during  the  year  ending  On  the  3ist

 day  of  March,  1972,  im  respect  of

 ay



 Expenditizte  of  the.  Ministry
 of  Information  and  Broadcasting’.

 DEMAND  NO.  64--MINISTRY  OF
 IGATION  AND'POWER

 gtaated
 ecount:  for  07  towards,  -defraying

 ithe  ‘charges.  during  the.  gest  ending  on.  the.

 ‘Ministry  of  tsrigation  and  -Power’.”

 DEMAND.  NO.  .65--MULTIPURPOSE
 RIVER  SCHEMES

 “MR.  SPEAKER:  Motion  moved

 az  000".  be  granted  to  the  President  on
 "  IFDOMRE,  for  or  towards  defraying

 86  charges  during  the  year  ending  on  the
 8  6४  of  March,  1972,  in  respect  of
 ‘Multiparpose  River  Schemes’?

 RPENDITURE  OF.  THE  MINISTRY
 OF  IRBIGATION:AND  POWER

 MR.
 7  PEAKER  :  Motion  moved

 granied:  :o°  the
 for.  or  towards  —  defraying

 “That  a  |  dum  not.  ekeesding
 ‘Re!  34,0000  be  “grinted  to  the  President,
 ph  acomaht;  tor  or  towarts:  deteytng  Ri.

 MR.  SPEAKER.:  Motion.  moved.  _
 a

 hat.a,sum.not  exceeding,  Rs,  15,38),  oat
 the  Prasident,om.

 ‘lst:  day  of..Match,  °3972  in  respect  of

 ‘Pat  8  sum-not  exceeding  Rs.  3,I2,

 DEMAND.  NO,  66—-OTHER  REVENUE  -

 Sguin  not  excesding  Rs,  °3,80,89  |
 President,  .on-

 ring:  the  year  ending.  छा  the.
 arch;  4972  io:  respect  of  |  “in

 ,  ‘ Match,  972,  in  respect  of  Q
 Labour,  Employment  and

 GENERAL  MINES.  SAFETY

 MR.  SPEAKER  ;  Motion  moyed

 “That  8°  ‘sum  fot’.  exceeding
 ‘Re,  20,94.000  be  granted  to.  the  President,
 on  Bécount,  for  of  towards  defraying  the  |
 Charges  during  the  year  ending  3ist  day  of
 March,  97I,  in  respect  of  ‘Director

 '  General  Mines  Safety’.”

 DEMAND  NO,  69--LABOUR
 AND  EMPLOYMENT

 _MR.  SPEAKER  ;  Motion  moved  :

 “That.  a  sum  not  exceeding
 “Rs,  8,50,87,000  छ्ह्  granted  to  the  Presi-
 dent,  of  decount,  for.or  towards  defray-
 ing  the  charges  during  the  year  ending
 On  the:  3ist  day  of  March,  1972  in  respect
 of  ‘Labour.  and  employment’.”

 DEMAND  .NO,  70--EXPENDITURE
 ON  DISPLACED  PERSONS

 MR:  SPEAKER  :  Motion  moved:
 re

 OF  LABOUR,  EMPLOYMENT  AND
 REHABILITATION
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 on  account,  toror  towards  defraying
 the  charges  during  the  year  ending
 on  the  3ist  day  of  March,  1972,  in  respect
 of  ‘Other  Revenue  Expenditure  of  the
 Ministry  of  Labour,  Employment  and
 Rehabilitation’.”

 DEMAND  No.  72  -  MINISTRY  OF
 LAW

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  cum  fot  exceeding
 Rs,  34.17,000,  be  granted  to  the  President
 on  account,  for  or  towards  defray.
 ing  the  charges  during  the  year  ending
 the  on  the  3lst  day  of  March,  1972,  in
 respect  of  ‘Ministry  of  Law’.”

 DEMAND  No,  73--OTHER  REVENUE
 EXPENDITURE  OF  THE  MINISTRY

 OF  LAW

 MR,  SPFAKTR  Motion  moved:

 “That  a  sum  not  exceeding
 तक  6.18.000  be  granted  to  the  President,
 on  acconnt  for  or  towards  defraying
 the  charges  dusting  the  year  ending  on  the
 3it  day  of  March,  1972,  in  respect  of
 ‘Other  Revenue  Expenditure  of  the  Mini-
 stry  of  Law’.

 DEMAND  NO,  74  MINISTRY  OF
 PETROLEUM  AND  CHEMICALS

 AND  MINES  AND  METALS

 MR.  SPFAKER  :  Motion  moved

 “Thal  a  sum  not  exceeding  Rs.  2I,24,
 000  be  granted  to  the  President,  on
 account,  for  ear  towards  defraying
 the  chatges  during  the  year  ending  on  the
 3ist  day  of  Match,  1972,  in  respect  of
 ‘Ministry  of  Petroleum  and  Chemicals  and
 Mines  atid  Metals’,”

 DEMAND  NO.  75  »  GEOLOGICAL
 SURVEY

 MR,  SPBAKER  :  Motion  moved
 “That  8  sum  nat  exceeding  Rs.  $,16,00,000°

 be  granted  to  the  President,  on
 account,  far  ar  towards  defraying
 thé  charges  during  the  year  ending  on  the
 Bist  day  of  March,  1912  in  respoct  of
 Geolngical  Survey

 CHAITRA  5,  4893  (SAKA)  D.G.  A.  %

 DEMAND  NO.  76  -  OTHER
 REVENUE  EXPENDITURE
 OF  THE  MINISTRY  OF
 PETROLEUM  AND  CHEMI-
 CALS  AND  MINES  AND

 METALS

 MR,  SPEAKER:  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.  $59.14
 000  be  granted  to  the  President  on
 account,  for  or  towards  defraying
 the  charges  during  the  year  ending  on  the
 3Ist  day  on  March,  1972  in  respect  af
 Other  Revenue  Expenditure  of  the  Minis.

 try  of  Petroleum  and  Chemicals  and  Mines
 and  Metals’.”

 DEMAND  NO.  77  -  MINISTRY
 OF  SHIPPING  AND  TRANSPORT

 MR.  SPEAKER  !  Motion  moved  :

 That  a  sum  not  cxcesding  Rs.  52,96,
 000  be  granted  to  the  President,  on
 account,  for  or  towards  defraying
 the  charges  during  the  year  ending  on  the
 3\st  day  of  March,  1972  in  respect  of
 Ministry  of  Shipping  and  Transport’.

 DEMAND  NO.  78  -  ROADS

 MR.  SPEAKER  Motion  moved  :

 “That  a  sum  not  exceeding  Rs,  8,3,38
 000  be  granted  to  the  President,  on
 account,  for  or  towards  defraying
 the  charges  during  the  year  ending  on  the
 3ist  day  of  March,  1972  in  respect  of
 Roads’.

 DEMAND  NO.  79  -  MERCANTILE
 MARINE

 MR.  SPEAKER  :  Motion  moved  .

 “That  a  sum  not  exceeding  Rs
 2,52,69,000  ह...  granted  to  the  President
 on  account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the  3]st
 day  of  March,  1972,  m  respect  of
 ‘Mencantile  Marine’.”

 DEMAND  NO,  80  ~  LIGHTHOUSES
 AND  LIGHTSHIPS

 MR.  SPEAKER  ;  Motion  moved  !
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 {  Mr.  Speaker  J

 “That  a  sum  not  exceeding  Rs.  46,77,
 900  छ्  granted  to  the  President,  on
 account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the  3lst
 day  of  March,  1972,  in  respect  of  ‘Lightho-
 uses  and  Lightships’.””

 DEMAND  NO,  8!—OTHER  REVENUE
 EXPENDITURE  OF  THE  MINISTRY

 OF  SHIPPING  AND  TRANSPORT

 MR,  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  excesding
 Rs.  2,04,51,000  be  granted  to  the  President,
 on  account,  for  or  towards  defraying
 the  charges  during  the  year  ending  on  the
 3st  day  of  March,  1972,  io  respect  of
 ‘Other  Revenue  Expenditure  of  the
 Ministry  of  Shipping  and  Transport’."°

 DEMAND  NO.  82~-MINISTRY
 OF  STEEL  AND  HEAVY

 ENGINEERING

 MR,  SPEAKER  :  Motion  moved  !

 “That  a  sum  not  exceeding  Rs.  9,14,000
 he  granted  to  the  President,  on  account,
 for  er  towards  defraying  the  charges
 during  the  year  ending  on  the  3ist  day  of
 March,  1972,  in  respect  of  ‘Ministry  of
 Steel  and  Heavy  Engincering’.

 DEMAND  NO.  83—OTHER
 REVENUE  EXPENDITURE  OF

 THE  MINISTRY  OF  STEEL
 AND  HEAVY  ENGINEERING

 M&.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding
 Rs.  24,41,000  06  granted  to  the
 President,  o8  account,  for  or  towards
 defraying  tha  charges  during  the  year  end-
 ing  on  the  3st  day  of  March,  1972,  in
 respect  of  ‘Other  Revenue  Expenditure  of
 the  Ministry of  Steel  and  Heavy  Boginger-
 ing.

 MARCH  26,  1971  B.G.  A,  2

 DEMAND  NO.  84--MINISTRY  OF
 SUPPLY

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.  39,46,
 000  be  granted  to  the  President,  on
 account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the  3ist
 day  of  March,  1972,  in  respect  of  ‘Minis.
 try  of  Supply’.”’

 DEMAND  NO.  85--SUPPLIES
 AND  DISPOSALS

 MR.  SPEAKER  :  Motion  moved  ;

 “That  a  sum  not  exceeding  Rs.  3,57,
 38,000  be

 ron
 to  the  President  on

 account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the
 3lst  day  of  March,  1972,  in  respect  of
 ‘Supplies  and  Disposals’.”

 DEMAND  NO.  86--OTHER
 REVENUE  EXPENDITURE

 OF  THE  MINISTRY  OF
 SUPPLY

 MR,  SPFAKFR  :  Motion  moved  ;

 ‘That  a  sum  not  exceeding  Rs,  15,50
 000  be  granted  to  the  President,  on
 account,  for  or  towards  deftaying  the
 charges  during  the  year  ending  on  the
 3st  day  of  March,  1972,  in  respect  of
 ‘Other  Revenue  Expenditure  of  the  Minis-
 try  of  Supply’.”

 DEMAND  NO,  87—MINISTRY
 OF  TOURISM  AND  CIVIL

 AVIATION

 MR.  SPRAKER  :  Motion  moyed  :

 “That  a  kum  not  exceeding  Rs.  8,65,
 000  be  granted  to  the  President,
 og  account,  for  or  tawards  detreying the  charges  during  the  year  ending  on  the 3ist  day  of  March,  1972,  in  oof
 ‘Ministry  of  Toutism  and  Civil  Aves tion’,"*
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 BEMAND  क्त,  &8~METEOROLOGY

 Mk,  SPRAKER  ;  Motion  moved  ;

 “Phat  a  sum  not  exceeding  Rs.
 1,72,55,000  be  granted  to  the  President,
 on  decount  for  or  towards  defraying
 the  charges  during  the  year  ending  on  the
 3ist  day  of  March,  1972  in  respect  of
 Meteorology’.””

 DEMAND  NO.  89~AVIATION

 MR,  SPEAKER  :  Motion  moved  :

 “Thata  sum  not  exceeding  Rs.
 5,96,06,000  1»...  granted  to  the  President,
 on  account,  f  or  or  towards  defraying  the
 charges  during  the  year  ending  on  the  3ist
 day  of  March,  1972,  im  respect  of
 ‘Aviation’,

 DEMAND  NO.  90—OTHER
 REVENUE  EXPENDITURE
 OF  THER  MINISTRY  OF
 TOURISM  AND  CIviL

 AVIATION

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  tot  exceeding  Rs,
 97,38,000  We  granted  to  the  President  on
 decoant,  for  or  towards  defraying  the
 Ohetges  Guting  the  year  ending  on  the
 3ist  day  of  March,  I972,  io  respect  of
 ‘Other  Revenue  Expenditure  of  the
 Ministry  of  Tourism  and  Civil  Ayiation’.”

 DEMAND  १२७,  9l--DEPARTMENT
 OF  ATOMIC  ENERGY

 MR,  SPEAKER  :  Motion  moved  :

 wine  be  nted  td  the  President,
 découht  for  or  towards  defraying

 thi  chittyds  during  the  year  ending  on  the

 ed
 of  th,  i972,  in  respect  of

 mgtit  of  Atdmic  Eretgy’.”

 sum  tot  exceeding  Rs.

 CHAITRA  5,  4898  (SAKA)  ० क  AL  34

 DEMAND  NO.  92-—OQTHER
 REVENUE  EXPENDITURE
 OF  THE  DEPARTMENT  OF

 ATOMIC  ENERGY

 MR,  SPEAKER  :  Motion  moved  :

 “Theat  a  sum  not  exceeding  Rs
 17.85.70.000  be  granted  to  the  President

 on  account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the  3ist
 day  of  March,  1972,  in  respect  of
 ‘Other  Revenue  Expenditure  of  the
 Department  of  Atomic  Energy’.”

 DEMAND  NO,  93--DEPARTMENT
 OF  COMMUNICATIONS

 MR,  SPEAKER  :  Motion  moved  ;

 “That  8  sum  not  exceeding  Rs
 6,38,000  be  granted  to  the  President,
 on  account,  for  or  towards  defraying
 the  charges  during  the  year  ending  on  the
 38  day  of  March,  1972,  in  respect  of
 ‘Department  of  Communications’.”’

 DEMAND  NO.  94--OVERSEAS
 COMMUNICATIONS  SERVICE

 MR  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs,
 i,58,,000  be  granted  to  the  President,  on
 account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the  3ist
 day  of  March,  1972,  in  respect  of
 ‘Overseas  Communications  Service’.”

 DEMAND  NO.  95—POSTS  AND
 TELEGRAPHS  (WORKING

 EXPENSES)

 MR,  SPEAKER  :  Motion  moved  ;

 “Thata  sum  not  exceeding  Rs
 96.06.76.000  be  granted  to  the  President
 on  account,  for  or  towards  defraying
 the  charges  during  the  year  ending
 on  thé  ist  day  of  Match,  i972,  in

 ream
 ct  of  ‘Postsand  Télegraphs  (Work-

 ing  Expensss)’."
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 DEMAND  NO.  %—~POSTS  AND  MR.  SPEAKER  Motion  moved  ;

 TELEGRAPHS—DIVIDEND
 TO  GENERAL

 REVENUES  ei  ae  we  erin  Ke
 MEER  OTR  NDS  28,08,000  कठ  granted  to  the  President,
 RESERVE  FUNDS  AND  RE-
 PAYMENTS  OF  LOANS
 FROM  GENERAL

 REVENUES

 on  account,  for  or  towards  defraying
 the  charges  during  the  year  ending  on  the
 3ist  day  of  March,  I972,  In  respect  of
 ‘Other  Revenue  Expenditure  of  the
 Department  of  Campary  Affairs’.

 MR,  SPEAKER  :  Motion  moved  «

 DEMAND  NO,  00—-DEPARTMENT
 “That  a  sum  not  exceeding  Rs.  OF  ELECTRONICS

 §,60,46,000  be  granted  (to  the  President,
 on  account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the  MR.  SPFAKER  ;  Motion  moved  :
 3st  day  of  March,  1972,  in  respect
 of  ‘Posts  and  Telegtaphs-—Divident  {to  ic  That  4  sum  एई  exceeding General  Revenues,  Appropriation  to
 Reserve  Funds  and  Repayments  of  Loan,  Rs.  43,94,000  be  granted  to  the  President,
 from  General  Revenues’.  on  account,  fos  or  towards  defraying  the

 charges  during  the  year  ending  on  the  3i6t

 JE
 day  of  Mareh,  WT,  in  respect  of

 DEMAND  NO,  97--U}  HER  'Mepartinent  of  blectronics'.”
 REVENUE  EXPENDITURE
 OF  THE  DEPARTMENT  Of  ;

 COMMUNICATIONS  DEMAND  १२०,  !0!—-DEPARTMLNY
 OF  PARLIAMENTARY  APFAIRS

 MR,  SPFAKER:  Motuon  moved
 MR.  SPEAKER  :  Motion  moved  :

 “That  a  suin  not  exceeding  Rs.
 15,57,000  be  granted  to  the  President,  on  mn
 account,  for  or  towards  defraying  the  That  th  sum  nor  exceeding
 charges  during  the  yeat  ending  on  the  3is,  Ra,  437,000  1 .  granted  to  the  presi-
 day  of  March,  972  in  respect  of  Sent,  an  account,  for  or  towards
 ‘Other  Revenue  Fxpenditure  of  the  Depart  defraying  the  charges  during  the  year
 ment  of  (  ommunications,”  eoding  on  the  3ist  day  of  Masch,  1971,

 in
 respect

 Of  “Departnient  of  Parliamentary
 DEMAND  NO.  98—DEPARTMENT  —Afiairs"

 OF  COMPANY  AFFAIRS

 DEMAND  NO,  (02--DEPARTMENT
 MR,  SPEAKER:  Motion  moved  :  OF  SCIENTIFIC  AND  INDUS-

 TRIAL  RESEARCH
 “That  a  sum  not  exceeding  Rs,  ४

 11,49,000  be  granted  to  the  Preside
 5  ‘

 on  account,  for  or  towards  irr  MR.  SPEAKER  :  Motion  moved  :
 the  charges  during  the  year  ending  on  the
 ‘Sst  day  of  March  1972,  In  respect  of  “That  a  sum  not  exceeding  Rs.  7,40, ‘Department  of  Company  Affairs'."  58,000  be  granted  to  the  President,

 ot  account,  for  or  towards  detraying
 DEMAND  NO,  99~OTHER  the  charges  during  the  year  ending  on  the

 REVENUE  EXPENDITURE  3ist  day  of  Mateh,  1972,  in  tespect  of
 OF  THE  DEPARTMENT  OF  ‘Department  of  Scientific  and  Industrigl

 COMPANY  AFFAIRS  Reseaton.
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 DEMAND  NO.  $03--DEPARTMLNT
 OF  SOCIAL  WELFARE

 MR  SPBAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs,  8,05,
 0७0  be  granted  to  the  President,
 on  account  for  or  towards  defraying
 the  charges  during  the  year  ending  on
 the  3ist  day  of  March,  1972,  ia  respect  of
 “Department  of  Social  Welfare’.””

 DEMAND  NO.  04—-OTHER
 REVENUB  EXPENDITURE
 OF  THE  DEPARTMENT  OF

 SOCIAL  WELFARE

 MR,  SPEAKER  :  Motion  moved  :

 “Thats  a  sum  not  exceeding  Rs.
 1,94,39,000,  be  gtanted  io  the  President,
 on  account  for  or  tawards  defraying  the
 charges  during  the  year  ending  vn  the  3ist
 day  of  March,  1972,  in  respect  of
 ‘Other  Revenue  Expenditure  of  the  Depart.
 ment  of  Social  Welfafe’.”

 DEMAND  NO.  !05--PLANNING
 COMMISSION

 MR.  SPEAKER  Motion  moved  :

 “That  a  sum  not  exceeding
 Ra,  54,10,000  be  granted  to  the  Presi-
 dent,  of  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3's:  dayof  March,  1972,
 in  respect  of  ‘Planning  Commussion’.”

 DEMAND  NO.  06--LOK  SABHA

 MR.  SPEAKER  :  Motion  moved  :

 “Theat  8  suth  not  exceeding
 Rs.  92,62,000  ओछी  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3lst  day  of  March,  1972,  in
 respect  of  ‘Lok  Sabha’.”

 DEMAND  NO.  07  -  RAJYA  SABHA

 MR,  SPEAKER  :  Mation  moved  :

 “That  8  sum  noi  exceeding
 Ra,  37,82,000  be  granted  to  the  President,
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 onaccount,  for  or  towardy  defiuving
 Ue  charges  during  the  year  ending
 onthe  3is  day  of  Mareh  1972,  in
 respect  of  “Rajya  Sabha’,

 DEMAND  NO,  i08~SECRLTARIAL
 OF  THE  VICE  PRESIDENT

 MR.  SPEAKER  :  Motion  moved:

 “That  a  sum  not  exceeding
 Rs,  1,15,000  be  granted  t0  the  President,
 an  account,  for  or  towards  defraying
 the  charges  during  the  year  ending
 00  the  3ist  day  of  March,  1972,  id
 respect  of  ‘Secretariat  of  the  Vice  Presi-
 dent’,””

 DEMAND  NO,  09~DEPENCE
 CAPITAL  OUTLAY

 MR.  SPEAKER  ;  Motion  moved  :

 “That  a  sum  not  exceeding
 Rs.  34,42,67,000  6  granted  to  the  President,
 On  account,  for  or  towards  defraying
 the  charges  during  the  year  ending
 on  the  3{st  day  of  March,  72,  in  respect
 of  ‘Defence  Capital  Outlay’.”

 DEMAND  NO.  I0--OTHER
 CAPITAL  OUTLAY  OF  THE

 MINISTRY  OF  DEFENCE

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.
 i,53,33,000  be  granted  to  the  President,
 on  account,  for  or  towards  defraying
 the  charges  during  the  year  ending  on  the
 3ist  day  of  March  i972,  in  respect  of
 ‘Other  Capital  Outlay  of  the  Minisiry  of
 Defence’,”’

 DEMAND  NO,  IH--CAPITAL
 OUTLAY  OF  THE  MINISTRY

 OF  EDUCATION  AND
 YOUTH  SERVICES

 MR,  SPEAKER:  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.  48,8,
 000  be  granted  to  the  President,  of
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 account,  for  or  towards  defraying  the
 Charges  during  the  gear  ending  on  the  3ist
 day  of  Match,  1972,  in  respect  of*Capital
 Outlay  of  the  Ministry  of  Fducaticn  and
 Youth  Services’.”

 DEMAND  NO,  !i2—CAPIITAL
 OUTLAY  ON  THE  FNDIA

 SECURITY  PRESS

 MR.  SPEAKER  Motion  moved

 “That  a  sum  not  excedding
 Rs,  21,03,000  उठी  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending  on
 the  3Ist  day  of  March,  1972,  in  respect  of
 “Capital  Outlay  on  the  India  Security
 Press’."

 DEMAND  NO.  WC  APITAL
 OUTLAY  ON  CURRENCY

 AND  COINAGE

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding
 Rs,  3,55,42,000  be  granted  tothe  Presi-
 dent,  on  account  for  or  towards  defray-
 ing  the  charges  during  the  year  ending  on
 the  3ist  day  of  March,  1972,  in  respect  of o  99
 ‘Capital  Outlay  on  Currency  and  Coinage’.

 DEMAND  NO.  [}4~CAPITAL
 OUTLAY  ON  MINTS

 MR,  SPEAKER:  Motion  moved  ;

 ‘That  a  ‘sum  not  exceeding
 Re.  9,61,000  be  granted  to  the  President,
 on  account,  for  or  towards  defraying
 the  charges  dusitg  the  year  ending  on  the
 3iet  dey  of  March,  972,  in  respect  of
 ‘Capital  Outlay  on  Mints’.”

 MARCH  ry  1971  a  है,  4d.  bo

 DEMAND  NO.  [5~GAPITAL
 OUTLAY  ON  KOLAR  GOLD

 MINES

 MR,  SPEAKER  :  Motion  moved  '

 “That  a  sum  sot  exceeding
 Re.  45,558,000  be  granted  to  thé  Prasi-
 deit,  of  account,  for  of  towdatds  détra-
 ying  the  charges  during  the  year  eriding  on
 the  38  day  of  March,  1912,  in  72960  of
 ‘Capital  Outlay  on  Kolar  Gold  Mines’.”

 DEMAND  NO.  !!6—~COMMUTED
 VALUE  OF  PENSIONS

 MR.  SPEAKER  Motion  moved  *

 “That  a  sum  not  exceeding  Rs  3,83,73,000
 be  granted  to  the  President,  off  account,
 for  or  towards  defraying  the  charges  during
 the  yeat  ending  on  the  3ist  day  of  farch,
 1972,  in  respect  of  ‘Comthuted  V&tue
 of  Pénsions’.”

 DEMAND  NO,  I!7-~OTHER
 CAPITAL  OUTLAY  OF  THE
 MINISTRY  05  FINANCE

 MR.  SPEAKER  :  Motion  thoved  :

 “That  «  sum  not  exeseding
 Rs,  2,23,97,000  be  granted  to  the  Presi-
 dent,  on  accownt,  for  or  towards  defray-
 फड़  the  charges  during  the  year  ending  on
 the  3ist  day  ef  March,  I972,  in  respect
 of  ‘Other  Capital  Outlay  of  the  Ministry
 of  Piddnee’.”’

 DEMAND  NO.  i8@CAPTTAL
 OUTLAY  ON  GRANTS  tO
 STATR  GOVERNMENTS  FOR

 DEVELOPMENT

 MR,  SPEAKER  ;  Motion  moved  :

 “That  a  sum  sot  oxecediag
 Re,  9,04,67,000

 foe
 granted  १७  the  President,

 on  account,  fer  or  towar  +  defraying
 the  clnityes  dturlig  the  ved?  dididKon  the

 Bist  day  of  March,  1972,  in  caspect  of
 Capital  on  Greate  tw  State

 Governments  for  Development.
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 REMAND  NOD.  iI9—LOANS  AND
 ADVANCES  BY  THE  CENTRAL

 GOVERNMENT

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.  2,63,
 71,94,000  be  granted  to  the  President,  on
 acpount  for  or  towards  defraying
 the  charges  duting  the  year  ending  on  the
 3lg  day  of  March,  972  in  respect  of
 ‘Loans  and  Advances  by  the  Central
 Government’.”

 DEMAND  NO.  20--PURCHASE
 OF  FOODGRAINS  AND

 FERTILIZERS

 MR,  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.  41,12,
 21,000  be  granted  to  the  President  07
 account,  for  or  towards  defraying
 the  charges  during  the  year  ending  on  the
 31st  day  of  March,  1972,  in  respect  of
 ‘Purchase  of  Foodgrains  and  Fertilizers’.”

 DEMAND  २०,  2!--OTHER
 CAPITAL  OUTLAY  OF  THI
 MINISTRY  OF  +Q0D,
 AGRICULTURE,  COMMDL-
 NITY  DEVELOPMENT  AND

 COOPFRATION

 MR.  $PEAKER  Motion  moved

 “That  a  sum  not  exceeding  Rs,  20,87,95,
 000  be  granted  io  the  President,  o”
 account,  for  or  towards  defraying
 the  charges  during  the  year  ending  on  the
 3ist  day  of  March,  1972,  in  respect  of
 ‘Other  Capital  Outlay  of  the  Ministry  of
 Food,  Agriculture,  Community  Develop- ane ment  and  Cooperation’,

 DEMAND  NO.  922--CAPITAL
 QUTLAY  OF  THE  MINISTRY

 OF  FOREIGN  TRADE

 MR.  SFEAKER  |  Motion  moved  :

 “That  a  sum  not  oncecding
 Ra,  1,62,93,000  तक  granted  to  the  President,
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 on  account,  for  or  towards  defraying
 the  charges  during  the  year  ending  on
 the  3ist  day  March,  1972,  in  respect  of
 ‘Capital  Outlay  of  the  Ministry  of  Foreign
 Trade’.””

 DEMAND  NO.  23-—-CAPITAL
 OUTLAY  ON  PUBLIC  WORKS

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  —  exceeding
 Re,  3,51,67,000  be  granted  to  the  President,
 of  account,  for  or  towards  defraying  the
 charges  during  the  yea:  ending  on  the  3!st
 day  of  March,  1972,  in  respect  of  ‘Capital
 Outlay  on  Public  Works’.”

 DEMAND  NO.  24——-DELHI
 CAPITAL  OUTLAY

 MR.  SPEAKER  :  Motion  moyed  :

 “That  a  sum  not  —  exceeding
 Rs.  2,23,34,000  be  granted  to  the  Presi-
 dent,  of  account,  for  or  towards  defray»
 ing  the  charges  during  the  year  ending
 on  the  3lst  day  of  Maich,  1972,  in  respect
 of  ‘Delhi  Cagital  Outlay’.

 DEMAND  NO,  25-OTHFR  CAPITAL
 OUTLAY  OF  THE  MINISTRY  OF

 HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,

 HOUSING  AND  URBAN
 )EVELOPMENT

 MR,  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding
 Rs.  7,73,0I,000  be  granted  to  the  Presi-
 dent,  ot  account,  tor  or  towards  defray.
 ing  the  charges  during  the  year  ending  op
 the  ३3०  day  of  March,  1972,  in  re&pect  of
 ‘Other  capital  outlay  of  the  Ministry
 of  Heslth  and  Family  Plansing  and
 Works,  Housing  and  Urban  Develop.
 ment’.



 63  General  Budget  &

 DEMAND  NO,  !26—(  APITAL  OUTLAY
 IN  UNION  TERRITORIES  AND

 TRIBAL  AREAS

 MR,  SPEAKER:  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.  8  439,
 76,000  be  granted  to  the  President,
 on  account,  for  or  towards  defiaying
 the  charges  during  the  year  ending  on  the
 3ist  day  of  March,  1972,  in  respect  of
 ‘Capital  Outlay  in  Union  ‘eritories  and
 Tribal  Areas’.”’

 DEMAND  NO.  27—OTHER  CAPITAL
 OUTLAY  OF  THE  MINISTRY  OF

 HOME  AFFAIRS

 MR,  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.  68,23,
 000  be  granted  to  the  Piesident,
 on  account,  for  or  towards  defiaying
 the  charges  during  the  year  ending  on  the
 3ist  day  of  Match,  1h,  in  respect  of
 ‘Other  Capital  Outlay  of  the  Ministry  of

 298 Home  Affairs’.

 DEMAND  NO,  28-—-C  APITAL  OUTLAY
 OF  THE  MINISTRY  OF  INDUSTRIAL

 DEVELOPMENT  AND  INTERNAI.
 TRADP

 MR,  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding,
 Rs,  2,03,70,000  be  granted  to  the  President
 on  account, for  or  towards  dotraying  the
 charges  during  the  yeat  ending  on  the
 3ist  day  of  March,  1972,  in  respect  of
 Capital  Outlay  of  {he  Ministry  of  Indus-
 trial  Development  and  Interdal  Trade’.””
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 DEMAND  NO,  29—CAPITAL  OUTLAY
 OF  THE  MINISTRY  OF  INFORMATION

 AND  BROADCASTING

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding
 Rs.  2,74,80,000  he  granted  to  the
 President,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  11%  day  of  March,  1972,  in
 respect  of  ‘Capital  Outlay  of  the  Ministry
 of  Information  and  Brondeasting’.”

 DEMAND  NO.  30--CAPITAL  OUTLAY
 ON  MULTIPURPOSF  RIVER

 SCHEMES

 MR  SPEAKER  :  Motion  Moved  :

 “That  a  sum  not  exceeding
 Rs,  3,92,88,000  be  gtanted  to  the  President,
 on  account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the  3ist
 day  of  March,  1972,  in  respect  of  ‘Capital .  oe Outlay  on  Multipury  ose  River  Scheme’.

 DEMAND  NO.  I3]--OTHER
 CAPITAL  OUrFLAY  OF  THE
 MINISTRY  OF  IRRIGATION

 AND  POWFR

 MR,  SPEAKER  :  Motion  moved  ;

 “That  a  sum  not  exeeeding
 Rs.  7,50  07,000  be  granted  ta  the  president
 on  account,  for  or  towards  defraying
 the  charges  during  the  year  ending  on  the
 3ist  day  of  March,  1972,  in  respect  of
 ‘Other  Capital  Outlay  of  the  Ministry  of
 Irrigation  and  Power’.”
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 DEMAND  NO.  32CAPITAL
 OUTLAY  OF  THE  MINISTRY
 OF  LABOUR,  EMPLOYMENT

 AND  REHABILITATION

 MR,  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.
 2,$2,53,000  be  granted  to  the  President,  on
 account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the
 3st  day  of  March,  1972,  in  respect  of
 ‘Capital  Outlay  of  the  Ministry  of  Lubour, 4  959
 Fmployment  and  Rehabilitation’,

 DEMAND  NO.  33--CAPITAL
 OUTLAY  OF  THE  MINISTRY
 OF  PETROLULM  AND
 CHYMICALS  AND  MINES

 AND  METALS

 MR.  SPEAKER  :  Mouon  moved  !

 “That  a  sum  not  exceeding  १,
 27  02,71,000  be  granted  to  the  President,
 on  account,  tor  or  towards  defraying
 the  charges  during  the  year  ending  on
 the  dist  day of  March,  1972,  in  respect  of
 ‘Capital  Outlay  of  the  Ministry  of  Petrol-
 eum  and  Chemicals  and  Mines  and
 Metals’,”

 DEMAND  NO.  34—CAPITAL  OUTLAY
 ON  ROADS

 MR,  SPEAKER  :  Motion  moved

 “That  a  sum  not  excceding  Rs,
 18,  55,72,000  be  granted  to  the  President,
 onaceount,  for  or  towards  defiaying
 the  charges  during  the  year  ending  on  the
 3st  day  of  March,  1972,  tn  respect  of
 ‘Capital  Outlay  on  Roads’.

 DEMAND  NO,  [35--CAPITAL  OUTLAY
 ON  PORTS

 MR,  SPEAKER  :  Motion  moved  :

 “That  8  sum  not  exceeding  Rs.
 3,65,40,000  छद  granted  to  the  President,
 on  account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the  3ist
 day  of  March,  1972,  in  respect  of  ‘Capital
 Outfay  on  Ports’,””
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 DEMAND  NO,  136--OTHER  CAPITAL
 OUTLAY  OF  THE  MINISTRY  OF

 SHIPPING  AND  TRANSPORT

 MR,  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.  4,5I,
 64,000  be  granted  to  the  President,
 on  account,  for  or  towards  defraying
 the  charges  during  the  year  ending  on  the
 ist  day  of  March,  1972,  in  respect  of
 ‘Other  Capital  Outlay  of  the  Ministry  of
 Shipping  and  Transport’.“

 DEMAND  NO.  37--CAPITAL  OUTLAY
 OF  THE  MINISTRY  OF  STEEL  AND

 HEAVY  ENGINEERING

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.  7,62,
 15,000  be  granted  to  the  President,
 of  account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the
 3ist  day  of  March,  1972,  in  respect  of
 ‘Capital  Outlay  of  the  Ministry  of  Stee!
 and  Heavy  Enginesring’.”

 DEMAND  NO.  38--CAPITAL  OUTLAY
 ON  AVIATION

 MR,  SPFAKER:  Motion  moved  :

 “That  asum  not  exceeding  Rs  4,45,
 76,000  be  granted  to  the  President,
 on  account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the  3ist
 day  of  March,  1972,  in  respect  of  ‘Capital
 Outlay  on  Avitation’.”

 DEMAND  NO,  39--OTHER  CAPITAL
 OUTLAY  OF  THE  MINISTRY  OF
 TOURISM  AND  CIVIL  AVIATION

 MR.  SPEAKER:  Motion  moved  :

 “That  a  sum  not  exceeding  Rs,  4,52,
 27,000  be  granted  to  the  President,
 on  account,  for  or  towards  defraying  the
 charges  during  the  year  edding  on  the
 3ist  day  of  March,  I972,  at  765०९  of
 ‘Other  Capital  Outlay  of  the  Ministry  of vor
 Toprism  and  Civil  Aviation’,
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 DEMAND  NO.  40--CAPITAL  OUTLAY
 OF  THE  DEPARTMENT  OF  ATOMIC

 ENERGY

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs,  21,7,
 71,000  he  gtanted  to  the  President,  on
 account  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the  3ist
 day  of  March,  ‘1972.  in  respect  of  “Capitn)
 Outlay  of  the  Department  of  Atomic
 Energy’.”

 DEMAND  NO.,  I4I--CAPITAL  OUTLAY
 ON  POSTS  AND  TELEGRAPHS  (NOT

 MET  FROM  REVENUE)

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.  29,35,
 00,000  be  granted  to  the  President,  of
 account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the  3lst
 day  of  Marcb,  1972,  in  respect  of  ‘Capital
 Outlay  on  Posts  and  Telegraphs  (Not  met

 $  49 from  Revenue)’.

 DEMAND  NO.  I42--OTHER  CAPITAL
 OUTLAY  OF  THE  DEPARTMENT  OF

 COMMUNICATIONS

 MR,  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.  63,27,
 000  be  granted  tu  the  President,  on
 account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the  3lst
 day  of  March,  1972,  in  respect  of  ‘Other
 Capital  Outlay  of  the  Department  of
 Communications’.”’

 श्री  सरजु  पाण्डेय  (गाजी  पुर)  :  प्रत्यक्ष

 मंदी देय,  सबसे  पहले  हमारे  देश  में  त्र  की  बार

 नीतियों  के  प्रत  पर  श्राम  चुनाव  डंप  था,

 और  हमारे  देश  की  जनता  ने  यह  च्ाशां  की  थी

 कि  जो  बजट  हमारे  सामने  अाविगा  लोक  सभा

 में  दत्त  में  कुछ  क्रान्तिकारी  परिवर्तित  होंगे,  भ्रोर

 हसी  दादा  से  उस  ते  भारी  बहुमत  से  इस  सर-

 कार  को  विजयी  बनाया  था  |  मगर  दु:ख  इस  बात

 का  है  कि  जो  बजट  सदन  में  झापा  हैं  उसमें  कोई

 गई  बात  नहीं  कभी  गई  है।  वहीँ  पुराने  प्रवासन

 द्वि  गये  हैं  कौर  पुरानी  बातें  कही  गई  हैं  t
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 इम  बजट  में  कहां  गया है  कि  'बेचारों  के

 लिये  काम  की  व्यवस्था  को  जानेगी  बौर  इसके

 लिये  5०  करोड़  म०  को  व्यवस्था  की  गई।

 डसो  तरह  बहू  भी  कह।  गया  है  कि  हमारे  देश

 के  जो  प्रदेश  पिछड़े  हुए  है  उनके  विज्डेपन  को

 दूर  करने  के  लिये  75  करोड़  पु  को  व्यवस्था

 की  गई  है  साथ  ही  साथ  यह  भी  कहा  गया  है
 कि  कीमतों  को  ठोक  रखने  का  प्रात  किया

 जायेगा।  हमारे  देश  में  जो  मंहगाई  हो  रहा

 है  उसके  लिये  कहा  गया  है  कि  सिर्फ  हमारे

 देश  में  ही  नहीं  बल्कि  सारी  दुतिया  में  मंहगाई

 बढ़  रही  है,  झोंक  इस  लिये  इसके  कोई  खास  कदम

 उठाने  की  बात  नहीं  कही  गई  है।  इस  तरह
 से  जो  बजट  हमारे  देश  के  सामने  आया  है  कौर

 इस  सदन  के  सामने  भागा  है,  उस  से  लोगो  मे

 एक  निराशा  को  भावना  उतन्न  हुई  है  क्योंकि

 सारे  लोगों  ने  जो  चुनाव  दौरे  किये  है,  उन

 में  सारी  जगहों  पर  उन्होंने  प्रचार  किया  है
 कि  इस  देश  में  बहुत  जल्दी  कोई  प्रा मूल  परि-

 बातें  होगा  ।  हमें  ऐसा  मालूम  होता  है  कि  यह
 अशां  निराशा  में  बदलेगी  |  सबसे  अभ्राश्चर्य  की

 बात  यह  है  कि  इस  बजट  में  यह  नहीं  कहा
 गया  है  कि  रुपया  कैसे  भायेगा,  इत  सब  कामों  को

 करने  के  लिये  धन  कहां  से  करायेगा  |  इस  की

 कोई  व्यवस्था  इस  बजट  में  नहीं  है  ।

 जैसा  कल  बहुत  से  सदस्यों  ने  कहा  था,

 ऐसा  मालूम  होता  है  कि  भ्र गले  बजट  में  भक्तों
 का  भारी  रोक  जनता  पर  डाला  जाएगा  कौर

 यह  श्राम  जनता  पर  पढ़ेगा।  मंहगाई  कौर

 बढ़ेगी  धौर  देश  में  एक  निराशा  का  वातावरण
 उतन्न  होगा।  राज  सारे  देश  में  हिंसात्मक
 घटनायें  हो  रही  हैं।  प्रभी  हमारे  भाई  हरिजनों
 का  समर्थन  कर  रहें  मे।  उन्होंने  कहां  कि

 अलीगढ़  में  मुसलमानों  के  धरी  सें  चोगे  सगाई

 गई  हैं,  कांग्रेस  वालों  के  भरों  को  फूंका  मथा  है,
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 site  भ्रांतियों  को  चारपाई  हे  बांध  कर  जलाया

 गया  है।  मैंने  स्वयं  कल  जा  कर  अ्रपनी  आँखों

 से  इस  को  देखा  है।  एक  तरफ  यह  सब  हो  रहा

 है  कौर  दूसरी  तरफ  गरीबी  और  बेकारी  से

 पीड़ित  हजारों  शौर  लाखों  नौजवान  हमारे  देश

 में  फरार  हो  कर  जंगलों  में  शरण  ले  रहे  है।

 चाहते  हैं  कि  देश  में  प्रमुख  परिवर्तन  हो  ।  लेकिन

 वे  इस  बजट  में  कोई  खास  बात  नहीं  रखी  गई  है।

 बही  पुरानी  बातें  ही  हस  में  दोहरा  दी  गई  है

 सब  से  बड़ी  समस्या  हमारे  देश  की  ब्रेकारी

 की  है।  कल  तो  तिवारी  बोल  रहे  थे।  उनका

 कहना  था  कि  प्राइवेट  सैक्टर  में  सब  कुछ  दे  दो

 तो  बेकारी  चली  जायेगी  शोर  देश  में  प्रा मूल
 परिवर्तन  हो  जायेग  |  जहां  तक  जनता  के  सेक्टर

 का  सम्बन्ध  है,  उसकी  उन्होंने  कई  शिकायतें

 को  हैं  1  उन्होंने  रेलवे  की  भी  बात  कही  t  लेकिन

 उन्होंने  यह  नहीं  बताया  कि  आखिर  यह  सब

 होता  क्यों  है।  देश  में  आमूल  परिवर्तन  लाने

 के  लिए  यह  जरूरी  है  कि  सब्र  से  पहले  एक  नई
 विशा  देश  को  मिले  |  अगर  श्राप  को  समाजवादी

 बजट  लाता  था  तो  उस  में  जरूर  बोकारो'  को

 काम  8%  की  व्यवस्था  होती  चाहिए  थी  प्रौर

 इस  प्रकार  के  धौर  क्रान्तिकारी  कदम  प्राकार

 उस  में  उठाने  चाहिए  थे  ।  हज़ारों  नौजवानों  ने

 अ्ार्दोलन  किया  था,  जेलो'  में  गए  थे।  उनकी

 माँग  थी  किया  तो  उनको  काम  दिया  जाए
 शौर  गर  काम  नहीं  दिय!  जाता  है  लो

 उनको  बेकारी  का  भत्ता  दिया  जाए  ।

 लेकिन  उसकी  भी  कोई  व्यवस्था  नहीं  की  गई

 है।  हमारे  देश  में  लगभग  एक  करोड़  बेकार

 हैं।  60-63  हजार  ग्रेजुएट  इंजीनियर  बेकार

 हैं,  मैं  नहीं  समझता  हूँ  कि  सरकार  बिता  बेकारों

 को  काम  दिये  हुए  सोगवारों  को  जो  बेकार

 हैं  उस  तरफ  आने  से  कैसे  रोक  सकती  हैं,  जिस

 1... ह  के  जा  रहें  हैं,  कित  तरह  से  उसके  विचार

 केस  तकती  है
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 हम  लोगो'  को  भी  बहुत  से  पत्र  बराते  हैं।

 सिलीगुड़ी  से  मुझे  भी  एक  नौजवान  का  पत्र

 शाया  है।  उसने  लिखा  &  कि  माप  लोग

 हिन्दुस्तान  सें  क्रान्ति  का  दरवाजा  बाद  करके
 बैठे  हैं  भोर  जब  तक  श्राप  लोगो  को  मारा  नहीं
 जाएगा  तब  तक  देश  में  क्रान्ति  नहीं  हो  सकती

 है,  कान्ति कारी  रिवायत  नहीं  लाए  जा  सकते

 हैं।  यह  चीज़  यह  जाहिर  करती  है  कि  हमारे  देश
 के  नौजवान  देश  में  दस्कलाब  चाहते  हैँ,  प्रमुख
 परिवर्तन  लाना  चाहते  हैं।  क्ति  मंत्री  जी  ने

 कहा  है  कि  पचास  करोड़  रुपया  बेकारों  को  काम
 देने  के  लिये  रख  दिया  गया  है।  अरब  आप  देखें
 कि  एक  करोड  हमारे  देश  में  बेकार  हैं।
 पचास  करोड़  का  भ्रमर  हिसाब  किया  जाए  तो

 एक  प्राप्ति  के  हिस्से  में  पचास  रुपये  झ आते  हैं।
 अब  पचास  रुपये  से  भाप  क्‍या  करेंगे;  कुछ  पता

 नहीं  ।

 पिछड़े  प्रान्तों  की  बात  भी  कही  गई  है
 मुझे  प्रसन्नता  हुई  यह  देख  कर  कि  भाप  ने  दक्षिण
 भारत  में  तीन  लोहे  के  कारखाने  दिये।  लेकिन
 उत्तर  प्रदेश,  उड़ीसा  शादी  में  जहां  प्रायोजित

 हुए,  छापने  कया  किया  ?  दूसरी  जगह  भी  प्रांतो-
 लग  हो  रहे  हैं,  श्राप  क्या  कर  रहे  हैं?  सास
 तौर  से  पूर्वी  उत्तर  प्रदेश  में  जहां  बराबर  इस
 बात को  मांग  होती  रही  है  कि  उसके  लिए  कुछ
 किया  जाएं,  राज  तक  कुछ  नहीं  किया  गया  है  {
 उसके  लिए  हस  बजट  में  ने  तो  कोई  इ  डिप्रेशन

 है  भौर हो न कोई हो  न  कोई  बात  कही  गई  है।  पता  नहीं
 पूर्वी  उत्तर  प्रदेश  के  जो  पिछड़े  हुए  जिले  हैं,  उनके

 लिए  भाप  क्या  करने  जा  रहे  है।  दुलारे  उत्तर

 प्रदेश  के  लोगों  ने  जिन  में  हमारे  कांग्रेस  के  भाई
 भी  शामिल  है,  एटामिक  पावर  स्टेशन  की  माँग

 को  थी  7  उसके  बारे  में  कई  मार  कहां गया  है।
 लेकिन इस  बजट  में  इसकी  तरफ  कोई  इशारा

 कहीं  किया  गया  है।  मैं  कह  नहीं  कहता हैँ  कि
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 दूसरे  प्रान्तों  की  ड्राप  उपेक्षा  करें,  उनको  कुछ
 न  दें  लेकिन  हम  यह  भी  चाहते  हैं  कि  हमारे  प्रान्त

 और  दूसरे  प्रात  जिन  की  प्राय  तक  उपेक्षा  हुई

 है,  उन  की  तरफ  प्रयाप्त  ध्यान  दिया  जाए।

 कलकत्ता  के  सुधार  की  बात  कही  गई  है।

 वहां  बहुत  दिनों  से  इसकी  मांग  चली  भा  रही

 है।  बंगाल  में  लाखों  लोग  कलकता  की  सड़कों  पर

 रहते  हैं।  उनके  पास  त  धर  है  जोर  न  सोने  की

 कोई  व्यवस्था  है।  इस  बजट  में  थोड़ी  बहुत  बात

 हो  जरूर  कही  गई  है  |  लेकिन  कोई  बड़ी  योजना

 कलकत्ता  के  सुधार  की  रखी  गई  हो,  ऐसा  मैं

 नहीं  समझता  हूं  ।

 हमारे  जिले  की  गंगा  दो  भागों  में  बांटती

 है।  हम  लोगों  की  लगातार  यह  भांग  रही  है  कि

 गंगा  पर  पुछ  बना  कर  जिले  को  जोड़  दिया  जाए

 ताकि  हजारों  आदमी  जो  रोजाना  इधर  उधर

 भाते  जाते  है,  उनको  सुविधा  हों  ;  लेकिन  इस

 पर  कोई  ध्यान  नहीं  दिया  गया  है।  राजनीतिक

 दौर  पर  फैसले  ले  लिए  जाते  हैं।  परिहार  मे

 ह 11.8  राम  सुलग  सिह  जी  ने  दबाव  में  हराकर

 पुल  बता  दिया  |  चू  कि  हमारा  कोई  दबाव  नहीं

 था,  हमारा  कोई  झ्रादमी  नहीं  था,  इसलिए  कोई

 पुल  नहीं  बना  राज  तक  ।  वहां  की  जनता  को

 एक  ही  भांग  है  कि  पुल  बता  दिया  जाए।
 मगर  उस  इलाके  का  विकास  करना  है  तो  वहां

 पुलों  का  निर्माण  जरूरी  हैं।  वहाँ  रेलवे  लाइन

 भी  छोटी  छोटी  हैं।  प्रान्त  में  कोई  धंधे  मो  नहीं

 है।  गरीबी  वहां  पैर  जमाए  बैठी  हैं।  लेकिन

 उसके  बस्ते  दस  बजट  में  कुछ  भी  प्रावधान  नहीं

 किया  गया  है

 rel  की  बात  इस  से  कही  गई  है।  गलते

 की  काइल  करते  वाले  किसान  हमारे  देश  में

 उजड़  गए  हैं।  पिछली  बार  बढ़ा  भारी  सम्मेलन

 हुआ  था।  सारे देश  के  लोग  हक्‍टूटा हुए  ये
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 इस  साल  गावे  के  काश्तकारों  को  भयानक  फूंक-
 सान  उठाना  पड़ा  है।  एक  तरफ  तो  शन्ने के

 दाम  तय  नहीं  किये  गए  हैं  भौर  दूसरी  तरफ

 राज  भी  उत्तर  प्रदेश  में  मिल  मालिकों  की  तरफ

 जिन्होंने  तमाम  देश  की  लूट  की  है  कौर  लूट  रहे

 है,  करोड़ों  ही  नहीं  अरबों  माया  बकाया  पड़ा  है

 झोर  उनको  उन्होंने  प्रदा  नही  किया  है  काश्तकारों

 को  ।  उन  भा  पैसा  आज  तक  नही  मिल  था  रहा  है
 ओर  न  सरकार  ने  कोई  कदम  उठाया  है  पैसा

 दिलवाने  का।  जानते  की  काश्त  करने  वाले  जो

 लागत  लगाते  है,  उसका  मुआवजा  उसको  किस

 तरह  से  मिलेगा,  कुछ  पता  नहीं  है।  यहा  दिल्‍ली

 में  प्र नेको  डेपुटेशन  है. |  कर  मिले  है।  लेकिन  कुछ

 नहीं  किया  गया  है।  बजट  में  आपने  केवल  मात्र

 इतना  कहा  है  कि  औद्योगिक  फैसला  के  दामों

 की  रोकने  शौर  ठीक  दाम  दिलाने  की  व्यवस्था

 की  जाएगी।  लेकिन  दूसरा  बातें  जिन  पर

 हमारा  देश  भ्रोर  किसान  प्राशि  लगाए  बेटे  है,

 पूरी  नहीं  हुई  हैं  करने  उनके  बारे  में  कुछ

 कहा  गया  है  ।

 मैं  कह  चुका  हूँ  कि  आदमी  प्राप्ति  का  भेद

 जाना  चाहिये  ।  जो  भेद  है  वह  कम  होना  चाहिये  |

 आपने  बड़े  बड़े  प्रकार  रखे  हुए  हैं।  उनकी

 तनख़्वाहों  को  घटाने  की  झर  आपने  कोई  इदारा

 नहीं  किया  है।  मगरमच्छ  आपने  पाल  रहे  हैं।
 रेलवे  बोर्ड  भोर  दूसरे  लोगों  की  चर्चा  इस  सदन

 में  बराबर  को  गई  है।  यह  कहा  गया  है  कि

 तनख़्वाहों  में  एक  भोर  दस  का  भीतर  होना

 चाहिये  -  एक  हरफ  तो  छः:  हजार,  चार  हजार
 झोर  दस  हुज़ूर  तनख्वाह  है  और  दूसरी  तरफ

 60  रुपया  पाने  वाले  लोग  हैं।  इस  भेद  को

 मिटाया  नहीं  गया  है,  कम  यहीं  किया  गया  है  ।

 जनता  कैसे  विश्वास  कर  सकती  है  कि  समाजवाद

 जाएगा  ?  ऐसा  करके  बचत  भी  हो  सकती  थी

 लेकिन  इस  तरफ  कोई,  दाम  नहीं  लिया
 नबी।
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 आपने  बैंकों  का  राष्ट्रीयकरण  किया  लेकिन

 केबल  4  बैकों  का  किया।  राष्ट्रीय कररा  के

 बाद  भी  गरीब  लोगो  को  कर्ज  नहीं  मिलता  है।
 आज  भी  वो  लोग  सिक्योरिटी  नहीं  दे  सकते  हैं,
 उनको  कर्जा  नहीं  मिलता  है।  बैंकों  में  जिनका

 एका3  ठ  है  और  जो  बड़े  लोग  हैं  शौर  जो  सिक-

 योरपी  दे  सकते  है,  उन्हें  तो  कर्ज  मिलते  है।
 जिनके  एकाउ ८  नही  है  उनकी  सिक्योरिटी  नहीं

 ली  जाती  है  1  छोटे  छोटे  व्यापारियों  को  कर्जा

 नहीं  मिलता  है।  काश्तकारों'  को  जो  पम्पिंग

 सेर  लगाना  चाहते  है  या  दूसरे  काम  करना

 चाहते  है  शौर  कर्जा  लेना  चाहते  हैं,  उनके  पास

 जमीन  रहते  हुए  भी  बैंकों  से  उनको  कर्जा  नही

 मिलता  है।  झगर  देश  में  सरकारी  जाने

 को  बढ़ाता  है  तो  जरूरी  है  कि  सारे  बैंको  का

 राष्ट्रीय रण  किया  जाए।  केवल  L4  बैंको  का

 ही  भ्रम  किया  गया  है।  बाकी  जो  बैंक  हैं  उनका

 राष्ट्रीयकरण  करने  में  क्या  कठिनाई  है.  ?  बाकी

 जो  बेक  हैं  उनका  भी  शध्ट्रीयररण  होना
 चाहिये  ।  सब  बैंक  पूंजीपतियों  के  द्वार
 में  है।  विदेशी  जो  बैंक  हैं  उतका  भी  राष्ट्रीय-

 करण  होना  चाहिये।  यह  मांग  हम
 बराबर  करते  श्र  रहें  हैं।  इसकी  पूरा  मही  किया

 गया  है।  देशी  कौर  बिदेशी  सभी  बैंकों  का

 राष्ट्रीयकरण  होना  बहुत  जरुरी  हैं।
 तैल  उद्योग  की  बात  मी  जाती  है।  दुनियां

 के  छोटे  छोटे  वेशों  ने  तेज  उद्योग  को  अपने

 हाथ  में  ल ेलिया  है  ।  लेकिन  हमारी  सरकार

 राज  भी  _हाल  उद्योग  को  आश् बेट  हाथों  में

 रे  हुए  हैं।  आपने  झपने  1...  प्वाइंट

 प्रोग्राम  में  यह  लिखा  है  कि  तेल  उद्योग  का

 राष्ट्रीयकरण  हो  |  लेकिन  कोई  बात  अब  तक

 इसके  बारे  में  नहों  की  गई  है।  यह  भी  कभी

 होगा  या  नहीं  होगा?  आपके  दल  कौर  हम
 लोगों  ने  एक  स्वर  से  मांग  की  थी  कि  तेल

 लोग  का  राष्ट्रीयकरण  किया  जाए।  झापा  क्यों

 इसको  वहाँ  करते  है  1

 CHAITRA  $,  892  (SAKA)  D.G.A,  44

 राजा प्र ों  की  थैलियों  की  बात  भी  भाती

 है।  मैं  नहीं  जानता  हूं  कि  इन  राजा  लोगों  ने

 हमारे  देश  पर  क्या  उपकार  किया  है  ।  हमारे
 देश  में  ऐसे  राजा  भी  हुए  हैं  जिन्होंने  गलियां
 छोड़  दी  थीं  कौर  जंगलों  में  चलने गए  थे।

 महात्मा  बुद्ध  भी  उन  में  से  एक  वे  ।  लेकिन

 ये  वे  राजा  लोग  हैं  जिन्होंने  अंग्रेजों  की  सहायता
 करके  देश  के  लाखों  लोगों  की  फांसी  पर  चढ़-
 बाया  था,  करोड़ों  की  नहीं  बल्कि  झरनों.

 रुपये  की  सम्पत्ति  बनाई।  राज  भी  उनकों

 फते  देने  की  बात  की  जाता  है  t  उनको

 मुआवजा  देने  को  बात  कही  जा  रही  है।

 उनको  ओर  धर्मिक  धन  देने  की  बात  को  जाती  है  ।

 मैं  नहीं  जानता  हूं  कि  इसके  पीछे  क्या  राज़  है  |

 राज  भी  राजा  लोगों  को  मकान,  बिजली,

 कार,  तेल,  पैट्रोल  सब  कुछ  मुक्त  मिल  रहा  हैं...

 एक  माननीय  सदस्य  :  मुक्त  नहीं  मिलता

 पैट्रोल  ।

 श्री  सरजू  पाण्डेय  :  पैट्रोल  भी  मुफ्त
 मिलता  है।  हम  लोगो  को  एक  रुपया  तीस
 पैसे  लिटर  मिलता  है  भ्र ौर  उसको  48  पैसे

 लिटर  मिलता  &  राजा  लोगों  के  यहाँ  इतने
 टेलीफोन  लगे  हुए  हैं  कि  कोई  हिसाब  ही  नहीं  ।

 उनके  किचेन  में,  उनके  नहान  खानों  में  टेलीफोन

 लगे  हुए  हैं  ।  हजारों  व्यापारी  हमारे  देश  के

 ऐसे  हैं  जिनको  टेलिफ़ोन  नहीं  मिल  पा  रहा

 है  ।  लेकिन  राजा  लोगों  के  किचेन  में  भर

 नहान  खानों  हक  में  टेलीफोन  लगे  हुए  हैं।  राजाधों

 की  थैलियां  बन्द  होनी  चाहिये  मैं  बहू  इसलिए

 नहीं  कह  रहा  हूँ  कि  उनसे  मैचों  कोई

 दुश्मनी  है।  बल्कि  इसलिए  मैं  यह  कह  रहा

 हूँ  कि  देश  को  धन  की  जरुरत  है।  एक  तरफ

 तो  हमारे  वेश, में  भूले  नंगे  गरोब  लोग  हैं  कौर

 दूसरी  तरफ  ये  बड़े  बड़े  राजा  कौर  महाराजा
 लोग  हैं  ।  देश  में  75  परिवार ऐसे  हैं  जी  |
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 ged  प्रदटालिकाशों  में  रहते  हैं  -  ये  सब  मे

 ou  लोग  हैं.  जिन्होंने  करोड़ों  रुपया  खर्च  करके

 सक्षम,  अग्रेतिशील  उम्मीदवारों  को  हराने  की

 कोशिश  की  है.!  फिर  भी  हमारी  सरकार  उनकी

 :  तरफ  से  आंखें  बन्द  किए  बैठी  है।  जन  पर  रोक

 '. . लगती  चाहिये?

 बड़े  बड़े  व्यापारियों  झोर  महाजनों  के  पास
 '  ओ  बसा  शर  सम्पत्ति  है,  वह  उन्होंने  देश  के  मजदूरों

 का  शोषण  करके  हासिल  किया  है।  वह  देश

 का  घन  है  कौर  इसलिये देश  के  काम  में  लगना

 जाहिए  ।  सरकार  को  सारे  उद्योगों  को  भ्र पने

 हाथ  में  लेना  चाहिए  ।  बहुत  से  प्रान्तों  में  जमीं-

 दारियां  तोड़  दी  गई  हैं  कौर  खेतों  की  सीमा

 बोस  पच्चीस  या  चालिस  एकड़  निहित  कर  दी

 गई  है।  लेकिन  मिला  या  टाटा  से  पास  जो

 सम्पत्ति  है  या  जो  प्रश्नों  रुपये  हैं,  कया  उनके

 लिए  कोई  लिमिट  नहीं  हैं।

 42  brs.

 यहाँ  पर  कुछ  सदस्य  समाजवाद  के  त।

 पर  जीत  कर  आआाय  हैं,  लेकिन  वे  पू  जवाब  के

 बकील  हैं।  उनको  भी  जाना.  चाहिए  !  उनकी

 सह  नैतिक  जिम्मेदारी  है  कि  जिन्होंने  देवा  के

 सामने  जो  वादे  किये  हैं  ,वे  उन्हें  पूरा  करने  का

 .अयाल:  करें,  बर्ना  देश  उनके  साथ  मो  वहीं  अर्थात

 करेगा,  जो  उस  ने.  समाजवाद  शीर  प्रगति  के

 दूसरे  विरोधियों  के  साथ  किया  हैं।  प्र वश्य कता

 "इस  बात  की  है  कि  देश  के  सामने  परिवर्तनकारी

 . कार्यक्रम  रखे  जायें।

 of  “विदेशी  -  स्थापित  को  भी  सरकार  को  प्रश्न

 हाथ:  में  लेना  चाहिए  ov  राज  जित  लोगों  के

 MARCH  26,  972
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 :  हाथ  में  “विदेशी  ज्यादार  है,  वे  रवों  अरबों  .
 -कइयों  की  औरों  करते  है,  लेकिन  सरकार  इसके
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 जैसा  कि  मैंने  कहां  है,  बिदेशी  व्यापार,  तेल  -

 उद्योग  घोर  बैकों  प्राणी  का  राष्ट्रीयकरण
 करना  चाहिए,  ताकि  देश  का  घन  बढ़े  शर
 जनता  को  टैक्सों  से  मुक्ति  मिले।  'मगर  सरकार
 टैक्स  बढ़ायेगी,  तो  उपभोक्ता  वस्तुओ्रों  के  दाम...

 बढ़ेंगे  भोर  उसका  समाजवाद  हुवा:  में  उड़
 जायेगा  ।  उस  स्थिति  में  सारा  देश  निराशा  में

 डूब  जायेगा  कौर  फिर  इस  देश  में  जो  कुछ

 होगा,  उसकी  वापसी  नहीं  की  जा  सकती  2  |

 राज  हमारा  देश  जागरूक  है।  भाज  हिमालय  से

 कन्याकुमारी  तक  देश  की  जनता  में  परिवर्तन

 कौर  देश  की  प्रगति  की  बाधा  जागी  है  ।  सब

 गरीब  लोगों  में  एक  विश्वास  पेदा  हुआ  कि

 जब  देश  में  कुछ  होगा।  सरकार  की  तरीके

 ' बादे  तो  पिछले  तेइस  सालों  से  किये  जाते  र हें

 हैं।  लेकित  भ्रम  उस  मे  एक्टिव  कदम  उठाया

 दो  देश  ने  उसका  स्वागत  किया।  अब  झगर

 सरकार  टाल-मंगोल  की  बातें  करेगी  कौर  जनता

 को  भूरे  भ्राश्वासन  देगी,  तो  काम  नहीं  चलेगा  ।

 यह  भी  बहुत  जरूरी  है  कि  देश  के  ग़रीब

 लोगों  और  माइनॉरिटी  कम्युनिटी  की.  प्रोटेक्शन

 के  लिए  नये  कानून  बनाये  जाएँ।  जो  लोग  गरीबों.
 को  मारते  हैं,  बसने  झ्रागंनाइज़  करते  हैं,  गत्ता.
 प्रचार  करते  हैं,  उनके.  खिलाफ  .  सख्त  कार्यवाही

 करने  के  लिए  प्रशासन  को  रे  भ्रधिकार  दिये.

 जाने  चाहिये।  हमे  जानते  हैं  कि.  पिछले  दिलों  oe

 चुनाव  के  अ्रवसर  पर  मलौगढ़  में  गया  कुछ  किया
 प्र ली गह  की  ह  फर...

 जोनारे लिखे गये हैं, लिखे  गये  हैं,  उन  को  पढ़े  कर  शर्म से
 .देव  स्क  जाती  है।  ऐसे  लोगों,  पर  रोक  लगाई

 ग्र

 -चाहिये  I  हमारे  देश,
 में

 ऐसे  अख़बार सी  _
 पसंदी  बातें  लिखने  के  लिये

 ae
 .

 सरकार  का  सेंसर  विभाग  te

 tent  we  ae  देशी



 oa)  General  Budget  &

 जिने  लोगों ते  प्रयोग  में  गर्दा  प्रधा/  करके

 अलवा  कराया,  वे  जुते धाम  प्रम  रहे  हैं  भौर

 पुलिस  उनको  नहीं  पकड़ती  हैं।  सरकार  को

 गरीब  जनता  को  प्रोटेक्शन  देशी  चाहिये  झोर  हल

 सगरमण्छों  के  खिलाफ  कार्यवाही  करनी  चाहिये।

 अगर  सरकार  प्रगति  नीतियों  में  भ्रामूल
 परिवर्तन  करेगी,  तभी  हिंसा  से  बचा  जा  सकता

 है।  बिड़ला  को  प्रश्न  या  सहायता  देने  से

 हि साको को  नहीं  रोका जा  सकता है।  माननीय

 सदस्य  बड़े  क्रान्तिकारी  रहे  हैं,  लेकिन  उनका

 भाषण  सुन  कर  बड़ी  निराशा  हुई।  बिमला

 देश  को  नहीं  बचा  सकता  है।  देश  के  जो  करोड़ों

 इन्सान  दाज  भूले,  नंगे  धौर  गरीब  हैं,  जो

 सड़कों  पर  पैदा  होत ेहैं  कौर  सड़कों  पर  ही
 मरते  हैं,  उनकी  हालत  प्रगति  बनाने  से  ही  देश

 चरागे  बढ़ेगा  ।  सरकार  को  नई  नीतियां  अपनानी

 चाहिये,  ताकि  हमारे  देश  में  एक  नई  साशा  का

 उदय  हो  ।

 क्रि  रामावतार  शास्त्रों  (पहना)  :  भ्रध्यक्ष

 महोदय,  हमें  भ्र पनी  कटमोदान्ज  मूव  करने  का

 मौका  दिया  जाये  ।

 MR.  SPBAKER  :  They  are  taken  ns
 moved,

 So  far  as  calling  members  is  concerned,
 Ihave  decided  that  one  old  member  wil!
 be  followed  by  one  new  member,  If  the
 whips  send  two  names,  the  new  member
 will  have  preference  for  some  time,

 SHRI  RAMAVATAR  SHASTRI  :  I
 868  to  move  '

 “That  the  demand  for  grant  on
 Account  under  the  head  Education  be  re+
 doced  by  Ra,  100,”

 [Pailare  to  remove  ‘the  RSS.  office
 from  the  premises  of  Banaras  Hindu
 University  wy
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 “That  the  demand  for  grant  on  account
 under  the  head  Education  be  reduced  by
 Rs,  100."

 [Need  to  make  proper  arrangements
 for  the  development  of  Urdu  language
 (2)]

 “That  the  demand  for  grant  on
 Account  under  the  head  Education  be  re-
 duced  by  Rs.  100,""

 [Step-motherly  treatment  towards  Urdu
 (3))

 “That  the  demand  for  grant  on  account
 under  the  head  Education  be  reduced  by
 Rs.  100,”

 [Need  to  nationalise  education  through.
 Out  the  country  (4)]

 “That  the  demand  for  grant  on  acconnt
 under  the  head  Education  be  reduced  by
 Rs,  00°°

 (Need  tO  introduce  uniform  syllabi  in
 all  the  schools  and  colleges  in  the  coun-
 try  6)]

 “That  the  Demand  for  Grant  on
 Account  under  the  Head  Education  be
 reduced  by  Rs,  400,"’

 Failure  to  accept  the  demands  of  the
 teachers.of  schools  and  colleges,  (6)}

 “That  the  demand  for  grant  on
 Account  under  the  Head  Education  be
 reduced  by  Rs.  100.7

 [Need  to  set  up  at  least  one  central
 University  in  each  State.  (7)]

 “That  the  Demand  for  Grant  on
 Account  under  the  Head  Education  be
 reduced  by  Rs.  100.”

 {Need  to  bring  the  Patna  University
 under  Centre's  control  in  view  of  its
 deplorable  condition.  (8)}
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 “That  the  Demand  for  Grant  on
 Account  Under  the  Head  Ministry  of
 Home  Affairs  be  reduced  by  Rs.  00."

 [Need  to  institute  an  enquiry  into  the
 attitude  of  favouritism  adopted  hy  the
 Officers  and  the  police  during  the  last
 elections  to  Yok  Sabha  (I!)]

 “That  the  Demand  form  Grant  on
 Account  under  the  Head  Ministry  of  Home
 Affairs  be  reduced  by  Rs.  I00.”

 [Need  to  ban  communal  organisations
 and  communal  propaganda.  (12)]

 “That  the  demand  for  grant  on
 Account  under  the  head  Police  be  reduced
 by  Rs,  100."

 {Need  to  check  the  High-handedness
 of  Police.  (I3)]

 “That  the  demand  fo:  grant  on
 Account  under  the  head  Police  be  reduced
 by  कूद,  100."

 {Need  to  restore  the  facilities  to  sus.
 pended  and  discharged  rolice  peronnel
 after  their  reinstatement,  with  effect  from
 the  date  of  their  suspension  and  discharge
 from  service,  (l4)]

 “That  the  demand  for  grant  on
 Account  under  the  head  Ministry  of  Irri-
 gation  and  Power  he  reduced  by  Rs.  100."

 [Need  of  granting  additional  financial
 aid  for  the  implementation  of  Kosi,
 Gandak  and  Sone  River  Projects  in
 Bihar,  @5))

 “That  the  Demand  for  grant  on  account
 undér  the  head  Ministry  of  Irngation  and
 and  Power  te  reduced  by  Rs,  100.”

 {Need  to  provide  special  assistance  to
 Governmett  of  Bihar  for  the  completion
 of  Pun  Pon  River  Scheine,  Mokameh  Tal
 Scheme  and  Barhia  Tal  Scheme,  (I6)]
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 “That  the  demand  for  grant  or
 Account  under  the  head  Ministry  of  Irri-
 gation  and  Power  be  reduced  by  Rs.  100."

 [Need  to  provide  more  funds  to  Bihar
 Government  for  State  tube-well  schemes.

 “That  the  demand  for  Grant  on
 Account  under  the  Head  Ministry  of  Irri-
 gation  and  Power  be  reduced  by  Rs.  100."

 [Need  to  supply  mote  power  to  Bihat
 and  to  reduce  its  rates  (I8)]

 “That  the  bemand  for  Grant  on
 Account  under  the  Head  Munisiry  of  Irri-
 gation  and  Power  be  reduced  by  Rs.  I00."

 [Failure  to  provide  ungation  facies
 from  Ganga  in  Patna,  Shahbad,  Gaya

 iy
 eel  and  Bhagalpur  districts  of  Bihar

 9)4

 “That  the  Demand  for  Giant  on
 Account  unde:  the  Head  Minticy  of  leri-
 gation  and  Power  he  reduced  by  Rs.  100."

 [Need  of  not  permitting  Government
 of  Madhya  Pradesh  to  construct  a  dam
 00  Sone  river  in  the  area  falling  under
 their  Jurisdiction,  Q20))

 “That  the  Demand  for  Grant  on
 Account  under  the  Head  Ministry  of
 Labour,  Employment  and  Rehabilitation
 he  reduced  by  Rs.  300."

 [Need  to  change  the  ant:  lahou
 policy  of  Labout  Depattment  (2I)]

 “That  the  Demand  for  grant  on
 Account  under  the  {lead  Ministry  of
 Labour  Employment  and  Rehabilitation  he
 teduced  by  Rs.  $00,"

 [Failure  to  accept  the  nine  point
 demands  of  the  employees  working  in  Pro-
 vident  Fund  Offices  (22)]

 “That  the  demand  for  grant  on
 Account  under  Head  Ministry  of  Labour
 Employment  and  Rebabilitation  be  re.
 duced  by  Rs.  100,”
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 {Anti-labour  and  arbitrary  policy
 of  officers  of  Provident  Fund  Officers.
 (23)]

 “That  the  demand  for  grant  on
 account  under  the  Head  Ministry  of
 Labour,  Employment  and  Rehabilitation
 be  reduced  by  Rs.  100.”

 Failure  to  check  increasing  unemploy-
 ment  in  the  country”  (24)]

 “That  the  demand  for  grant  on  account
 under  the  Head  Director  General  Mines
 Safety  be  reduced  by  Rs,  100.

 [Unsatisfactory  arrangement  for  mines
 security.(25)]

 “That  tha  demend  for  grant  on
 account  upder  the  Head  Disector  General
 Mines  Safety  be  reduced  by  Rs.  100."

 [Need  to  equip  the  mines  with  the
 latest  devices  of  Security,  (26)]

 “That  the  demand  for  grant  on  acco-
 unt  under  the  Head  Labour  and  Employ.
 ment  be  reduced  by  Rs.  100.""

 (Fashure  to  implement  strictly  the
 awards  of  Labour  Tribunals  and  Arbitration
 Boards,  (27)]

 “That  the  Demand  for  grant  on
 account  under  the  head  Labour  and
 Employment  be  reduced  by  Rs.  100."

 [Need  to  pay  special  attention  the
 welfare  schemes  for  mine  workers,  (28)]

 "That  the  demand  for  grant  on  acco-
 ung  under  the  head  Labour  and  Employment
 be  reduced  by  Rs:  100."

 {Failure  to  provide  wages  to  mine
 workers  in  accordance  with  the  recum-
 mendation  of  the  Pay  Commission.  (29)

 “That  the  demand  for  grant  on  ४००००
 unt  under  the  hedd  Expenditure  on

 Dis-
 placed  Persona  be  reduced  by  Rs.  100.”
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 [Need  to  improve  the  pitiable  condition
 of  displaced  persons,  (30)]

 MR.  SPEAKER  ;  The  cut  Motions  ere
 also  before  the  House.

 eft  हरी  सह  (पुर्जा)  :  अध्यक्ष  महोदय,
 माननीय  वित्त  मंत्री  ते  जो  बजट  पेश  किया  है,  मैं

 उस  का  प्रनुमोंदत  करता  हूं  भोर  साथ  ही  उन

 को  बधाई  भी  देता  हूं  कि  उन्होंने  कोई  नया  टैक्स

 नहीं  लगाया  है।  इस  से  झाम  लोगों  में  बढ़ी
 भाषा  जगी है।  लेकिन  इस  बजट  में  देश की
 प्राथमिक  हालत  में  सुधार  करने  के  लिए  कोई
 विशेष  बात  नही  कही  गई  है।  इस  में  राष्ट्र  के

 प्रा मदनी  में  सारे  पांच  फीसदी  वृद्धि  का  ब्यौरा
 दिया  गया  है,  लेकिन  राष्ट्र  की  गरीबी  को
 देखते  हुए  यह  न  के  बराबर  है।  प्यार  राष्ट्र  को

 खुशहाल  बनाता  है,  झगर  देश  में  तरक़्की  करनी

 है,  तो  हम  को  राष्ट्र  की  सम्पत्ति  शोर  भाग
 को  बढ़ाने  के  लिए  वार-फिटिंग  पर  कास  करना

 पड़ेगा,  वर्ना  हमारे  देश  को  अन्य  राष्ट्रों  क ेसमकक्ष

 पहुँचने  के लिए  सदियों  का  वक्त  लग  जायेगा  |

 इस  लिए  मैं  वित्त  मस्त्री से  निवेदन  करना

 चाहता  हूं  कि  यह  देश  को  खुशहाल  बताने  के

 लिए  राष्ट्रीय  भ्रामरी  को  बढ़ाने  की  रफ्तार
 को  तेज  करें  1

 राज  हमारे  देश  में  एक  तरफ़  तो  गरोबी

 दिखाई  देती  है  प्रौढ़  दूसरी  तरफ़  ऐसे  बहुत  से

 परिवार  हैं,  जिन  के  पास  लाखों  करोड़ों  रुपयों

 को  सम्पत्ति  है,  जिसका  कोई  हिसाव-किताब  इस

 देश  में  किसी  कागज  था  खाते  में  या  बैंक  में  नहीं

 हैं--जिस  को  ड्राप  काला  धन  कह  सकते  हैं

 इस  काले  धन  को  बाहर  निकालने  के  लिए  पहले

 ज़िक्र  किया  गया  है,  लेकिन  मौजूदा  बजट  में

 इस  सम्बन्ध  में  कोई  नया  प्रस्ताव  नद्दी  रखा  गया

 है।  इससे  मुझे  निराशा  हुई  है।  काला  बन

 हमारी  प्र्थ-ठयबस्था  को  तांबा-होल  करता

 है  ।  इस  चुनाव  में  राजा-महाराजा  कौर
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 [श्री  हरी  सिह]

 सेठ-साहुकार  कौर  बड़े  पृ  जीती  चुनाव  लड़े  |

 इस  मे  यह  काला  धन  उन  को  मदद  के  लिये

 झामा  ।

 डाक  कर्मी  सिह  (बीकानेर)  मै

 माननीय  सदस्य  से  एक  सवार  पूछता  चाहता

 हु।  इस  चुनाव  में  कांग्रेस  पार्टी  ने  करोड़ो  रुपये

 खर्च  किये  :  क्‍या  वह  सम  सफ़ेद  धन  था  ?  मेरी

 कास्डीट्युएस्सी  में  कांग्रेस  पार्टी  की तरफ  से  तीस

 लाख  रुपया  खर्च  हुआ ।  वह  कौनसी  एकाउन्ट

 बुक  में  लिखा  था  ?  मानना  सदस्य  न्याय  की

 बाल  करें  ।  वह  दूसरों  पर  पत्थर  फैलते  है,

 लेकिन  वह  प्रगति  तरफ  भी  देखे  t

 ot  हरी सिह  7  साफ  देश  इन  लोगों

 के  काले-कारनामा  को  जानता  है  ।

 (व्यवधान)  इन  को  काले  धन  की  बात  से  चिढ

 क्यो  है?

 DR.  KARNI  SINGH  The  Congress
 Party  has  spent  crores  of  rupees  If  they
 can  prove  that  it  was  ali  white  money,  I
 can  accept  it  ((nterruptions)

 श्री  अदल  बिहारी  बाजपेयी  :  वह  नये

 मेम्बर  हैं  उत  को  बोलते  दिया  जाये  |

 अध्यक्ष  महोदय  :  वाजपेयी  जी  ठीक

 कह  रहे  हैं।  वह  १हलो  दफा  बोल  रहे  हैं  उन  को

 बोलने  दीजिए  |

 की  हुरी  सिह  प्रत्यक्ष  महोदय,  मै  राष्ट्र

 की  सम्पत्ति  के  बारे  में  कह  रहा  था।  कुछ
 सैनिकों  »  कौर  हमारे  मनोज  सदस्य  को

 बहुत  बुरा  लगा।  लेकिन  सच्चाई  को  अपने  से

 परे  रखना  मैं  समझता  हू  कि  झपने  साथ

 विश्वासघात  करना  होगा।  एक  दिन  आएगा

 जब  बाप  को  सचाई को मान को  मान  कर  के  चलना

 होगा  ।
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 तो  मैं  अर्ज  कर  रहा था  राज्य  को  प्रोषित

 उत्तरी  के  सम्बन्ध  में  -  राज  मुल्क  के  अंदर

 बेरोजगारी  है।  हमारी  सरकार  इसके  प्रति

 जागरूक  भोर  चैतन्य  है।  मैं  इस  मौके  पर  उस

 को  बधाई  देता  चाहता  हू  लेकिन  पैं  कहना

 चाहता  हैं  कि  सरकार  बेरोजगारी  प्रखर  ग्राम

 करना  चाहती  है  तो  राज  देश  के  प्रकार  बहुत  से

 ऐसे  झ्राथिक  संस्थान  हैं  जिन  पर  कि  शब  भी

 विदेशी  लोगो  का  झाधचिपत्य  जमा  हुमा  है  ।

 जैसे  कि  चाय  के  बयान  है  प्रो  जुट  के  बे  बड़े

 कारखाने  है।  मेरा  निवेदन  है  कि  बहू  जून  के

 कारखानों  को  राष्ट्रीयकरण  करे  जिससे  कि  राष्ट्र
 की  आमदनी  बढ़ेगी  और  देश  के  भ्रन्दर  खुशहाली
 भी  आएगी  ।  राज  हमारी  सरकार  वेश  से  गरीबी

 को  मिटाना  चाहती  है  और  बहु  आधिक  समा-

 नता  लाने  पर  तुली  हुई  है!  मुझे  प्रा  विश्वास

 है  कि  देश  मे  आर्थिक  समानता  कौर  इन्सानी

 बराबरी  जाएंगी।  लेकिन  जो  हमारा  सरकार

 के  कार्य  करने  मे  और  जनता  के  बीच  से  मशीन

 है,  जिस  में  उच्च  भ्रमणकारी  जाते  हैं  कौर  हाए स्ट
 सेवन  के  प्राधिकारी  1:16  हैं,  मैं  आपके  माध्यम

 में  निवेदन  करना  चाहता  हूं  कि  उनका  जो

 तौर  तरीका  है  वह  हमारे  प्रजातन्त्र  को  बदनाम

 करने  वाल।  है।  बहु  बराबर  इसी  कोशिश  में

 लगे  रहते  है।  हम  जब  जनता  के  पाव  बोट

 मांगने  के  लिए  पहुंचते  है  तो  भरकर  हमारी
 आलोचना  कम  होती  है  लेकिन  सरकारी  कर्म-

 पारियों  के  माध्यम  स  हमको  बहुत  बुरो-बुरो
 बातें  सुनने  का  शिकार  होना  पड़ता  है।  तो  मैं

 भाप  के  सामने  सुझाव  रखता  हूं  कि  यह  को

 हाए स्ट  लेवल  उच्च  पदाधिकारी  है  जिसके  (1. द

 आमदनी  कौर  खर्च  वाले  बढ़े  बडे  साधन  चोरी

 छिपे  होते  हैं  उन  से  उन  की  श्रमिकों  शौर  खन

 का  पूरा-पूरा  प्यारा  लिया  जागे।  भाग  दें  के

 प्रकार  प्राथमिक  प्राधिकार  कुछ  हाथों  में  जमा

 हुआ  है  जिस  के  दोन्‍्प्रेंट्लाइज़ेशन  की  बहुत
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 आवश्यकता  है  जिससे  कि  घन  कुछ  हाथों  में  ही
 न॑  रहे  1  दूसरे,  जो  तनख़्वाहों  के  बीच  एक  कर्म-

 चारी  प्रो  दूसरे  कर्मचारी  की  तनख़्वाहों  के  बीच

 जमीन  आसमान  का  फर्क  है,  भाविक  जब  हम

 इस  भेद  को  मिटाने  के  लिए  समाजवाद  को  तरफ

 चल  पड़े  हैं  तो  जितना  जल्दी  से  जल्दी  ह्म  इस

 प्रधानता  को  लाई  को  पाट  सके  उतना  हैं

 अच्छा है  इस  सरकार  को  इस  के  प्रति  जाग-

 कनक  होता  चाहिए।  राज  देश  के  अंदर  करोड़ों
 की  तादाद  में  हरिजन  ध्रौर  बैकवर्ड  लोग  हैं।
 उनके  पास  रहने  कै लिए  मकान,  सिर  छिपाने  के

 लिए  मभोंपड़ी  नहीं  हैं  -  मैं  सरकार  से  निवेदन

 करना  चाहता  हूं  कि  युद्ध  स्तर  पर  राज्य  के

 अंदर  ऐसी  योजना  चलाई  जाय  जिस  से  कि  कोई

 भी  ग्रामीण  जिसके  पास  सिर  छिपाने  की  जगह

 नहीं  है  उसे  जगह  मिल  सके  कौर  वहू  झपना

 सौतन  निर्वाह  कर  सके।  जो  आदमी  देश  में

 इस  प्रकार  के  है  उन  को  सरकार  की  तरफ  से

 प्रोत्साहन  होता  चाहिए ।  कमजोर  वर्ग  की

 हिमायत  के  लिए  हम  कहते  है  जब  चुनाव  होता

 है।  लेकिन  शाप  जानते  है  कि  चुनाव  के  बंद

 लोगों  के  तौर  तरीके  बहुल  बदल  जाते  है।  हम

 मन  में यहं  सोच  कर  भाते  हैं  कि  जो  पिछड़ा  कम

 है,  जो  कमजोर  वर्ग  है  उसको  उठाएंगे।  राज

 जमीन  के  संबंध  भें  प्रवेश  प्रश्न  भाते  हैं।  इस

 सदन  में  भी  दो  तीन  दिनों  के  भीतर  मैंने  यह

 बात  कई  बार  सुनी  है।  मेरा  सुझाव  है  कि  जिस

 प्रोक्ति  कौ  मासिक  भाप  3  हार  रुपये  हो
 उस  के  नोम  में  कोई  अमीन  नहों  होनी  चाहिए  ।

 मगर  उस  के  ताम  में  अमीन  है  तो  उस  से  हू
 जमीन  सरकार  को  ले  लेनी  चाहिए  ।  कई  देशों

 हैं,  इंग्लैंड में  भी  ऐसा  है  कि  कोई  प्राप्ति

 बिजनेस  में  हगो  हैं  तो  संस  कैनॉम  जमीन  नहीं

 ही  सकती  है।  इस  तरह  को  प्रणाली  हमारे  देश

 में  भी  जारी  होनी  चाहिए।  यह  मैंने भेज  के  सामने

 हक

 होता.  प्रो  स्वेतसत्ला  को  बात

 t
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 wr  मैं  यह  निवेदन  करना  श्वा हता  हू  कि

 हमारे  फ़िल्मों  में  नो  राज  कल  वोट  के  सिलसिले

 में कड़े हो रहे है हो  रहे  है  उत  से  झशवारों  को  पढ़ने
 वाले  प्राणी  तरह  परिचित  होंगे।  हमारे  प्रदेश
 में  भारतीय  क्रान्ति  इस,  लग संघ  जौर  दूसरी
 पार्टियों  की  मिली  हुई  सरकार  रही  है।
 Pohovo  के  लोग  हमारे  यहां  भ्रछूतों,  हरिजनों
 बेकार  जातियों  ओर  मुसलमानों  पर  बहुत
 प्रत्या चार  कर  रहे  हैं।  जेवर  थाने  में  नैनपुर
 एक  गांव  है।  वहां  पर  चमारों  के  धरों  में  प्राम
 लगा  दी  गई  और  उन  को  मारा  पीढी  गया।

 उसकी  बाकायदा  रिपोर्ट  थाने  में  हुई  है।
 लेकिन  भ्र धि कारों  वर्ग  कुछ  नहीं  कर  रहा  है
 क्योकि  वहां  बिकेगी  दल  सरकार  में  है।
 लेकिन  ख़ुशी  की  बात  है  कि  बीके डो  का

 मंसूबा  कल  परसों  में  उत्तर  प्रदेश  मे  खत्म

 हो  जायगा।  हमारा  देश  क्रिया  प्रधान  देश  है
 प्रौढ़  विशेषकर  हमारा  जिला  कृषि  प्रधान  जिला

 है।  मेरे  जिले  में  सिंचाई  कौर  बिजली की
 दिक्कतें  हैं,  वह  कभी  तक  दूर  नहीं  हो  पाई  हैं
 अगर  सरकार  इस  तरफ  विशेष  ध्यान  दे  तो

 थोड़े  दिनों  के  धर्म  उत्तर  प्रदेश  ग्रेड  की  समस्या
 को  अवश्य  हुई  कर  सकता  है।  जय  हिन्द  ।

 अध्यक्ष  महोदय  :  यहां जय  हिन्द  कहने
 की  परम्परा  नहीं  है।  यह  तो  पब्लिक  प्लेटफार्म

 पर  कहने  की  चीज  है।

 शी  सागरिका  प्रसाद  (बलिया)  :  माननीय

 प्रत्यक्ष  जो,  में  प्रस्तुत  बजट  का  समर्थन

 करता  हूं  i  वेश  की  प्राथमिक  भोर  सामाजिक

 स्वृतस्णता  के  लिए  जो  हम  ने  प्रस् शो दय  का

 बचन  दिया  हैं  उस  को  जोरदार  शब्दों में  पूरा
 करने  के  लिए  इस  बजट  में  कहा  गया  है।

 लेकि  (  के  साथ  कहन  पड़ता  है  कि  23 वर्ष

 की  आजादी  के  बाद  भी  भाव  जो  हम  को  सभा-

 जिस  क्षा आदी  मिलनी  चाहिए  थी  वह  तहीं  मिली
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 पी  रसिका  प्रसाद]

 है । भभी  हमारे  अटल  बिहारी  वाजपेयी  जो

 कहू  रहे  के  कि  राजस्थान  में  हरिजनों  पर  जुल्म
 किया  गया  ।  मैं  बाप  को  बताना  चाहता  हूं  कि

 हमारे  यहां  संयुक्त  मोर्चे  के  जो  उम्मीदवार  थे

 जिस  में  जनसंघ,  स्वतंत्र  पार्टी,  एस.एस.पी.  सब

 शामिल  थे,  उन्होंने  हरिजनों  को  बोट  देने  के

 लिए  जाने  से  रोका  -  उन  को  मारा  पीटा  ।  यहा

 तक  कि  हमारा  कांस्टिट्यूएंसी  मे  तो  गोली  भी

 बबली  कौर  20-50  हुजूर,  हरिजनों  को  वोट

 नहीं  देने  दिया  गया  ।  मुसलमानों  के  लीजिये  पर

 लाठियाँ  चलाई  गई  ।  इस  मारपीट  से  दो  भ्रामक

 हमारे  यहाँ  सर  भी  गए  है।  एलेक्शन।  कमिश्नर

 को  तार  दिया  गया  |  जहां  पर  सरकार  हमारे
 खिलाफ  थी  वहां  के  अधिकारी  हमारी  बात

 सुनने  को  तैयार  नहीं  हुए  |  एलेक्शन  कमिश्नर

 को  तार  दिया  गया  उस  की  कापी  प्रधान  मंत्री

 श्र  गृह  मंत्री  को  भी  भेजी  गई  |  लेकिन  भारत

 सरकार  भी  खन  को  न्याय  दिलाने  में  सफल  नहीं

 ही  सकी 1  मेरा  यह  निवेदन  है  कि  एक  जांच

 बिठाई  जाये  और  इस  की  जाँच  को  जाय,  मालूम
 किया  जाय  कि  इस  में  कितना  हमारा  हाथ  है
 कौर  कितना  सामन्ती  प्रवृत्ति  बाली  पारियों

 का हाथ  है  ।  जो  लोग  भी  ऐसा  किए  हैं  उत  के

 खिलाफ  कार्यवाह ों  की  जानी  चाहिए  साथ  ही

 मेरा  यह  भो  कहना  है  कि  जो  वी कर  सेक्सन  हैं,
 जो  हरिजन  इत्यादी  हैं  उनको  वोट  देने

 के  लिए  उन  के  गांव  में  ही  मतदान
 केन्द्र  बनाए  जायं  जिस  से  1: ह  को  वोट  देने
 से  कोई  रोक  ने  सके।  एलेक्शन  कमिशनर  ने

 मोबाइल  बूथ  बनाने  की  बात  कही  थी  लेकिन

 वह  बनाए  नहीं  गए।  मेरा एक  मह  भी  सुझाव

 ह ैकि  एलेक्शन  कमिश्नर  के  पास  एक  कोसे

 दंपती  होती  चाहिए  कौर  उस  को  भ्रधिकार  होना

 चहिए,  जहा  पर  कि  स्टेट  की  सरकार  वोटरों  को

 सुरक्षा  अदिन  करने  में  बिल  रहे  वहाँ  पर

 एलेक्शन  कमिश्नर  अपनों  फोर्स  चाहे  वह  सी
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 दार,  पी.  हो  या  मे  रत  सरकार  को  कोई  झोर  फोर्स

 हो,  उस  को  इस्तेमाल  कर  के,  उस  की  सहायता
 ले  कर  फ्री  ऐड  फेवर  एलेक्शन  करा  सके  ।  इस
 प्रकार  फा  भ्रधिकार  उस  को  होना  चाहिए  t

 इसी  के  साथ-साथ  प्राथमिक  समानता  को

 बात  भी  है।  बेकारी  की  समस्या  आज  देश  में

 सुरक्षा  की  तरह  मुह  बाये  है।  इस  भ्रम  चुनाव
 में  नीतियो  के  आ्राश्रार  पर  लड़ाई  रही  है  1  गरीबी

 दूर  करने  ओर  विषमता  मिलाने  के  माम  पर

 हम  जनता  में  गए  हैं  प्रौढ़  जनता  ने  हमारा  प्रबल

 समर्थन  किया  है।  लेकिन  जनता  पराजय  यह  वादे

 सुनने  के  लिए  तेयार  नहीं  है  कि  हम  इस  कार्य

 को  पूरा  करेगे  ।  बल्कि  वह  चाहती  है  कि  हमारे
 बेकार  युवकों  को  मंहगाई  भत्ता  देना  प्रारम्भ

 किया  जाय  ।  यह  घोषित  किया  जाय  कि  हम
 उन  को  बोकारो  का  भत्ता  दे  रहे  है।  मगर  अभी

 आरम्भ  नहीं  किया  जाय  तो  अगले  बजट  तक

 इस  को  आरम्भ  किया  जाना  चाहिए  ताकि

 जो  कहा  गया  है  उस  को  पूरा  कर  के  दिखाया

 जा  सके  ।  नहीं  तो  प्यार  हम  झपते  वादे  को  पूरा
 करने  में  विफल  होते  हैं  तो  यह  हमारे  लिए

 कलंक  की  बात  होगी  ।  प्यार  कहेंगे  रुपया  कहां
 से  पाया  तो  रुपया  लाने  के  साधन  मैं  बताता

 हूं भाप  टेक्स  लगाते  की  बात  करते  हैं,  भाप

 टैक्स  लगाइए  लेकिन  टैक्स  उन  पर  लगाइए  नो
 टैक्सों  की  लोरी  करते  हैं।  जो  गरीब  किसान

 मजदूर  हैं  उन  पर  टेक  नहीं  लगना  चाहिए  1

 आप  ने  थोड़े  से  देशों  कप  राष्ट्रीयकरण  किया

 हैलो  और  बैंक  हैं  उन  का  राष्ट्रीयकरण
 कीजिए  1  प्रिवी  बम  बन्द  कौोजिए  |  जून  शोर

 जाय  के  बागान  को  नेशनलाइज़  कीजिए  ।  ग्रह
 सारे  पैसे लेने  के  जो  सोच  हैं  उन  पर  कब्जों

 वीजीए  शोर  जनता  से  जो  कहा  है  उस  को  पूरा

 कीजिए  ।  जरगर  हम  अपने  वादों  को  पूरा  नहीं
 करने  हैं  तो  हारी  भी  वही  दशा  होगी,  जो  इन
 पार्टियों  की  हुई  है।  एक  तरह  से  हमारे  ऊपर
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 तलवार  जाको  हुई  है,  जनता  को  कहते  के  लिये

 प्री  हुमारे  पास  बहाना  तोहें  हु  गया  है  कि

 ्य  के  अभाव  में  पूरा  नहीं  कर  रहे  हैं।

 जहाँ  एक  विषमता  की  बात  है,  पिछड़े

 हुए  प्रदेशों  की  बिमला  हटाने  के  लिये  हमारे

 बजट  में  प्रायोरिटी  मिलती  चाहिए।  बजट  में

 इस  का  जिक्र  है  भौर  इस  के  लिये  95  करोड़

 शिया  स्टेट्स  की  एसिस्टरेंस  के  लिये  रखा  गया

 है,  यह  पर्याप्त  नहीं  है,  इस  को  और  ज्यादा

 बढ़ाना  चाहिये  ।  उत्तर  प्रदेश  के  पूर्वी  जिलों  को

 इसमें  टाप-प्रायोरिटी  मिलनी  चाहिए।  उत्तर  प्रदेश

 के  पूर्वी  जिलो  में  राज  कोई  कल-कारख़ाना  नहीं
 है  7  हम  ते  सुना  था  कि  कोई  एग्रो-इण्डस्ट्री

 खुलने  वाली  है  भर  हम  आशा  करते  थे  कि  इस
 बजट  म॑  उस  का  उल्लेख  होगा,  लेकिन  मुझे  यह

 देख  कर  दुख  हुआ  वहां  कोई  भी  ऐसी  दृष्डस्ट्री

 नहीं  लगाई  जा  रही  है।  बलिया  में  एक  शुगर
 “पटरी  कोप्रापरेटिब  बेसिक  पर  खुलने  वाली

 थी,  उस  को  लाईसेंस  मिला  हुजरा  हैं,  उस  के

 शेयर  बेचने  के  लिये  हम  सरकार  का  सहयोग

 चाहते  थे  1  वहाँ  पर  इस  बार  गन्ना  बिलकुल  नहीं

 उठाया  गया  है,  हर  शाल  मील  वालों  की  तरफ

 से  वहाँ  कॉट  लगाया  जाता  था,  लेकिन  इस  बार

 कांटा  नहीं  लगाया  गंवा,  जिस  का  नतीजा  यह

 हमा  कि  वहाँ  के  किसानों  को  प्रिया  गाना  जला

 देना  पड़ा।  झगर  सरकार  की  शोर  से  काँटे  की

 व्यवस्था  हो  जाय  झोर  उत  के  गन्ने  को  ले  लिया

 जाय,  तो  उस  के  दाम  को  शेम्नर के  रूप  में

 परिचित  किया  जा  सकता  है,  लेकिन  झ्र भी  तक

 इस  मामले  में  कोई  सुनवाई  महीं  हुई  1

 क्ब्यूनिकेशन  शरीर  बिजली  के  मामले  में

 हमार!  प्रदेश  बिल्कुल  पिछड़ा  हुआ  है।  हम  को

 एटामिक  एनर्जी  का  कारखाता  देने  का  वायदा

 किया  गया  था,  लेकिन  वह  भी  पूरा  नहीं  हुमा  ।

 रिन्दों में  पाती  की  कमी की  बजह से जो से  जो  बिजली
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 की  कमी  हुई,  उस  के  करता  बिजली  की  सप्लाई
 में  25  प्रतिशत  का  कह  कर  दिया  गया  है,
 लेकिन  हमारे  पूर्वी  जिलों  में  तो  पहले  ही  बिजी

 तार-मात्र  की  थी,  वहाँ  भी  इस  कट  को  लागू
 कर  दिया  गया।  झगर  इस  कट  को  रोकना

 सम्भव  नहीं  था  हो  धर्मल-पावर-स्टेशनज़  की,  जो

 पहले  थे,  उन  को  चालू  करना  चाहिए  थी

 रिहाई  में  जो  भ्र धिक  बिजली  हम  को  मिलने  वाली

 थो,  वह  भी  नहीं  मिली,  उस  को  पूरा  करना

 चाहिये  श्र  कहें  को  समाप्त  करना  चाहिए  1

 कम्युनिकेशन्स  के  मामले  में  भी  हमारा
 प्रदेश  बहुत  पिछड़ा  हुजरा  है।  ट्राह्पो्ड  मिनिस्ट्री
 की  तरफ  से  एक  भगवती-कमेटी  इस  सिलसिले

 में  बनाई  गई  थी,  उस  कमेटी  ने  भी  हमारे  क्षेत्र

 के  लिये  गंगा  और  धाघरा  में  जहाज  चल।ने  का

 सुझाव  दिया  था,  लेकित  प्रभी  तक  वह  मामला

 भ्र धि कारियों  के  पास  दबा  पड़ा  है  भोर  उनसे

 कोई  सहयोग  नहीं  मिल  रहा  हैं।  राज  इस  सर-

 कार  की  स्पष्ट  नीति  है  कि  देश  की  गरीबी  को

 दूर  किया  जाय,  लेकिन  प्रण  र  इस  में  भ्र धि कारियों

 का  सहयोग  नहीं  होगा,  उन  की  तरफ  से  विलम्ब

 होगा  तो  इस  से  देश  को  निराशा  होगा  तो  देश
 में  क्रान्ति  आयेगी  ।  इस  लिए  ज़रूरी  है  कि  देश

 से  विषमता  को  हटाने  के  लिए  भ्रध्िकारियों  का

 पूरा  सहयोग  मिलना  चाहिये,  जो  मी  अ्रधिकारी

 जिस  काम  के  लिए  ज़िम्मेदार  है,  वह  उस  को

 पूरा  कर  के  दिखाबे,  जितनी  बातों  के  हम  ने

 वायदे  किये  हैं.  उन  को  तेजो  से  पूरा  कर  के

 दिखावें  !

 हमारा  देश  स्व तख्ता  सेनानियों  का  देश

 है।  सन  942  के  प्रान्दोलन में  मेरे  प्रवेश से
 प्रत्येक  घर  का  एक  लड़का  मारा  गया  था,  लेकिन

 जितना  कम्पेन्सेशन  वहाँ  मिलना  चाहिये,  बहु  नहीं
 मिल  रहा  है।  उत्तर  प्रदेश  सरकार  से  इस

 सम्बन्ध  में  जो  सहायता  मिलनी  चाहिये  वह  नहीं
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 मिल  रही  है।  बस  लिये  कम  से  कम  देश  की

 आजादी  मे  जो  नौजवान  काम  में  जाये,  जिन

 की  महिलायें  राज  बिल  रही  है,  उन  को

 राधिका  सहायता  देकर  उन  की  रक्षा'  करनी

 चाहिये  ।

 देश  के  इन्दर  राज  भी  हम  को  बैकों  से

 उतनी  सहायता  नद्दी  मिल  रही  है,  जितने  हम  ने

 वायदे  किये  ये  ।  एक  रिक्शा  चलाने  वाला  दगर

 किसी  बैक  के  पास  पैसा  लेने  जाता  है,  यो  उस

 को  कहां  जाता  है  कि  ऐसे  किसी  आदमी  की

 जमानत  लाखो  जिस  का  उस  बेक  में  खाता  हो,

 झगर  बहु  इस  तरह  की  सिक्‍योरिटी  नहीं  दे  पाता

 है  तो  उसे  कुछ  नहीं  मिलता  ।  छोटे  छोटे  दुकान-

 दार  बेक  के  पास  जाते  है,  लेकिन  उन्हें  कोई

 सहायता  नहों  मिलती।  &  चाहता  हूं  कि  इन

 कानूनों  को  सिवल  किया  जाय  ताकि  पर्सनल

 सिक्योरिटी  पर  पैसा  मिल  सके  ।  देश  की  जनता

 की  सहायता  के  लिये  इस  तरह  के  कानून  जो

 सहायता  में  रूकावट  डालने  है,  उनको  बदल  डालने

 की  जरूरत  है।  हम  ने  गरीबी  मिटाने  की  आवाज

 उठाई,  जनता  ने  हमे  प्रबल  समर्थन  दिया,  अब

 हमारे  पास  यह  कहने  को  नहीं  है  कि  कानून
 बाधक  है,  यह  बहाना  कब  नही  चल  सकेगा  t  कानून
 को  बदल  कर,  उस  में  परिवर्तन  करके  पर्सनल-

 सिक्‍योरिटी  पर  लोगों  को  पैसा  मिलना  चाहिये।

 हमारे  क्षेत्र  में  बैंकों  को  दो-तीन  ब्रांच

 खोलने  के  लिए  हमने  कहां  था,  विशेषकर  रिबन

 और  गढ़वाल  के  लिए  कहा  था,  लेकिन  प्रभी

 तक  1) इ  तही  खुली  हैं।  समझ  में  नहीं  झाला,

 हमारे  प्राधिकारियों  को  इस  सम्बन्ध  में  क्या

 प्रीति  है।  प्यार  हम  लोगों  के  कहने  के  बाद

 मी  जनता  के  रहते  के  बाद  भी  काम  नहीं  होता

 है,  तो  हम  तही  समझते  हैं  कि  हमारे  पार्लियामेट

 के मेम्बर  होने-त-होने  का  बया भर्ष  हैं  ?
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 देश  की  गरीबी  झोर  बेकारी  भिदने  के

 लिए  ओ  कानून  प्रतिबद्ध  लगते  है,  उस  कानून
 को  बदलना  चाहिए  कौर  गरीबी  को  हटाने  मे

 मदद  करनी  चाहिए।

 SHRI  con  ५,  DESAL  (Sabatkantha):  Mr.
 Speaker,  Sir,  we  congratulate  the  Prime
 Minister  on  her  outstanding  victory  and
 she  has  now  got  the  opportunity  of  potting
 all  the  promises  made  in  the  manifesto  as
 well  as  the  promises  made  in  the  President's
 Address  into  eilect.  We  give  this  credit
 to  her  ungrudgingly  on  behalf  of  the  par-
 ent  Congress  which  though  badly  beaten
 and  completely  emasculated,  has  taken  up
 the  challenge  bravely,  We  recognise
 the  prominent  position  of  the  Congress
 led  by  the  Prime  Minister  variously  known
 as  Congress  (N),  then  becoming  (  ongress
 {R).  For  a  short  time  it  became  (  on-
 greso(J)  and  oow  it  has  become  Congress
 (S).  The  Prime  Minister  ts  now  tn  a  posi-
 tion  to  put  everybody  in  his  proper  place
 whether  it  is  Babu):  or  Chatrapathiji,  whe-
 ther  it  is  the  young  turks  or  old  women
 in  the  party  or  whether  they  sre  her  Com.
 munitt  friends  of  D  M.K,  partners,

 IHE  MINISTER  OF  FINANCE  (SHRI
 YASHWANTRAO  CHAVAN)  She  has
 put  you  in  proper  place

 SHRI  ९.  ०,  DESAL.  Lam  in  my  place
 all  right,  I  know  my  place;  you  have  to
 know  you  place  now,

 However,  |  wish  to  say  this  that  we
 shall  extend  to  the  Government  our  ful-
 lest  cooperation  ih  the  fulfilment  of  the
 policies  designed  to  eradicate  povetty,  to
 develope  and  buildup  industries,  to  prevent
 wastage  Of  national  resources  and  find  a
 solution  to  the  groblem  of  the  unemployed
 hoth  educated  and  uneducated,  rural  as
 well  as  urban.

 These  are  the  policies  which  the  Con.
 grote  party  inherited  really  from  uriivi-
 ded  Congress  taking  into  considers
 the  I0-point  progtamme  of  the  AICC  in
 Badgelore  in  ‘toe,  We  shall  coiperdte  wher
 ever  we  can,  with  forfeiting  out  righ
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 to  pppose  wherever  we  must,  in  the  inter.
 est  of  the  nation,  in  the  interests  of  the
 people  and  in  the  larger,  interests  of  the
 weaker  sections  of  the  community.

 It  is  necessary  to  remind  the  Prime
 Minister  of  the  old  adage--Power  corrupts
 and  absolute  power  corrupts  absolutely.
 We  should  not  forget  the  foul  and  wide-
 spread  corruption  which  existed  in  this
 country,  which  was  witnessed  on  the  eve
 of  the  elections,  maybe  for  whatever  por-
 pose  theso  might  have  been  practised.
 But  we  must  warn  the  Government  that  we
 shall  not  any  longer  tolerate  the  absolute
 corruption  which  may  arise  from  absoute
 power,

 We  welcome  the  decision  of  the
 Government  to  go  about  the  abolition  of
 the  privy  purses  in  a  constitutional  manner.
 if  only  they  had  done  this  last  year  all
 this  unseemly  controversy  which  arose
 between  the  Government  and  the  Supreme
 Court  would  have  been  avoided.

 I  believe  Jam  correct  in  saying  the
 then  Law  Minister  was  properly  advised
 by  the  Law  Ministry  and  even  by  the
 Home  Ministry  that  it  was  unconstitutional
 to  go  about  the  derecognition  order  in
 the  way  in  which  they  did.  However,  he
 thought  ot  no  end  his  own  legal  acumen,
 and  he  set  aside  the  advice  given  by  the
 Law  Ministry  and  even  the  Attorney-
 General  and  advised  the  Government  in
 favour  Of  the  derecognition  with  the  result
 that  we  all  know.  We  hope  that  the  now
 Law  Minister  who  is  an  eminent  retired  or
 former  High  Court  judge  will  give  dus
 weight  to  the  advice  of  his  Ministry  and
 will  not  project  his  own  political  opinions
 and  views  either  in  the  interpretation  of
 law  or  in  the  enunciation  or  administration
 of  justice,

 There  is  one  more  point  which  I  would
 like  to  emphasise  in  this  connection,  and
 that  is  the  desirability  of  consulting  as
 Often  as  possible  the  Attorney-General  in
 matters  relating  to  law.  |  know  case  after
 cate  in  which  committed  advice  may  have
 been  given  by  the  Law  Ministry  to  suit
 the  whims  add  whimsicalities  of  the  Minis-
 ter  in  charge,  but  when  the  pariy  bas  poin-
 ted  out  to  Government  that  in  a  case  like
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 this  it  would  be  better  also  to  consult  the
 Attorney-General,  they  have  felt  that  they
 should  not  do  so  bacause  they  have  felt
 that  the  opinion  given  by  the  Attorney-
 General  may  be  adverse  cither  to  the
 views  of  the  Minister  or  to  the  opinions
 0  the  Ministry.  This  is  particularly  so  in
 matters  relating  to  taxation  and  the  pro-
 visions  of  the  commercial  laws  such  as  the
 Monopolies  and  Restrictive  Trade  Practices
 Act,  because  the  equation  is  uneven  between
 the  private  party  and  the  Government.
 Government  have  the  legal  opinion  and
 the  legal  counsel  free,  whereas  the  poor
 private  party  hasto  spend  from  his  own
 pocket  to  vindicate  and  obtain  justice  in  law
 courts.  Therefore,  Government  should  be
 more  careful  and  infact,  government  would
 be  well  advised  to  consult  the  Attorney-
 General  wherever  there  is  any  violent
 difference  of  opinion  between  the  Ministry
 and  the  private  party  concerned,

 SHRI  R,  D.  BHANDARE  (Bombay
 Central):  Now,  my  hon.  friend  belongs  to
 Congress(O)  and  not  to  the  Swatantra
 Party.

 SHRI  C,  C.  DESAI:  For  the  infor.
 mation  of  the  hon,  Member,  )  may  say
 that  |  am  speaking  now  as  a  representative
 of  Congress  (0).  He  still  seems  to  think
 and  live  in  {968  when  I  represented  the
 Swatantra  Party.  He  does  seam  to  have
 changed  with  the  tumes.

 SHRI  करे,  D.  BHANDARE:  |
 only  reminding  him,

 am

 SHRI  rom  C.  DESAI:  I  am  fully  aware
 of  what  Lam  doing.  I  am  not  one  of
 those  who  60  not  know  what  they  talk,

 In  the  matter  of  foreign  policy,
 while  we  support  the  principle  of  non.
 alignment  we  must  warn  Government  that
 non-alignment  rnust  be  real  and  true  non-
 alignment  and  not  the  Non-alignment  that
 we  have  witnessed  during’  the  last  few
 years,  that  is,  appeasing  the  so-called  fri.
 onds  tn  the  Arab  world  or  in  the  African
 countries,

 ]  have  had  the  benefit  of  visiting  both
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 oofsnri  0.  rey  Desai]  Do
 “South  Africa  and  the  Bast  African.  coun-

 teks’  I  know.  the  -condition.  of
 rn  people  ‘there,  particularly  the  people  of

 of  Indian  origin  now  resident  as  citizens  in
 “these  counties,  and  I  have  no  _  hesitation

 7  “in  saying’  ‘that.  although  -countries  like
 Kenya,  Uganda  and  Tanzania  are  friends

 of  India,  the  condition  of  the  people  of
 Indian  otigin  in.  those  countries  is  no
 better  than  that-of  the  people  of  Indian
 origin  resident  as  citizens  of  South  Africa
 In  one  country  we  call  it  apartheid,  while
 in  the  Other  countries,  we  do  not  call  it
 apartheid,  but  it  is  just  as  bad;  this  apar-
 theid.js  undeclared,  yet,  in  practice,  it  is
 just  ay  980  88  in  South  Africa,  Our  Foreign,
 Office,  however  is  partial  to  and  almost  afraid
 Of  those  countries  for  reasons  best  known
 to  themielves,  and  the  same  thing  obtains
 in  ths  matter  of  Arab  countries,  |  am
 not  taking  up  the  question  of  israel  in  this

 context,  But  the  text:  of.  friendship  of
 Arab  countries  is  where  we  have  any  con.
 frontation,  even  a  minor  confrontation,
 with  ‘our  next-door  neighbours  Pakistan

 and  China,

 Take  the  case  of  the  tecent  hijacking
 of:the  Indian  airliner  which  was  taken

 there  nad  blown  up.  It  was  said  the  other
 day  by.the  radio  of  Betar  Kendra  of  Bangla
 Desh  that  Mr,  Bhutto  hada  hand  in  this

 a  particular  atrocity.

 "None  of  these  Atab  countries  has  ‘snid
 a  word  against  Pakistan,  If  any  such
 thing  had  happened  in:  India,  they:  would

 Jhave  been  ths  most  vocal  and.  vociferous
 -incoademniag  India  and  .sach  incident.
 This  is‘what  |  would:  call  discrimination

 oS  gs  Between  India  -and  Pakistan  in  their
 apprdach,  All  these  Arab  countries  are
 ‘she  Same;  ‘whether  it  is  UAR,  -  Saudi

 -Avabla,  Syria,  Jordone.  or  Lebanon,  they
 ate  alkatike.  We  should  take  due  not  of

 (ot  the  -part  of.
 and

 MARCM  Py  1971

 the

 to  our  own,

 should’  not.
 apppraioment.  which  we

 ह  peosent  in..the  Arab
 :  ‘unity  -or  ;  intogrity,.  There  will  be  ‘Ponieb,

 “in  this  country?  What  isthe  joatlfication:  a  a
 for  giving:  diplomatic  recognition  ऐ  पक.

 ‘Atab  League?  Where  else  does  this.  "hap-:
 pen?  Which  other  country’  has  done  -sich
 a  thing?  But  in  this  country,
 subservience  to.  Arab  interests  in  preference

 l  hope  that  Government,
 strong  as  it  is  now,  will  be  cured  of  this
 particular  disease,

 Now  there  is  one  other  matter  on  which
 lL  would  like  to  speak  ;  this  concerns  what
 is  happening  in  Pakistan  today.  Before
 long,  may  be  in  a  day  or  two,  East  Pakis-
 tan  or  rather  I  would  call  it  Bangla  Desh,
 may  well  bs  an  independent,  sovereign
 country.  We  must  do  everything  possible
 to  assure  the  people  of  Bangla  Desh  that
 this  country.  will  never  entertain  the
 slightest  feeling  of  animosity,  hostility  or
 unfriendliness  towards  the  people  and  the
 problems  of  that  country.  They  have
 nothing  to  fear  from  this  country.  We
 have  a  Deputy  High  Commission  in
 Dacca,  It  should  immediately  be  raised  to
 the  status  of  a  full  Embassy.  Although’
 continuing  to  be  a  Deputy  High  Commis.
 Sion,  a  senior  officer  of  the  rank,  grade.
 and  status  of  ambassador  should  be
 posted  in  Dacca  forthwith.  The  office
 should  bs  strengthened  because  very  soon
 we  will  have  far  more  relationship  with
 Dacca,  particularly  in  the  matter  of  libera-
 lisation  of  issue  of  visas  ‘and  resumption
 of  trade.  between  the  two  countries.  There
 must  be  imaginative  thinking  on  the
 part  of  our  foreign  office.  They  must  look
 ahead  and  see  what  is  happening  in  Bangla
 Desh.  They.  must  prepare  —  themselves
 from  now  so  that  they  may  be  up  to  the
 task  which  they  will  be  called  upon  to
 discharge  in  the  next  few  days,

 ae

 Even  ia  West  Pakistan,  a  similar  situa:
 tion-is  likely  to  arise  because  with  separa.

 tion  for  ‘all  -practical  purposes-i  do.  not
 say  that  Pakistan’  will  be  -  completely:  |
 broken.  पके,  but it,  is  as  good  as  broken  पे  ~
 West,  Pakistan  -  also’  will,  not  retain  “its.

 there  willbe:  Sind,  there  will
 akhton

 D.  GA  96  ae

 we  believe
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 I  speak  as  one  who  spent  the  last  four
 years  of  his  service  in  Pakistan.  I  know
 the  people  there  very  well.  I  know  Mau-
 lana  Bhashani,  Sheikh  Mujibur  Rahman
 and  others,  I  can  assure  you,  this  House
 and  the  people  of  the  country  that  they
 have  nothing  but  the  friendliest  feelings
 towards  us.  उ  is  up  to  us  to  see  that
 the  same  feelings  ate  reciprocated  when
 that  country  becomes  independent.  The
 relationship  that  ‘will  subsist  hetween
 India  and  Bangla  Desh  will  be  what  sub-
 sists  between  the  US  and  Canada.

 Now,  what  is  happening  in  East
 Pakistan  should  have  a  lesson  for  us.  It
 should  be  realised  and  recognised  by
 Government  that  whatever  may  be  the
 geographical  and  rolitical  conditions,  no
 people  can  rule  over  another  section  of
 the  community  without  8  willing  consent.
 I  refer  to  the  ९855  of  Jammu  and  Kashmir.
 Where  was  the  necessary  of  banning  the
 Plebiscite  Front  just  on  the  eve  of  the
 elections  except  to  prevent  these  people
 from  contesting  the  election  and  showing
 where  the  interest  or  the  opinions  of  the
 people  of  Jammu  and  Kashmir  lay  ?
 What  would  have  happened  ?  Heavens
 would  not  have  fallen  if  the  Plebiscite
 Front  was  allowed  to  contest  the
 elections,

 There  would  have  been  one  of  tuo
 results.  Fither  reople  like  Sheikh  Abdul-
 Ja  and  Mirza  Afzal  Beg  would  have
 fought  the  elections  and  lost  them,  in
 which  case  they  would  have  been  put  in
 their  proper  place  and  we  would  have
 known  that  they  do  not  enjoy  the  confi-
 dence  of  the  reopie  of  Jammu  and
 Kashmir,  or,  if  they  had  won  —  which,  J
 think,  they  would  have  done  they  would
 have  had  to  come  before  this  very  House
 and  to  take  the  oath  of  allegiance  to  the
 Constitution  whereby  any  question  of
 challenging  the  inviolability  or  testing  of
 accession  would  have  gone  by  the  board,

 Once  they  have  taken  the  oath  of  alle-
 giance  to  the  Constitution  of  India  as  it  is
 today,  there  is  no  question  of  a  plebliscites
 there  is  no  question  of  doubting  or  dis-
 puting  the  fact  of  accession.  We  shoyld
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 have  tested  that.  All  this  talk  would  have
 gone  by  the  board.  It  would  have  looked
 democratic,  that  we  were  not  afraid  of  an
 opposition  party  coming  to  power  in  any
 part  of  the  country,  and  we  would  have
 killed  this  bogey  of  doubtful  or  disputed
 accession  once  and  for  all.  But  why  did
 the  Government  do  that  ?  They  had  a
 purpose.  They  wanted  to  prop  up  that
 unpopular  regime  in  Jammu  and  Kashmir
 known  as  the  Sadiq  Government,

 This  is  where  we  object.  This  is  where
 the  party  in  rower  takes  the  law  into  its
 own  hands,  interferes  with  the  normal
 events,  interferes  with  even  normal  elect-
 ions.  Many  examples  of  this  have  been
 seen  latterly  which  will,  I  hope,  come
 before  the  House  im  some  form  or  other
 sooner  or  later.  It  must  be  realised  that
 this  country  will  not  bein  a  position  to
 maintain  its  rule  in  Jammu  and  Kashmir
 without  the  willing  consent  of  its  people,
 and  it  is  up  to  us  to  obtain  it,  and  it  is
 possible  to  obtain  the  willing  consent
 of  thg  people  of  Jammu  and  Kashmir,
 even  though  they  may  belong  to  a  different
 faith  from  the  majority  community  in
 this  country;  but  we  must  follow  the
 correct  principle,  the  correct  practice,  We
 must  give  those  people  a  fair  opportunity
 for  free,  fair  and  unfettered  elections,  of
 coming  to  power  and  forming  the  Govern
 ment  if  they  are  in  a  majority.  So  long
 as  we  do  not  do  that,  discontent  will
 spread.  The  suppressed  feelings  will  fester
 and  we  shall  have  a  problem  like  what
 President  Yahya  Khan  is  facing  today  in
 Bangla  Desh,

 SHRI  MADHU)  DANDAVATE
 (Rajapur)  :  The  Kashmir  Constituent
 Assembly  long  ago  took  a  decision.

 SHRI  C.  C.  DESAI  :  I  know  that,  but
 these  people  seem  to  think  that  by  allow-
 ing  Shetkh  Abdulla  or  others  to  come  to
 power  they  would  etther  be  doing  some
 damage  or  disservice  to  their  own  stooge,
 the  Sadiq  Government,  or  that  they
 would  be  raising  afresh  the  question  of
 accession.  Neither  of  these  things  is
 valid,  and  neither  should  be  allowed  to
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 come  in  the  way  of  the  correct  attitude  of
 the  Government,  which  should  be  to
 obtain  the  free  and  willing  consent  of  the
 peonte  of  Jammu  and  Kashmir.  It  should
 not  be  a  matter  of  any  botheration  with
 this  Government  as  to  which  party
 comes  to  power  whether  in  Mysore,  Kerala
 or  Jammu  and  Kashmir,  They  must
 realise  that  honesty  is  the  best  policy,  and
 that  truth  would  survive  all  falsehoods
 and  misdeeds.

 There  is  an  order  of  banon  Sheikh
 Abdulla.  There  is  no  justification  to
 continue  it  now  that  the  elections  are
 over,  now  that  you  have  got  your  own
 candidates  elected  except  one  who  repre-
 sents  the  constituency  of  Srinagar.  At
 least  now  I  hope  the  Government  would
 not  extend  the  period  of  the  ban  on
 Sheikh  Abdulla  and  Murza  Afzal  Beg  and
 would  allow  complete  freedom  of
 expression  within  the  country  and  within
 the  four  corners  of  the  law.

 While  talking  about  Kashmir,  I  am
 teminded  of  the  case  of  our  Ambassador
 in  the  Soviet  Union  That  gentleman
 hails  from  Kashmir,  and  to  the  best  of
 my  knowledge~~and  T  would  like  Govern-
 ment  to  verify  it  during  the  last  one
 year,  he  has  spent  far  more  time  in
 Kashmir  that  in  the  Soviet  Union,  He  has
 drawn  all  the  salaries  and  allowances
 partaining  to  the  Ambassadorship  in  the
 Soviet  Union.  How  does  he  spend  all
 his  time  in  India,  and  bow  does  he  enjoy
 all  the  privileges  and  benefits  pertaining
 to  the  post  of  an  Ambassador?  Simply
 because  he  belongs  to  a  particular  com-
 munity,  be  should  not  be  exempt  from
 rales  of  discipline  and  decorum  or  service
 wooditions,  All  this  requires  an  investiga.
 tlon,  and  I  hope  that  the  External
 Affairs  Ministry  will  take  due  note  of
 thie

 |  comment  made  by  me  that  during
 the  jast  7.4  thonths  this  particular  gentle.
 man  has  spent  more  time  in  Indis,  has
 not  foregone  any  of  his  salaries  or
 allowances,  at  in  addition  has  been
 dabbling  in  the  election  politics  of  the
 Sivie,
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 Coming  to  constructive  projects,  |  am
 most  concerned  about  the  Narbads
 project.  A  good  friend  of  mine  sitting
 there  referred  to  it  yesterday  ;  he  is  even
 more  concerned  with  that  because  he
 comes  from  the  area  affected  by  that  river.
 But  not  only  we  in  Gujarat  but  also  the
 people  of  the  whole  country  are  interested
 in  the  Narbada  project.  |  was  horrified
 to  hear  the  other  day  from  the  Chief
 Engineer  attending  the  Tribunal  proceed-
 ings  that  they  would  take  about  five  years
 to  complete  its  work  and  I  hear  that  the
 M.P.  State  Government  is  to  pay  some-
 thing  like  Rs,  8,000  per  day  to  the  Counsel.
 Imagine  tke  cost  of  I:tigation  in  it  has
 to  continue  for  five  years,  Three  judges
 are  sitting  on  the  tribunal  ;  they  will  take
 another  few  years  to  write  their  judgment.
 The  execution  of  the  project  will  take
 not  less  than  ten  yearg.  It  is  such  a  project
 that  from  the  foodgrains  that  would  be
 produced  when  the  project  is  completed,
 wecan  feed  the  whole  country  and  also
 export  some  foodgrains  and  we  need  not
 go  round  witha  begging  bow!  to  the
 Soviet  Union  or  the  Uinited  States  under
 PL  480;  we  can  algo  raise  as  many  cash
 erops  as  we  like  such  as  cotton,  oil-seeds
 or  tobacco,  The  World  Bank  is  prepared
 to  finance  the  execution  of  this  projec:
 but  there  is  no  settlement  in  this  country,
 Now  that  the  Goveinment  has  got  a
 massive  majority  and  the  Prime  Minister's
 word  is  practically  the  law,  I  hope  the
 case  will  be  taken  out  of  the  hands  of  the
 tribunal,  J  say  this  as  a  Member  of  Parlia-
 ment  from;  Gujetat,  not  necessatily  with
 the  consent  of  the  Government  of
 Gujarat.  I  sey,  asa  responsible  Member
 of  Parliament  from  Guyarat,  even  at  this
 late  stage  {  hope  the  Prime  Minister  will
 take  courage  in  her  hands  and  withdraw
 the  case  from  the  Tribunal  and  give  a
 decision  quickly,  whatever  height  it  may
 he,  whatever  areas  it  may  submerge.  We
 in  Gujarat  will  accept  that  and  tf  have
 no  doubt  that  the  people  of  M.P.  wilt
 accept  that,  Rajasthan  and  Mahatashtra
 have  oftly  niargiaal  intetest  in  the  pebject.
 This  action  would  ensure  that  the  sokeibe
 i8  Implemented  quickly  and  the  waters
 Of  the  Narbedh  which  now  sow  ime  the
 oetin  will  be  cditigrved  and  utilise  for
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 irrigation  and  genpration  of  power  bene.
 fiting  the  country  as  a  whole,  It  does
 not  matter  if  the  dam  is  a  few  fect  higher
 or  lower  so  long  as  the  scheme  is  sanct-
 ioned  and  it  Is  taken  up  as  one  of  the
 highest  priorty  under  the  Prime  Minister’s
 own  cate  and  attention,  i  have  every
 reason  to  believe  that  {  can  persunde  my
 friends  in  Gujarat  to  take  whatever  deci-
 sion  is  given  by  the  Prime  Minister  as  the
 best  in  the  circumstances,

 Once  more  we  say  that  we  recognise  the
 massive  majority  of  the  splinter  party  ;
 we  congratulate  the  Prime  Minister  ;
 we  admire  her  and  we  Salute  her.  |  say  on
 behalf  of  my  collergues  ia  our  party  that
 we  shall  give  ber  and  her  Government
 full  oo-nperation  and  support  thet  we  can
 possibly  give  so  long  as  we  are  not  called
 upon  to  sacrifice  any  of  the  vital  interests
 of  the  country.

 **SHRI  MLS,  SIVASAMY  (firuchendur)  :
 Mr.  Speaker,  Sir,  wish  to  introduce  my-
 self  to  the  House  My  name  is  M,  S.
 Sivasamy,  elected  from  Tiruchendur
 Constituency  of  Tamu!  Nadu  as  a  Dravida
 Munnetra  Kazhagam  Member,  Sit,  I  wish
 to  speak  in  my  mother  tongue,  Tamil.

 Mr,  Speaker,  Sir,  the  success  In  the
 Fifth  General  Elections  cannot
 be  considered  asthe  victory  of  any  indi-
 vidual  political  Jeader,  however  eminent
 he  tmy  be,  or  of  any  political  party.  The
 success  in  this  General  Election  is  that  of
 the  peopte  who  have  voted  for  the  progres-
 sive  forces,

 In  the  Fourth  Lok  Babbe,  after  the  split
 in  the  Congress  Party,  the  ruling  party
 was  tednopd  to  minority  in  this  Mouse.  At
 that  time,  as  the  Mimisters  sitting  opposite
 ह...  well  aware,  being  9  prograisive  paliti-
 cal  pasty,  the  Dravida  Munnetta  Kazha-
 हिमी,  unhwitatingly  and  unreservedly
 sipported  all  the  progressive  measures
 |...  hefoce  the  flouse  by  the  Govern.
 mam.  Ror  instanon,  the  Privy  Purses
 Abajiijon  Milles  alep  the  Bank  Natianali-
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 my  Party,  |  am  bappy  to  state  here  that
 today,  after  the  nationalisation  of  !4  big
 banks  which  were  under  the  monopoly
 contro!  of  75  families,  the  rikshaw-pullers,
 taxi.drivers,  retail  shop-keepers,  small
 ‘business  people  and  artisens  ere  able  to
 avail  of  credit  facilities  at  reduced  rate
 of  interest.  We  should  not  end  our
 efforts  hete.  I  wish  to  suggest  that
 insurance  companies,  all  scheduled  banks,
 and  major  industries  must  be  nation.
 alited,

 Mr,  Speaker,  Sit,  the  Bank  Nation.
 alisation  Act  as  also  the  President's  Order
 abolishing  the  Privy  Purses  wert  declated
 ultra  yires  of  the  Constitution  by  the
 Supreme  Court  of  India,  The  Constitu-
 tion  could  not  be  amended  in  order  to
 implement  such  progressive  measures
 because  the  ruling  party  did  not  have  two.
 thirds  majority  in  this  House.  Now  the
 ruling  party  has  not  only  been  returned  to
 power  with  a  massive  majority  but  also
 with  the  requisite  twc-thirds  majority  for
 getting  through  any  amendment  of  the
 Constitution.  The  Government  cannot
 now  take  shelter  under  the  plea  they  are
 unable  to  adopt  progressive  measure,  if
 necessary  even  by  amending  the  Constity.
 tion,  because  thay  have  got  the  necessary
 two-thirds  majority  in  this  House  to  amend
 the  Censtitution  wherever  it  is  felt  neces.
 sary.  All  the  right  reactionary  forces
 have  been  completely  routed  in  this
 General  Election  and  the  Prime  Minister
 should  take  courage  in  ber  hands  to  amend
 the  Constitution  with  a  view  to  bringing
 upliftmeot  to  the  poor  and  backward  sec-
 tions  of  oyr  society,

 As  pointed  out  earlier,  this  General
 Election  has  proved  beyond  doubt  that
 the  people  have  voted  for  profressive
 policies.  The  D.M.K,  Party,  which  is  the
 major  partner  in  the  Progressive  Front
 of  Tamil  Nedu,  bas  been  seturned  to  power
 with  unprecedented  majority,  The  D.M.K,
 is  a  State  party  and  the  party  has  reflected

 vation  Bill  received  the  solid  support  of  the  popes  and  aspirations  of  the  poorer
 ro  2ककन्ककन-त,  ~ Sa caiman  tener ne  sesh,

 ts  original  |  wat  delivered  in  Tamil,
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 sections  of  the  society  in  its  menifesto.
 The  D.M.K.  Party  bas  given  many  assu-
 rances  in  its  manifesto  for  the  welfare  of
 the  downtrodden  and  backward  sections
 of  the  society.  Similarly,  other  State
 Parties  in  power  have  their  own  program-
 mes  and  they  have  their  own  separate
 identity.  All  the  revenue  raising  resources

 are  concentrated  i:  the  hands  of  the
 Central  Government.  The  financial  insti-
 tutions  like  the  Industrial  Credit  and
 Development  Corporation,  the  Industrial
 Finance  Corporation,  the  Industrial
 Development  Bank  of  India  and  such
 other  credit  institutions  are  under  the
 control  of  the  Centra!  Government.  If
 the  State  Parties  like  the  D.M.K.  are  to
 implement  the  assurances  given  to  the
 people,  they  must  have  adequate  finances.
 I  would  like  to  suggest  that  when  the
 Government  come  forward  with  a  propo-
 salto  amend  the  Constitution,  they  must
 bear  in  mind  the  predicament  in  which
 the  State  parties  are  placed  without  ade-
 quate  financial  resources.

 Mr,  Speaker,  Sir,  the  power  to  tssue
 industrial  licences  is  in  the  hands  of  the
 Central  Govetnment.  But,  after  the
 licences  are  given,  the  State  Government
 have  to  provide  land,  water,  eleciricity,
 State’s  shate  of  finances,  etc.  (to  the
 industrial  establishments.  When  the  State
 Government  have  to  face  this  heavy
 burden,  the  Corporation  Tax  fron  such
 industiial  eStablishments  goes  to  the
 Centre.  |  would  tike  to  suggest  that  the
 power  to  issue  industrial  licedtces  should
 vest  with  the  State  Governments,  The
 State  Governments  should  also  get  the  full
 financial  benefit  from  the  Corporation
 Tax.

 Sir,  the  Planning  Commission  as  also
 the  National  Development  Council  are
 headed  by  the  Prime  Minister.  Even  the
 Finance  Commission  is  made  to  function
 under  the  Minister.  These  national  bodies
 function  now  as  ministerial  services,  I

 would  like  to  suggest  that  they  should  be
 converted  into  autonomous  institutions
 which  will  enable  thom  to  function
 impartially.  I  would  also  recommend  that,
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 if  necessary,  the  Constitution  may  be
 amended  to  constitute  a  State  Planning
 Board,  which  should  be  autosomous  in
 character.

 Currency  Printing,  Foreign  Aid  and
 Foreign  Loans,  P.L.  480  Aid—all  these  are
 concentrated  in  the  hands  of  Central
 Government.  The  State  Government  have
 to  depend  entirely  on  the  Central  Govern-
 ment  for  implementing  any  worthwhile
 programmes.  I  feel  strongly  that  the
 Constitution  should  be  even  amended,
 enabling  the  State  Governments  to  funct-
 ion  independently  and  to  stand  on  their
 own  legs  with  financial  autonomy.

 The  interim  Budget  for  the  year  1975-72
 shows  a  deticts  of  Rs,  240.30  crores,  The
 hon.  Finance  Munister  has  not  shown
 his  catds  8  to  how  this  huge  deficit  is
 guing  to  be  bridged  One  may  naturally
 surmise  that  there  will  be  further  taxation
 in  the  General  Budget  to  be  presented  in
 May.  I  would  appeal  to  the  hon,  Finance
 Minister  that  he  should  so  formulate  his
 taxation  proposals  as  not  to  affect  the
 poor,  middleclass  and  small  merchants.

 Mi,  Speaker,  Sir,  onion  is  expor.
 ted  from  our  country  to  Ceylon,  Singapore,
 Persian  Gulf  and  to  even  European  coun-
 tries  likes  France.  From  Tamil  Nadu
 Ceylon  gets  95%  of  .8  requirement  of
 Onion.  Evenhere,  the  export  of  onien
 to  Ceylon  is  to  be  routed  through  Natio.
 nal  Agricultural  Federation—ijts  Expert
 Division—with  the  result  the  onion
 exporters  of  Tami!  Nadu  are  affected,
 while  onion  is  exported  to  other  countries
 by  exporters.  lam  unable  to  appreciate
 this  kind  of  discrimination.  The  small
 farmers  cultivating  onion  in  Tamil  Nadu
 are  not  able  to  derive  the  advantage  from
 such  exports.  I  would  suggest  that  the
 Central  Government  may  either  take  over
 the  entire  exports  of  the  Country  or  the
 export  of  small  commodities  iike  onion
 may  be  left  to  the  resources  of  the  poople
 involved  in  their  production.

 Before  I  conclude,  I  will  reiterate  that
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 the  Govarnment  with  their  two-thirds  majo-
 rity  in  this  House,  should  not  be  hesitant
 in  amending  the  Coustitution  of  India  if
 they  think  it  very  essential  to  implement
 progressive  measures  for  the  welfare  and
 upliftment  of  the  poor  and  backward  ‘%c-
 tions  of  our  society.

 33  bres

 The  Lok  Sabha  adjourned  for
 Lunch  Till  Fourteen  of  the  Clock.

 The  Lok  Sabha  Re.assembled  after
 Lunch  at  four  minutes  past  fourteen
 of  the  Clock,

 (SHRI  R.  0,  BHANDARI  in  the  Chair]

 Re,  DEVELOPMENTS  IN  EAST  BENGAL  :

 SHR]  SAMAR  GUHA  (Contai)  Sir
 J  want  to  draw  your  attention  to  a  very
 urgent  matter,  It  is  also  a  very  important
 matter,  Just  now  we  have  heard  the  radio
 news  that  civil  wat  has  started  in  Bangla
 Desh.  After  landing  60,000  troops  from
 West  Pakistan  the  army  has  taken  position
 in  almost  all  the  big  cities  and  in  all  key
 positions,

 Yahya  Khan  declared  the  Martial
 Law.  His  Government  have  promulgated
 curfew  in  Dacea  and  in  all  other  big
 cities,  They  have  taken  possession  of  the
 Dacca  Betar  Kendra,  They  have  issued
 orders  to  shoot  at  sight  all  Bengali  people
 there.  Notonly  so.  The  East  Pakistan
 Rifie  is  in  the  midst  of  a  grim  battle  with
 the  Pakistan:  Army  there.

 My  report  is  that  hundreds  of  people
 are  being  butchered  and  killed.  An  order
 has  been  issued  to  shoot  at  sight  anybody
 in  the  street,  There  is  another  report
 that  at  the  Karachi  airport,  hundreds  and
 thousands  of  Bengali  people  have  assemb-
 fed  to  ९४  passage  to  East  Pakistan,
 There  also  hundreds  of  people  have  been
 killed.
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 ]  want  to  draw  the  attention  of  the
 Government  that  there  is  an  apprehension
 that  either  Mujibur  Rahman  and  other
 big  leaders  willbe  shot  or  they  will  be
 immediately  arrested  and  flown  to  West
 Pakistan  by  usiny  Colombo  airpoit,  There-
 fore,  my  immediate  submission  to  you  and,
 through  you  to  the  Prime  Minister,  is  thai
 the  Government  of  India  should  write  to
 the  Government  of  Ceylon  that  no  passage
 should  be  given  either  to  the  Pakistani
 Air  Force  plane  or  ४७  Pakistani  civilian
 plane  to  carry  any  military  personnel
 from  West  Pakistan  to  East  Bengal  via
 Ceylon,

 There  is  also  another  thiug.  The
 Dacea  Betar  Kendra  has  been  forcibly
 closed.  The  All-India  Radio  is  the  only
 source  of  information  from  the  people  of
 Benga).  ‘The  All-India  Radio  should  broa-
 deast  the  news,,,...(/aterruption)  Let  me
 finish.  This  is  the  first  tine  that  the  San-
 gram  Parishad  of  Bangla  Desh  has  issued
 an  appeal  to  India  and  to  Ceylon  to
 immediatey  mobilise  international  opinion
 io  favour  of  the  Liberation  Movement.
 I  would  request  the  Government  iy  raise
 this  matter  in  the  UNO  in  combination
 with  other  Asian  countries.

 l  would  also  request,  the  Government
 to  give  facilities  for  the  movement  of  the
 Rengalis  who  have  assembled  at  the  Kara-
 chi  airport,

 Lastly,  Lhaye  already  given  a  Call
 Attention  Notice  on  the  subject  and  I  have
 afso  given  notice  of  a  short  duration  dis.
 cussion  on  it  The  matter  is  very  vital  and
 urgent.I  have  said  many  times  in  this  House
 that  the  Key  to  the  solution  of  Indo-Pak
 problems  lies  in  the  succes  of  the  Liberation
 Movement  of  Bangla  Desh,  This  is  a  very
 vital  issue;  this  is  a  very  crucial  issue.  We
 cannot  sit  quiet.  Our  Government  should
 take  serious  note  of  it  and  do  something
 in  the  matter.

 SHRI  Ss.  M.  BANERJEE  (Kanpur)  :  Sir,
 not  only  the  Martial  law  has  been  promu-
 Igated  but  orders  have  been  issued  to  shoot
 people  at  sight.  Even  the  press  correspon.
 dents  who  wanted  to  know  something
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 about  it  have  been  asked  by  the  Army  (‘ol-
 Onels  and  Generals  not  io  come  out  of  the
 hotel  and  that  they  will  be  shot  at  if  they
 cone  out  This  reign  of  terror  is  going
 an  and  this  conspiracy  has  been  hatched
 up  by  all  those  who  are  agents  of  imperia-
 list  forces  who  never  wanted  Mujibur  Rah-
 man  to  thrive  in  East  Pakistan.  The
 victory  of  the  common  people  in  East
 Pakistan  who  defeated  the  communat  for.
 ces  and  other  reactionary  forces  is  not  to
 their  liking.

 The  suggestion  is  this,  Democracy  is
 being  murdered  in  East  Pakistan  by  fascists,
 Let  us  pledge  our  support  and  say  that  we
 shall  defend  the  right  of  the  people  in
 Other  countries  also.  We  also  believe  in
 human  rights.  !  would  request  you  and
 through  you  the  Prime  Minister  to  uphold
 the  banner  of  democracy  and  to  give  more
 Support  to  Mujibur  Rahman.  {f  Mujibur
 Rahman  is  dead,  naturally,  again,  Yahya
 Khan  regime,  fascist  regime,  will  come
 into  being.  Weare  opposed  to  this.  Let
 the  people  of  Pakistan  know  that  India
 stands  solidly  behind  Mujibur  Rahman  and
 that  we  condemn  any  action  of  the  Yahya
 Khan.

 SHRI  JYOTIRMOY  BASU  (Diamond
 Harbour):  This  isa  matter  involving
 the  people  who  are  the  same  fiesh  ,  and
 blood.  It  was  the  conspiracy  of  the  im-
 perialists  that  the  country  was  devided.
 Ono  that  pretext,  we  cannot  shut  our  eyes
 and  adopt  an  ostrich  like  policy.  What
 is  happening  today  in  Rast  Pakistan?  Al.
 though  we  have  repeatedly  tried  to  get  a
 statement  from  this  Government  about
 their  attitude  and  policy  in  regard  io  that,
 we  have  failed  in  that,  Neither  the
 Chair  has  come  forward  to  get  this  House
 this  information  to-day,  After  all  that
 has  been  said  on  the  radio  and  by  different
 spoakess  in  the  House,  will  you  be  80  good
 as  to  ditect  the  Government  immediately
 to  make  a  statement  forth  with  on  the  floor
 of  the  Honse  giving  fuller  details  through
 their  own  sources  of  information

 si
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 Killing  of  people  of  Bangla
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 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS,  SHIPPING  AND
 TRANSPORT  (SHRI  RAJ  BAHADUR)  :
 The  Government  naturally  share  the
 feelings  of  anxiety  expressed  by  members
 opposite  at  the,  happenings  in  the  Bangla
 Desh.  We  would  collect  all  possible
 information  from  our  own  Sources,.,

 SHRILL  JYOTIRMOY  BASU  :  You
 have  not  so  fer  ”

 SHR!  RAJ  BAHADUR:  We  are  col-
 lecting  and  we  will  colleet.

 SHRI  JYOTIRMOY  BASU:  Let  us
 have  it,

 SHRI  RA}  BAHADUR:  And  we
 shall  be  watchful  anda  statement  would
 be  made  as  and  when  needed.

 SHRI  JYOTIRMOY  BASU  ;
 now,.,,.,...(/nterruptions).

 Right

 SHRI  RAJ  BAHADUR
 liest  opportunity,

 At  the  eat.

 SHRI  SAMAR  GUHA  :  If  you  do  not
 make  a  statement  forth  with,  our  solida-
 rity  with  the  Liberation  Movement  there

 seseee(  [nterruptions),

 SHRI  RAJ  BAHADUR:  I  am  not  yielding.
 You  have  interrupted  me  before  I  conclude.
 We  shall  cettainly  make  a  fuller  statement
 at  the  earliest  opportunity

 SHRI  JYOTIRMOY  BASU:  Why  not
 to-day  ?

 SHRI  RAJ  BAHADUR:  If  it  us  to-
 day,  then  to-day,  if  it  is  at  this  mosnent,
 then  st  this  spoment.,.(/méerrsptions)
 We  should  act  act  in  excitement  or  ip
 haste.  We  have  to  weigh  the  situation  eate-
 fully  atid  comaciously  end  then  ह... |  #
 statement,



 ॥  Re  Developments  in

 भी  इसहाक  तम् भली  (अमरोहा)  :  गेयरमैत

 साहब,  मिनिस्टर  साहब  ते  यह  कहा  है  कि

 मुनासिब  टाइम  पर  बबमेंह  की  ट्रक  से  स्टेट-

 मैंड  दिया  जायेगा  मैं पह  जातना  भा हँ तो  हूँ  कि

 आखिर  बहु  टाइम  कद  करायेगा  1

 SHRI  JYOTIRMOY  BASU:  We  want
 your  ruling  on  this,  Sir,

 MR.  CHAIRMAN  ;  I!  will
 your  wish  to  the  Minister.

 convey

 श्री  इसहाक  सम्भली  :  हमें  शुबहा  है  कि

 किसी  भी  बकल  बैस्ट  पाकिस्तान  की  फौजों  के

 हाथों  मुजीब  रहमान  को  किल  कर  दिया  जायेगा।

 MR,  CHAIRMAN  ;  Kindly  resume  your
 seat  Mr.  Sambhali.

 at  इसहाक  सम्भालो  :  इत  वक्त  सवाल

 ताल-कुशी  का  है।  वैस्ट  पाकिस्तान  की  फोटो

 के  ह्वायों  बंगला  देश  को  किल  किया  जा  <7  है।

 इस  वक्त  देर  करने  का  मौका  नहीं  है  ।

 SHRI  RAJ  BAHADUR  :  Sir,  may  ]  add
 that  we  have  to  collect  all  the  facts  and
 unless  and  until,.,

 श्री  इसहाक  सम्भली  :  हम  इस  से  पहले  भी

 नहल-कुशी  के  बारे  में  और  मुल्को  के  मुत/ल्लिक
 सवाल  उठाते  रहें  है।  उसी  तरह  राज  जब  कि

 बेस्ट  पाकिस्तानी  फौजों  के  हाथों  बंगला  देश  की

 क़त्ल-हुयी  कौ  जा  रही  है,  हमको  बगर  देर  किये

 इस  संभाल  को  ब्रुनाइटिड  नेशनल  में  उठाता

 जाहिए  पौर  बंगला  देश  के  लोगों  के  साथ  प्रश्नों

 हमदर्दी का  इजहार  करती  चा  हिए  |

 MR,  CHAIRMAN  :  The  bon  Member
 may  kiadW  resume  his  Seat  now.

 SHRIGAMAR  GUHA:  I  only  want
 to  draw  your  attention  to  One  important
 matter.  The  matter  is  very  urgent  for  the
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 reason  that  Sheikh  Mujibur  Rehman  ma’
 be  shot  dead  any  moment,  Only  inter”
 national  opinion  and  opinion  from  the
 neighbouring  countries  like  India  and
 Ceylon  can  save  his  life.  The  matter  is
 very  urgent.  He  may  be  shot  dead  any
 moment,  TI  would  like  to  make  a  sub-
 mission,  Does  the  Government  consider
 the  matter  urgent  and  important  or
 not  ?

 SHRI  JYOTIRMOY  BASU,:  Sir,  you
 are  unfair,,,

 MR.  CHAIRMAN  :  I  have  always
 been  fair  to  you.  You  must  be  very  care-
 ful  in  the  use  of  your  words.  Don’t
 accuse  me  that  I  have  not  been  fair  to
 you.

 The  Minister  of  Parliamentary  Affairs
 has  already  taken  notice  of  it  and  he  will
 convey  the  matter  to  the  Minister  for
 Foreign  Affairs  and  the  necessary  state-
 ment  will  be  made  in  this  House  either
 to-day  or  tomorrow.

 SHRI  SAMAR  GUHA:  This  is  a
 vital  matter  for  Prime  Minister  also,  not
 only  to  the  External  Affairs  Minister.

 MR,  CHAIRMAN  :
 your  seat,

 Kindly  resume

 SHRI  JYOTIRMOY  BASU  ;  Siz,  it  is  in
 your  hands  to  direct  the  Government  to
 make  a  statement  to-day.  If  they  are  not
 in  possession  of  the  facis,  they  are  not
 fit  to  sit  on  the  Treasury  Benches,

 SHRI  RA}  BAHADUR:  Bven  for
 making  a  statement,  it  requires  to  go  be-
 fore  the  Cabinet,  then  the  Cabinet  meets,
 considers  all  the  facts  and  then  only  a
 Statement  can  be  made.

 SHRI  JSYOTIRMOY  BASU:  But  the
 House  will  rise  tomorrow.

 SHRI  SAMAR  GUHA  :  Only  fe
 ber  that  the  life  of  Sheikh  M  ujibpr ‘a
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 Rahman  js  in  the  hands  of  the  people  of
 India  and  Ceylon.

 SHRI  RAJ  BAHADUR  :  We  are
 second  to  none  in  rome

 io
 our  anxiety

 about  this  situation,..,../Taterruptions fia

 MR  CHAIRMAN  Nothing  will  go  on
 record,  Nothing  that  is  being  said  now
 wili  go  on  record,,,,.,./Interruptions

 /**

 The  Minister  has  already  taken  note
 of  what  has  been  stated.  He  has  told  you
 categorically.

 SHRI  RAJ  BAHADUR:  This  wa
 sensitive  issue  in  a  sensitive  region  and
 for  the  sake  of  freedom  and  democracy,

 we  would  have  to  proceed  with  due  care
 and  caution.  We  will  certainly  make  a
 statement,  after  going  into  all  these  things

 MR,  CHAIRMAN  :
 Chand

 Mr.  Narain

 4,  8  ॥ 2

 GBNERAL  BUDGET,  97!-72-GENE-
 RAL  DISCUSSION  AND  DEMANDS  FOR
 GRANTS  ON  ACCOUNT  (GENERAL),
 1971.72.  Contd.

 SHRI  NARAIN  CHAND  (Hamupur)
 Sir,  I  want  to  congratulate  the  Finance
 Minister  on  the  bold  incentives  he  has  offe-
 ted  in  regard  to  the  economic  life  of  ovr
 country,  There  are  certain  new  incentives
 One  significant  thing  ss  the  awareness  of
 the  seriousness  of  the  problem  of  the
 unemployed.  A  provision  of  Rs,  50  crores
 is  being  made  for  the  programme  of  creating
 employment  opportunities.  This  is  a  wel-
 come  step.  There  is  an  assurance  of
 ithmediate  implementation  of  this  progra-
 mme.  The  scheme  will  start  in  right  earnest
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 froth  the  next  month,  There  is  compassion
 fot  the  poor,  for  the  unemployed.

 2

 ,  Certain  elements  in  West  Bengal  have
 been  whipping  up  regionalism  and  parochi-
 alism  shouting

 “झ्रामार  देश  तोमार  देश,  बंगले  देवा,
 '

 आमार  नाम  तोमार  नाम,  वियतनाम"

 Whereas,  it  should  have  been

 “मार  देश  तोमार  देश  भरत  देश

 There  is  provision  in  the  Budget  for
 setting  up  a  Dew  industrial  Corporation  in
 Calcutta,  for  that  Calcutta  where  the  indus-
 try  is  withering  away  wherefrom  the
 capital  is  flying  to  Haryana  and  Punjab,
 for  that  part  of  the  country,  there  aw  9  bold
 provision  of  an  Industrii!  Corporation
 T  welcome  this  step,  and  |  support  the
 Finance  Minister  and  the  Government  of
 India  on  this  step  [am  sure  that  thts  step
 will  stay  the  firght  of  capital  and  check
 the  outflow  of  money  ftom  the  State  of
 Rengal  which  has  heen  reduced  to  an
 utter  state  of  dejection  and  depression
 where  there  2९  economic  depression  be-
 cause  Of  regionalism  and  parochialism
 anda  kind  of  tdeology  that  cuts  across
 the  barriers  and  where  some  anti-national
 element  draw  inspiration  from  a  country
 where  even  the  telephone  calls  are  answe-
 red  m  Chinese  with  the  reply  ‘Power
 flows  out  of  the  barrel  of  a  gun”  |  have
 studied  a  few  books  in  the  Chinese
 language  and  literature  and  I  know  what
 sort  of  people  they  are.  I  know  certain
 anti-national  elements  derive  imspirations
 from  them  and  following  them,  there  are
 criea  of

 Amar  Desh,  Tomar  Desh,  Bangla
 Desh’

 ~not  Bharat  Desh,  but  Bangla  Desh-
 ‘Amar  Naam,  Tomar  Naam,  Viet
 Nan?’

 “eyo  recorded,
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 This  is  highly  deplorable.  I  am  grate-
 ful  to  the  Government  for  having  made
 some  provision  for  setting  up  the  Indust-
 rial  Corporation  there  so  that  Bengal
 does  not  wither  away,  so  that  the  Bengal  of
 Subhas  Bose  does  not  wither  away  and  the
 Bengal  of  C.  R.  Das  does  not  die  out  and
 this  Benga!  comes  into  its  own  and  stands
 on  its  own  Jegs  in  the  economic  sphere.

 Then,  there  is  the  problem  of  deficit
 financing.  |  am  aware  that  deficit  financing
 is  gOing  to  be  of  the  order  of  Rs.  240
 ctores  and  itis  a  realised  fact  that  a
 country  on  the  verze  of  economic  develor-
 ment  can  absorb  a  dose  of  deficit  financing
 because  of  the  green  revolution  that  is
 taking  place  in  the  country  and  because
 of  the  increased  input  in  the  industrial
 sphere,  Therefore,  deficit  financing  is  not
 something  which  is  to  be  abhorred,
 criticised  and  condemned,  Rather,  it  is  0
 step  which  should  be  welcomed.

 Then,  |  come  to  bank  nationalisation.
 from  the  figures  available  fram  the  Finance
 Minister’s  speech,  we  find  that  during  the
 period  following  July,  969  when  the
 banks  were  nationalised,  45  new  branches
 per  month  have  been  opened  in  the  rural
 areas,  whereas  the  figure  was  47  in  968
 and  about  80  in  the  first  six  months  of
 1969,  This  shows  that  bank  nationalisation
 has  raised  hopes  for  the  vast  millions
 who  are  living  in  the  villages;  where  there
 are  no  roads,  no  post  offices  and  no  railway
 connections,  the  people  ate  having  bank-
 ing  facilities,  This  is  a  direct  outcome  of
 bank  natioualisation  which  was  introd:ced
 by  the  Prime  Minister  of  India,  Shrimati
 Indira  Gandhi,  I  hail  this  step,  and  I  am
 sure  that  the  benefits  will  accrue  in  the
 years  to  come,  and  will  lead  to  legislative
 and  other  measures  which  would  bring
 tichness  and  better  ways  of  life  and  some
 new  hope  for  the  people  in  those  areas
 where  there  is  darkness,  for  the  cottages
 where  there  is  no  Sight  asd  for  the  areas
 which  sre  inaccessible

 now  to  the  common
 mah.

 Sir,  I  am  more  concerned  with  my
 own  Stute,  Coming  a¢I  do  from  Himachal

 Pradesh  which  borders  Chine,  ¥  would
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 like  to  highlight  some  serious  problems
 which  we  are  facing.  I  represent  the
 Hamirpur  constituency  here  and  it  has  a
 voting  population  of  4,  22  lakhs,  But  not
 even  a  single  metre  of  railway  track  is
 there.  There  is  the  famous  temple  of
 Jwalamukhi  of  old  and  the  modetn  temple
 of  Bhakra  Nangn}  dam.  But  the  railway
 line  just  stops  short  Of  the  Bhakta  dam.
 T  wish  it  covld  be  brought  to  Une  by
 extending  it  by  just  a  few  miles  into
 Himachn!  Pradesh  so  that  the  people  could
 be  saved  from  the  heavy  octroi  duties  that
 they  are  obliged  to  ray  when  the  trucks
 are  unloaded  near  the  failway  station  in
 Punjab  and  then  the  goods  are  brought
 into  Himachal  Pradesh,

 There  is  also  the  famous  place  of
 Buddhist  note,  namely  Reivalsar  where
 Padmasambhava  did  his  penance  and
 wherefrom  he  carried  the  message  of  the
 Buddha,  the  Light  of  Asia  to  other
 countries,  Lakhs  of  people  from  all  over
 India  come  to  visit  that  place,  but  there
 afe  no  proper  railway  connections.  Even
 in  regard  to  the  temple  of  the  fire-eating
 Goddess  Durga,  Jwalamukhi;  the  railway
 station  is  actually  72  miles  from  the
 temple  on  the  Kangra  Valley  railway.  7
 hope  the  Railway  Minister  would  take
 note  of  this  and  connect  the  Jwalamukhi
 temple  with  the  Jwalamukhi  Road  railway
 station.  Though  the  names  are  somewhat
 confusing,  yet  they  afe  12  tmiies  apart.
 If  this  convenience  could  be  given,
 reople  from  Madhya  Pradesh,  Vindhya
 Pradesh,  Bengal,  U.  P.,  Maharashtra  etc.
 could  visit  that  temple  in  comfort  every
 year,

 Tam  sure  that  as  Snon  as  the  impor-
 tance  of  Mahayana  is  accepted--Bodh
 Gaya  will  have  its  own  importance —
 Riwalsar  will  have  an  equal  importance
 for  Europeans  and  Americans.  |  am  aware
 that  some  missionaries  are’  working  ‘there,
 Ll  have  visited  some  cave  temples  where
 Padma  Sambhav  prayed.  People  from
 Ladakh,  Kinnaur,  Lahaul,  Spiti  and  other
 areas  bordering  China  come  there  for  ptay-
 ing  end  worshipping.  I  wish  there  dre
 some  facliities  for  them,
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 The  most  important  problem  there  in
 the  Himachal  Pradesh  is  the  acute  scar-
 city  of  drinking  water.  It  is  an  irony  of
 fate  that  Himachal  Pradesh  which  is  a
 land  of  perennial  snow  and  gushing  rivers,
 which  are  responsible  for  the  green  revo-
 lution  in  Punjab,  Haryana  and  Rajasthan,
 should  have  within  its  fold  many  areas
 where  people  have  to  walk  for  miles  for
 their  drinking  water.  Ladies  have  to
 walk  on  naked  foot  for  miles  for  binging
 pitcher  of  drinking  water.  In  Tehsil
 Hamirpur,  which  is  my  Native  Tehsil,  there
 are  villages  whete  water  has  to  be  stored
 during  two  months  of  the  rainy  season
 and  with  this  supply  they  have  to  make
 do  for  the  whole  of  the  year.  There  is
 no  water  available  anywhere  else.

 I  request  the  Central  Government  to
 take  this  problem  in  their  own  hands,
 realising  the  gravity  of  the  situation  and
 take  urgent  steps  and  solve  it,  becauSe  the
 acute  snortage  of  drinking  water  has  re-
 duved  our  hfe  to  one  of  misery  und
 penury.  People  go  to  the  border  to  shed
 their  blood  fighting  the  Pakistani  and
 other  elements,  They  go  to  the  Wagah
 border  where  the  Dogras  rise,  the  Paharis.
 weave  and  the  senas  go.  =  They  shed  their
 blood  in  the  border  lands,  in  NEFA  and
 other  placss.  But  their  wives,  sisters  and
 daughters  have  to  walk  for  miles  for  &
 drop  of  drinking  water.  They  shed  their
 blood  for  the  defence  of  the  couutry,  but
 there  is  no  provision  for  this  elementary
 need.  I  have  visited  these  areas  For
 miles  and  miles  there  (५  not  a  single  well
 or  a  fountain  or  a  river  or  brooktlet.  There
 should  be  some  provision  for  these  people
 whose  men  are  fighting  in  our  forces,
 who  are  on  the  batile  front  for  months
 and  yeats  together.  Their  wives,  mothers,
 sons  and  daughters  should  at  Isast  have
 this  relief.

 The  problem  is  so  buge,  the  expendi-
 tute  involved  so  large  that  the  State
 Government,  with  its  limited  resources,  is
 unable  to  tackle  it.  I  world  call  ypon
 the  Central  Government  to  take  this  ja
 bond.  The  armed  forces,  and  men  who
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 in  arms,  require  help  not  only  on  the
 front  and  in  the  barracks  and  in  the  can-
 tonments,  but  their  families  have  also
 to  be  helped  ,  their  wives,  sons,  daughters
 and  mothers  and  helpless  widows  have  also
 need  our  help.  .  wish  some  serious
 thought  is  given  to  this  problem.

 Then  there  ts  the  problem  of  school.
 going  children.  They  have  to  walk  for
 miles  carrying  bottles  of  water,  sometimes
 5.6  or  7-8  miles  There  is  no  jeep,  ran-
 way  or  bus  which  they  can  use  If  the
 boy  drops  ths  bottle  on  the  way,  he  does
 not  reach  the  school.  iff  he  reaches  home,
 he  is  cursed  by  the  parents,  So  he  just
 loiters  on  his  way  and  there  gets  the  kind
 of  education  which  we  can  call  the  edu-
 cation  of  nature,  of  which  Wordsworth
 was  so  fond.  But  we  do  want  of  our
 children  to  have  the  proper  type  of  educa-
 tion  in  order  to  enable  them  to  take  thei
 Place  in  society  at  the  proper  time,  So
 immediate  attention  has  to  be  paid  to  this
 acute  prcblem  of  drinkmg  water  for  which
 something  has  to  be  done  immediately,

 There  ate  some  other  problems  in  our
 area  which  have  to  be  taken  up  by  us.
 Our  atea  38  an  area  from  where  people  are
 going  out.  Tne  brain-drain  is  the  maxi-
 mum  in  Himichal  Pradesh  As  soon  as  a
 boy  does  his  matriculation,  he  goes  out  to
 another  schoo!  or  collers  in  Punjab  or
 somewhere  else  and  then  hankers  after  a
 20b.  I  wish  some  sort  of  industries  are
 set  up  there.  Hamirpur  is  a  place  where
 we  have  enough  of  resin,  pine  and  other
 rzsoutces.  Paper  mills  can  be  set  up
 there  ;  csment  factories  can  be  established.
 {  wish  the  Central  Government  in  the  next
 budget  makes  some  provision  for  drinking
 water,  for  extension  of  railway  connections
 aad  for  the  establishmant  OF  some  indis-
 tries  in  Himachs!  Pradesh,

 SHR]  VIRENDRA  AGARWAL  (Mora.
 dabad)  :  At  the  outset,  congratulate  the
 Finance  Minister  for  displaying  a  sense
 OF  tedlism  and  pragmatism  to  the  proble nts
 facing  ths  country.  The  Finance  Ministe,
 has  relterated  the  Government’s  resoly
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 for  eradicating  mass  poverty  and  unemploy.
 |

 ment,  His  whole  Budget  speech  is  pun-
 etuated  with  emphasis  on  effectiveness,
 determination  and  speed.  The  common
 man  isso  much  fed  up  with  pledges  and
 promises  made  during  the  last  23  years
 that  he  is  no  longer  interested  merely  in
 reiteration  of  the  Government's  policies.
 He  is  now  interested  to  judge  every
 action  by  the  performance  in  terms  of
 exactly  how  it  helps  in  raising  his  living
 standard,  Therefore,  the  whole  Budget  is
 to  be  viewed  from  the  common  man's
 view  point  which  remains  to  be  the  corner
 stone  of  any  democratic  functioning,

 Mass  poverty  is  directly  linked  up
 with  the  question  of  price  stability.  The
 Finance  Minister  has  rightly  laid  greater
 emphasis  on  the  economic  policies
 having  bold  ro-orieatation  towards  growth
 with  yocial  justice.  But  to  the  common
 man  social  justice  eSsentially  implies
 price  stability.  As  soon  as  Mr,  ४.  B.
 Chavan  had  assumed  the  charge  of  the
 Union  Ministry  of  Finance,  he  had  decla-
 red  that  he  would  give  the  top  most
 priority  to  the  stabilisation  of  prices,  It
 is  rather  unfortunate  that  he  has  now
 learnt  easy  ways  of  explaining  away  the
 phenomenon  with  expert  advice  from  his
 senior  officers,  As  he  has  alresdy  conced-
 ed,  that  the  prices  arc  constantly  rising
 though  he  has  found  consolation  when
 he  described  it  as  a  world  phenomenon.
 What  we  need  today  is  a  definite  policy
 for  holding  the  price  line.  It  is  widely
 recognised  that  if  we  are  genuinely  inter-
 ested  to  bold  the  price  line,  then  there
 must  he  in  evidence  a  significant  improve-
 ment  all  round  in  production.  Who  can
 afford  to  disagree  that  higher  production
 is  the  only  solution  to  the  problem  of
 spitalling  prices?  Monetary  and  fiscal
 policies  can  bave  only  @  marginal  impact
 on  prices.  It  is  a  matter  of  gratification
 that  ovr  revered  President  has  also
 conceded  in  his  Presidental  Address  that
 ail  such  obstacles  placed  for  curbing  the
 production  should  be  removed  in  both
 public  and  private  sectors,  What  we  need
 today  if  a  reassessment  of  policies  and
 systems  with  8  view  to  introducing  select-
 ive  controls  aimed  at  simulating  develop.
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 meot  rather  than  acting  as  ‘drill  sergeants’
 of  the  economy.  So  long  we  do  not
 succeed  in  reviving  the  industrial  invest.
 ment  activity  we  cannot  ensure  either
 price  stability  or  social  justice,  It  is  a
 matter  of  satisfaction  that  the  Finance
 Minister  has  conceded  that  the  overall
 growth  in  money  supply  has  also  been  larger
 than  what  is  warranted  by  the  growth  in
 production.  Deficit  financing  within  certain
 limits,  #  employed  for  productive  purposes,
 can  also  help  in  augmexting  our  resources,

 The  Finance  Minister  may  be  required
 to  impose  additional  taxation  when  he
 presents  his  regular  Budget  in  May.  But
 I  would  like  to  assure  him  that  any  rise  in
 tax  rates  will  only  help  in  raising  prices,
 Certain  Tax  relief  to  the  productive
 apparatus  seems  to  be  absolutely  essential
 ifthe  Government  is  genuinely  interested
 to  hold  the  price  line.  To  neutralise  the
 ill  effects  of  rising  prices  on  fixed  end
 sularied  income  groups,  |  would  suggest
 that  the  recommendation  of  Bhoothalin«
 gam  Committee  needs  to  be  accepted  for
 exempting  the  tax  limit  upto  Rs.  7,500  so
 that  the  lowsst  income  group  could  have  a
 little  sigh  of  relief  and  may  appreciate
 that  really  a  new  era  of  socialism  has
 commenced.

 The  Finance  Minister  has  rightly  emp-
 hasised  that  the  problem  of  unemployment
 is  (00  serious  to  be  ignored  or  treated
 lightly.  He  bas  shown  a  greater  realism
 when  he  made  it  clear  that  the  twin  pro-
 blems  of  mass  poverty  snd  unemployment
 today  remain  as  acute  as  ever.  In  large
 pockets,  there  has  perhaps  been  a  worsen-
 ing  of  conditions,  He  has  commended
 the  fifty  crores  schemes  for  creating  more
 employment  opportunities  with  a  productive
 bias,  It  is  rather  naive  to  assume  that  Emp-
 loyment  is  created  by  allocating  fusds  in  a
 Budget,  Provision  of  dolls  to  unemployeds
 will  simply  create  a  nation  of  beggars,  The
 crucial  Question  today  is  how  to  create
 large  jobs  which  can  absorb  28  million-un-
 employed  persans  at  the  end  of  the  Fifth
 plan.  There  are  already  3  to  6  million
 people  who  are  unemployed  in  the  country.
 The  only  way  to  increase  employment  is  to
 increase  the  size  of  the  cake  So  that  more
 can  partake  of  the  slice.  The  employmens
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 o  :  ‘fouatiaim  at  increasing’  the  production  -of
 =  goods  and  service  of  the.  maximum  fate.

 ‘a  further  six  to  seven  million

 '  employthent  which  helps
 “gigantic  problem.  .  Modern  technology  if.

 Tt  is  estimated  that
 milion  will  be  added  to  the  existing:
 labour’  foree  of  390  million  duting  the
 Fourth  Plan  period.  The  Fourth  Plan  is

 expected  to  generate  18,5  to  I9  million
 will  increase  by

 Adding  to
 the  present  backlog  of  0  million,  it  will
 make  a  total  unemployed  force  of  about
 46  to  37  millions.  Another.  estimate  is
 that.  the  .present  backlog  of  3  million
 will.  exceed  274  million  by  the  end  of
 ADTA.72  According  to  the  figures  of  regis~

 new  job,  unemployment

 tration  with  the  employment  exchanges
 thete  were  8.75  lacs  matriculates,  .86
 lacs  Graduates  and  53.118,  Engineers  last

 When  the  Growth  rate  of  produc-
 tive  employment  falls  far  behind  the
 nationa)  output,  the  process  of  planning
 is  not.only  distrubed  but  becomes  worsend
 far.  execition,  It.is.a  wrong  assumption
 ‘that  a  Jarget  out  lay  for  meeting  financial
 requirements.  of  the  Fourth  Plan  meant
 for  expansion  of  basic  industry  in  the
 public  sector  can  cither  accelerate  the
 growth  rate.  or  generate  ‘employment
 opportunities,  There  is  no  demoratic
 Government  in  the  world  which  can  take

 -  wponiteelf  the  task.  of  creating  employ~
 ment  opportunities.  for  the  total  unemp-
 loyeds,  It  is  always  the  concept  of  self-

 applied  (to  smaller.  units.  of  production
 air  convert  every  house  into-a  workshop,

 “but  it  needs  ‘close:  and  effective  coordina.
 uy  ton’  between  the  ‘big  and

 of  indastcy.  Japan:  Offers.  an  inspiring’.
 a  exantple  ofa  ‘country.  surmounting  every:

 “type  of  obstacle  to  industrial  growth-and:
 having.  provided:  the  right:  planning  tech.  a

 ‘has  already.  become-s0  explosive

 get  aedaagared.
 |The

 eoonomic

 oe ue engage  themselves  i  yma.
 This  nation  wide  क्र;  50  crores  programms
 ‘ean  pay  “rich:  dividends  if  it  ix  inked  up:  °

 more  than  a.

 in  Solving  this:

 small  sectors.

 The  public  sector  enterprises  haya
 “is  got  tackled  soon.  then-:the  —

 process:  Of.  Parliamentary.  demo*  than:  the  Budget  provision,  Thoy..:  ha
 awefully  failed  becaone  they  aren

 |  WeSeam  never  provide:  jobe  for  allthe  ume  at
 |  “employed  n6r  it  allows  the.  people  to

 with  certain.  nation  building  activities  88
 roral  works,  road  -constraction  ‘etc,  Public
 sector  may  expand  but  it  is  doubtfolif  |
 it  can  ever  absorb  48,000  frustrated,  abgry,
 unemployed  engineers  in  the  country

 The.  Fourth  Plan  had  emphasised  the
 need  for  a9  percent  rate  of  growth  in
 industry,  But  during  the  year  as  a  whole
 the  industrial  production  is  expected  to
 increase  by  roughly  6  percent.  Let  the
 Finance  Minister  ask  why  it  is  that  des-
 Dite  this  heavy  investment  and  consider.
 able  industrial  growth  the  problems  of  the
 common  man  have  remained  unsolved.
 Is  the  direction  of  our  investment
 in  tune  with  the  needs  of  the  Indian
 economy?  It  is  often  not  realised  that
 the  nature  of  investment  itself  often
 serves  the  cause  of  growth  and  socig}
 justice.  Uniless  the  question  of  misdirected
 investment  is  tackled  boldly,  both  the
 Government  and  the  people  will  continue
 to  witness  economic  stagnation  leading
 to  an  atmosphere  charged  with  social  ten-
 sion  and  violence,

 Let  us  clearly  understand  that  threats
 and  name  calling  neither  produce  goods
 not  social  justice.  Every  additional.  curb
 either  on  starting  or  expanding  ae  indust-.
 tial  unit  bas  direct  repurcussions  on.  prices
 and  employment,  You  are  following
 exactly.a.  contradictory  policy:  but  ex.
 pect  prices  to  be  stabilised  and  employ-
 ment.  potential  to  be  incressed...  ह.  have”
 Created  40  many  hburd)s  to  exports  that’  the
 target  of  7%  which  alene  can  sustain  the.
 Fourth  Plan  of.  the.  size  already.  proposed, can.  never  :.be  achieved,  If  you.  dactegse

 the  sizeof  the  plan  then.  the  gap  in  export
 carnings  will  widen  futher  ionding  -  inevita;
 bly  to.another  develuation  .  of.  tha  rapes,

 Rs.:30  .ctores  more  to  cover:  the  oe Loases
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 generated  are  going  dows  and  =  witl”  have
 to  be  made  up  by  deficit  financing.
 It  is  obvious  that  our  economic  poli-
 cles  can  never  succeed  in  stabilising  the
 prices  if  you  allow  the  nation’s  hard-earned
 resources  to  be  squendered  On  such  bottom-
 jess  pits,

 The  Finance  Mrnister  has  commended
 the  functioning  of  the  nationalised  banks,
 that  it  has  opened  on  an  average  as  many
 a$  445  new  branches  per  month  us  against
 80  per  month  during  the  first  six  months
 of  969  and  46  per  month  during  1968,  Is
 it  not  a  fact  that  it  has  further  added  to  the
 cost  of  administration  while  the  record
 of  the  new  branches  opened  in  mobilising
 Jocal  deposits  and  utilising  them  for
 productive  parposes  has  not  yet  shown
 satisfactory  results?  The  aims  of  bank
 nationalisation  such  as  to  improve  the
 living  standards  of  the  masses  and  to
 accelerate  the  country’s  economic  growth
 by  providing  credit  to  the  priority  sectors
 such  as  agriculture,  small  industries,
 exports  and  self-employed  people  are
 laudable  enough.  But  the  crucial  question
 today  1s  whether  the  nationalised  banks
 have  been  able  to  fulfil  the  expectation
 of  their  customers  and  whether  they  have
 succeeded  in  improving  thelr  ‘services  to
 them.  The  most  essential  thing  to  ponder
 over  is  how  far  bank  credits  have  gone  to
 finance  productive  schemes  and  have  help.
 ed  to  augment  production  in  both  forms
 and  factories.  I  understand  that  the
 nationalised  banks  are  only  accumulating
 bad  debts.  Let  the  Finance  Minister  take
 the  House  into  confidence  on  the  extent  of
 the  rise  in  the  proportion  of  bad  debts
 since  natlonalisation.

 The  interim  Union  Budget  at  the
 moment  is  simply  an  accounting  formality.
 The  overall  deficit  of  Rs.  230  crores  in  the
 current  year  inspite  of  the  additional
 taxation  last  year,  and  the  substantial
 shortfall  in  plaa  expenditure  shows  that  in
 fiscal  discipine,  protession  and  practice
 ate  still  far  apart.  The  Finance  Minister
 has  not  yet  indicated  whether  the  deficit
 48  ६७  be  covered  by  additional  taxation  or
 deficit  financing.  It  is  widely  known  that
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 there  is  a  point  beyond  which  the
 “Deepening  of  the  resource  base”  become?
 8  counter  productive  in  term  sof  taxatio®.
 Our  tax  rates  have  reached  a  saturatio®
 point  when  they  have  begun  paying  dimini>
 shing  return.  Tax  Rates  are  producing
 inhibiting  effect  on  the  investment  and
 growth.  High  rates  of  tax  with  high  rates
 of  evasion  ultimately  result  in  a  diversion
 of  legitimate  savings  to  speculation  and
 consumption  in  a  parailel  blackmarket
 economy.  What  we  need  today  is  certain
 tax  relief  in  the  form  of  excise  duties  33
 well  as  on  personal  income  so  that  the
 common  man  could  have  certain  reserves
 for  investing  in  industrial  activity.  Broad-
 based  democratisation  of  industrial  structure
 is  absolutely  essential  if  we  are  keen  to
 accelerate  the  growth  rate.

 Presenting  the  Budget  for  1970-11,  the
 Prime  Minister  had  raised  the  tax  exemption
 Iumit  on  dividend  incomes  upto  Rs.  500
 but  this  limit  needs  to  be  further  raised  to
 Rs,  3000  so  that  the  lower  middle  class
 could  participate  rather  effectively  in  the
 industrial  activity  of  the  country.  This
 sense  of  belonging  can  goa  long  way  in
 bioadening  the  entire  industrial  structure.

 MR.  CHAIRMAN  :  Since  it  is  his
 maiden  speech,  I  did  not  want  to  ring  the
 bell,  But  the  hon.  Member  must  remem-
 ber  that  he  has  taksn  ह  minutes.  Please
 conclude,

 SHRI]  VIRENDRA  AGARWAL  :  I
 shall  conclude  within  a  minute.  Political
 stability  and  economic  equality  reison-
 ably  demand  decentralisation  of  economic
 and  political  power  in  the  state  and  a
 guarantee  of  national  minimum  by  1975.76,
 Democratic  socialitm  will  have  tittle
 meaning  if  the  consumption  rate  of  tHe
 common  man  does  not  constantly  rise.,  tt
 is  nod  use  building  false  hopes  that  there
 would  be  better  performance  in  the  future.
 When  we  exhort  the  people  for  social
 justice  and  economic  equality,  it  becomes
 our  rasponsibitity  to  see  that  they  are
 not  required  to  shoulder  heavy  birdeii  i
 the  form  of  punitive  taxation  strdcture  aiid
 souring  prices,  Otherwise  the  people  will
 have  no  other  choise  but  to  believe  that
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 eradicating  roverty  and  unemployment  is
 merely  a  full  proof  slogan  for  befooling
 them.  It  is  a  challenge  ४09  the  present
 Leadership,  and  the  esrlier  they  show
 definite  results  the  better  itis  for  their
 own  future.

 SHRI  K.G,  DESHMUKH  (Amravati)  :
 Sir,  the  budget  presented  by  the  hon,
 Finance  Minister,  though  interim,  gives
 usa  clear  indication  of  the  progressive
 and  socialistic  policies  of  our  Govern-
 ment,  For  instance,  he  said,  there  will  be
 employment-oriented  schemes,  Schemes  for
 giving  credit  to  relaively  weaker  sectiuns
 of  the  community  and  special  schemes
 for  the  benetit  of  small  fatmers  and  farmers
 in  dry  farming  areas.  It  is  4  inatter  of  great
 satisfaction  that  our  Government  has  taken
 a  decision  to  implement  new  employment
 oriented  schemes  with  a  view  to  provide
 employment  to  at  least  One  member  in
 each  family,  [  am  thankful  to  the  Govern-
 ment  for  this  scheme,  but  )  have  seen  that
 in  many  families,  two  or  three  members
 are  employed  while  in  othe:  families,  even
 though  there  are  girls  and  women  who  are
 educated  and  who  have  the  potentiality  of
 service,  they  are  not  able  to  get  employment
 because  there  are  some  recruitment  rules
 and  systems  which  do  not  permit  them  to
 be  given  service,  I  would  request  the
 Finance  Minister  to  make  the  rules  in  such
 @  way  that  at  least  one  member  from  each
 family  would  be  given  employment  and
 families  where  mote  than  two  or  three  mem-
 bersare  employed  are  discouraged  fiom
 getting  more  employment.  Care  should  be
 taken  to  give  employment  to  people  in  ru-
 ral  areas  where  unemployment  is  prevalant
 ona  large  scale,  |  am  very  thankful  to
 the  minister  because  they  have  asked  the
 State  Governments  to  chalk  out  a  scheme
 in  each  district  and  l  am  hopeful  that
 within  a  few  months,  this  type  of  scheme
 will  be  chalked  out  and  employment
 provided  to  such  families,

 Another  notable  feature  of  the  budget
 fs  about  the  nationalisation  of  banks,
 which  has  brought  about  @  greater  change
 in  our  banking  credit  system.  The  ag-
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 gregate  number  of  borrowers  has  risen
 from  3  lakhs  ६0  7  lakhs  and  the  assis.
 tance  given  is  also  double.  But  much
 remnins  to  be  done  in  this  sphere  also.
 We  find  that  the  structure  of  the  banking
 system  and  the  machinery  is  the  same.  I
 have  received  many  complaints  that  agri-
 culturists  are  not  getting  credit  and  when
 they  go  to  commercia)  banks  for  credit,
 they  are  asked  to  give  another  security.
 When  the  agriculturist  rosSesses  land  in
 his  name,  credit  should  be  given  on  the
 land  itself.  But  in  addition  to  mortgag-
 ing  his  land,  he  is  asked  to  furnish  securi-
 ty  also  for  the  loan.  This  is  an  anomaly.
 In  the  case  of  business,  loans  are  given  on
 the  Security  of  the  shares.  There  additional
 security  's  not  asked  for.  This  anomaly
 should  be  removed

 Thirdly,  coming  ६०  cotton,  it  is  saidin
 the  budget  speech  by  the  Finance  Minis.
 ter

 “The  production  of  commercial
 crops,  notably  cotton  and  Oilseeds,
 has  been  inadequate  and  this  had  ad-
 verse  effect  on  industrial  produ~
 ction  and  prices.”

 In  the  case  of  cotton  we  are  the  suflereis
 for  a  Jong  time.  1  have  brought  it  to
 the  notice  of  the  Foreign  Trade  Ministei
 many  time  and  I  have  suggested  the  for-
 mation  of  the  Cotton  Corporation  of
 India  and  the  fixation  of  prices.  I  am
 thankful  to  him  that  two  months  back  he
 has  formed  the  Cotton  Corporation  of
 India.  But  except  the  formation  of  the
 Corporation  nothing  more  has  been  done.
 Even  though  the  import  and  export  has
 been  taken  over  by  the  Cotton  Corpora-
 tion,  nothing  has  been  done  about  the
 ptice  of  internal  cotton  and  the  purchase
 of  internal  cotton,

 Though  the  target  of  cotton  produ-
 tion  was  fixed  at  80  Jakhs  bales  it  is  worth
 noting  that  instead  of  achieving  the  target
 we  are  going  down  and  down.  In  the
 year  1965.66  wa  achieved  the  figure  of
 86.6  lakhs  of  bales.  Since  then  we  are
 going  down.  Last  year  we  produced  65
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 lakhs  bales  and  this  year  we  have  gone
 down  to  60  lakhs  bales,  So,  we  are  short
 by  20  lakhs  bates.  That  is  why  we  are
 importing  something  like  85  iakhs  to
 20  lakhs  bales  from  America,  Egypt  and
 Uganda  by  paying  exorbitant  prices.  The
 price  which  we  are  paying  for  the  Ameri-
 can  Cotton  is  Rs.  2,200  per  two  bales  and
 its  staple  length  is  33/32,  We  are  produc-
 ing  the  same  variety  of  cotton  in  our
 country  in  Gujarat  and  parts  of  Mahsa-
 rashtra  but  for  this  our  traders  are  paying
 only  Rs.  800  to  the  growers,  When  this  is
 the  position,  how  can  you  expect  our  pro-
 ducers to  produce  more  and  achieve  the
 target  of  80  lakhs  of  hales

 ]  will  give  one  example  to  show  how
 the  cotton  grower  is  harassed  and  exploi-
 ted  by  our  traders,  At  the  beginning
 of  the  cotton  season  the  cotton  price  in
 the  market  was  RS,  320  per  quintal.  Dur-
 ing  the  busy  season,  when  the  season  was
 in  its  full  swing,  the  price  began  to  dec-
 line.  Now  it  is  being  Said  thatin  all  the
 cotton  markets  of  India  they  are  receiving
 only  Rs.  220  per  guintal,  that  is,  Rs.  00
 less  per  Quintal.  {n  such  conditions  how
 can  yOu  expect  the  farmers  fo  grow  more
 cotton  ?

 This  year  there  is  scarcity  of  cotton  he-
 cause  of  excessive  rains  in  the  cotton  zone.
 At  such  @  tims,  instead  of  giving  him
 more  price,  instead  of  giving  him  atleast
 the  cost  of  production  we  are  giving  him
 leis  than  what  we  paid  him  last  year,
 which  was  a  beiter  year  for  cotton,  when
 wa  wets  paying  Rs,  290.  Though  comp.
 plaints  have  been  made  to  the  Minister  of
 Foreign  Trade  many  a  time  nothing  has
 hsen  heen  done  in  this  direction.  So,  l
 would  take  this  opportunity  tO  request
 the  Minister  of  Foreign  Trade  through
 the  Finance  Minister  to  look  into  this
 matter,

 The  Finance  Minister  is  also  res-
 ponsible,  to  some  extent,  for  the  decline
 in  prices,  The  traders  are  saying  that  the
 gtedit  which  was  given  to  the  oatton  pur-
 chasers  hat  been  reduced  from  60  to  25
 per  cent,  If  that  is  so,  if  the  reduction
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 is  to  such  a  great  extent,  then  it  will  also
 result  in  decline  in  prices.  4  would  re-
 Quest  the  Finance  Minister  to  look  into
 the  matter,

 Today  there  is  a  deadlock  in  the
 cotton  market.  When  the  cotton  growers
 are  going  to  the  market  there  is  nobody
 fo  purchase  cotton.  There  are  several
 complaints  from  the  cotton  merchants,  co-
 operative  societies  and  ginning  factories
 that  they  have  so  much  cotton  and  no-
 hody  is  lifting  them.  At  the  same  time,
 the  mills  are  short  of  cotton  and  they  are
 threatening  to  close  the  mills,  The  mills
 are  also  importing  cotton  from  Uganda
 and  Other  countries  at  high  prices,

 Something  like  5-6  lakh  bales  of  cotton
 have  been  imported  during  the  last  three
 to  four  months,  This  is  an  anomaly.  So,
 T  would  request  our  Finance  Minister  and,
 through  him,  the  Foreign  Trade  Minis-
 ter  to  look  into  the  matter  and  to  do
 some  justice  to  the  cotton  growers.  Only
 by  saying  that  he  should  grow  more  cotton
 will  not  solve  the  problem.  This  has
 biought  in  demoralisation  and  this  has
 doomed  the  cotton  grower  this  year  and,
 next  year,  he  will  be  thinking  of  growing
 other  commercial  crops  rather  than
 cottun,  So,  this  will  Jead  to  serious
 conflict  next  year  in  the  textile  industry.
 So,  {  would  request  you  to  look  into  the
 matter  and  do  justice  (0  the  cotton
 growers,

 SHRI  MADHU  DANDAVATE  (Raj-
 pur)  :  Mr.  Chairinan,  Sir,  I  quite  realise
 that  it  is  too  early  to  assess  the  econo.
 mic  policies  of  the  Government  before  a
 fullfledged  Budget  has  been  presented  to
 the  House.  But  even  then  I  feel  that
 the  interim  Budget  also  reflects  the  eco-
 nomic  thinking  of  the  :Government  and
 the  party  in  power.

 For  sometime  the  cardinal  principle
 of  our  economic  development  has  been
 “growth  with  stability”  and  now  it  has
 been  stressed  that  the  guiding  principle
 of  our  development  will  be  “growth  with
 social  justice.”  ‘In  broader  connotation,



 927,  General  Budget  &

 {Sbri  Madhu  Dandavate)
 it  cannot  mean  anything  else  but  growth
 with  a  radical  social  change  or  a  social
 transformation.  If  this  is  to  be  the  pars-
 pective,  the  immediate  by-product  of  this
 porspsctive  will  have  to  bs  the  eradica-
 tion  of  poverty  and  also  the  liberation  of
 our  economy  from  the  strangle-hold  of
 monopoly.  If  these  twin  objectives  are  to
 be  fulfilled,  it  should  be  absolutely  clear
 that  within  the  framawork  of  the  pres:nt
 structure,  it  will  not  be  possible  for  us  to
 achieve  these  objectives  at  all,  These
 abjectives  ate  Quite  laudable.  In  07637
 tO  accomplish  thsm  through  necessary
 mgasures,  fiscal  and  others,  it  should  93
 necessary  to  हम  rid  of  all  the  hurdl:s  in
 our  Constitution  which  might  come  in  the
 way  of  implemsntation  of  progressive
 policies  and  programmas.  It  is  with  this
 constructive  approach  that  T  an  myself
 Seeking  leave  of  the  House  to  introduce
 the  Constitution  Amsndment  Bill  and,  |
 hope,  the  ruling  party  will  consider  all  it
 aspocts  in  order  to  spsed  up  the  economic
 programme,  and  enable  this  House  to  bring
 about  necessary  changes  in  the  Constita-
 tion,

 Qne  of  the  most  important  aspacts  of
 development  should  be  to  socialise  the
 commanding  heights  of  our  econony.  If
 that  is  to  be  done,  a  radical  approach  to
 our  aconomic  planniag  will  bs  required.
 The  most  urgent  problem  before  our  coun-
 try  is  inadequacy  of  capital.  It  has  besn
 clearly  established  that  private  savings
 have  not  been  able  to  provide  the  necess.
 aty  cazital.  Wo  will,  thsrefore,  have  to
 rely  more  and  more  on  institutional  say.
 ings.  Thus,  the  credit  institutions,  their
 pattern  and  their  contral  pose  problems  of

 a  very  significant  order.

 We  no  doubt  have  the  nationalisation
 of  Bakns.  But  mere  nationalisation  of
 fanknig  will  not  be  adequate.  There  are
 etedit’  institutions  like  the  general  inaur-
 ance  Which  also  will  have  to  be  socialised.
 Let  me  make  it  explicitly  cleart  hat-socia-
 lisation  does  not  mean  mere  statisation  of
 these  institutions,  We  must  see  to  it  that
 these  imstitutions  are  brought  in  rublic
 ‘geotor  and  the  popular  image  of  the  rub-

 lic  sector  is  improved.  Tha’  opponents  of
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 the  philosophy  of  the  public  sector  have
 mde  up  their  mind  to  undermine  the
 pretiige  and  popularity  of  the  public
 sector  in  the  eyes  of  the  people.  if  the
 image  of  the  public  sector  is  destroyed,
 then,  probably,  peopl:  wi  |  psrsuxde  them.
 setves  to  believe  that  in  the  interest  of
 efficiency,  we  cannot  have  expansion  of
 the  public  sector  and  that  it  is  better  to
 go  back  to  the  private  sector.  Therefore,
 in  those  fields  and  industriss,  where  $0-
 cialisation  has  been  introducsd,  the  ex-
 periment  of  socialisation  nust  bes  mads  a
 Success,

 L  would  coscretely  point  out  to  the
 nationalisation  of  the  fourteen  banks,  |
 amnct  one  of  thoss  who  feel  that  the
 importanes  of  nationalisation  of  banking
 98300  nas  less  because  only  fourteen  banks
 were  nationalised.  In  fact,  the  basic
 Premise  of  nationalising  only  fourteen
 banks  is  that  -thoss  banks  were  capital
 tends  to  accumulate  to  a  vely  great  extent,
 should  ba  taken  ove:  first.  |  think  =  that
 is  the  correct  approach,

 35  bre.
 Again  we  have  to  convince  the  countiy

 that  the  nationalised  binks  are  run  on  a
 fairly  sound  basis  and  with  a  greater  dig-
 ree  of  efficiency  and  that  the  employees
 having  a  senss  of  participay  ion  in  the
 management  The  backward  sections  of
 Our  country  mist  have  the  ferling  that
 the  norm:  of  creditworth'ness  are  being
 radically  changed  and  th:  underprivileged
 sections  will  03  able  to  gst  better  benefit
 in  terms  of  loans,  Sir,  Lam  constrainted
 to  remark  that  such  situation  has  not  been
 Stil!  created,

 Agsin,  reverting  back  io  the  problem
 of  creating  a  better  and  popular  image  of
 the  public  sector,  I  feel  that  there  should
 be  an  expansion  of  the  public  sector.
 Specially  in  the  field  like  consumer  goods
 industries,  If  tha  public  sector  fuactiona
 very  effectively  and  efliciently  specialty
 in  the  consumet  goods  {ndusities,  t  think
 the  popotar  image  of  the  public  sector
 industries  will  improve.  It  is  in  this  con.
 nection  that  I  would  like  to  tefer  to  one

 algaificant  aspect  of  industrial  development,
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 One  of  the  most  crucial  points  and
 ctucia]  problems  of  industrialisation  is  the
 underutilised  capacity  of  our  industries,
 both  in  private  and  public  sectors  and  one
 of  the  reasons  for  this  phenomena  is  that
 there  is  no  proper  system  of  distribution
 of  the  raw  materials  to  these  industries.
 Therefore,  |  suggest  that  an  sutonomoys
 gorporation  should  be  effectively  built  up
 which  should  take  up  the  responsibility
 of  procuring,  stocking  and  also  equitably
 distributing  the  raw  materials,  For  ins-
 tance,  ]  would  refer  to  the  problem  that
 was  recently  created  in  the  textile  indus-
 try.  Imay  refer  to  the  crisis  that  was
 cteated  in  the  textile  industry.  To  a
 ceitain  extent,  the  crisis  was  artificial.  Not
 that  it  was  fully  artificial,  but,  to  a  very
 Brent  extent,  it  was  so,  The  textile  mag-
 nates  thought  that  they  should  pressurise
 the  Government,  to  have  more  import
 of  cotton,  and  thereby  see  to  it  that  they
 have  wider  margins  of  profits.  To  some
 extent  they  have  already  succeeded.  There
 are  problems  of  cotton-growers.  There
 are  also  prohlems  of  the  consumers  who
 have  to  purchase  cloth  at  very  high  prices,
 Obviously,  these  problems  will  have  to  be
 tackled.  For  instance,  I  would  suggest
 that  we  should  try  to  overhaul  the  entire
 apparatus  of  the  National  Cotton  Corpo-
 ration.  We  should  widen  its  power,  autho-
 rity  and  scope  and  it  should  be  possibls
 for  the  Corporation  to  see  that  seeds  are
 provided  to  the  agriculturists,  yarn  is
 manufactured  and  a  equitable  distribution
 of  the  yarn  is  ensured.  Then,  on  one
 side,  there  will  be  justice  to  the  cotton-
 growers  and  on  the  other,  we  will  be  able
 to  do  justice  to  the  consumers  who  are
 actually  purchasing  cloth  at  high  prices.

 Then,  there  is  an  urgent  problem  that
 is  linked  up  with  the  price  policy.  That  is
 the  problem  of  socialisation  of  wholesale
 trade  in  foodgrains  and  other  essential
 commodities.  Sir,  I  am  constrained  to
 observe  that  this  very  Government  which
 Set  up  a  number  of  years  ago--of  course,
 when  I  say,  ‘This  Government’,  there  is
 the  continulty  of  Government,  in  that
 sense  l  am  saying-they  had  adopted  a
 Particular  policy  and  they  appointed  under
 the  chairmanship  of  Mr,  Asoka  Mehta  a
 Foeodgréing  Inquiry  Committee,  That
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 Committee  went  into  the  problem.  The¥
 took  evidence  of  experts  and  they  bav®
 come  forward  with  their  valuable  report.
 The  Asoka  Mehta  Committee  had  tecom.
 mended  that  in  order  to  ensure  that  on
 the  one  side,  the  problems  of  the  produ.
 cers  and  on  the  other,  the  problems  of
 the  consumers  are  tackled,  it  is  better
 that  we  socialise  the  wholesale  trade  in
 foodgrains  and  other  essential  commodi.
 ties,  Sir,  Lam  sorry  to  say  that  even
 after  these  recommendations  were  made
 by  the  Asoka  Mehta  Committee,  they
 wete  not  implemented,  at  all.  Very  often
 that  happens  in  regard  to  the  reports  and
 recommendations  of  various  Commissions,

 The  Asoka  Mehta  Foodgrains  Enquiry
 Committee  recommended  the  socialisation
 of  wholesale  trade  in  foodgrains  and  essen-
 tial  commodities.  It  was  not  implemented.
 The  tragic  paradox  of  the  situation  is
 that  Shri  Asoka  Mehta  who  pleaded  for
 the  socialisation  of  foodgrains  and
 essential  commodities  has  now  joined
 the  political  lobby  which  is  totally  oppo.
 sed  to  the  Socialisation.  Probably  if  his
 recommendations  were  implemented  in
 time,  it  would  bave  prevented  Shri  Asoka
 Mehta  from  joining  this  lobby,  which
 is  putting  forward  a  retrograde  point  of
 view.

 Then  I  come  to  the  problem  of  regi.
 onal  imbalances.  This  problem  of
 regional  imbalances  has  to  be  tackled  at
 various  Jevels,  This  imbalance  arises  out
 of  the  imbalance  which  exists  in  the
 infraxstructure  in  various  regions.  To
 give  a  concrete  illustration,  I  would
 Say,  it  is  necessary  that  the  backward
 regions  have  to  be  developed  with  proper
 means  of  communications.  We  have  to
 develop  agro-industrial  bass  in  the  back-
 ward  regions.  I  represent  a  constitu.
 ency  from  Konkan.  Lot  of  agitation  is
 going  on  there  for  the  development  of
 Konkan.  It  is  a  backward  region.  There
 is  no  agro-industrial  base  in  this  region
 of  Konkan.  Nobody  wants  to  start
 industry  in  Konkan  because  the  basic
 difficulty  is  that  there  are  no  proper  means
 of  communications  like  Railways,  It  is
 very  difficult  to  bring  about  the  neces.
 sary  communication  with  other  parts  of
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 the  country  for  ‘exports  in  the  absence
 of  proper  communication  facilities.

 For  this  reason,  capital  is  shy  in
 Konkan  region.  If  this  attitude  of  shyness
 is  to  go,  it  is  necessary  for  the  Govyern-
 ment  to  provide  necessary  communication
 facilities  like  Railways,  Fortunately,  due
 to  pressure  from  vurious  sections,  the
 Government  decided  to  have  a  survey  of
 the  Bombay-Mangalore  Railway  line.
 Unfortunately  this  scheme  for  Konkan
 railway  line  is  not  pursued  effectively.
 in  the  Konkan  regton  there  are  a  number
 of  villages  where  you  see  bullock  carts.
 During  the  election  campaign  our
 Ministers  went  there  in  helicopters.
 Villagers  in  Konkan  found  a  transition
 from  “bullock  cart  age”  to  “‘helicopter
 age”.  The  missing  link  is  the  Railways.
 This  missing  link  should  be  introduced.
 हु  is  said  that  Evolutionists  know  every-
 thing  about  the  missing  link  except  the
 fact  that  it  is  missing,  That  seems  to  be
 the  position  in  Konkan  also.

 This  particular  aspect  of  extending
 the  Railway  ling  to  Konkan  has  to  be
 taken  up  speedily.  Unless  this  is  done,
 it  34  difficult  to  remove  the  economic
 imbalance  of  this  region.

 T  now  come  to  the  question  of  equality,
 The  keynote  of  a  socialist  policy  ts  that
 there  should  be  stress  on  equality.  It  is
 surprising  that  nota  word  of  ‘socialism’
 i$  mentioned  in  the  Speech  of  the  Finance
 Minister,  Of  course,  I  don't  go  very
 much  by  external  form  ;  so  long  as  the
 substance  i5  there.  But  substance  too  is
 missing.  To  put  socialist  content  in  the
 economic  development  there  must  be
 sreater  equality,

 Untess  we  are  able  to  have  measures
 like  capitn)  levy,  wealth  tax  etc.  we  can.
 not  remove  the  existing  inequalities,
 Unless  we  take  such  sieps  we  cannot
 remove  the  tapering  peaks  of  property
 from  ous  midst,  Thetefote,  |  would
 supeedt  thal  meashres  like  capital  levy  and

 |
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 wealth  tax  be  firmly  formulated  and
 implemented.

 Let  me  now  make  s  referance  to  the  po-
 licy  regarding  automation.  I  am  a  modern-
 ist  and  |  am  a  socialist,  and  therefore,  1
 would  never  totally  oppose  automation  at
 all.  In  modern  development  and  in  ration.
 alisation  of  industries  ata  certain  stage,
 automation  is  inevitable.  But,  since  our
 Planning  Commission  had  accepted  the
 approach  that  ina  country  like  ours  at
 the  present  stage  of  development,  our
 entire  technique  of  production  should
 be  labour-intensive  and  not  capital
 intensive,  automation  should  not  be
 mtroduced  in  those  fields  and  industries
 where  on  a  very  large  scale,  the  employees
 will  be  thrown  out,  without  any  prospects
 of  altertative  employment,  and  that  too
 at  the  present  Jevel  of  wages.  This  should
 be  the  attitude  in  this  regard.

 I  shall  now  refer  very  briefly  to  the
 policy  regarding  taxation.  lam  not  one
 of  those  who  feel  that  if  socialists  are  in
 rower,  there  will  be  no  taxation  at  ail
 Only  a  Quixotic  attitude  can  lead  to  such
 thinking.  J  feel  that  taxation  is  bound
 to  be  there,  no  matter  whoever  be  in
 power,  whether  Congress  (९)  or  Congress
 (O)  or  Jan  Sangh  or  PSP  or  SSP  or
 communists  of  any  variety.  But  the
 socialist  approach  to  taxation  is  that  the
 policy  of  taxation  must  be  such  that  taxa-
 tion  must  be  according  to  the  capacity  of
 the  people  to  bear  the  taxes,  and,  there.
 fore,  the  higher  echelons  of  society  must
 be  made  to  pay  more  taxes;  and  to  that
 extent,  the  burden  of  taxation  on  the
 poor  must  be  less.  This  type  of  socialist
 orientation  must  be  there.  I  feel  that  if
 capital  levy,  wealth  tax  and  such  other
 measures  are  implemented  effectively
 there  will  be  no  difficulty  in  nerrowing
 down  inequalities,

 T  shall  now  briefly  refer  to  agriculture.
 T  do  not  want  to  spell  out  my  views  on
 this  matter  in  detail  because  I  do  not  have
 enough  tiie  at  my  disposal,  But  one  of
 the  keynotes  Of  ovr  entire  dey.  ft
 will  be  ovr  attltnde  tq  agriculture,  ont
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 attitade  to  problema  of  land  teform  ete,
 But  I  am  afreid  that  in  spite  of  such  a
 massive  mandate  received  by  the  Congress
 (R),  or  Congress  पी  whatever  you  may
 call  it,  there  seen  to  be  internal  contradic.
 tions  in  the  Congress  (R)  itself.  I  was
 very  bappy  to  read  sOme  announcement
 by  the  Finance  Minister  of  course,  I  read
 it  through  the  papers,  and,  it  may  be
 wrong  also.  He  is  repurted  to  have  said
 that  after  the  electlons  are  over  the
 richer  sections  of  the  peasantry  will
 have  tO  be  attended  to  and  we  will  have
 to  do  something  to  curb  them.  But  in
 my  own  State  of  Maharashtra,  quick
 came  the  comment  from  the  Chief
 Minister  of  the  State  that  all  this  slogan
 mongering  must  be  ended  and  the  rich
 peasent  should  not  be  frightened  at  all.
 Probably,  there  might  be  the  dialectical
 approach  to  socialism.  If  internal  con.
 tradictions  develop,  there  might  be
 progress.  and  hence  there  internal
 contradictions’  {  hope  that  2  proper
 approach  will  be  adopted  and  our  entire
 policy  willbe  so  oriented,  and  our  schemes
 of  development  will  be  so  overhauled
 that  it  will  not  be  the  richer  echelons  in
 the  field  of  agriculture  and  industry
 whose  interests  will  be  catered  to  but
 those  of  the  underprivileged  will  be
 attended  to.  It  is  not  the  affluence  of  the
 rich,  but  really  the  needs  and  requirements
 of  the  poorer  sections  and  backward
 sections  which  must  be  taken  note  of.  If
 this  is  done,  and  socialist.oriented
 attitude  is  adopted,  J,  and  my  collegues
 will  always  support  that  attitude  on  the
 floor  of  this  House,  Even  if  some  people
 from  among  the  ruling  party  fumble  to
 support  the  socialist  measures~if  there
 are  any  socialist  measures—the  PSP  and
 other  socialists  will  continue  to  support
 them.  Butif  we  find  any  lacuna  in  the
 socialist  measures,  we  shall  vigorously
 tatse  Our  yoice  of  opposition  and  fight
 for  putting  socialist  content  in  the
 policies  and  progtammes  to  be  pursued
 by  the  Govertiment.

 SHRI  CM.  STEPHEN  (Muvattupuzha):
 i  thank  you  for  giving  me  an  opportuaity
 1"  participate  in  this  general  discussion.
 At  the  outdet,  I  would  like  to  complement
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 the  hon.  Finance  Minister  for  the  speech
 that  he  has  made,  which  is  as  every  budget
 speech  should  be,  a  political  document
 which  has  spelt  ont  the  policies  and  the
 and  the  ultimate  objectives  guiding  the
 Government  and  the  party  which  is  running
 the  Governmeni  and  is  behind  the  Govern-
 ment.  a

 He  has  faithfully  spelt  out  the  main
 line  of  approach  of  the  party  on  this  side
 and  the  objectives  we  have  in  view,  In
 the  introductory  part  of  his  speech,  he  hes
 pointed  out  what  exactly  are  the  main
 economic  policies,  growth  with  sacial
 justice  and  so  cn.  He  has  also  spelt
 out  the  ultimate  objectives,  namely,
 reduction  of  dispatities  in  income,  wealth
 and  economic  power,  creation  of  mass
 employment,  holding  of  the  price  line,
 keeping  8  safe  balance  of  payments  so
 that  we  depend  less  on  foerign  credit.
 These  certainly  are  objectives  which  sot
 only  the  party  on  this  side  but  most  of  the
 parties  opposite  have  also  accepted,

 But  basically,  the  approaches  and
 policies  were  not  without  controversy
 before  the  elections,  Certain  combinations
 on  the  other  side  calling  themselves
 gtandiloquently  as  the  ‘grand  alliance’  had
 materially  differed  ftom  the  policies  we
 had  accepted.  But  I  suppose  after  the
 elections,  after  the  massive  mandate  we
 have  obtained,  this  is  now  beyond  contro-
 versy  and  my  friends  opposite  will  not
 raise  this  issue  any  further,

 But  political  policies  and  ultimate
 Objective  are  not  the  main  criteria,  though
 they  are,  of  course,  deciding  guidelines.
 The  material  thing  is:  what  exectly  are
 the  programmes  and  how  exactly  can  we
 implement  them.  Of  course,  these
 ptogrammes  will  be  spelt  out  only  in  May
 when  the  fing]  Budget  is  before  us.  We
 ate  thankful  to  finance  Minister  for  the
 forthright  announcement’  he  has  made
 that  whatever  might  have  been  the  attitude
 and  whatever  might  have  been  the
 expetience  in  the  past  such  progranymes
 as  are  accepted  will  be  implemanjed
 expeditionsly  and  forthrightly,
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 According  to  me,  this  discussion  will
 Serve  enly  one  purpose,  that  is,  to  give
 suggestions  to  Government  which  may
 Serve  a8  guidelines  for  them  when  framing
 their  ultimate  programmes  when  preparing
 the  coming  budget.

 At  this  point,  9  want  to  mention  one
 thing.  As  my  hon.  friend  who  preceded
 me  mentioned,  |  wes  also  disappointed  to
 see  that  in  the  President’s  Address
 and  in  the  budget  speech,  the  word
 ‘socialism’  has  been  left  out.  May  be
 unintentionally,  but  it  has  been  left  out.
 Labels  may  not  te  important,  but  1  do
 believe  they  have  a  significance,  they  have
 a  psychological  value.

 DR,  ५.  K.  R.  VARADURAJA  RAO  :
 In  elections.

 SHRI  com  M.  STEPHEN  :  Not  only  in
 elections,  but  afterwards  too.

 Economic  growth  with  social  justice
 is  not  the  connotation  of  socialism.
 Socialism  is  something  much  more  than
 that.  itisawayof  life.  It  is  a  comp-
 lete  transformation  of  the  existing  infra.
 structure,  economic,  social,  political,
 everything.

 Therefore,  {  would  request  the  Finance
 Minister  to  see  that  this  is  not  left  aside
 in  our  pronouncements  hereafter.  When
 we  passed  a  resolution  in  Avadi,  we  set
 for  ourselves  the  goal  of  a  Socialist  pattern
 of  society,  In  Bhubneshwar,  we  moved
 forward  in  our  march  in  that  direction.
 We  had  a  lot  of  controversy  in  the
 Congress  itself  for  changing  the  preamble
 of  the  organisation  itself  and  spell
 out  socialism.  Let  us  not  shy  away  from
 that  word.  That  word  has  become  a  bye-
 word  for  the  masses  of  the  country,  it  has
 becom  very  dear  to  them.  It  is  on  that
 word  that  the  magses  have  been  eathuded

 Sot  snamoured
 $0  give  a  massive  verdict

 party  on  this  side.  Therefore,  it
 hap  हट

 २०  And  a  place  in  eur  connotations
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 and  parapbrases.  It  has  become  a  symbol
 which  grips  a  word  which  grips  the
 imagination  of  the  people  of  this  country,
 aword  which  means  so  much  for  the
 millions  of  this  country  in  the  lakhs  of
 villages  from  Himalayas  to  Kanyakumari.
 So  it  must  find  a  place  in  out  prononnee-
 ments.  This  is  only  in  passing,

 Thete  are  one  or  two  things  which
 have  not  been  stated  sufficiently  clearly  to
 which  T  would  like  to  make  a  reference.
 There  can  he  piogrammes,  Any  intell-
 ectual  can  frame  a  rrogramme,  Attempts
 will  certainly  be  made  to  enforce  the
 programme,  But  ure  conditions  such  as
 to  give  us  satisfaction  and  confidence  that
 these  programmes  will  be  effectively
 implemented  ?  The  party  on  this  side  45
 certainly  comnutted  to  that  ;  the  Ciovern-
 ment,  by  which  |  mean,  the  Ministry,  35
 certainly  pledged  to  that  ;  the  Jeadership
 on  this  side  is  certasnly  ound  by  :t  and
 Parliament  as  a  whole  ts  certainly  a  part
 to  it.

 But  there  we  can  only  spel]  out  the
 policies,  tell  the  nation  what  should  be
 done,  There  ss  snothe:  apparatus  which
 has  to  implement  the  whole  thing.

 Looking  back,  we  had  our  plans  and
 the  plans  were  marked  by  shortfalls  in
 implementation.  Even  last  year,  after
 the  Prime  Minister  made  her  Budget  speech
 Our  targets  were  not  fulfilled,  We  now
 find  that  in  material  terms,  there  have  been
 considerable  shortfalls.  low  do  these
 take  place”  It  has  80६  (0  be  investi-
 gated,

 Creating  the  transformation  of  this
 country  is  a  huge  and  tremendous  exer-
 cise.  About  60  crores  of  people  through.
 out  this  yast  country  changing  their  way
 of  life  and  producing  things  in  such  a
 manner  as  10  have  plenty  onan  equal
 basis,  is  not  a  mean  task,  हैव  is  a  major
 task,  This  major  task  can  be  ascomp-
 lished  in  only  two  ways,  by  the  democratic
 method  or  by  the  totalitarian  tethod.  The
 electorate  has  diseorded  the  totalitarian
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 method,  and  so  it  haa  to  be  achieved  by
 the  democratic  method.  It  is  absolutely
 necessary  that  every  sector  of  life,  every
 fragment  of  life,  every  section  «which  ts
 connected  with  it  must  be  informed  by
 this  yearning  for  democratic  transfor-
 mation  on  a  socialist  basis,

 Here  l  have  to  make  a  special  refer-
 rence  to  our  serviecs,  |  am  certainly
 prepared  to  pay  a  compliment  to  them  to  the
 extent  that  they  have  served,  but  Jet  me
 tell  the  services  through  the  Lfouse  that
 there  is’  an  impression  throughout  the
 country  that  the  services  have  not  shared
 yearning  for  socialist  transformation.
 There  are  pin-pricks  and  obstacles  placed.
 The  Government  inachinery  is  functioning
 not  for  facilitating  this  transformation,
 but  for  creating  impediments  and  slowing
 down  the  whole  thing.  Tt  is  absolutely
 necessary  thatthe  services  should  also
 step  up  the  pace.  Otherwise,  our  efforts
 will  be  nullified,  I  do  not  kuow  what
 exactly  should  be  done,  They  have
 got  protection  under  the  Constitution,
 but  ocarge  sections  of  the  people
 have  started  thinking  whether  that  pro.
 tection  must  remain  there  in  view  of
 the  indiscipline  that  we  are  finding,  in  view
 of  the  obstructions  that  we  are  meeting
 with  and  in  view  of  the  short  fallsin  our
 targets.  Therefore,  if  this  socialist
 transformation  is  to  take  place,  the  services
 also  must  be  attuncd  to  the  national  will
 and  that  is  a  matter  to  which  the  Govern.
 ment  will  have  to  address  themselves.
 Whatever  steps  are  necessary  must  be
 taken.  What  matters  is  the  ultimate
 Objective  and  the  achievement  of  that
 objective.  The  Government  has  been
 given  a  mandate  to  take  whatever  steps
 may  be  found  necessary.  Itis  only  the
 ultimate  objective  that  has  to  be  achieved.
 For  the  non-achievement  of  this  objective
 nO  excuse  will  be  accepted  by  the  people
 because  the  people  have  done  what  they
 were  asked  to  do.  We  have  been  given
 a  mandate  and  it  has  to  be  implemented,
 and  any  step  which  is  absolutely  necessary,
 whether  ft  be  with  reference  to  the  ser-
 vices  or  the  judiciary,  whether  it  be  with
 respect  of  anybody,  has  got  to  be  taken
 firmly  and  strdagly,  becaute  the  public  of
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 this  country  has  given  this  party  and  this
 Government  a  mandate  for  bringing  ahout
 social  transformation.  I  wanted  to  bring
 this  to  the  notice  of  the  finance  Minister.

 There  are  certain  parties  on  the  other
 Side  which  decry  the  public  sector,  imply-
 ing  thereby  that  it  wiJl  not  bea  success.
 That  is  a  challenge  to  the  workman
 engaged  in  the  public  sector,  Iam  my-
 self  a  trade  unionist.  The  workers  are
 being  blamed,  but  would  the  story  end
 there?  That  has  to  be  examined  The
 parties  on  the  other  side,  the  trade  unions
 aod  everybody  will  have  to  addiess  them-
 selves  to  this.  According  to  my  experi-
 ence,  it  is  not  really  the  workers  who  have
 to  be  blamed.  I  have  seen  how  the  manage-
 tial  cadre,  how  the  supervisory  cacio  of
 the  public  sector  functions,  and  I  have
 asked  the  managers  of  the  public  sector
 when  they  are  confronted  with  the  ques-
 tion  of  the  non-cooperation  of  the  workers
 whether  they  want  the  job  to  be  done.
 Mostly  they  are  only  concerned  with
 their  salary  and  not  with  the  job  to  be
 done.  There  was  a  proposal  at  one  time
 that  an  administrative  cadre  should  be
 built  up  for  the  public  sector.  I  do  not
 know  what  has  happened  to  it.  Even  now
 civil  service  officers  are  being  inducted
 into  public  Sector,

 3  do  not  know  how  far  it  will  serve
 the  purpose.  With  security  of  tenure
 completely  established  they  can  take
 things  easy,  and  the  public  sector  comes
 to  ridicule.  Unless  we  completely  streme~
 line  the  working  of  the  public  sector  and
 make  it  a  success,  this  experiment  of
 socialism  through  democracy  will  stand
 self  condemned  even  in  the  begining.  On
 the  industrial  side  there  must  be  a  public
 sector;  even  on  the  agricultural  side
 there  will  be  a  public  sector  patiern,  it
 may  ba  a  co-operative  or  a  collective  form.
 We  muy  have  to  proceed  to  the  public
 Sector  pattern  even  in  respect  of  small
 scale  industries.  Who  knows  ?  If  the
 pubtic  sector  does  not  get  infused  with  the
 spirit  of  socialism  and  the  spirit  of  service
 to  the  people  on  the  basis  of  socialism,
 then  the  expetiment  cannot  succesd,
 Therefore,  if  the  public  sector  industries
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 era  to  succeed,  from  my  experience  o8  a
 trade  umtoniit  L  can  say  that  itis  not
 metely  the  workeis  who  have  to  address
 themselves  to  the  task;  but  also  the
 entire  managerial  and  supervisory  cadres
 have  to  got  to  address  themselves  to
 this  task  Everyone  of  them  must  be
 given  the  task  of  redeeming  it  Their
 duty  must  be  to  soe  that  the  public  sector
 succeeds,  If  they  fail  it  must  be  their
 funeral,  they  must  get  out  Security  of
 tenure  should  not  come  in  there.  If  they
 ate  entritted  with  some  task  they  should
 do  it

 The  duestion  of  regional  imbalance
 has  been  mentioned  in  passing  in  the
 Budget  speech  Coming  as  T  do  from  the
 southernmost  yart  of  India  where  there
 ig  a  cry  that  Kerala  is  being  neglected
 T  must  bring  it  to  the  notice  of  the
 hon.  Finance  Mutnister  that  this  matter
 Should  be  given  supreme  importance
 India  i$  a  vast  country,  Delhi  is  situated
 here  and  we  are  situated  at  the  farthest
 end,  two  thousand  miles  away  and  it  takes
 a  long  time  before  the  cries  of  Kerala
 could  be  heard  here.  Our  problems  are
 not  being  attended  to  That  is  the  feel-
 ing  in  our  State.  It  was  said  that  there
 was  political  instability.  I  want  to  claim
 credit  for  myself  and  for  my  party
 collegues  in  the  State  that  the  state  of
 instability  has  gone  and  the  people  of
 Kerala  have  done  their  duty  They  have
 testored  democracy  there  ;  they  restored
 stability  there,  and  whoever  stood  against
 democracy  had  been  given  the  place  they
 deserve,  Today  they  have  sent  a  body
 of  people  here  who  have  given  a  commit-
 ment  to  the  people  of  Kerala  about  their
 belief  in  democracy  and  socialism  and
 we  should  see  that  their  grievances  are
 redressed,

 We  aie  a  smiall  State  and  including
 the  CP(M)  members  we  are  only  19,
 Elsewhere  there  are  huge  chunks  of
 States.  Our  political  pull  is  little.  It
 will  be  difficult  for  us  to  make  outselyes
 heard.  This  isa  matter  whith  has  got  so
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 be  taken  cate  of  if  regional  imbatances
 are  to  be  removed.  Weaker  sections
 Should  be  looked  after  inspite  of  political
 pulls  and  there  must  be  a  sense  of  justice
 in  Our  dealings.  We  have  many  schemes.
 There  is  a  proposal  foi  establishing  ship
 building  industry  about  which  we  have
 been  hearing  for  the  last  ten  years.  Only
 some  roads  and  buildings  are  coming
 up  It  seems  the  Government  of  India
 haye  not  made  up  their  mind  about  this,
 छा.  the  persons  who  are  charged  with  it
 are  not  able  to  implement  the  policies
 of  the  Government  of  India.  Anyway  it
 has  become  a  laughing  stuck  for  the  people
 of  Kerala.  There  was  ulso  a  proposal  for  a
 fetro-chemical  complex  One  suspects  that
 it  has  migrated  to  some  other  area  where
 there  was  greater  political  pull  You
 must  realise  that  Kerala  is  fuced  witha
 major  problem,  =  the  problem  =  of
 educated  unemployed  Is  oat  our
 fault  that  we  Send  ou  boys
 to  the  schools?  is  it  our  fault  that  our
 younger  generation  19  sent  to  study  in
 colleges  ?  Is  st  our  fault  that  we  have  got
 tn  our  heads  some  grey  matte:  and  there-
 fore  we  are  able  to  study  and  come  out
 of  the  colleges?  But  the  people  are
 without  their  jobs.  No  industry  is  coming
 up.  And  there  is  a  material  matter  >  even
 those  traditional  industries  which  we  had
 are  dying  We  have  got  the  cashew
 mdustiy.  One  and  a  half  lakh  people  are
 employed  in  that  indysiry.  Now,  the
 Government  of  India  has  introduced
 canalisation  here  in  the  importing  of  raw
 nuts.  We  wantedit  fo:  8  social  purpose.
 The  social  purpose  was  that  the  raw  puts
 must  be  allotted  to  the  factories  concerned
 for  the  workers  concerned,  so  that  those
 workers  may  get  jobs,  not  that  the
 employers  may  take  them  anywhere  and
 anybody  may  get  jobs.  That  was  not  our
 purpose.  But  canalisation  was  introduced,
 and  what  is  how  happening  ?  Their
 demand  was  not  attended  to,  The  reaton
 is  that  the  officers  cannot  see  the  social
 side  of  the  whole  thing.  The  imports
 were  effected,  and  handed  over  to  the
 emptoyers  ;  they  migrate  to  some  other

 श्र
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 plese,  They  start  the  industry  where  tha
 wages  ave  lower.  We  have  got  the  mini-
 mum  wage  law.  At  some  other  place
 they  are  prepared  to  work  without  the
 minimum  wage,  where  the  wages  are
 lower.  Migration  is  taking  place.  Is
 it  the  rocialist  policy  of  the  Government
 that  the  workers  must  be  denied  the  mini-
 mum  wages,  that  the  workers  must  be
 denied  their  wages  ;  or  that  the  workers
 must  be  denied  their  jobs  7?  I  am  telling
 you  that  for  the  last  seven  months,  about
 a  lakh  anda  quarter  workers  have  been
 on  the  streets  without  their  jobs,  without
 their  wages.  5,000  salaried  employees  are
 without  jobs.  lam  saying  this  in  order
 that  the  Government  may  attend  to  it.  It
 is  not  enough  that  you  canalise  this,  Cana-
 lisation  must  be  done  with  a  soctal
 purpose.  When  these  employees  challenge,
 the  Government  will  have  to  come  in,  and
 take  over  and  start  running  it,

 Now,  there  is  a  Corporation,  which  is
 running  six  factories.  The  Corporation
 gave  a  profit.  But  they  could  not  expand
 because  they  do  not  have  enough  finances.
 Rs.  50  crores  are  now  reserved  for  this
 purpose.  |  would  submit  that  substantial
 benefit  must  be  given.

 There  is  one  thing  mere.

 MR,  CHAIRMAN:  It  is  now  past
 330.  I  have  to  call  the  Minister  to  make
 a  Statement.  Therefore,  I  wanted  to  know
 how  long  would  the  hon.  Member  take.
 Now,  he  may  continue  his  speech  to-
 ntorrow,

 Now,  Dr.  Karan  Singh.

 15,33  hes.

 STATEMENT  RE.  ACCIDENT  AT
 DELHI  AIRPORT

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Hafbour):  Sir,  when  Calling  Attention
 motions  sre  pending  on  this  subject,  a
 watement  idmede  gow  suo  motu,  This
 isn  tow  procedute,  for  evading  cross.
 questions,  because,  on  ang  suo  moty
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 statement  one  cannot  ask  any  questions
 Formerly,  the  House  has  had  the  privilege
 of  getting  the  facts  through  Calling
 Attention  motions,  80  that  the  members
 would  get  achance  of  asking  questions,
 Now,  the  Government  are  concealing  the
 facts  from  us,  Thisis  a  discourtesy  ‘o
 the  House,

 MR,  CHAIRMAN  I  will
 your  feelings  to  the  Speaker.

 conyey

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN  SINGB)  :
 It  is  with  deep  regret  that  J  have  to  inform
 the  House  of  a  tragic  accident  that  occured
 yesterday  morning  at  Delhi  airport  when
 a  spare  tyre  of  a  Boeing  737  aircraft  be-
 longing  to  Indian  Airlines  burst  while
 being  inflated  near  hangar  No.  4,  Shri
 NH.  8,  Braganza,  Chief  Engineer  Indian
 Airlines,  who  was  standing  nearby  was
 killed  instantaneously  whife  Shri  Gupta,
 a  Technical  Officer,  was  pronounced  dead
 on  arrival  at  Willingdon  Hospital,  A
 chowkidar  Shri  Budhi  Singh  is  in  a  pre-
 carious  condition  and  a  labourer  received
 minor  injuries.  The  Airport  Health
 Officer  and  the  Indian  Airlines  Medical
 officer  rushed  to  the  spot,  and  the  injured
 persons  weie  immediatly  taken  to  the  Wil-
 pngdon  Hospital.

 The  incident  ts  being  investigated  by
 the  Controller  of  Aeronoutical  Inspec-
 tion  in  the  Civil  Aviation  Department,
 as  well  as  by  the  Airlines,  The  service
 rules  of  Indian  Airlines  provide  for  pay-
 ment  of  36  months’  salary  last  drawn  to
 the  families  of  each  of  the  deceased,  pay-
 ment  orders  for  which  have  been  issued.
 Suitable  payments  will  also  be  made  tu
 the  injured.

 The  House,  |  am  sure,  will  join  me
 conveying  to  the  families  of  the  bereaved
 our  deep  sympathy.

 SHRI  INDRAJIT  GUPTA  (Alipore)  :
 Will  you  please  arrange,  so  that  Members
 who  wish  to  ask  Questions  On  this  state.
 ment  ate  permitted  to  do  so  tomorrow  7
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 Shri  Ladrajit  Gupta  ]
 We  want  to  know  what  those  two  officers
 were  doping  at  that  particular  place  ;  what
 were  the  duties  that  they  were  performing
 and  whether  it  was  their  normal  duty  or
 not  etc,

 MR.  CHAIRMAN  :  T  have  already
 spoken  to  Mr  Jyotirmoy  Basu,  Since  he
 had  given  the  calling  attention  notice  to
 the  Speaker,  4  will  convey  his  feelings
 to  the  Speaker.  Now  alter  the  Minister's
 statemment  if  questions  are  allowed,  there
 will  be  a  departure  from  the  procedure
 and  there  will  be  no  end  to  the  cross.
 examination.

 eft  जगन्नाथ  राव  जोशी  (राजापुर):
 सभापति  महोदय,  हमने  ध्यान  झा कण गण  दिया

 है।  मंत्री  महोदय  नें  जो  यह  वक्तव्य  दिया  है
 उसी  के  आधार  पर  झगर  वह  अस्वीकार  नहीं
 किया  गया  तो  ?

 MR,  CHAIRMAN  :  You  may  discuss
 it  with  the  Speaker.

 DR,  KARAN  SINGH  :  I  can  give  any
 clarification  they  may  want.

 SURI  INDRAJIT  GUPTA  :  He  knows
 what  is  in  our  minds,  Let  him  clarify.

 SHRI  JYOTIRMOY  BASU  :  ITs  it  a  fact
 that  the  two  engincers  were  over-worked
 roundthe  clock  and  they  were  suffering  from
 exhaustion  due  to  which  they  could  not
 read  the  meters  and  the
 inflated  resulting  in  the  accident  ?

 MR,  CHAIRMAN
 vlarification,  This  is  an  accusation.

 SHRI  JYOTIRMOY  BASU:  There  are
 too  matty  skeletons  in  the  cup  board.

 (ज

 That  is  why  suo  motu  statements  are
 coming.  |

 MR,  CHAIRMAN  :  Now  Private
 Member's  business.

 45.87  bre.  ‘

 [shri  K.  रजि  Tiwari  in  the  Chatr]
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 RESOLUTION  RE  ;  WITHDRAWAL
 OF  CENTRAL  FORCES  FROM

 WEST  BENGAL  ~

 SHRI  JYOTIRMOY  BASU  (Diamond
 Harbour)  :  I  beg  to  move  :

 “This  House,  keeping  in  view  the  fact
 that  in  West  Bengal  the  CRP  =  and  other
 Central  Forces  have  been  unlawfully
 acting  beyond  their  jurisdiction  causing
 serious  resentment  amongst  ithe  people
 there,  demands  immediate  withdrawal  of
 such  forces  from  West  Bengal.”

 Mr.  Chairman,  this  is  a  very  important
 issue  involving  5  crores  of  people  of  Wen
 Bengal  groaning  under  severe  opplesston
 and  torture.  You  personally  have  been
 yvely  much  interested  in  the  aflans  of
 West  Bengal  after  spending  a  good  part  of
 your  life  there.  Ushall  expect  you  to  do
 justice  to  the  people  of  West  Bengal.

 This  Mrs,  Indira  Gandhi  Govetnment
 is  making  a  desperate  bid  to  re-establish  the
 Congress  in  West  Bengal  and  then  serve
 the  jotedats  and  industrialists  and  as  an
 outcome  of  this,  law  and  order  crisis  and
 misery  have  been  created.  I  will  read
 out  an  extract  from  the  Zimes  of  India's
 yesterday's  issue,  It

 ape

 np  paper  or  the
 CPM.  On  the  contrary/  it  is  in  the
 farthest  corner  from  CP  Tt  says  :

 J
 “It  makes  for  ah  ungainly  sight  to

 atch  teeny-weeny  parties  and  men,

 डर

 by  the  voters,  struck  back  on  the
 centre  of  the  stage  just  because  the
 Congress  is  desperately  anxious  to  restore
 itself  to  power  ini  West  Bengal.”

 That  is  the  reasonand  the  outcome
 is  there,  Since  President's  rule,  West
 Bengal  has  been  treated  as  an  occupied
 territory,  will  quote  from  another  pape,
 run  by  people  niore  cipse  to  the  Congres,
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 viz.  the  हैं

 owt  int,

 of  Cal-
 cutte,  in  which  our  Kriend,  Mr,  Ranjit  Roy,
 an  eminent  journalist  has  said  :

 “Never  before  the  country  has~seen
 such  mobilisation  of  troops  and  para-
 military  forces  to  maintaim  law  and
 order  during  election.  The  rural  areas
 of  the  State  will  also  see  lots  of  them.
 {t  is  during  elections  that  the  policies
 of  @  democratic  country  like  ours  find
 expression  in  the  most  impressive  form,
 Troops  employed  in  West  Bengal  will
 surely  learn  a  lesson  in  politics  from
 this  election,”

 This  President's  Rule,  imposed  under
 the  pretert  of  maintenance  of  law  and
 order  and  suppression  of  Naxalites,  is  no-
 thing  but  untruth.  They  assumed  enor.
 mous  powers,  summary  powers,  they  hood
 winked  this  House  and  through  the  back
 door  assumed  powers  hike  Prevention  of
 Violent  Activities  Act  and  so  many  other
 powers,

 They  refuse  an  enduiry  on  police
 fuings  which  even  the  foreign  rulers
 thought  was  a  justifiable  one.  When  I
 asked  the  Prime  Miniter  to  tell  me
 categorically  whether  it  was  done  with  the
 consent  of  the  Prime  Minister  and  the
 Home  Minister  she  did  not  hesitate  to
 write  me  something  which  is  an  unmixed
 untruth,  1  am  sorry  to  say.  She  had
 stated  something  which  had  no  relation
 to  the  truth,

 The  Commissioner  in  Calcutta  have
 been  repeatedly  betteting  and  saying  <'PD
 Act  or  no  PD  Act,  we  shall  shoot at
 sight.  Police  द्  still 111४... 11071 फा  that  at,
 sighs.  “It  is  unpatallelled  repression  on
 rolitical  opponents  like  CPM  on  the
 pretext  of  suppression  of  Naxalites,

 The  sttuation  has  much  worsened
 after  the  imposition  of  President's  Rule
 and  the  ultimate  object,  the  main  aim,
 is  to  suppress  the  peasants  aud  workers’
 thoyement  cup  and  led  by  the  CRM,  As
 a  result,  my  party,  the  CPM,  bas  lost  over
 2)  pmnbers  of  its  cadre  who  have  been
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 murdered  mostly  by  plainclothed  polive-
 men,  This  is  part  of  Operation  Hooghly
 which  is  a  part  of  the  conspiracy  which
 was  hatched  by  Shri  Ajoy  Mukerjee  and
 Shri  ९,  B,  Chavan  in  967  after  the  first
 UF  regime  fell,  After  election  they  have
 arrested  no  less  than  1,000  people.  In
 spite  of  all  that,  we  have  gone  through
 the  workers’  and  peasants’  struggies,  waged
 the  jute  strike  successfully  and  forced  the
 owners  to  part  with  a  part  of  the  huge
 profits  they  make  out  of  the  swoat  and
 tears  of  the  workers,  In  spite  of  the
 fact  that  CRP  was  sent  there  to  help  the
 jotedars,  the  land  could  not  be  taken  back
 from  the  burgedars  because  we  have  be.
 come  Quite  conscious  of  our  rights.

 The  forces  of  law  are  turning  blind  eyes
 On  criminals  when  they  are  attacking  us,
 But  when  we  do  fight  back  in  self-defence,
 they  appear  on  the  scene  to  shoot  us,
 Even  the  right  Of  self-defence  has  been
 denied  to  us.  The  expenditure  on  Central
 Reserve  Police  of  your  Socialist  Goverg.
 ment  has  increased  by  Rs.  9.3  crores
 making  a  total  of  Rs.  76.5  crores,  about
 fifteen  times  more  than  what  it  was  35
 years  ago.  This  is  the  growth  of  socialism
 you  are  bestowing  on  us.  Now  you  have
 enough  money  in  the  Budget  to  raise
 three  more  CRP  battalions  and  another
 Rs,  .45  crores  for  the  Industrial  Security
 Force  and  Rs,  58  crotes  more  for  defence
 services.  On  top  of  all  this,  there  are
 64,000  West  Bengal  policemen,  a  part  of
 which  ts  struggling  for  your  benefit.

 I  will  now  give  a  few  examples  of  the
 atrocities  committed  by  the  CRP,  In
 Malda  a  fourteen  years  old  girl  was  raped.
 In  Chanditala  the  same  thing  was  repeated,
 Then,  in  Basanti  six.  women  were  raped  in
 a  launch.

 SHRI  C.M.  STEPHEN  (Muvatiupuzha):
 Does  he  know  that  Shri  A.  K.  Gopatan  is
 always  carrying  a  policeman  with  him  7

 SHRI  JYOTIRMOY  BASU  :  In  a
 Basanti  ain  gitls  who  were  under  arresi
 were  raped  by  the  CRP  men.  9  Durga.
 pur  dyring  the  Isat  strike  some  worm,
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 [shri  Jyotirmoy  Basu]  In  Jadbavpur  University,  in  August,
 were  molested,  and  insulted.  In  Calcutta

 £270,
 what  did  they  do?  This  is  from  the

 a  gine  year  old  gitl  was  riped  by  nine
 bersons  belonging  to  the  CRP.

 This  is  what  you  ara  doing.  You  are
 artificially  creating  a  law  and  order
 situation  for  re-entry  into  West

 oe politics.
 What  _is_bapps

 is
 happening  7  0

 in  other
 States  ?  In  Madhya Pr

 Se
 ee

 Fears  tere  tave  Been_I,300 dacoitles  and
 कदए  Muss  and  itis  on  the  increase
 every  day.  Let us  see  What  the  Governor,
 Mi Dhavan,  sent  from  the  Centre  Says...

 SHRI  B.  K.  DASCHOWDHURY
 (Cooch  Bihar)  00  9  pont  of  order,  Sir.
 The  resolution  speaks  about  the  ('.R.P.  in
 West  Bengal  and  their  withdrawal.  Is  he
 entitled  to  speak  about  what  happened  in
 Kerala,  Madhya  Pradesh  and  all  that?  Is
 it  relevant  of  irrelevant  ?

 MR.  CHAIRMAN  There  ts  no  point
 of  order.

 SHRI  SYOTIR  MOY  BASU  :  What  does
 Mr,  Dhavan  say  about  Calcutta  ?  He
 says  that  the  city  of  Calcutta  is  safer  than
 Dethi.  Then,  of  course  under  pressure,
 Mr.  Dhavan  was  made  to  make  amends,
 He  is,  after  all,  a  paid  servant  of  the
 (  entre  and  he  35  supposed  to  please  them,

 In  West  Bengal,  in  many  places,  the

 ि

 police  refused  and  the  (.R.P.  had  to
 be  used,  In  Bthala,  400  houses  were
 ransacked  under  the  guise  of  searching  the
 houses.  Whata  pity  and  what  a  shame  !
 And  they  talk  of  democracy.  The  C.P.M.

 orkers  were  shot  dead  while  putting
 posters  on  the  wall  in  Rihala.

 The  police  had  shot  them  because  the
 ultimate  object  was  to  stop  the  C,P.M.
 from  caming  to  power.

 In  Naktala,  in  Tojlygunj,  the  C.RP.
 ransacked  the  whole  locality.  <A  retired

 fier

 an  old  man,  was  given  a  slap  on
 he  face.  This  is  what  the  CRP.  is
 ing.

 mrita  bazar  Patrika.  quote:

 “About  50  students,  teachers  and
 mployees  of  Jadhavpur  University  were

 =

 some  of  them  seriously,  when
 police  made  a  series  of  Jathi  charges  in-
 side  the  University  campus,,,,,,”"

 A}  ‘
 vesesStarted  beating  out  employees,

 students  and  teaohers  mercilessly  in  which
 100  students  and  60  office  staff  were  in-
 jured,.....  The  police  action  was  absolute-

 My  unprovoked  ae

 And  the  Home  Secretary  said  that  they
 had  given  no  instructions  to  the  police
 for  taking  such  action  or  firing  a  single
 shot,  The  C.R.P.  acted  on  its  own.
 This  is  sot a  Central  Resétve  Police.
 This  is  a  Criminal  Reserve  Police.  It  is
 a  congregation  of  outlaws,  if  you  ask
 me,  You  will  understand  better  because
 One  day  you  will  realise  what  the  character
 of  this  Government  :s,

 In  Jadavpur  University,  again  on
 :  March,  what  did  they  do  ?  I  quote:

 Ist

 “About  30  students  of  Jadavpur  were
 injured  cight  of  whom  were  admitted
 to  the  Police  C  ase  Hospital  when  police
 made  a  _  lathi-charge  on  borders  in  two
 hostels  of  the  University  during  a
 search  of  the  two  hostels  in  the  Jaday-
 pur  thana  area..."

 oe
 ..sdoarders  of  the  hostel  in  the

 universtty  premises  had  held  atleast
 On  Saturday  evening.  They  had  gone
 to  sleep  at  about  0.30  p.m,  At  about
 3  a.m.  about  500  Central  Reserve
 Police,  he  alleged  in  his  statement,

 ‘entered  the  hostel  after  btesking  open
 the  gate.”

 “‘vescathe  police  broke  into  students’
 rooms  threatened  them  with  revolvers
 and  bayonets  and  forced  the  inmates, who  had  bean  sleeping  to  come  ont
 of  their  rooms.  They  also  beat  up
 students,.,,,,the  police  had  taken  away
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 the  students’  engineering  instruments
 and  personal  belongings.  He  said  that
 about  70  inmates  of  the  hostel  had
 been  detained  in  the  thana.”

 This  is  what  you  are  doing.  This  is
 what  you  are  sanctioning  money  for,  for
 the  C.R.P.,  and  in  the  name  of  civilisation
 and  democracy,

 ishnagar,  in  Durgupur,  in  Siliguri
 in  ~Alipore  “Duar and  other  places,  they

 have  given  beating’ to  Government  emp-
 “loyees.  Mr.  Nanda  had  give  8  categori-
 “al  assurance  that  against  those  who  had
 gone  on  strike  no  action  will  be  taken.
 The  railway  officiais  and  the  police  have
 completely  thrown  that  piece  of  assurance
 into  the  waste  paper  basket.  |  feel  sorry
 for  Mr,  Nanda  Hes  not  in  this  House.
 Now,  these  gangsters  went  and  chased  out
 every  employee  in  their  houses  at  mid-
 night.  The  Sub-Divisional  Police  Officer
 came  to  the  colony  ina  drunken  state  at
 2  A.M.  molested  the  women,  kicked  the
 children,  trespassed  into  the  house  and
 did  what  know  civilised  person  could
 ever  do,  This  is  what  you  are  doing  with
 the  CRP  me  nee  Dasead  ह  arbour  in

 Besuléenee
 ga  they  hada had  arrested  in  one  stroke,

 bina!
 Jotedar,  22  of  them,  They  were

 given  =  &  merciless  Seating  that  each
 and  everybody  of  that  group  had  to  be
 admitted  into  the  hospital.  This  is  one
 side  of  the  story.  Now,  they  have  gone
 into  something  much  deeper,

 There  are  planned  murders  by  Police,
 agent  provocateurs  and  procured  and
 hired  criminals.  We  have  seen  bow  the
 Vice-Chancelior  of  the  Jadaypur  Univer-
 sity,  Mr,  Gopal  Sen  had  been  murdered
 and  in  Garden  Reach  bow  the  eminent
 trade-union  leader,  Mr.  Niresh  Thakur
 was  murdered  under  their  very  nose  and
 in  the  main  road.and  how  Prof,  Chakra-
 vary  was  murdered  in  Belur  Mutt  College
 in  his  class  room.

 Is  Baraset,  eleven  young  boxe  were
 shot  agd  killed  by  the  Police.  The  Prime
 Minister  bere

 bape
 ah  assurapce  that  a

 CBI  insuiry  will  be  instituted  ond  I  have
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 written  for  a  copy  of  the  post-mortem
 report,  That  even,  she  was  not  willing  to
 give.  They  appointed  a  Judge  to  inquire
 into  the  matter  but  he  was  stabbed  by
 the  Police  agents  and  persuaded  not  to
 hold  the  inquiry.  So,  the  whole  thing  has
 been  dropped.

 There  have  been  numerous  murders
 and  hundreds  and  thousands  have  been
 murdered  by  the  Police,  by  plain-clothed
 police  men  and  the  Government  is  sitting
 tight.  |  want  to  know  what  has  happened
 to  the  Beliaghata  CPI  murder  where
 Mr.  Krishna  Menon  and  other  nine
 members  of  Pafliament  belonging  to  most
 of  the  Opposition  Parties  had  gone  and
 Seen  and  heard  themselves  the  atrocities
 of  the  police.  The  Deputy  Commissioner
 of  Police  was  shot  dead  with  his  own
 rifle.  Four  young  boys  were  shot  dead
 at  4  O'clock  in  the  morning  and  one  of
 the  boys  wasa  National  Talent  Scholar-
 shipholder,  Ashok  Bose,  who  was  gatting
 a  scholarship  of  Rs.  100  per  month  and
 he  was  shot  and  killed.

 Only  the  other  day,  in  Ananda
 Bazar—you  have  not  to  go  very  far

 MR.  CHAIRMAN  ;  Is  there  any  inquiry
 being  made  ?

 SHRI  JYOTIRMOY  BOSU  :  No
 inquiry.

 MR.  CHAIRMAN :  Is  it  sub  judic  ?

 SHRI  JYOTIRMOY  BOSU  :  Not  at
 all.

 SHRI  A.  K.  GOPALAN  :  How  cap  we
 know  whether  there  is  any  inquiry  0४  not?

 SHRI  JYOTIRMOY  BOSU  :  Ip.this
 Beliaghata  murder  of

 onda ज्  ड  द्  झ्
 ys  were  shot  in.  t

 द्  ह्  very  naie-et-buncred
 @  ver  bu  of

 sea  छी  ्  किर  0.

 B  who  were  70870  re 8  told  to
 phut  tele  ee  the

 tof  revolyer.  But  some  people  saw
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 and  the  next  day  there  was  a  big  demons-
 tration  which  went  to  the  Writers  Build-
 ing  which  included  many  ladies  among
 them.  And  among  the  signatories  you
 will  find  two  are  even  Congiess  MLAs.
 There  is  Mr,  Ardendu  Naskar  a  leader
 of  the  Congress  and  sitting  MLA  of  the
 ruling  Congress  Smt.  Ila  Mitra  of  CPI  and
 many  other  eminent  people,  Four  soung
 men  shot  dead  tn  Calcutta  and  in  broad
 daylight  under  the  very  nose  of  the  people
 by  the  Police,  under  instructions  of
 whom  ?  Mrs.  Indira  Gandhi.  Because
 that  is  the  way  che  has  chosen  to  rehabi-
 litate  herself  and  her  Party  in  West
 Bengal.  But  nothing  will  happen  and  she
 will  not  be  able  to  get  in  there.

 Another  method—this  is  a  nogative
 method  of  murder—in  Dum  Dum  they
 derived  the  election  benefit  by  murdering
 our  candidate.  Lastly,  about  our  revered
 Leader,  Mr.  Hemanta  Kumar  Basu~May
 his  soul  rest  in  peace—I  will  quote  the
 ECONOMIC  TIMES.  What  does  tt  say
 about  Mr.  Basu’s  murder  *  It  says:

 “The  CPM,  however,  has  long  deman-
 ded  fresh  elections  to  the  Assembly  and
 itis  strange  that  it  should  now  want
 to  endanger  the  holding  of  the  poll
 so  close  to  the  event  The  murder
 of  sO  reSpected  a  person  as  Hemanta-
 da,  48  he  was  popularly  knowa  in  the
 State,  cannot  but  have  a  trasmatic
 effect  on  the  electorate.  The  chances
 that  voters  would  recoil  in  horror
 and  disgust  from  a  crime  of  this
 magnitude  are  too  real  not  to  be  taken
 into  the  calculations  of  a  political
 patty  seriously  aiming  to  capture
 power  in  the  State,  unless  of  course
 thereh  as  been  some  CPM  rethinking..,”’

 This  is  a  clear  analysis  that  Shri
 Hamania  Kumar  Baay  was  murdered  to
 malaigg  the  CPM,  to  create  a  sence  of

 hatred  aiiongst  the  minds  of  people,  so
 that,  people  who  oppote  the  CPM  got  a

 छु

 vores  and  te-established
 wet,  You  are  only  couuting  the

 ्
 they  hateh.;  you  are.

 castles  in  the  air,  Never  will  you
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 able  to  come  back  to  West  Bengal  and
 foima  Government  and  stay  there.  You
 have  seen  Dr.  Profulla  Ghosh  taking
 lessons  from  what  had  happened,

 Six  Muslim  boys  were  murdered  and
 their  dead  bodies  were  found  near  Diamond
 Harbour  I  iushedto  the  spot.  Later  on
 IT  found  this:  |  was  informed  by  very
 knowledgeable  people  about  this,  Then  a
 police  officer  told  me  that  the  murderer
 §8  absconding,  a  mon  called  Surya  Ghosh
 He  has  not  heen  apprehended  And,  |
 fuither  learnt,  he  was  brought  to  Delhi
 sO  that  he  t»  not  apprehended  This  Surya
 Ghosh  happens  to  be  a  ruling  Congress
 worker  of  Joynagar  I  am  saying  it  on
 the  floor  of  the  House  on  my  own  res.
 ponsibility  There  have  been  attempts  of
 muider  on  the  Mayor  of  Calcutta  and
 another  councillor,  Rothin  Dev,  and
 Jyoti  Basa  Phere  have  been  three  attempts
 Starting  from  Patna  Station,  twice  near
 Calcutta  What  has  happened  to  the
 Police  ?  Why  ts  it  that  thoy  are  not  find-
 ing  out  the  culprits?  Because  they  feel,
 if  they  go  into  it,  something  might  come
 out,  Thatas  why  thes  cannot  have  an
 enquiry,

 Regarding  the  repression  that  the
 CRP  is  conducting,  will  quote  from
 Mr  Bhupesh  Gupta's  speech  to  show
 what  the  CRP  had  done,  because  Mr.
 Bhupesh  Gupta  is  a  friend  of  the  Congress;
 we  have  seen  him  functioning  before
 the  election,  So  his  utterance  will
 pethaps  be  more  acceptable  to  you  and
 more  acceptable  to  all  of  us.  This  is
 what  happened  in  South  Jambad  colliery.
 Mr.  Bhupesh  Gupta  said  in  Rajya  Sabha
 and  I  quote!

 “These  workers,  about  250  of  them,
 were  demonstrating  against  the  notice
 of  lay-off  by  the  employers.  There
 was  absolute  peace  prevailing  there.
 The  CRP  appeared  om  the  scene  and
 Started  firing  48  a  result  of  which
 ह. +  workers  were  killed  add  sevecal
 others  wate  injited,  Later  on  Sec.
 144  was  iteposed,  I  shoal  like  to
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 know  from  the  Government  whether
 it  is  the  pollcey  of  the  Government  to
 go  and  intervene  on  the  side  of  the
 employers,,.””

 12  you  ask  me,  I  will  say,  ‘Yes,  that  is
 so.”

 Then  he  says  ;

 ‘t,..and  use  the  CRP  to  suppress  the
 workers  in  this  mannet  as  has  been
 done  in  the  case  of  the  workers  of  the
 Jambad  collieries,”

 And  then  he  says  :

 “In  the  name  of  suppressing  or  dealing
 with  the  Naxalites,  the  whole  State
 today  has  been  given  over  to  the  CRP
 for  CRP  rule,  the  like  of  which  was
 scarcely  known  even  inthe  days  of
 the  British.  ¥  would  ask  the  Govern-
 ment  to  remeniber  that  the  people  of
 West  Bengal,  young  men  and  women,
 peasants  and  workers,  cannot  be
 silenced  in  this  manner  by  violence
 and  brutality,”

 So  many  things  he  has  said.  He  has
 utterly  condemned  the  CRP.  How  is  this
 grand  alliance  of  Mrs,  Indira  Gandhi,  the
 agent  provacateurs  and  promotors,  funct-
 ioning  ?  The  most  corrupt  force  in  this
 country  is  the  Indian  Police  Force.  Can
 we  forget  Mr.  Mufia’s  judgement  ?  Mr.
 Anand  Narain  Mulla  said  it  is  nothing  else
 but  organised  gangsterism.  A  man  who
 had  been  drawing  Rs.  400  saiary  gets
 another  3,000  ॥  the  end  of  the  month.
 There  were  misuses  of  powers  which  were
 indulged  in  and,  sadistic  pleasure  in  ful-
 filment  of  that.  Now,  the  United  Front
 Gevetoment  of  Jyoti  Basu  applied  the
 brake.  Jyoti  Basu  said,  we  must  put  the
 polige  on  the  right  lines,  This  Central
 Government  after  the  fal]  of  the  UF
 Government  there,  and  before  that  also,
 told  those  policemen  :  If  the  CPM  again
 comes  to  power,  there  would  be  trouble
 fep  you.  ‘Temptations  of  rewards  were
 geetted,  Libera)  cash  awards  were  given.

 CHAITRA  $,  893  (SAK A)  Central  Forces  from  54
 क्  Bengal  (Res.)

 46  brs,

 The  police  today  are  making  extractions
 from  the  parents  of  boys.  who  are  taken  to
 police  stations  on  the  pretext  of  their
 alleged  involvement  in  Naxalite  activities.
 }  know  of  a  case  personally  where  the
 sub-inspector  had  demanded  a  sum  of  one
 thousand  rupees  from  a  mother,  saying  ‘if
 you  give  Rs,  1000,  your  son  will  be  spared
 from  being  beaten  up.”  And  what  sort  of
 beating  was  it  ?  Shri  K.  2,  Pant  knows  it.
 Ihave  already  referred  to  it  once  in  this
 House.  Samir  Boattacharyya,  a  boy  of  ॥7,
 was  taken  to  Shyampukur  police  station
 without  any  charge,  without  any  warrant
 and  without  any  reason,  and  he  was  given
 8  beating.-up  by  two  jamadars  in  the
 presene  of  a  sub-inspecior  and  he  died,
 There  was  haemorrhsge  from  his  mouth
 and  through  bis  rectum.  The  body  was
 sent  for  post-mortem,  and  on  post.
 mortem  it  was  found  that  all  his  internal
 organs  had  ruptured,  his  spleen,  lungs,
 Inver  and  everything  else  had  ruptured.
 This  was  what  happened  to  a  boy  of  WwW
 That  is  the  socialism  that  my  hon.  friend
 Opposite  are  trying  0  sell  to  this  country
 and  they  want  to  hoodwink  al!  of  us.  I
 hope  they  would  not  do  this.

 A  section  of  the  bureaucrats  and  the
 police  are  completely  involved  in  this.
 Criminals  are  given  the  option  ‘Serve  or
 get  punished’,  and  they  were  given  the
 respectable  garb  of  Naxalites.  Shri  8,  M.
 Birla,  who  is  not  a  friend  of  ours,  but  who
 is  9  great  subscriber  to  the  Congress
 election  fund  said  on  the  24th  December,
 and  he  has  said  that  repeatedly,  that  in
 Calcutta  today,  if  you  can  spend  Rs.  200
 you  can  get  a  street  urchin  to  come  and
 throw  a  bomb.  Hardend  criminals  are
 petting  salary  of  Rs.  300  to  Rs,  2000  per
 month  for  this  purpose  He  said  that  if
 Government  wanted  to  testore  peace,
 they  could  do  itin  three  days.  It  was  all
 the  doing  of  Shrimati  Indira  Gandhi  ;
 ane  was  creating  all  this  havocin  West
 Bengal,  and  the  people  of  Bengal  and
 the  people  of  India  will  judge  it  one  day
 and  will  pay  it  back  in  her  own  coins,
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 Again,  60  constables  were  murdered.
 Why  ?  Just  to  confuse  the  peaple  that
 Naxalites  were  killing  constables,  this
 was  done.  But  we  know  that  these  cons-
 table  had  been  involved  in  union  acti-
 vities  during  our  regime,  because  we
 allowed  them  to  practice  trade  union
 rights,  So,  they  were  soited  out  and  were
 murdered  and  ate  being  murdered  today
 one  hy  one.

 Only  the  other  day,  at  the  Barasat
 police  station,  a  sub-inspector  told  one
 criminal  ‘if  you  go  and  kill  the  CPM
 candidate  for  this  election,  I  shall  let  you
 go  and  set  you  free’.  We  have  also  intor-
 mation  regarding  the  flow  of  arms  and
 ammunitions  and  explosives  and  protective
 equipment.  f  warn  the  Prime  Minister
 that  these  policemen  and  officials  will
 not  gO  unpunished  as  soon  as  the  people
 can  instal  their  own  elected  representa-
 tivesto  power;  (hese  criminals  of  police
 and  civil  56  ५3870  who  have  been  invol-
 ved  in  these  misdeeds  and  murders  and
 tortures  will  be  taught  a  tesson  for  life.
 We  have  carefully  noted  down  their  names
 and  particulars.  But  how  nice  stories
 they  cook  up.  They  said  that  Sushital  Ray
 Chaudhary  died  ina  nursing  home,  and
 his  wife  came  to  see  him  the  other  day.
 But  the  rolice  did  not  know.  We  knew
 that  the  police  had  brought  him  to  the
 nursing  home  and  kept  him  there,  This
 is  what  they  are  doing  in  regard  to  many
 others  also,  because  unless  they  can  main.
 tain  this  Naxalite  bogey...

 MR,  CHAIRMAN:  The  hon.  Member
 should  try  to  conclude  now.

 SHRI  JYOTIRMOY  BASU  :  I  would
 request  you  to  give  me  five  more  minutes.
 After  all,  itis  one  ballot  in  a  lifetime
 that  we  get,  and,  therefore,  there  should
 be  some  reward  for  this,

 Then,  agai,  take  the  case  of  guns
 heing  snatched  away.  Who  believes  that
 8708  could  be  snatched  away  without  the
 consent  of  the  person  ?  Nine  guns  were
 sastched  eway  from  the  watehmen  at  the
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 Bohala  airport,  but  not  a  round  was  fired,
 My  hon.  friend  Shri  Shahoawaz  Khan  is
 Sitting  there  and  he  has  been  a  soldier,
 and  he  would  confirm  me  when  I  say
 that  nothing  could  happen  unless  there  is
 mutual  consent,  But  then  often  the  plea
 was  ‘What  about  the  size  of  the  ammuni-
 tion?”  Again,  ]  would  refer  this  to  Shri
 Shahnawaz  Khan,  that  a  weapon  of  a
 bigger  bore  can  always  take  an  ammunt-
 tion  of  a  slightly  smaller  bore  provided
 there  is  an  adapter.  This  is  what  the  police
 are  doing,  They  are  just  telling  stories
 and  murdering  the  people.  There  are
 many  methods.  There  are  agent  proyoca-
 teurs,  plainclothesmen  who  go  and
 create  trouble.  Then  our  people  come
 out,  and  then  the  CRP  comes  out  and
 shoots  and  kills  the  people.

 Ia  regard  to  the  Army,  what  is  happen-
 ing  ?  Gen.  Maneksbaw  had  said  repeatedly
 that  the  uSe  of  the  army  for  political
 Purposes  should  not  be  encouraged.  But
 what  is  happening  today  ?  There  are  two
 divisions  of  the  Army  deployed  in  West
 Bengal,  Under  curfew  all  this  killing  takes
 place,  so  that  Others  cannot  come  in  and
 get  the  correct  information.

 Shri  Samar  Guha  and  bis  party  had
 been  crying  hoarse  for  an  election  with
 the  military.  Well,  be  has  had  it,  what
 is  the  outcome  ?  |  shall  tell  you  the
 outcome  in  just  a  minyte.

 In  remote,  peaceful,  villages,  there
 were  thousands  of  army  men,,,

 SHRI  SAMAR  GUHA:  Since  he  has
 mentioned  my  name,  ]  would  like  to  say
 that  those  areas  were  underthe  physical
 control  of  the  CPI  (M)  and  even  the
 voters  could  not  go  to  vote,  If  anybody  can
 take  any  credit  for  some  kind  of  election
 with  a  semblance  of  fairness  and  freedom
 in  West  Bengal,  it  is  Ssmar  Guha,  He
 had  the  courage  to  speak  out  on  this  as
 a  result  of  which  there  was  et  least  the
 seriblance  of  a  free  election,

 SHRI  JYOTIRMOY  BASU  :  The  army
 was  thew  all  over  the  place  with  |...
 uflaged  costumes,  with  nets  ready  fer
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 jungle  warfare,  with  automatic  weapons
 on  the  ready,  pointed  at  the  starving,
 perplexed  villagers.  This  isa  real  ‘Gan-
 dhivad’,  but  thete  is  a  slight  modification,
 this  is  “Indira  Gandhivad’.

 What  have  the  army  done  in  Calcutta  ?
 They  have  insulted  women  ;  they  have
 snatched  handbags  from  ladies  in  Shyam
 bazar  and  other  places.

 Under  what  law  is  the  army  function-
 ing  there  and  who  is  going  to  pay  for  it  ?
 Combing  and  hafassment  continue
 unabated.  Daily  about  200  columns  of
 troops  with  about  00  per  column  are
 combing  CPI  (M)-dominated  areas.  In
 March,  !97l  alone.  in  ten  days,  4000
 persOns  were  tortured  and  harassed,  But
 the  criminals  have  remained  untouched.
 fife  has  been  made  unbearable.  Young
 men  876  running  away  from  their  homes.
 Jyoti  Basu  has  written  a  letter  to  the
 Prime  Minister  to  call  a  halt  to  this,  But
 what  is  coming  ?  Under  the  PD  Act,  2,035
 arrests  have  been  made  after  the  elections.
 What  is  the  outcome  of  the  election  ?
 What  is  the  alignment  ?  Io  1967,  we  were
 44  inthe  Assembly  and  5  in  Parliament.
 Today,  under  the  same  alignment  and
 under  most  difficult  conditions,  we  are
 111  plus  42  in  the  Assembly  and  20  in
 Parliament.  {nf  Baranagor,  you  tried  all!
 possible  methods.  You  shut  out  6  poll-
 ing  booths  :  you  engaged  goondas  to
 sufle  the  expression  of  the  will  of  the
 voters.  In  spite  of  that,  Jyoti  Basu  is
 Jyoti  Basu  and  he  has  been  elected  with  a
 comfortable  margin  over  that  Stooge  of
 yours  of  11,000  votes.  So  do  not  talk
 about  this.

 lt  would  request  hon.  members  to
 kindly  read  the  analysis  given  by  the
 Times  of  India  which  said  that  with  all
 the  misuse  of  government  machinery  and
 Other  malpractices  they  lost  the  votes.
 They  should  take  a  lesson  from  what  is
 happening  in  elsewhere.  In  East  Pakistan,
 the  writings  on  the  wall  are  there  for
 every  one  to  see.  The  people  of  West
 Bengal  have  chosen  us.  Weare  strong,
 we  are  fit  enough,  to  form  a  Government,
 Withdcaw  all  central  forces  from  the  State,
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 give  up  all  trickery  and  horse.trading,
 resort  to  democracy,  The  situation  wilt
 then  normalise  and  then  let  us  decide  the
 issue  on  the  floor  of  the  house.  I  say
 that  the  presence  of  the  central  forces  in
 West  Bengal  is  illegal  and  without  juris.
 diction.  They  should  be  withdrawn  at
 once  and  the  majority  party  should  be
 called  upon  to  form  the  government.  If
 they  fail  on  the  floor  of  the  House,  you
 Shall  have  the  right  to  say  so,  The  ver-
 dict  of  the  people  given  in  the  election
 should  be  respected.

 I  move.

 MR.
 moved  :

 CHAIRMAN  Resolution

 “This  House,  keeping  in  view  the  fact
 that  in  West  Bengal  the  CRP  and
 other  Central  Forces  have  been  un-
 lawfully  acting  beyond  their  juris-
 diction  causing  serious  resentment
 amongst  the  people  there,  demands
 immediate  withdrawal  of  such  Force
 from  West  Bengal,”

 There  is  an  amendment  by  Dr.  Ranen
 Sen.

 DR.  RANEN  SEN  (Barasat):  ]  move;

 That  is  in  resolution,  for  :

 “in  West  Bengal  the  CRP  and  other
 Central  Forces  have  been  unlawfully
 acting  beyond  their  jurisdiction  caus-
 ing  serious  resentment  amongst  the
 people  there,  demands  immediate
 withdrawal  of  such  Forces  from  West
 Bengal.”

 substitute  “though  in  West  Bengal
 the  C.R.P,  and  other  Central  Forces
 have  been  deployed,  they  have  failed
 to  bring  reace  and  tranquility  in  West
 Bengal,  onthe  contrary  have  some-
 times  caused  harrassment  to  innocent

 “common  man,  considers  that  deploy-
 of  these  forces  must  be  made  judi.
 ciously  so  98  to  bring  back  peace  and
 tranquility  in  the  State  and  bring  to
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 the  real  culprits  disturbing  the  State
 without  harassing  and  repressing  the
 common  innocent  men.”

 MR.  CHAIRMAN  :  Both  the  Resolu-
 tion  and  the  amendment  are  before  the
 House.  How  much  time  shall  we  devote
 to  this  ?

 SHRL  S,M.  BANERJEE  (Kanpur)  :
 Let  us  have  2  hours  20  minutes,  leaving
 I0  minutes  for  the  next  Resolution.

 MR,  CHAIRMAN  :  There  ate  many
 speakers  wanting  to  speak.

 SHRIMATIS  SUSILILA  ROHATGI
 (Bilhaur)  :  The  hon.  Mover  who  waxed
 eloquent  ou  the  torture  which  Bengal  is
 facing  now  sees  nothing  in  its  proper
 perspective.  He  has  a  jaundiced  and
 hiassed  evye-I  do  not  mean  it  in  the
 physical  sense  ;  7  mean  only  the  political
 eye.  With  that  he  is  not  able  to  do
 justice  to  the  issue,  For  him,  there  is  a
 skeleton  in  every  cupboard,  Y  would  tell
 him  what  he  has  described  so  vividly  is
 really  his  soul  speaking,  if  there  is  a  soul
 in  the  CPE  (M)  at  all  today.

 What  has  happened  today  has  been
 haprening  for  the  last  one  year.  Bengal
 has  been  bleeding  and  bleeding  profusely.
 The  some  horrors  have  been  prepetrated
 there,  the  same  atrocities,  the  same
 torture,  the  same  humiliation,  and  we
 find  that  it  did  not  hurt  them  then,  it  did
 not  insult  and  humiliate  them  then,  but
 now  it  hurts  them  since  the  Centre  has
 conte  iuto  the  picture,  These  are  two
 yardstichs  for  measuring  the  same  justice.

 There  is  a  question  that  I  would  like
 to  ask  the  hon.  Member  sitting  opposite.
 He  says  that  he  expects  justite  from  the
 Chair,  especially  from  you  becaute  of
 your  old  «ssociation  with  the  State.  7
 would  like  to  know  how  he  and  his  party
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 who  have  never  shown  any  justice  to  any
 individual  in  their  State  ask  for  justice,

 MR.  CHAIRMAN  :  The  Chair  has
 to  give  justice  to  all.

 SHRI  JYOTIRMOY  BASU:  She  does
 not  understand  that.

 SHRIMATI  SUSHILA  ROHATGI  :  |
 would  not  ask  for  justice  fromthe  Chair
 because  T  expect  the  Chair  0  have  an
 equal  eye  for  all  without  discrimination,
 I  would  expect  the  same  amount  of
 justice  for  evety  individual  in  the  House.
 But  how  can  his  party  expect  justice  for
 itself,  for  its  individuals,  when  it  has
 destroyed  justice,  destroyed  equanimity,
 destroyed  everything  which  is  vital  and
 read  to  human  nature  and  humanitv  in
 general  for  the  last  three  o:  four  years  ?

 He  says  that  Bengal  has  been  treated
 as  an  Occupied  territory.  It  is  better
 that  it  is  treated  as  an  occupied
 territory  than  as  a  no-man’s  land,  |
 would  like  to  say  that  there  has  been  a
 reign  of  terror  let  loose  ;  loot,  arson,
 tape  and  everything  which  the  tongue  can-
 not  pronounce  have  been  perpetrated  there.
 He  is  feeling  sorry  for  the  .women  whose
 honour  has  been  sullied,  and  we  share
 that,  but  I  would  like  to  ask  him  what
 happened  when  the  House  rose  as  one
 man  when  the  same  _  thing  happened  at  the
 Rabindra  Sarovar  tragedy.

 SHRI  JYOTIRMOY  BASU  :  On  a
 point  of  order,  May  |  Inform  the  House
 through  you  that  the  Rabindra  Sarovar
 affairs  waS  enquired  into  by  a  High  Court
 Judge  and  he  bas  said  that  there  was  not
 and  iota  of  truth  in  that.  Don’t  tell  al!
 untruths.  You  area  lady  and  we  want  to
 be  respectful,  but  do  not  try  to  tell  things
 which  are  not  true,

 SHRIMATI  SUSHILA  ROHATGI  :
 Your  threats  will  not  carry  any  weight
 in  the  House,  if  what  he  has  said  is
 correct,  X  would  be  the  first  pesson  to
 welcome  that  report  if  it  is  stated  ip  ic
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 that  nobody's  honour  was  snilied.
 not  know  the  facts,

 »

 SHRI  A,  K.  GOPALAN  (Palghat)  :
 There  was  an  enquiry  and  there  is  a
 report.  What  you  have  said  toduy  is
 against  the  enQuiry  and  you  have  to
 correct  it  at  least  afterwards,

 We  do

 MR.  CHAIRMAN:  He  has  said  a
 lot  of  things  of  which  J  am  not  aware.

 SHRI  SAMAR  GUHA  (Contai):  It
 was  not  an  enquiry  at  all.  It  wasa  farce
 of  an  enquiry.  Even  the  witnesses  were
 not  allowed  to  appear.

 JHE  MINISETR  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 MINISTER  OF  STATE,  DEPTIT,  OF
 ELECTRONICS,  DEPTT.  OF  ATOMIC
 ENERGY  AND  DEPTT.  OF  SCIENCE
 AND  TECHNOLOGY  (SHRI  K.C.  PANT):
 I  appreciate  the  sentiments  that  have  been
 expressedby  Mr.  Gupalan,  but  may  I  point
 Owt  that  in  the  past  I  have  contradicted  on
 the  floor  of  the  House  certain  things  which
 Shri  Jyoturmoy  Basu  reffered  to  today,  He
 said  the  Prume  Minister  told  an  untruth.
 Thave  contradicted  this  times  without
 famber  in  the  last  Parliament.

 SHRI  JYOTIRMOY  BASU  :  |  have
 got  documents  in  black  and  white,  I  have
 written  documents  to  show  that  the  Prime
 Minister  had  told  an  unmixed  untruth:

 MR,  CHAIRMAN  :  Hos.  membe:
 must  ba  careful  in  what  he  says.  To
 bring  8  oharge  aguinst  the  Prime  Minister
 like  this  is  not  fair.

 SHRI  TYOTIRMOY  BASU:  If  I  do
 not  succsed  in  establishing  what  7  bave
 said,  you  send  me  to  the  Priviliges
 Committee.  Tam  prepared  to  face  it  and
 let  Mr,  Pant  do  the  same  thing.

 SHRIK.C,  PANT  :  One  can  only
 oopttndict  what  doe  knows  to  be  wrong,
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 but  I  was  standing  in  appreciation  of  the
 sentiment  of  Shri  Gopalan  and  hoping
 that  it  wovld  influence  Mr.  Jyotirmoy
 Basu,

 MR,  CHAIRMAN  Mr,  Jyotirmoy
 Basy  is  now  a  leader  of  his  party  and
 should  not  behave  like  this.

 SHRIMATI  SUSHILA  ROHATGI  :
 May  Iremind  Shri  Gopajan  of  his  own
 words  which  he  used  five  minutes  before.
 How  are  the  hon.  Members  to  know  if
 there  is  any  enquiry  ?  I  would  like  to
 know  if  there  has  been  an  enquiry,  and  if
 80  what  are  the  details  of  the  enquiry
 which  went  about  the  Rabindra  Sarovar
 incidents  ?

 SHRI  A.  K.  GOPALAN:  If  it  was
 that  the  finding  in  the  enquiry  report
 was  against  the  police,  will  you  express
 your  regret  about  it,

 SHRIMAT!  SUSHILA  ROHATOIL  :
 T+  shail  be  the  first  person  to  be  happy
 f  it  was  established  that  the  women's
 honour  had  been  sulled,.,(/#terruptions.)

 MR.  CHAIRMAN  ;  Nothing  will  go
 On  record  if  hon.  Members  get  up  when
 ever  they  like  and  begin  to  make  speeches,

 SHRI  SAMAR  GUHA  :  On  a  point  of
 order,  I  want  to  submit  that  there  has
 been  no  proper  enquiry  at  allinto  those
 happenings  i9  Rabindrasarovar,

 MR.  CHAIRMAN  :  There  is  no
 point  of  order  in  this,

 SHRIMATI  SUSHILA  ROHATCI  :
 Mr.  Jyotirmoy  Basu  lamented  the  loss  of
 200  cadres  of  the  CP(M).  I  appreciate
 what  he  says;  |  sympathise.  with  him,
 But  may  I  ask  him  what  has  happened  to
 thousands  of  people  who  had  been  but-
 chered  ?  They  may  belong  to  no  party
 or  different  parties  ;  but  all  the  same  they
 were  the  sons  of  some  mothers  and
 fathers.  Why  does  he  make  this  dis.
 crimination  between  the  CPM  cadres  ang
 other  people  7
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 He  reffered  to  the  jute  strike  as  being
 very  successful.  Personally  I  think  that
 no  gtike  can  be  a  successful  strike  as
 what  the  country  needs  8  production  and
 development.  Jute  strike  is  something
 closely  associated  with  foreign  exchange
 earnings  and  as  such  it  was  8  loss  to  the
 exchequer,  Any  loss  to  the  exchequer
 can  be  replanished  only  by  taxation  of  the
 poor.  How  can  it  be  a  successful  strike
 then  ?

 Tle  has  been  saying  that  70  civilised
 man  would  say  this  or  would  do  that.  |
 wish  he  remembered  that  Bengal  was  at
 one  time  the  home  of  fine  civilisation,  the
 land  of  soulful  bliss,  music,  drama  and
 theatre;  it  consisted  of  reople  wro  could
 rise  about  certain  things  and  give  us  a
 lead  in  so  many  matters.  What  has
 happened  in  Bengal  duting  the  last  four
 years  when  there  was  organised  violence
 does  not  reflect  that  civilisation;  it  was
 a  different  civilisation  then  and  we  as
 Indians  are  not  proud  of  that  civilisation:
 which  has  been  seen  in  West  Bengal
 during  the  last  four  years,

 What  ‘surprises  me  mostisthis  Shri
 Tyotismoy  Basu  eaid  that  the  police  sre
 frightend  to  do  something  since  if
 something  is  found  out  the  people  are
 tuken  to  task,  I  should  like  to  ask  him
 why  this  particular  incident  happened,  Is
 it  not  because  the  police  were  thoroughly
 demoralised  under  the  CP(M)  rule  during
 the  last  four  years  ;  they  were  not  only
 threatened  but  they  had  laid  down  their
 lives  also.  They  had  been  threatened,
 intimiated  and  were  made  to  act  under
 tension  and  pressure  &  have  seen  people
 there;  in  Bengal  the  rolice  had  also  under
 gone  torture.  What  has  bappened  in  the
 police  and  other  services?  The  entire
 responsibility  for  that  goes  to  the  CP(M).
 They  cannot  be  absolved  of  it  or  exoner-
 ated  from  that.

 Above  allhe  has  stated  that  it  was  not
 Gandhivad,  but  Gapdhivad  and  with  a
 slight  modification  and  said  that  it  was
 indira  Gandhivaad.  |  say  it  is  the  dreams
 of  Gandhi  which  Indira  Gandhi  is  trying  to
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 transinte  into  action  and  which  the  people
 have  approved.  (Interruptions)  >  °

 SHRI  PILOQ  MODY  (Godhra)  :  There
 38  70  connection  whatever  between  the
 two~either  family  or  otherwise.

 SHRIMATI]  SUSHILA  ROHATGI  :
 Yes,  the  Swatantra  Party  is  thinking  only  in
 terms  of  families  and  family  connections
 wherens  the  Congress  (R)  thinks  of  this
 family  of  50  crores  of  people.  Gandhi
 vaad  ts  slightly  defferent  from  what  Indira.
 Gandhi  bas  in  mind  -that  is  what  he
 says.

 Now,  |  come  to  the  basic  resolution.
 There  are  three  things  which  I  would  like
 to  highlight.  First,  he  says  that  they
 were  unlawfully  acting  beyond  their
 jurisdiction.  I  would  like  to  know  pre-
 cisely  what  is  the  periphery,  what  is  the
 jurisdiction  of  the  CRP,  The  CRP  is  not
 deployed  in  normal  times.  ft  has  a
 jurisdiction  to  maintain  law  and  order.
 Itis  only  when  we  find  that  the  civil
 forces  are  not  Sufficient  that  the  armed
 forces  are  called  for,  and  it  is  the  duty
 incombent  upon  the  Union  of  India  under
 article  355  of  the  Constitution  to  guaran-
 tee  that  the  State  is  run  according  to  the
 Constitutional  Provisions,  (nterruption)

 SHRI  JYOTIRMOY  BASU  :  The  case
 is  pending  before  the  high  court.

 It  is  sub-judice.  Let  us  not  analyse  it,

 SHRIMATI  SUSHILA  ROHATQ]
 If  itis  sub  judice,  why  is  it  brought  in
 this  resolution  ?  If  that  is  so,  why  are
 these  words  used  in  the  resolution  ital?  ?

 SHRI  JYOTIRMOY  BASU  :  I  did  not
 g0  into  the  legal  side  of  it.

 SHRIMAT!  SUSHILA  ROHATGI,  :
 Tthink  the  resolution  goes  into  that
 eepect.  You  have  been  concerned  S90
 much  with  the  skeleton  end  the  jf  na sid¢  of  the  picture,  (Zaterruption)
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 .MR.  CHAIRMAN  :  No  interruption
 pense,

 SHRIMATI  SUSHILA  ROHATGI
 I  would  not  be  very  jong.  |  Shall  not
 provoke  you  any  further,

 Now,  the  second  part  of  it  is  this,  It
 is  the  werious  resentment  among  the  people
 there.  What  is  the  serious  resentment
 due  to  7  The  serious  resentment  of  the
 people  is  due  toa  few  factors.  If  I  may
 point  out,  it  is  due  simply  to  the  fact
 that  the  normal  life  of  the  people  has
 been  disrupted.  Peopie  find  that  their
 families  have  been  disunited.  Business
 and  trade  have  been  dislocated,  and
 normal  life  as  a  whole  has  been  pataly.
 sed.  The  sanctity  of  the  universities  has
 been  violated.  People  have  been  taken
 out  from  their  schools  and  colleges  and
 butchered  and  murdered  We  find  that
 there  is  nothing  sacred  there,  The  statues
 of  all  those  whom  we  have  learned  w
 worship  and  honour  are  being  broken
 and  truncated,  and  the  names  that  are
 living  in  our  history  and  in  our  minds
 have  been  violated  and  they  have  been
 washed  out  of  the  earth  for  nothing
 People  are  resenting  because  bombs  are
 sold  fora  song  in  Bengal.  That  was  the
 condition  when  violence  became  the
 creed  of  the  day.  People  have  besn
 resenting  and  so  all  these  things  have
 happened  in  the  lest  four  years  ;  nothing
 stood  sacred:  nothing  was  inviolable,  and
 the  very  Constitution  by  which  he  and  his
 party  aweara—(Interruption)  Mr.  Basu
 will  you  give  me  kindly  the  courtesy  of
 listening  to  me  ?  ((nterruption)  \  wes
 listening  to  him  ;  and  80  i  expect  bim  to
 giva  me  the  courtesy  of  listening  back.

 MR,  CHAIRMAN  :  She  is  particular
 that  you  should  listen  to  her.

 SHRIMATI  SUSHILA  ROHATGI  ;  I
 give  spetial  attention  especially  to  lead-
 ह... क  of  parties.  Now  there  is  8  particular
 reference  to  threat;  even  in  bis  speach
 on  the  floor  of  the  House,  he  bas  uttered
 atone  et  three  55  है  wéuld  ‘like  to
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 uate  from  the  Times  af  India of  the
 I5th  February  which  ‘says  :  “Thetext  ‘of
 revenge  by  Jyot:  Basu  ;  attack  on  CPM
 would  be  met  by  counter-attacks;  death  by
 death."’  है 1३  sand  that  the  CPM  was  prepa-
 ring  a  list  of  those  rolircemen  who  had
 been  conspiring  against  the  party  aod
 others  would  be  treated  accordingly,

 Now,  if  this  is  the  justice  that  his
 party  contemplated,  God  forbid,  this  is
 DO  justice  which  we  under  our  Consti-
 tution  contemplated.

 SHRI  JYOTIRMOY  BOSU:  Do  not
 misquote.  Your  sins  are  full.

 MR,  CHAIRMAN  :  No  running  com-
 mentary  please.

 SHRI  JYOTIRMOY  BASU  :  Those
 rolicemen  and  officials  who  had  done
 mischief,  we  have  made  note  of  ‘their
 names  and  farticulars.  They  will  be
 punished,

 SHRIMATI  SUSHILA  ROHATGI  ;  We
 hate  the  sin  and  not  the  sinner.  That  is
 all  that  we  can  say  m  this  context.
 (Interruption)  Even  at  the  time  when
 they  were  in  power,  What  did  they  do  ?
 They  believed  in  violence  ;  they  believed
 in  secessionist  tendencies  andin  extra-
 territorial  loyalties,  being  loyal  10  Mao
 The  red  colour  which  is  extremely  good
 for  married  women  especially  in  Bengal
 has  become  an  allergy  to  West  Bengal
 now,  We  associate  red  colour  with  Mao's
 posters,  stentilled  ‘Slogans,  banners  and
 with  Bloud.  It  isnot  only  that  they  see
 jaundice  ;  it  {s  jaundiced  eyes  everywhere.

 l  would  like  to  say  that  such  condi’
 tions  still  prevail  in  Bangal  now.  If  Mr.
 Jyotirmoy  Basu  had  xeally  wanted  the
 removal  of  the  CRP,  he  asthe  leader  of
 a  very  important  patty,  should  have  seen
 that  the  normal  life  was  restored,  that
 the  popular  regime  was  festored  and  that
 the  pedpte  ०००७  choose  whom  they  liked
 and  tie  conditions  were  such  ‘that  whe  tor.

 wet  Yule
 of  law  was  festotéd,
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 Then  only  we  would  have  been  if  a
 position  to  ask  for  the  removal  of  the
 CRP.  In  the  absence  of  that,  are  we  to
 forefeit  our  security  and  honour  guoran-
 teed  to  us  by  the  Constitution  into  the
 hands  of  people  who  are  not  in  a  position
 to  protect  them  ?  The  erux  of  the  matter
 is  that  the  Union  Government  cannot
 allow  the  CMP  to  dictste  to  it  without
 abdicating  its  responsibility.  With  these
 words,  |  very  strongly  and  stoutly  oppose
 the  resolution  brought  forward  by  Mr.
 Basu.

 DR.  RANEN  SEN  (Barasat)
 my  amendment  reads  :

 ४  Siu,

 That  in  tbe  resolution.-

 “tor  in  West  Bengal  the  C.RP.  and
 other  Central  Forces  have  been  un.
 lawfully  acting  beyond  their  surisdie-
 tion  causing  sertous  resentment  amon-
 gst  the  people  there,  demands  imme-
 diate  withdrawal  of  such  Forces  from
 West  Bengal”

 substitute  “though  in  West  Bengal
 the  C.  है,  P.  and  other  Central  Forces
 have  heen  deployed  they  have  failed
 to  bring  peace  aod  tranquillity  in  West
 Bengal,  on  the  countrary  bave  some-
 times  caused  harrassment  to  innocent
 common  man,  considers  that  deploy-
 ment  of  these  forces  must  be  made
 judiciously  so  as  to  bring  back  peace
 and  tranquillity  in  the  State  and
 bring  to  book  the  real  culprits  disturb.
 ang  the  State  without  harrassing  and
 sepressing  the  common  innocent  men."

 Mr.  Basu's  resolution  speaks  about
 CRP  and  ather  central  forces,  but  in  the
 contte  of  his  speech,  he  drew  in  all  the
 police  forces  including  the  State  police
 force  also,  है  means  be  wants  to  with
 draw  not  only  the  CRP  but  also  the

 State  pojice  irom  West  Bengal.  One  must
 be  Jogical  in  his  gcguments.  4  will  go  in-
 to  some  details  because  Mir.  Basu  bas  gone
 into  very  many  details,  Deployment  of

 MARCH  26,  I97)  Central  Forces  from  68
 का  Bengal  (Res.

 paramilitary  organisations  like  CRP  is
 no  doybt  undesirable  and  unoatural  but  in
 our  State,  this  is  not  the  first  time  they
 are  used  against  the  people.  हैज  was  in  959
 the  then  Home  Minister  of  West  Bengal
 in  the  UF  Government  posted  the  Eastern
 Frontier  Rifles  a  paramilitary  organisation
 and  equipped  it  with  hand.grenadeas  and
 light  machine  guns  against  the  so-called
 Naxalites  in  Debra  and  Goppiilabpur,  in
 Midhnapore,  etc.  A  storin  was  then  raised
 in  the  West  Bengal  Assembly  and  it  was
 withdrawn.  The  same  CRP  was  first
 introduced  by  the  then  Home  Minister  of
 West  Bengal  in  969  in  Durgapur,  Farakka
 aod  some  other  places.  These  are  all  his
 torical  facts  proved  on  the  floor  of  the
 West  Bengal  Assembly  and  this  House.
 है  38  known  to  everybody,  ({nterruptions)

 इना  MANORANJAN  HAZRA
 (Arambagh)  Sir,  ona  point  of  order.  |
 was  a  member  of  the  West  Bengal  legis-
 lature  at  that  time.

 MR.  CHAIRMAN:  [his  ts  an  expla-
 Nation  ;  not  a  point  of  Order.

 SHR]  MANORAJAN  AAZRA  !  Let
 me  complete  it,  Shri  Jyot:  Basu  never
 did  any  such  things,  !  know  it  fora  fact.
 Because  of  pressure  from  opposition
 grouns,  he  deployed  State  police,  but  not
 the  CRP.

 MR.  CHAIRMAN  :  It  ts  not  ४  point
 of  order.  क  he  says  anything  more  it  will
 not  go  On  record,

 DR.  RANEN  SEN:  When  Shri  Jyotir-
 moy  9880  was  speaking  no  body  from
 Our  side  interrupted  him.  We  expect  this
 much  of  decency  from  the  hon.  Members
 sitting  On  our  right  also.  Also,  Shri  Jyoti-
 tmoy  Basu  will  havea  chance  to  reply
 when  he  can  rebut  all  the  argumants  that
 Iam  meking.  So,  he  will  have  that
 opportunity,  Therefore,  why  be  so  intole-
 tan\  and  impatient  ?

 -  When  he  was  waxing  sloguegt  on
 the  ommissions  and  commissions  made
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 by  the  police,  CRP  and  other  forces,  i
 was  reminded  of  one  thing.  Por  the
 last  one  and  a  half  years,  even  today,  the
 leader  of  that  party,  Shri  Jyoti  Basu,
 keeps  himself  surrounded  by  the  police
 who  are  denounced  here  by  Shri  Jyotirmoy
 Basu,  There  should  be  one  yardstick,

 AN  HON.  MEMBER  :  He  did  not  say
 anything  about  the  police,

 DR.  RANEN  SEN:  He  has  spoken
 about  the  police  aleo.  There  should  be
 some  decency  in  public  life,  If  their
 leader  was  so  much  brave  as  to  be  prote-
 cted,  it  should  be  by  their  own  volunteers.
 it  should  not  be  by  police  force  for
 which  the  West  Bengal  Government
 have  to  spend  Rs,  82,000  per  year.

 AS  have  said  earlier,  it  is  very
 undesirable,  very  unwatranted  and  very
 unnatural  to  post  and  deploy  Central
 forces  in  a  State.  Nobody  wants  it.
 Everybody  wants  the  withdrawal  of  such
 forces.  But  who  paved  the  way  for  these
 forces  to  come  and  stay  in  West  Bengal  ?
 That  is  a  point  which  we  cannot  ignore.

 Here  |  would  like  to  give  a  few  ims-
 tances,  Iwill  refer  to  some  sewspapers,
 the  very  papers  which  he  quoted,  Hindus.
 tan  Standard,  Jugantar  and  Ananda
 Bazar  Patrika.  \n  Cossipore  a  particu.
 lac  union  office  run  by  the  CPM  was
 searched  by  police  along  with  GRP  and
 other  personnel.  Plastic  bombs  of  a  high
 explosive  nature  were  found  there,  pictures
 of  which  appeared  in  all  the  newspapers
 in  Calcutta.  In  Nospara  of  Barrakpore
 subdivision  of  24  Patganas  district  a
 search  was  made  in  CPM  house  by  the
 police  and  military  and  sack-loads

 of  bombs  were  found.  Again,  there  is  a
 इढछुछा।,  that  during  the  election  in  Katwa
 constituency  the  CPM  houses  were  surro-
 unded  by  the  police  and  in  one  instance
 three  sack-loads  of  high  explosive  bombs
 were  found.  For  the  benefit  of  the  hon.
 Members  here,  |  will  just  meation  one

 ene
 apr

 hey
 pudlished  only  yesterday

 in  the  Hindustan  Standard.  Trey  ean-
 not  guy  that  every  sewspaper  has  written
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 against  them,  The  only  newspaper  in
 favour  of  that  party  is  Economic  Times
 run  by  big  business.  Only  that  paper
 writes  in  favour  of  that  party;  all  othes
 papers  sre  writing  against  them.  They
 are  hand  in  glove  with  Mr.  Birla.  1
 make  this  open  siatement,

 There  38  a  newspaper  report’  with
 photographs  which  I  would  like  to  refer
 to.

 It  says:

 ““A  primary  school  teacher:  from  whose
 house  two  ballot  boxes  and  one  seal
 for  marking  ballot  papers  were  reco-
 vered  by  police  at  Hatgobindpur  about
 five  kiJometres,,,”’

 Let  them  say  if  Hatgobindpur  :s  not
 their  strong-hold

 This  is  what  is  stated  below  the  photo-
 graph:

 “Combing  operation  at  Hatgobindpur
 village,  22  km.  from  Burdwan  town.
 Four  guns,  200  cartridges,  other  arms,
 two  ballot  boxes  and  ४  seal  were
 seized.”

 While  saying  this,  I  never  under.
 estimate  and  never  minimise  certain
 things  that  had  been  done  by  the  police
 or  the  C.R.P.  or  the  military  or  is  being
 done  today  by  them  in  West  Bengal,

 What  was  the  situation?  A  section  of
 ihe  police  remained  as  silent  spectator.
 Tt  was  the  C.P.M.  who  brought  the  poli-
 ties  of  individual  teuorism  and  murders
 in  West  Bengal.  Such  action  paved  the
 way  for  the  introduction  of  the  (€.R.P.,
 the  miliary  and  other  forces  in  West
 Bengal,  it  ts  because  a  section  of  the
 police  either  a8  oOpportunitists  oF  mm  sym.
 pathy  with  the  C.P,M.  party  remained
 inactive.

 The  various  dens  were  searched  by  the
 CRB,  andthe  military,  Cossipore  trede
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 union  office  run  by  the  C.P.M.,  Noapara
 C.P.M,  office  and  Katwa  C.P.M.  office
 wete  searched  and  sack-loads  of  bombs
 and  Other  weapons  were  unearthed

 Jn  the  name  of  fighting  Naxalism,  the
 C.P.M,  were  helping  the  police,  Mr.
 Jyotirmoy  way  speaking  about  police
 attacks  against  Naxalites.  It  is  known  to
 everybody  in  West  Bengal  that  it  was  the
 C.P.M.  which  helped  the  police  in  capture~
 ing  the  Naxalites  and  illegally  procured
 arms  could  not  be  unearthed  because  a
 section  of  the  rolice  was  inactive  for  some
 reason  or  other.  The  C.PM.  was  responsi-
 ble  for  that.  Therefore  when  the  C.R.P.
 and  other  forces  operated,  they  went  be-
 yond  all  bounds.  That  is  also  a  fact.  He
 will  agree  with  me  that  when  the  curfew
 was  imposed  not  only  in  areas  where
 the  C.P.M.  had  strong-hold  but  everw
 where  that  the  area  was  surrounded  by  the
 police  and  the  military  and  house  to-house
 aearches  were  made.  There  were  curfew
 orders  for  24  hours.  Innocent  boys  and
 girls  were  arrested,  beaten  up  in  the  police
 lock-ups  and  in  the  streets.  If  anybody
 stands  on  facts,  I  will  support  him,  But  1
 am  not  going  to  believe  in  cock-and-bull
 stories.

 {t  8  9  most  unnatural  situation  that
 exists  today  in  West  Bengal.  In  my  cons-
 tituency,  {  have  seen  the  things  happen-
 ing  during  the  President's  Rule  and  at
 the  end  of  the  United  Front  rule,  when
 the  United  Front  was  breaking  up~  thanks
 io  the  C\P.M.  leadership  in  those  days—
 in  late  i969  and  early  1970,  the  same
 things  happened  and  today  also  these
 things  are  happening  in  West  Bengal.
 Therefore,  the  only  thing  to  do  is  to  stop
 this  police,  the  CRP  and  all  that,  and
 to  install  a  representative  Government
 in  West  Bengal,  That  is  the  only  way.

 Today,  “unfoitunately,  in  West  Bengal,
 bureaucracy  rules  the  Saate  with  the  heip
 of  pollee  and  military,  In  a  State  like
 Weat  Bengal  it  8  an  impossible  situation,
 Bureautracy  cannot  rule  the  country  for
 Jong.  Unfortunately,  in,  these  elections,
 no  single  party  or  a  group  of  parties
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 has  come  out  in  an  absolute  majority:
 But  it  should  be  the  attempt  of  honest
 citizens,  of  the  people  who  have  been
 elected  by  the  people,  those  MLAs,  to
 form  a  Government  so  that  the  rule  of
 bureaucracy,  the  rule  of  police,  the  C.R.P.
 and  all  that  is  stopped.  It  is  time  that
 the  military  should  be  sent  to  the  borders
 of  West  Bengal.

 Our  State  has  a  common  border  -  with
 Bangla  Desh~—Last  Bengal.  That  a  also
 Bangla  Desh  and  ours  is  also  Bangle  Desh.
 Therefore,  our  military  should  be  present
 not  in  the  streets  of  Calcutta  or  in  the
 Bengal  villages,  but  on  the  borders.  A
 government  is  needed,  a  Government  that
 can  run  the  State  properly  The  first
 task  of  that  Government  would  be  to
 bring  peace  and  tranquility  in  the  State.
 Ido  nut  say  law  and  order.  There  isa
 difference  between  law  and  order  and
 peaceand  tranquility.  itis  the  citizens
 of  West  Bengal  who  want  peace  and
 tranquility  and  progressive  messures  to
 efadicate  poverty  and  ५0  take  West  Bengal
 forward,  Therefore,  3  would  ask  Mr.
 Jyoturmoy  Basu  to  ponder  over  things  and
 not  to  gO  at  tangent  at  things  which  have
 not  happened  and  try  to  Conceal  their  own
 role  and  their  own  contribution  for  the
 situation  created  by  their  Parte.

 With  these  words,  |  move  my  amend.
 ment.

 SHRI  VAYALAR  RAVI  (Chirayink:)  !
 Sir,  I  feel,  after  hearing  Mr.  Jyotirmoy
 Basu’s  speech,  that  more  CRP  forces
 should  be  sent  to  West  Bengal  because  he
 himse  was  giving  8  picture  of  a  .cult
 of  violence  prevailing  in  the  air  of
 Calcutta  and  West  Bengal.

 Sit,  Mr.  Jyotirmoy  Basu  who  belongs
 to  CPM  and  bis  leader,  Mr.  Jyoti  Basu
 are  under  Police  protection  all  the  time,,,
 (interruption),,,

 Y  can  challenge  Mt.  Jyotirmoy  Basu,
 l  can  tell  yop,  sir,  that  in  his  owe  honte
 ig  Cqleutia  Mr,  Jyoti  Basis

 Is
 pd

 है  utider

 Poll ह:  protection  and  CRP  is  gui‘ding  bls
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 house.  Iocan  prove  it.  While  in  Kerala,
 I  read  report  in  the  Press  that  in  the  last
 Parliament  information  was  givenon  the
 floor  of  the  House  that  Government  of
 India  is  spending  Rs.  2  lakhs  every  year
 for  his  protection.  Such  a  thing  is
 happening  in  West  Bengal  because  of  the
 Naxalites  who  ate  the  illegitimate  children
 of  the  CPM  ,,,(/nterruptions),,,

 Mr.  Jyotirmoy  Basu  said  that  the
 Police  is  doing  all  kinds  of  violent  acts  on
 the  people,  He  is  complaining  only  about
 the  C.R.P.  and  the  Military.  He  is  not  com-
 \aining  about  the  State  Police.  Does  it  mean
 that  the  State  Police  can  commit  all  atroci-
 ties  on  the  people  ?  If  he  was  really  and
 genuinely  against  the  atrocities  ef  the
 Police,  he  should  condemn  all  viclent  acts
 commited  either  by  the  Police  or  by  the
 CRP  or  the  military.

 During  the  regime  of  Mr.  Jyoti  Basu
 as  Home  Minister,  CPM  sympathisers
 have  infiltrated  into  the  Police  force  and
 he  wanted  to  take  advantage  of  that  posi-
 tion  and  use  that  force  against  the  people
 of  West  Bengal.  Now  he  thinks  that  the
 presence  ef  the  CRP  comes  in  the  way
 of  their  activities,  Shall  I  ask  Mr.  Jyotir-
 moy  Basu  who  killed  Mr.  Hemanta  Kumar
 Rasy  ?  Can  he  deny  the  rumour  and  the
 peoples  belief  that  it  was  the  CPM  which
 is  behind  his  murder  ?  Another  Mr,  N.
 Ganguli,  RCPI  Jeader  who  killed  him  ?

 Sir,  in  my  own  State  of  Kerala,  Mr.
 A.  K,  Gopalan—he  is  an  old  veteran  of
 my  State-he  is  himself  having  pohce
 protection,  His  comrade,  Mr.  Sankaran
 Nambooditipad,  is  also  moving  under  Po-
 lice  protection,  Why  do  you  people  who
 claim  to  be  the  leaders  of  the  masses  want
 this  police  protection  ?  If  you  are  leaders
 of  people,  why  do  the  people  of  West
 Benga!  force  you  to  accept  Police  protec-
 tion?  Now,  the  Government  of  India
 is  worried  about  the  life  of  Mr.  Jyoti
 Baso.  §0,-I  feel  that  the  present  action
 of  the  Goyerpment  of  India  to  sand  CRP
 tind,  other...  forges  to  West  Bengal  to  restore

 te,  teatore  law  .and  order  is

 cosrent  द्य  ahoigld  be  continued,
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 May  |  ask  you  one  question  ?  In  the
 city  of  Calcutta  can  you  say  as  to  what  is
 the  collection  of  the  cinema  houses  in  the
 second  show?  [I  can  tell  you,  sir,  it  is
 hardly  Rs.  10,

 People  are  afratd  to  goto  cinemas
 that  is  an  example  to  show  how  fuck  of
 violence  is  there  in  the  streets  of  Calcutta,
 There  are  free  zones  of  different  parties
 dominating  themselves,  The  CPM  wanted
 certain  areas  to  be  their  own  zones,  and
 oust  out  other  peoples.  Mr,  Jyotirmoy
 Basu  and  his  boss  Mr.  Jyoti  Basu  want  to
 have  pockets  of  their  own  to  dominate
 themselves,  and  kil  the  people  who  are
 against  them.

 Sir,  we  must  stop  this  kind  of  a  cult
 of  violence,  We  must  put  an  end  to
 violence  prevatling  in  West  Bengal.  Mote
 troops  should  be  sent;  more  CRP  batta-
 lions  should  be  sent  there  to  ensure  peace-
 ful  life  Of  the  people  Let  them  compare
 their  position  with  what  obtained  in  1967,
 They  aligned  themselves  with  Ajoy
 Mukeryee  in  967  and  fought  the  election.
 Now  they  have  got  65  seats  because  there
 were  three  cornered  fights  and  four-corner-
 ed  fight,  Tn  this  House  also  they  have
 got  I2  seats  more  because  of  this  kind  of
 three  -cornered  and  four-cornered  fights,
 If  there  had  been  straight  fight  they  would
 have  got  6  or  7  seats  only.

 Cungress  has  emerged  as  the  biggest
 group  in  this  House.  We  have  not  alig.
 ned  ourselves  with  anybody  but  fought  on
 ourown,  That  shows  thatthe  people  of
 West  Bengal  want  that  Mrs,  Gandhi  must
 be  their  Jeader  and  that  only  Mrs,  Gandhi
 can  provide  security  of  their  lives  and
 property,  only  she  can  stop  the  cult  of
 violence  created  by  the  CPM  and  their
 leader  Mr.  Jyoti  Basu.  Sit,  I  strongly
 oppose  this  resolution.

 att  रास  रस  फार्मा  (बांदा):  भारतीय

 सभापति  महोदय,  से  जनसंघ  को  तरफ

 से  श्री,  ज्योतिर्मय,  बहु  के  इस  प्रस्ताव  को

 विरोध  करने  के  लिये  खड़ा  सभा  हैँ।  सबसे  बड़ा
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 झाशचर्य  यह  है  कि  हस  प्रस्ताव  पर  इतनी  देर  से

 चर्चा  हो  रही  है,  ला  एण्ड  भीतर  के  मेंटेनेंस

 की  बात  को  लेकर  इस  तरह  से  छीना-कपटी  हो

 झाशचर्  इसमें  अधिक  है।  कौन  ऐसा  झांदमी

 है  भो  प्र पने  देश  मे  शान्ति  ौर  व्यवस्था  नहीं

 चाहता  |  हम  सब  लोग  शान्ति  शौर  सुव्यवस्था
 बनाये  रखने  के  लिये  ,  अपने  देश  के  भविष्य  के

 बैटरमैन्ट  के  लिये  यहां  पर  बैठे  हुये  हैं  कौर  उस

 पर  यह  वात  कही  जाय  ।  बाप  देखिये  -  पिछले

 तीन  बार  सालों  भें  बंगाल  को  क्‍या  हालत  रही  है

 कितने  क़त्ल  हुए  है,  कितने  पुलिसजन  मारे  गये,

 कितने  प्रिन्सिपल  चारे  गये,  कितनी  डकैतियां  खुले

 धाम  हुई,  कितनी  बसें  जलाई  गई,  कितनी  कारे

 जलाई  गई  शौर  कितने  स्कूलों  के  नन्हे  मुन्ने  बच्चों

 पर  बम  फके  गये  ?  कया  प्रस्तावक  महोदय  इस

 बाल  पर  विचार  करेंगे  कि  प्रणाली  यह  कौन  से

 भविष्य  के  लिये,  देश  के  किस  भविष्य  के  लिये

 ये  सब  बातें  की  गई  थी,  भार  बहु  कोन  सी

 अच्छाई  थी,  जो  नन्हे  मुन्ने  बच्चों  को  मारा  गया,

 माताओं  बहनों  की  इज्जत  हठी  गई  ?  कौन  इस

 का  जिम्मेदार  है,  क्‍या  कारण  है  जिसको  बजह

 से  ये  सब  काम  किये  गये  शोर  किये  जा  रहे  हैं  ?

 झान  बड़ी  परेशानी  हुई  जब  ला  एन्ड  प्राकार  के

 कंट्रोल  को  प्रश्न  सामो  आपा,  हमारी  सी०पी०-

 मं०  पार्टी  को  राज  इससे  बड़ी  परेशानी  अनुभव

 हो  रही  है।  इसके  पहले  जब  वहाँ  पर  वारदातें

 होती  थीं,  तब  कोई  प्रदान  नही  उठाया  गया  t

 सबसे  पहला  प्रश्न  यह  उठता  है  कि  इतने

 हथियार  और  बन्दूकों,  बंद,  हैड-ग्रेस  कहाँ  से

 बाते  हैं,  इसके  पीछे  किसका  हाथ  है  ?  दप्  का

 जवाब  कौन  देगा,  क्या  प्रस्तावक  महोदय  बतलाने

 की  कपा  करेंगे  कि  भ्रांति  यह  कहां  से  झाले  है,

 कौन'  हथियार  सप्लाई  करता  है,  द्  के  पीछे

 कौन  है  ?  इसके  पीछे  वही  दल  हैं  जो  राज  वर्ग

 संघर्ष  की  भूमिका  पर  खड़ा  हुआ  है,  रत  से
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 ave  प्रस्ताव  की  उससे  हम  कभी  सम्भाव्य(  कर

 सकते  ये  सौरभ  कभी  भ्ण्दी  बात  को  ६... क
 खस  हे  कल्पना  करा  सकते  हैं  थको  दल  चाहता  है
 कि  देश  में  वर्ग-संघर्ष  बना  रहे,  जोग  वापस  में

 लड़ते  रहे  कौर  हमारा  काम  निकलता  रहे,  यह
 प्रस्ताव  उसी  की  एक  भूमिका  है,  जो  एटेन्दन  को

 उस  तरफ  ले  जाता  चाहते  हैं  1

 मैं  झपने  शासक  दल  से  भी  कहूँगा  कि  उनकी

 भी  इसमें  कभी  तक  बराबर  भूमिका  रही  है।

 कभी  तक  ओलती  इन्दिरा  गांधी  का  दल  उनके

 सामने  रुकता  चला  जा  रहा  था।  मैं  कहूंगा  कि

 उनको  कब  मेंकने  की  जरूरत  नहीं  है  ला  एंड-

 झाड २  की  भेन्टीनेन्स  के  लिये  हर  तरह  का

 सम्भव  प्रत्यक्ष  किया  जाता  चाहिये  ताकि  वहा
 पर  भविष्य  में  हर  प्राप्ति  की  रक्षा  हो  सके  ।

 बंगाल  की  उपेक्षा  हुई  है,  इसमे  काई  दो

 राय  नही  हो  सकती  1  बंगाल  के  विकास  के

 लिए.  विशेष  योजनायें  बना  करनके  भागे  बढ़ना

 होगा  ।  यदि  बंगाल  की  पेक  नहीं  हुई  नीति
 तो  एक  बात  पह  श्रावश्य  है  कि  यहां  पर  इतनों

 परेशानी  नहीं  होती।  इस  लिए  उस  झोर

 विशेष  ध्यान  देने  की  प्रावश्यकता  है।  वहा  के

 शिक्षित  बेचारों  के  लिए  रोजगार  का  प्रबन्ध

 होना  आवश्यक  है|  किन्तु  जो  माधो  जिन्दा-

 बाद  के  नारे  लगाते  हैं  उन्हें  दृढ़ता  के  साथ

 दबाता  होगा  या  की  संविधान  को  कसम  लेकर

 संविधान  की  तौहीन  करते  हैं  उनके  साथ  किसी

 तरह  का  कोई  समझौता  नहीं  हो  सकता  है  q

 इन  शब्दों  के  साथ  में  इस  प्रस्ताव  का

 दृढ़ता  के  शाथ  विरोध  करता  हूं

 SHRI  B.  K.  DASOHOWDHARY

 a)
 .  fdend  Shri

 Syotirmoy  hes  moved  this  resokrtion
 and  in  the  course  of  his  opening  epesok,
 be  bas  dished  out  figures  about  how  muany
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 murders  had  been  committed,  He  had  the
 good  fortune  to  refer  to  only  some  of  the
 cases  and  say  that  these  were  the  murders
 committed  by  the  CRP,  but  in  most  of  the
 cases  he  could  not  make  such  a  statement,
 The  reason  behind  this  was  that  most  of
 the  murders  had  been  committed  by  the
 CPM  people  and  their  partymen,  That  was
 why  he  could  not  deal  with  them  so  very
 bravely.

 He  also  referred  in  the  course  of  his
 speech  to  the  unfortunate  and  untimely
 death  of  the  respected  leader  Shri  Hemont
 Kumar  Basu  and  he  said  that  had  heen
 committed  in  order  to  malign  the  CPM
 and  to  create  hatred  among  the  reople  for
 the  (PM.  But  he  had  forgotten  one
 thing,  namely  that  at  the  Shaheed  Minar,
 almost  all  the  reople  of  Calcutis,  and  all
 the  political  parties,  axcest  the  (PM  had
 assembled  to  pass  a  resolution  condemning
 the  activities  of  the  (  and  indirectly
 and  directly  putting  the  responsibility  on
 the  shoulders  of  the  (  PM  for  that  atro-
 c  ous  murder  of  the  respected  leader  Shri
 Hemant  Kumar  Basu,  That  ts  a  fact,  end
 the  world  knows  it  by  this  time.  कै,  what
 was  the  force  behind  his  argument  in  this
 tegard,  which  he  read  out  from  his  script  ?
 He  has  pleaded  in  his  resolution  that  the
 CRP  force  should  be  withdrawn.  हाल  we
 are  to  analyse  this  tesolution  and  speak
 for  or  against  it,  then  |  think  we  must  go
 into  the  very  depth  of  the  law  and  order
 problem  or  situation  of  West  Bengal.

 I  shall  give  you  some  brief  figures  in
 this  regard.  During  the  four  years  from
 1967,  fiom  the  first  day  of  tho  instalfation
 of  the  UF  Government  upto  the  Jist
 December,  1970,  according  to  official
 reports,  there  were  1237  political  murders
 in  the  State  of  West  Bengal.  May  |  have
 a  clarification  from  the  bon.  mover  of  the
 Resolution  about  who  the  persons  res-
 ponsible  for  these  237  political  murders
 committed  by  them  during  this  four-year
 reriod  were  7

 16.54  brs.

 [MR.  SPEAKER  i”  the  chair}

 Is  it  mot  a  fact  that  it  was  the  CPM  had
 started  alt  this  game  and  all  this  process
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 of  terror  tactics  and  the  tactics  terrori*
 sation  and  creating  some  areas  at  least  a8
 some  ‘Frees  Zones”  where  they  could  have
 a  sort  of  people's  court  of  their  own  ?
 Innumerable  such  instances  are  there,  ]  had
 cited  several  instances  in  this  House
 during  the  last  session  In  this  regard,

 In  several  places  in  West  Bengal,  they
 had  these  reople’s  courts  known  as  ‘Jana
 adalat’  as  if  there  was  no  law  and  order,
 as  if  there  was  no  administration,  and  as
 if  the  police  authorities  hed  failed  to
 control  the  situation  in  those  particular
 zonet.  They  had  their  own  people  as
 judges  and  they  had  their  own  prosecutors
 Or  prosecuting  agents.  What  about  this  ?
 My  bon.  friend  Shri  Jyotirmoy  Basu  had
 failed  to  say  anything  about  this,

 In  order  to  have  a  froper  picture
 about  the  state  of  affatrs  in  West  Bengal
 about  which  we  should  all  have  known  by
 this  time,  I  would  like  to  mention  some  of
 the  instances.  I  would  quote  from  The
 Indian  Express  of  5  March,  97]  in
 Which  a  veraten  journalist,  V.  B.  Kulkarni,
 wrote  in  an  article.  ‘Why  Blame  the
 Police  Today’  as  follows  :—

 “Many  of  these  public  utterances  of
 Mr.  Jyoti  Basu  as  Deputy  Chief
 Minister  in  the  UF  Government  of
 West  Bengal  were  litle  short  of  an
 incitement  to  violence  and  disorder’.

 So  tt  is  quite  clear  who  preached
 violence  and  incited  disorder.  This  is
 what  has  brought  about  the  situation  in
 West  Bengal  today  posing  a  danger  to
 law  and  order,

 Then  speaking  on  December  3,  1969,
 the  Chief  Minister  of  the  State  minced
 no  words  in  accusing  his  deputy  of  being
 instrumental  im  creating  lawjessness  con-
 ditions  in  West  Bengal.  He  accused  him
 of  shouldering  the  Home  rortfolio,  with
 which  he  was  entrusted,  with  utter  incom.
 petence  and  failure.  The  then  Chiof
 Minister  observed  that
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 “Today  the  administration  has  fatled
 and  has  proved  to  be  a  failure.  Today
 it  should  be  asked  whether  there  is
 any’  civilised  Government  in  West
 Benga!"’,

 All  of  us  know  who  are  responsible
 for  creating  this  lawlessness,  who  ate
 the  persons  to  be  blamed  for  creating
 this  state  of  affarrs.

 Very  rightly,  my  colleague,  Dr.  Ranen
 Sen,  said  that  it  was  the  UF  Government
 which  in  969  invited  the  police  from
 the  Centre,  He  referred  only  ४0  the
 Eastern  Frontier  Rifles.  |  can  cite  other
 examples,  The  UP  Armed  ¢  onstabulary
 was  also  invited  by  the  then  Heme  Minis-
 tor  of  West  Bengal,  Shri  Jyoti  Basu,  a
 (  (M)  leader.

 What  about  the  CRP  ?  The  then  Home
 Minister  at  the  Centre,  Shit  Y.B.  Cnavan
 said  that  ‘it  was  the  IG,  of  West  Bengal
 who  sought  the  help  of  the  CRP  f:0m  the
 Centre,  Then  the  CRP  was  derloyed.
 This  was  specifically  stated  on  the  fioor
 of  this  House  on  26th  March  969  in  these
 terms

 “Lhe  position  is  that  the  CRP  bal-
 talionS  or  companies  weie  sent  to  West
 Bengal  after  the  ]G  of  West  Bengal
 requisitioned  cettain  {urces  from  us",

 Thus  the  CRP  furceS  were  sent  as
 also  the  UP  Armed  Constabulary  compa-
 nies.

 SHRI  JYOTIRMOY  BOSU  ;
 discovery  |

 What  a

 SHRI  8,  K,  DASCHOWDHURY
 “Immediately  after  that,  the  Deputy
 Chief  Minister  Suggested  that  the  CRP
 be  withdrawn.  [hat  amounted  to
 saying  that  the  State  Government  did
 not  want  the  CRP  for  theit  work,  But
 initially  they  wanied  it  from  us.
 Immediately,  we  ordeted  the  CRP  to
 withdraw  and  to  give  assistance  only
 when  the  State  Government  needed”,
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 That  was  the  position  ad  ctatified  in
 answer  to  a  call  attention  motion  tabled
 by  my  colleague,  Shri  S.  M,  Banerjee,  in
 regard  to  the  Durgapur  incidents.  I  hope
 the  Mover  knows  quite  well  that  it  was
 the  Home  Minister  of  West  Bengal
 belonging  to  his  party  who  wanted  the
 CRP  and  other  police  forces  in  the  first
 instance.

 SHRI  S.M.  BANERJEF  :  Now  they
 do  not  want  ;  withdraw  them.

 SHRI  B,  K.  DASCHOWDITURY
 What  i8  the  state  of  aflairs  now  ?  Fvery-
 where  you  ficd  lawlessness  :ampant.  As
 soon  aS  YOu  Open  the  morning  paper,  you
 read  :  थ  killed  in  West  Bengal’,  2  killed
 in  West  Bengal’,  8  ‘killed  in  West  Bengal”
 and  soon,  There  is  no  respect  for  ive
 and  liberty  in  the  State.  The  whole  State
 seems  to  have  been  passing  since  the  last
 four  yeats  through  a  state  of  emergency.

 What  35  the  legal  position  ?  Shr
 Jyotirmoy  Basu  did  not  have  the  courage
 to  explain  it,

 SHRI  JYOTIRMOY  BOSU  ;  !  have  no
 courage  to  be  a  turncoat.

 7  brs,

 SHRI  B.  K.  DASCHOWDHURY  :  Let
 himat  least  see  Article  355  of  the  (  onstitu-
 tion  of  India,

 lL  must  say  that  under  Article  355  of
 the  Constitution  the  Centre  has  got  the
 responsibility  and  the  duty  too  to  send  the
 CRP  and  othet  forces  at  least  to  keep
 control  and  give  relief  to  the  local  people
 in  gase  of  internal  disturbances,  ज  the
 State  of  West  Bengal  lawlessness  is  there.
 If  not  an  emergency,  at  least  an  undeclared
 emergency  ig  there.  Even  duting  the
 election  time,  just  before  and  even  after
 the  elections,  there  were  so  many  murders.
 Who  were  the  persons  responsible  for  the
 attack  on  the  Depuly  Mayor  of  the
 Caleutta  Corporation  ?  Who  was  res.
 ponsible  for  creating  @  serious  of  incidents
 in  Burdwan?  ‘lhe  CPM  was  very  proud
 of  i.  How  can  i}  now  cry  that  girls  are
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 raped  and  women  are  assaulied  ?  They
 were  the  perions  who  started  these  things
 and  wanted  this  state  of  affairs  in  West
 Bengal,

 In  Cooch  Behar  alone  on  the  Iith
 March,  the  day  after  the  elections  were
 over  in  West  Bengal,  two  persons  weie
 assaulted  and  one  was  murdered.  His
 nume  was  Anil  Bhattacharya.  His  only
 fault  was  that  he  did  not  comply  with  the
 wishes  of  the  CPM  workers  and  be  worked
 for  the  Congress.  On  the  !7th  March  }
 got  a  report  from  my  District  that  another
 person  named  Sashadhar  Modak,  an  old
 man  of  62  years,  a  medical  man  by  pro-
 fession  was  killed,  and  it  was  done  by
 the  CPM.

 During  the  days  of  the  Home  Miaiter-
 ship  of  Mr,  Jyoti  Basu  of  the  CPM,  he  not
 only  reorganised  the  whole  police  admini-
 Stration,  but  also  changed  it  im  such  a
 way  that  the  entire  police  force  would  Serve
 only  their  party,  CPM  workers  threatened
 local  police  officers  that  unless  their  orders
 were  carried  out,  they  would  be  trans-
 ferred  and  penalised.  They  said,  ““You  do
 this  or  we  have  got  our  man  at  the  top  to
 teach  you  a  good  lessun.”  This  is  what
 they  said,  and  this  is  how  the  entire  police
 administration  had  been  changed.

 As  a  matter  of  fact  what  happened  in
 Cooch  Behar  District  is  that  when  the
 murder  of  Anil  Bhattacharya  was  reported
 at  the  Jocal  police  station,  the  office:
 there,  I  think  his  name  is  Ajit  Chatterjee,
 did  not  care  to  arrest  the  culprit  because
 he  was  a  CPM  man.  The  police  officer
 was  probably  thinking  that  the  CPM
 would  come  to  power.

 On  the  Mth  I  telephoned  Shri  Dhavan,
 the  Governor  of  West  Bengal  from  Cooch
 Behar  and  gave  him  this  information,  but
 so  far  mobody  has  been  arrested,  In  the
 Matter  of  the  murder  of  Shri  Sashadhar
 Modak  also  the  local  police  are  not  taking
 any  action  against  the  CPM  people.

 The  peopis  of  West  Bengal  are  feeling
 hdigiess  and  in  their  heart  of
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 hearts  and  everyone  in  West  Bengal  axcept
 the  CPM  people,  feels  that  there  should  be
 some  force  at  least  to  give  protection  in  case
 of  disturbances,  and  disturbance  is  there
 everywhere.  They  are  not  free  to  move,
 to  go  to  the  market.  Even  the  boys  and
 girls  are  not  freeto  attend  schools.  Every-
 wheie  they  have  started  miniature  bomb
 manufacturing  factories  and  even  in
 Cooch  Behar,  a  small  mofussi!  town,  Only
 the  other  day  l  saw  in  the  newSpapers
 that  in  the  CPM  office  itself  there  were
 bomb  bursts  because  there  were  some
 bombs  stored  there.

 It  was  published  in  the  papers.  You
 should  enguire  We  should  like  to  know
 about  it,

 SHRI  JYOTIRMOY  BOSU
 me  bombbursts  ?

 Bombers

 SHRI  BK,  DASCHOWDHURY
 Whatever  you  like  to  have,  Take  it  as
 yOu  like  ;  the  choice  is  yours.  I  shall
 give  you  some  morfe  figures,  These  are  all
 facts  established  beyond  doubt’  I  do  not
 want  to  ६४४  more  because  they  are  undec-
 trial  prisoners.  Jn  Cooch  Behar  distrirt
 one  C.R.P,  Commandent  was  murdered.
 Unturthately  one  of  the  district  leaders  of
 the  CPM  group  Shiben  Choudaury  and
 another  feader  os  deputy  leader  Gopal
 Saba,  both  of  whom  were  candidates  in  the
 Assembly  elections  are  understria!  prison-
 ers.  I  do  not  want  to  comment  on  that
 now,  The  case  will  be  committed  to  the
 session  very  soon,  Who  is  killing  whom  7
 हैज  will  be  proved  very  soon  further,

 So,  as]  said  earlier,  it  is  necessary  to
 have  some  of  the  C.R.P.  forces  from  the
 Centre  atleast  to  give  some  relief  to  the
 people  of  West  Bengal  who  were  not  free
 to  move  to  do  their  daily  work.

 Mr.  Jyoti:moy  Basu  said’  that  it  had
 been  proved  in  the  recent  elections,  parti-
 culatly  Assembly  elections,  that  the  CPM
 people  have  come  in  large  oumbers.  My
 short  feply  isthat  it  was  only  because
 they  have  started  the  game  of  terrorising
 people  either  to  vote  in  their  favour  or
 not  to  yote  at  all,  it  is  Only  by  this  process
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 that  they  have  come  in  larger  numbers
 When  peace  38  restored  and  normaley  is
 allowed  to  prevail,  when  the  effect  of  the
 terrorisation  settles  down,  definitely  the
 people  of  West  Bengal  will  see  that  the
 CPM  has  no  place  in  West  Bengal,  as
 they  have  no  place  in  Keiala  It  is  going
 to  be  very  soon,  pethaps  in  the  course
 of  anothe:  twelve  months  you  willsee
 that  if  not  earlier

 In  connection  with  the  question  posed
 in  this  resolution  by  Mr.  Jsotirmoy  Basu
 and  others  about  the  posting  of  the  CRP
 in  Bengal,  I  would  earnestly  appeal  to  the
 Government  of  India  to  see  that  the  CRP
 is  retained  there  a5  long  ४५  normalcy  is
 not  restored  in  that  part  of  the  country
 and  also  10,  See  that  it  ह  not  made  suhse-
 fient  to  the  Jocal  police  administration
 Some  of  the  local  police  othcials  are  stil]
 working  under  guidance  and  mandate  and
 behest  of  the  CPM  teaders,  If  the  CRP
 are  simply  to  assist  local  police  admuinis-
 tration  it  will  not  do  का  some  places
 they  are  not  arresting  the  CPM  people
 Certain  special  measures  and  special
 powers  should  be  given  to  them,  At  the
 same  time  the  CRP  should  be  told  nut  to
 indulge  in  any  unjust  activities  sO  that
 the  people  of  West  Bengal  may  not  form
 an  adverse  opinion  about  them  With
 these  words  T  strongly  oppose  this  reso-
 Jution  and  I  request  this  House  to  oppose
 n  owithallits  might  for  the  sake  of  the
 people  of  West  Bengal

 डा०  कलाम  (बम्बई  दक्षिण)  प्रत्यक्ष

 महोदर,  मैने  अब  श्री  ज्या त्ति मय  बु  के  प्रस्ताव

 को  पढ़ा  तो  मैं  ऐसा  जानता  था  कि  श्री  ज्योतिर्मय

 बंधु  उस  प्रस्ताव  को  रखते  के  बाद  वह  कहानी

 सदन  को  बतलावेंगे  जिसके  कारण  सी+  झालर

 पी०  को  पश्चिम  बगान  में  रमला  गया  मैं

 वह  भी  कहाती  जानता  चाहता  था  कि  सीन

 आर०  पी०  का  जन्म  जंगले  में  क्यो  हा  ?

 मैं  यह  इतिहास  भरी  जानता  चाहता  था  कि

 बार  सात  पूर्व  1... उ  वहां  पर  ज्योति  बहु,  ड्ज्य
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 नही  कर  रहे  थे  तब  सी  आर,  पी.  का  ताम  लेने

 बाला  कोई  व्यक्ति  था  भी  या  नहीं  था।  लेकिन

 जब  से  वहां  पर  उत  पार्टी  का  राज्य  चला  |

 पार्टी  वायरलेस  में  विश्वास  करती  है,  जो  पार्टी

 कलकत्ता  मे  हो  नहीं  बल्कि  सारे  पश्चिम  बंगाल

 इस  प्रकार  के  हालात  पैदा  कर  रही  हो  जिससे

 वहाँ  पर  लोगो  को  रहने  मे  भसुधिधा  हो,  लोगो

 को  जान  और  लोगो  का  माल  सुरक्षित  न  हो,  तेज

 से  इसके  सिवाय  उपाय  ही  कया  था  कि  लोगों

 को  सुरक्षा  प्रादान  करने  के  लिए  समुचित
 उपाय  किये  जाये।  श्री  ज्योतिर्मय  बसु  जैसे

 मानवीय  सदस्य  ने  इस  सदन  में  इस  प्रस्ताव  द्वारा

 राजनैतिक  लाभ  उठाने  की  कोशिश  की  है।

 जिन  बातो  को  उन्होने  बयान  किया  है  जिनको

 हम  असत्य  कह  सकते  है,  जिनका  कोई  नामो-

 निशान  इस  समय  नही  है  या  उन्होने  जो  बाते

 कही  हूं  बहुत  कुछ  बढ़ा  खड़ा  कर  कही  हैं।  मैं

 उन्हीं  से  पूछना  हु  कि  ये  काण्ड  वहां  पर  क्‍यों

 होने  लगे  है  ”  भारत  में  जो  सबमें  बड़ी  समस्या

 हमारे  स।मने  है  कौर  खासकर  बंगाल  के  सामने  है

 बहू  मरोडो  शोर  बेरोजगारी  की  ?,  उसको

 हल  करने  की  है।  इन  समस्या प्रो  को  भर

 हमे  हज  करना  होते  यह  आवश्यक  हो  जाता

 हैं  कि वहा  हुम  सम्पन्नता  लाएं  बे  कि  हम  इस

 प्रकार  के  राजनीतिक  दाँव  पेंच  बेलें  जिससे

 वहां  झोर  भी  भ्र व्यवस्था  पैदा  ही  जाए।  हमें
 कोशिश  करनी  सा  लिये  कि  हमारे  नौजवान  उस

 रास्ते  को  छोडे  जिस  रास्ते  पर  चलने  से  मुल्क
 के  सामने  खतरे  पं  दा  हो  सकते  है।

 मैं  चाहता  था  कि  श्री  ज्योतिर्मय अंसु  इस
 बात को  यहां  पर  रखते  का  अयत्न  करेंगे  हि
 जमाल  में  इस  तरह  के  हालात  इलेकार्शा  के  बाद

 पैदा  हो  कि  हम  ब्  राज्य  में  राष्ट्रपति  कसि
 को  हद  कर  लोकप्रिय  सरकार  की  स्थापना  क,

 उन्नति  जनता  का  रीम्स  लागू  हो।  पर  अछूतों
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 मांग  ने  करते  हुए  उन्होंने  इस  प्रकार  की  कहा-
 तियाँ  इस  सदन  में  बयान  करती  शुरू  की  जिससे

 इस  सदन  का  वातावरण  भी  कुछ  ऐसा  होता

 बला  गया  कि  जिसको  चुन  कर  कोई  भी  शाने-

 दिल  नही  होंगे।  उन्होंने  ऐसी-ऐसी  कहानियाँ

 यहाँ  पर  बयान  की  हैं  जिन  पर  विश्वास  करना

 किसी  भो  राजनैतिक  मता  के  लिए  सम्मन  नहीं

 है  चन  कहानियों  पर  जनता  भी  विश्वास  नहीं

 कर  सकती  ।

 माननीय  सदस्य  ने  जो  सवाल  मियाँ  पर

 उठाया  है  बह  शायद  इस  कारण  उठाया  है  कि

 वहां  पर  प्रावस्था  बनी  रहे  |  ऐसा  भी  मालूम

 होता  है  कि  माननीय  सदस्य  इन्दिरा  जी  को  वह

 एक  होम।  समझते  हैं,  जिसको  अग्रेज़ी  भें

 “एलर्जी  कहते  हैं  या  उनके  नाम  से  उनको

 एलर्जी  ो  हो  गई  हैं।  हुर  चार  वाक्यों  के  बाद

 वह  यही  दौहशते  रहे  कि  इन्दिराजी  ने  इस

 प्रकार  के  बां  हालात  पैदा  कर  दिये  हैं,  प्राय-

 अवस्था  पैदा  कर  दी  है।  राज्य  तो  यह  है  कि  भ्रगर

 इन्दिरा  जी  ने  समय  पर  ये  कदम  ने  उठाये  होते
 1.1  ये  मध्यावधि  चुनाव  भी  वहां  ते  हो  पाते  या

 वे  ठोक  प्रकार  न  हो  पाते  n  जिस  प्रकार  के

 हालात  वहाँ  पैदा  थे  प्रखर  उनकी  ने  रोका  जाता

 या  लोगो  के  जान  शौर  माल  की  रक्षा  की

 व्यवस्था  न  की  गई  होती  तो  देश  के  माथे  पर

 एक  कलंक  लग  जाता  पर  उस  कलंक  को

 लगाने  के  प्रयत्न  को  शी.  पी.  एम,  करते  जा  रहे
 थे।  उसी  कलंक  को  लगने  से  रोकने  का  प्रयत्न

 केद्रीय  सरकार  सी.  भार,  पी.  इत्यादि  के  हारा

 कर  रही  हैं।

 जो  कुछ  भी  दोष  इन्होंने  सी,  शार,  पी,  पर

 जताते  का  अपत  किया  है,  बह  सत्य  लागू  होता

 हैं  सी.  पी.  एम,  पर  1  श्री  ज्योतिर्मय  1...  ने

 प्रंश्रबार  से  जो  कुं  अंश  पढ़े,  दीक  उसके  जि र्द्ध

 द्र  वॉक्वीय  सदृ्योंतें  इस  सदन  में  पढ़  कई
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 सुनाया  जो  उत्तर  काफ़ौ  है।  इस  सदन  में  भरी

 वाई.  बी  चव्हाण  ने  जो  कुछ  कहा  था  प्रो  जो

 कुछ  अखबारों  में  प्रकाशित  हुआ  था  भौर  तो  कुछ
 दूसरे  माननीय  सदस्यों  ते  यहाँ  पर  पढ़  कर  बताया

 है  उससे  यह  साफ  जाहिर  होता  है  कि  जो  सी

 महर  हो  रहे  है,  जितने  भी  अत्याचार  हो  रहे  हैं
 बह  सत्र  पुलिस  को  उलट-सुलह  कर  गलत  रास्ते

 पर  ले  जाने  की  कोशिश  का  नतीजा  है  बौर
 उसकी  सारी  जिम्मेदारी  सी.  पी.  एम.  पर  है।

 मैं  समझता  था  कि  श्री  ज्योतिर्मय  बसु  यह
 कहेंगे  कि  हमने  कब  रक्त  क्रान्ति  का  जो  रास्ता
 भ्रपनाया  है,  उसे  हम  छोड़ने  के  लिए  तयार  हैं,
 हमने  जो  सामने  श्र  धमकाने  बौर  महर  करने

 का  रास्ता  अपनाया  है,  उस  रोके  को  हम
 वापिस  लेते  हैं  कौर  आशा  करते  हैं  कि  ६. ह

 सी,  शार,  पी.  को  वहाँ  स्थापित  कर  रखा  है,
 उसको  अब  वापिस  बुला  लिया  जाय  1  मैं  सम-

 झता  हूं  कि  जिस  प्रभार  के  हालात  बाज

 पश्चिमी  बंगाल  में  विद्यमान  है  श्रोर  जिनको

 सी,  दी,  एम,  ने  पैदा  कर  रखा  है,  तब  तक

 सी.  कार,  पी.  बनी  रहेगी  अर्थात्‌  सी,  कार,  पी,

 को  किसी  भो  अवस्था  में  वहाँ  से  हटाया  छह

 जाय  ।  प्रखर  सी,  कार,  पी,  को  हटाया  जाता  है
 तो  जो  हालात  प्राज  बंगाल  में  कुछ  शान्ति  के

 हम  देख  रहे  हैं,  वे  समाप्त  हो  जायेंगे  कौर  वहाँ
 फिर  से  भ्रान्ति  बेदा  हो  जाएगी  |

 मैं  चाहता  था  कि  श्री  बसु  हमें  यह  बतायें

 कि  बंगाल  में  947  में  कितनी  इंडस्ट्री  थी  कौर

 967  में  कितनी  थी  शौर  बहा  से  इंडस्ट्री
 क्‍यों  टूटती  ली  जा  रही  है  कौर  इसका  कारण

 क्या  हैं  ?  में  समझता  हूं  कि  झगर  वहाँ  से

 इन्डस्ट्री  हदी  है  तो  इसका  एक  मात्र  कारण  कह

 श्रावस्ती  है।  अयद  इस  तरह  से  हो  काम  चलता

 रहा  ग्रोवर ऐसे  ही  हालत  बने  रहे  तो  भो  की

 गड्ढ़ों  योर  परिश्रम  | |  के  हितों  का  रक्षक  होने
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 का  दावा  करता  है,  उसके  बिल्कुल  खिलाफ  काम

 करती  हुई  बहु  समझो  जाएगी  ।  झगर  यही

 हालात  वहा  रहे  और  दो  प्रकार  से  इन्डस्ट्री

 वहाँ  से  बाहुर  जाती  रही  शौर  इसी  प्रकार  से  कार-

 खाने  शौर  मिलें  बन्द  होती  रही  तो  इसकी  सारी

 जिम्मेदारी  श्री  ज्योतिर्मय  बसु  शौर  उनकी  पार्टी

 पर  होगी  ।  जब  इस  प्रकार  से  बेकारी  वहाँ  पर

 बढ़ती  है,  वहाँ  का  वातावरण  गंदा  होता  है,

 वहाँ  लोगों  की  जाव  और  माल  को  धोखा  होता  है,

 उसके  लिए  यह  आवश्यक  है  कि  केन्द्रीय  सरकार

 वहाँ  पर  सी,  शार,  पी.  वो  बनाए  रखे  शौर  इस-

 लिए  बनाए  रखे  ताकि  सी.  पी.  एम.  और  उसके

 साथियों  से  लोगो  की  रक्षा  हो  सके  श्र

 सी.  दार,  पी.  वहां  की  पुलिस  की  सईद  कर

 सके  और  कानून  कौर  व्यवस्था  का  राज्य  वहाँ

 लागू  हो  सके  ।  ऐसे  तत्व  जो  तरहा  पर  बदग्रम्नी

 फलाना  चाहते  है,  वे  झपने  दस  लक्ष्य  मे ंकामयाब

 ने  ही  सकें,  इसलिए  यह  आवश्यक  है  कि  वहाँ

 सी.  शार.  पी,  पुलिस  की  मदद  के  लिए  तैनात

 रहे  1

 इन  शब्दों  के  साथ  मैं  माननीय  सदस्य  से

 प्रार्थना  करता  हैं  कि  वह  अपने  प्रस्ताव  को

 वापिस  ले  लें।  जिस  प्रकार  का  इस  सदन  से

 वातावरण  बना  है,  जिस  प्रकार  के  यहाँ  भाषण

 हुए  हैं,  उस  सब  को  देखते  हुए  बेहतर  तो  यही  है
 कि  चह  झपना  प्रस्ताव  वापिस  ले  लें  लेकिन

 अगर  वह  ऐसा  नही  करते  हैं  तो  मेरे  पास  इसके

 सिवा  कोई  रास्ता  नहीं  है  कि  मैं  इसका  विरोध

 करू  ।

 SHRI  SAMAR  GUHA  (Contai)  ;  Sir,  !
 think  everybody  in  this  House  baving  any
 faith  in  democracy  will  agree  that  calling
 of  a  paranilitary  body  like  the  CRP  in
 defence  of  the  democratic  rights  of  the
 people  or  for  the  protection  of  the  civil
 rights  of  the  people  or  fot  restoration  of
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 law  and  order  in  any  part  of  the  country
 is  a  matter  of  disgrace,  I  hope  soon  after
 the  installation  of  the  new  Government  in
 West  Benga)  the  CRP  would  not  be  conti-
 nued  there  more  than  it  is  requined,  I
 know  that  whenever  any  paramilitary  body
 like  CRP  is  employed,  such  a  body  is
 bound  to  create  excesses.  {  know  many
 instances  where  CRP  really  indulged  in
 serious  eacesses,  Many  inmocent  people
 were  beaten  up  whenever  there  was  curfew
 and  unnecessary  harassment  was  cauSed,
 particularly  in  Jadavpur  University,  where
 a  hell  of  terror  was  created  by  the  CRP
 inside  the  campus  and  many  students  and
 teachers  were  manhandled.  Such  eacesses
 occuned  asa  result  of  lack  of  coordination
 between  the  control  of  CRP  by  the  cent-
 ral  agency  and  the  West  Bengal  Govern.
 ment,  In  many  eases,  there  was  no  co-
 ordination  and  that  iesulted  in  lack  of
 discipline  and  lack  of  control,  Therefore,
 the  CRP  could  not  be  employed  in  the
 way  it  should  have  been  employed,  i.¢  ,  as
 a  disciplined  force.  3  was  employed
 where  there  was  the  lest  necessity  for
 their  interference,

 But,  and  this  is  a  very  big
 “

 but’,  I
 want  to  ask  one  duestion  of  Shri  Jyotir-
 moy  Basu,  What  is  the  political  compul-
 sion  that  created  the  situation  which  fore.
 ed  the  Hand  of  the  West  Bengal  Govern-
 ment  for  bringing  the  CRP  for  the  resto.
 ration  Of  an  atmosphere  of  normality  in
 the  State  of  West  Bengal  ?  What  is  the
 compulsion,  I  want  to  know  from  Shri
 Jyotumoy  Basu,  the  leader  of  his  party,
 Shri  Jyotirmoy  Basu,  other  leaders,  mem-
 bers  Of  Parliament  and  members  of  the
 legislature  are  now  taking  protection,  not
 only  of  the  CRP  but  of  other  security
 forces  also  in  the  circumstances  which
 have  been  created  by  whom  ?

 AN  HON.  MEMBER  ;
 Lobby,

 American

 SHRI  SAMAR  GUHA:  It  has-  been
 created  by  whom?  Shri  Jyotirmoy  Basu
 should  answer  that  question,  The  sita-
 ation  that  they  have  created,  the  psychosis
 of  horror  and  violence  that  they  have  en-
 gendered  in  the  minds  of  their  caders,
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 that  is  now  recoiling  88  &  boomerang  on
 them  and,  as  a  result,  they  themsalves
 have  to  ask  for  protection  by  CRP  for  the
 withdrawal  of  whom  they  are  now  advocat-
 ing  in  this  House  ,.,(Uaterruption),  You
 are  here  because  of  the  left-handed  comp-
 lement  or  co-operation  of  Shrimati  Indira
 Gandhi,  Otherwise,  your  number  might
 have  been  reduced  (03,  407  5.  You  are
 elected  by  getting  a  minority  of  votes.

 MR,  SPEAKER  :  I  would  request  the
 hon.  Member  to  Address  me.  When  he
 starts  addressing  them,  they  reply.  That  is
 the  difficulty,

 SHRI  SAMAR  GUHA:  Now,  what  ts
 the  picture  in|  West  Bengal  ?  Bombs  atc
 ba  nz  showered  Jike  rains,  fire-atms  are  be-
 ig  minufactured  everywhere,  pistols  can
 be  had  of  in  any  part  of  Calcutta  or  evan
 the  whole  of  West  Bangal.  Sten  guns  and
 bien  guns  880  explosives  can  63  found  in
 the  dens  of  many  political  parties.  Could
 on:  imagine  that  during  the  thirteen
 months’  regime  of  UF  Governmsnt,  not
 one  or  two  or  hundred  but  more  than
 §,000  lives  were  lest  ?  They  included
 political  cadres,  political  leaders,  teachers,
 students,  women,  children,  parents  and
 government  employees  who  have  nothing
 to  do  with  politics,  Even  during  President's
 Rule,  of  which  one  year  is  now  cemple-
 ted,  according  to  my  calculation  nearly
 3,090  additional  lives  have  become  the
 victims  of  horror  and  violence  in  West
 Bengal.  Today  there  is  8  press  report  that
 yesterday  was  a  comparatively  quiet  but
 day  four  people  were  killed.  When  four
 mnocent  lives  are  taken  by  force  of
 violence  that  is  considered  as  something
 more  or  less  normal.  Before  the  installa~
 tion  of  the  U.F,  Government  in  West
 Hengal,  could  one  imagine,  such  a  thing
 can  happen  ?  Lives  have  become  so  cheap
 that  during  road  day-light  murder,  arson,
 loat  and  killing  are  going  on  unehecked:
 bombs  are  still  thrown  at  people,  buses
 burnt  and  trains  stopped,  Could  anyone
 Imagine  elected  representatives  of  the
 people,  Members  of  Parliament  and
 members  of  the  legislature  beiug  given
 protection  ?  All  elected  Members  of
 Parliament  and  members  of  the  State
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 legistature  have  been  told  by  Police  ‘‘We
 cannot  assure  the  sccurity  of  yOur  lives;
 therefore,  yur  are  requested  to  take  police
 security  for  the  protection  of  your  life’.
 Democratic  freedom  of  our  conntry  has
 degncrated  to  such  a  level,  to  such  a
 level  to  such  a  dimension  of  degradation
 that  even  the  elected  representatives  of
 the  people  have  not  the  freedom  to  move
 about  freely.
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 Mr.  Hemant  Kumar  Bose,  one  of  the
 greatest  patriots  of  Bengal,  a  close  asso~-
 ctate  of  Netaji,  who  devoted  more  than  60
 years  Of  his  life  to  the  service  of  the
 country  continuously,  was  murdered  in
 broad  day-light.  In  what  manner?  We
 could  not  believe  that  he  had  any  enemy,
 it  was  known  that  he  was  an  @ilatshatru.
 {n  political  life,  he  was  known  as  aiat-
 shatru.  He  never  used  any  word  of
 aager  at  any  moment,  Wheu  some  7  or  8
 young  men  pounced  upon  him  with  an
 open  sword,  he  raised  his  hand  and  said,
 “Why  are  you  killing  me?  What  will
 you  benefit  by  killing  me  ?  When  he
 said  that,  lingers  of  his  two  hands  were
 chopped  off.  Then,  his  neck  was  half
 disconnected  and  he  fell  down.  Then,
 one  Of  them  cut  his  throat  and  another
 person  pierced  a  pipe  gun  and  shot  him
 dead.

 Thave  a  friend  who  came  to  me  with
 tears  rolling  down  his  eyes.  He  had  the
 only  son,  a  student  of  Class  X.  His  fault
 way  that  somstimes  he  uscd  to  mix  up
 with  C.P.M.  {riends,  When  he  decided
 not  to  mixup  with  ony  political  party,
 suddenly,  in  broad  day-light,  some  people
 entered  the  school  and  held  the  boy  in
 in  the  presence  of  his  teacher  and  cut  his
 throat.  Then,  a  pipe  gun  was  piered  into
 it  and  he  was  shot.

 Tt  can  cite  innumerable  instances  of
 brotality,  savagery,  which  cannot  be  com-
 pared  even  with  the  savagery  Of  the  beasts
 living  in  jungle.

 There  is  one  pertinent  Question,  We
 ate  committing  these  ghastly  sins  ?  Are
 they  habitual  offenders?  Are  they  known
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 erimingls?  Are  they  hooligans?  Are
 they  goondas  ?  These  hundreds  of  people
 ate  being  killed  in  a  brutal  manner,  in
 a  savage  manner,  which  surpass,  the  ima~
 gination  of  any  human  comprehension.
 Those  people  who  are  indulging  in  this
 killing,  murders,  ete.,  in  this  brutality,
 are  doing  it  with  political  purpose,  as  a
 matter  of  political  tactics.

 Y  want  to  impress  upon  you  that  this
 psychosis  that  has  developed  in  West
 Bengal,  the  poliiics  of  violence,  has
 degenerated  the  finest  delicate  mind  of  the
 youngmen  in  West  Bengal  to  such  a  level
 that  this  savagery,  this  brutaluy,  is  being
 equated  with  political  tactics,  ‘Therefore
 the  problem  is  not  only  of  killing,  murders,
 loot  or  arson.  But  this  isa  problem  of
 indoctrination  of  the  polities  of  violence,
 into  the  mind  of  the  youngmen  of  West
 Bengal.  Here  lies  the  problem  and  also,
 if  that  politics  can  be  tackled  adeduately
 and  properly,  there  les  the  solution  of
 the  present  ills  of  West  Bengal  today.

 {  do  not  want  to  indulge  into  the
 instances  of  brutality  committed  during
 the  U.F.  regime  as  also  during  =  the
 President’s  Rule  in  West  Bengal,  1  would
 only  ask  Mr.  Jyotirmoy  Basu  whether  it
 is  not  a  fact  that  his  party  introduced  the
 politics  of  violence,  insurrection,  into  the
 democratic  political  atmosphere  of  West
 Bengal  ?  Was  there  any  single  instance  of
 calculated  political  murder  of  the  ghastly
 type  that  are  now  being  committed  every
 day  in  West  Bengal  at  any  time  before  the
 जा.  Government  came  into  power  ?

 Sir,  ]  will  support  the  resolution  of
 Mr,  Jyotirmoy  Basu  if  he  agrees  to  the
 principle  of  democratic  politics,  if  he
 agrees  to  the  principle  of  democratic
 mais  movement,  if  he  agrees  that  they
 will  not  pursue  the  path  of  horror  and
 violence  88  they  are  committing  to-day,
 Sir,  {have  nid  down  a  few  conditions.
 If  he  agrees  to  that,  I  will  support  him.
 Sir,  |  have  snid  that  it  is  repugoant  to  me

 हुए  invite  or  ६0  ask  the  CRP  or  the  military
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 to  take  hold  of  the  civil  administration
 for  bringing  about  the  restoration  of
 normal  life  in  a  State.  But,  Sir,  again  |
 ask  the  Question,  ‘What  ts  the  alternative?’
 The  Only  alternative  is  that  the  response
 of  the  people,  their  faith  in  democratic
 principles,  their  faith  in  the  civil  administ-
 ration  to  be  restored.  Can  any  Police,
 can  any  CRP,  can  any  military  really
 bring  about  normalcy  in  any  State?  It  is
 Only  the  political  Parties  that  can  really
 restore  the  rule  of  law.  It  is  only  the
 people,  the  united  will  of  the  people,
 united  initiative,  united  response  of  the
 people,  united  faith  of  the  people  in
 determination  and  democratic  rights  of
 the  people  that  can  restore  the  democratic,
 atmosphere  in  West  Bengal.

 |  will  wholeheartedly  support  Mr.
 Jyotirmoy  Basu's  resolution  provided  he
 and  his  Party  denounce  tuorthwith  in  the
 open  and  broad  daylight  that  his  Party
 does  not  subscribe  to  the  polities  of
 violence,  horror  and  intimidation,  Let
 his  party  give  up  the  politics  of  tetrorisa-
 tivn  in  the  field  of  labour  and  trade  union
 movement,  itis  his  party  that  tries  to
 capture  rival  unions  with  the  help  of
 bombs,  with  the  help  of  swords,  with  the
 help  of  pistols,  wiih  the  help  of  pipeguns
 by  destroying  all  the  tival  unions.  4t  is
 his  pary  which  has  introduced  the  politics
 of  kuling  and  murder  in  the  rural  area¢  by
 introducing  the  {olitics  of  forcible  seizure
 of  land  and  forcible  seizure  of  harvest
 with  arms  and  ammunition.  It  is  his
 Party  that  creates  an  atmospheic  of  horror
 there,

 |  would  again  say,  let  them  adjure,
 let  them  denounce  the  politic;  of  violence
 let  them  agree  that  in  the  trade  union  field
 democratic  principles  would  he  followed.
 Let  them  say  that  in  the  mass  movement
 for  land  reforms  and  for  securing  she
 legitimate  rights  of  the  Share.croppers
 only  peaceful  and  democratic  mesns
 should  be  adopted  and  let  them  stop  the
 Present  viulent  methods,  J¢  is  his  Party
 that  tries  to  infiltrate  into  the  Police  forde
 and  from  party  cells  in  the  Police,  Sir,
 ina  democracy  the  position  pf  the
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 Goverament  employees  and  Police  is  pone
 paciivan  in  character.

 They  do  not  balong  to  any  politica!
 Party.

 SHRI  JYOTIRMOY  BOSU
 of  Congress

 Friends

 SHRISAMAR  GUHA  :  may  remind  you
 that  I  made  the  Ruling  Congress  candidate
 forfeit  his  deposit...  (Jnterruptions).  i
 was  suggesting  that  it  was  their  Party
 which  has  set  up  a  Paschim  Bengal  Police
 Karmachar:  Sangh  inthe  regime  of  the
 United  Front  Government,  Sir,  the  forty.
 years  old  West  Bengal  Police  Association
 was  disbanded,  Party  Talukdar  was
 elected  as  a  CPM  MLA  He  formed  the
 Paschim  Bengal  Police  Karmachart  Sangh
 and  that  Sangh  was  given  recognition  after
 disbanding  the  forty-vear  old  Police
 Association  —s  Sir,  it  ry  they  who  tried  to
 infitinte  into  Police  administration,  Do
 they  belteve  in  democracy  ?  Who  believes
 mm  constitutional  forms  of  Government  १
 Io  they  try  to  infiltrate  into  the  Police
 fulce  ?  Do  they  try  to  make  the  Police  a
 Partisan  ?  Do  they  try  to  bring  the  Police
 into  the  fold  of  a  political  party  ?

 The  Police  and  the  Government
 employees  are  the  instruments  for  the
 unplementation  of  the  measures  of  the
 Government,  whatever  Goveinment  may
 be  in  power  with  the  will  of  the  people,

 Now,  what  they  are  trying  to  do  is  to
 create  8  partisan  cell  amongst  the  Govern-
 ment  employees,  amongst  the  Police,
 amongst,  |  should  say,  in  all  Security
 Services,  even  in  the  Intelligence  Services,
 They  have  introduced  their  elements  so
 that  they  can  sabotage  from  within.

 I  request  them  this,  If  they  believe  in
 the  principles  of  democracy,  if  they  believe
 in  the  principles  of  the  ballot,  not  in  the
 bullet,  they  should  adjure  this  policy  of
 violencs,  this  policy  of  infiltration,  this
 Policy  of  indoctrinating  the  Police  and
 the  Government  employees  and  make
 them  Comparatively  nautral,  non-partisan
 as  seryants  of  the  people,  act  of  any
 patty.

 CHAITRA  5,  t893  (SARA)  Central  Forees  from  94
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 is  it  not  a  fact  that  Hare  Krishan
 Konar  announced  duriag  the  regime  of  the
 United  Front  Government  that  they  have
 formed  a  people's  militia  of  a  strength
 of  1,10,000 2

 Is  it  nota  fact  that  these  peaple's
 militia  was  armed  ?

 Tt  is  not  a  fact  that  Hare  Kishan
 Konar  and  other  leaders  publicy  stated
 that  there  will  be  atime,  a  time  is  coming
 when  this  people’s  militia  will  have  to
 play  the  role  of  a  Liberation  Army,  as  i¢
 the  case  in  South  Viet-Nam  a  Sir,  if  any
 Party  believes  in  democracy,  if  any  party
 believes  in  Constitutional  forms  of  Go.
 vernment,  can  they  form  such  types  of
 people’s  militia?  Can  they  ask  them  to
 play  the  role  or  a  leberation  army  as  we  are
 witnessing  today  in  some  of  these  South.
 East  Asian  countries  ?

 Sir,  this  shows  what  type  of  politics
 of  violence  they  are  believing  in.  This
 also  shows  how  they  have  indoctrinated
 the  minds  of  younger  cadres  in  West
 Bengal  today.  If  they  agtee  to  disband
 the  mobile  squad  of  terror  they  have  let
 loose  m  West  Bengal,  then  really  peace
 will  come  in  West  Bengal.

 T  am  astonished  at  the  strange  obser-
 vation  made  by  Mr,  Jyotirmoy  Badu.  He
 shed  tears  for  Sushital  Roy  Chowdhary  ;
 he  shed  tears  for  the  Naxalites  is  it
 not  a  fact  that  hundreds  of  young
 Naxalities  were  biutally  killed  by  them  ?
 They  were  taking  revennge  against  them.
 Is  not  a  fact  that  Sushital  Roy
 Chowdhary  and  others  were  hauled  up
 with  the  help  of  the  Police  ?  Is  it  not
 a  fact  that  the  CPM  aeted  as  the  advance
 guards  of  the  CRP  for  hauling  up  the
 Naxalite  friends?  Is  it  not  a  fact,  Sir  ?
 Ifitisso,  how  it  is  that  taday  they  are
 shedding  tears  for  the  Naxalites  and  for
 Sushital  Roy  Chowdhary  ?

 Lastly  |  would  say  this.  Will  they
 agree  to  surremdér  all  ere,  anpmanition,
 explogives,  pipe-guns,  pitots  emp  7
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 SHRI  JYOTIRMOY  8050  :  We  have

 none.

 SHRI  SAMAR  GUHA  We  have
 having  it  in  huge  quantities  in  their  party-
 field.  If  they  agree  to  give  up  the  cult  of
 violence  and  surrender  arms,  ammunitions,
 explosive  etc.,  which  are  in  their  posso-
 ssion;  and  publicly  declare  that  they
 donounces  the  policies  of  insarrection,  of
 violence  and  borror,  I  will  support  them.
 l  subscribe  to  the  politics  of  democrity
 and  democratic  national  life,  If  they  agree
 to  do  so,  we  will  join  hands  with  them
 here  and  now  with  other  parties.  |  subs-
 cribe  to  democracy,  to  peac:ful  means,  to
 tule  of  law,  and  to  democratic  metho  fs.
 Will  they  agree  to  rastoration  Of  peace
 and  normally  in  West  Beugal,  to  ensure
 civil  rights  to  the  people,  restoration  of
 the  rule  of  law  and  form  peace  squads,  to
 develop  the  people’s  initiative  for  resis-
 tance  against  the  manifostations  कनी  horror,
 violence  and  intimidation  ?

 Sir,  only  then,  and  than  role:  can
 the  alternative  of  removal  of  the  Central
 Reserve  Police  fron:  West  Berg.t  bs  not
 onty  accepted,  but  worker}  out  really  and
 effectively,  giving  confidence  and  855७०
 ranve  die  the  minds  of  ths  peuple  and  re
 generating  ath  oon  devesiay  in  West
 Bengal  today.

 MR,  SPFAKFER  :  Sow,  Shri  Bhatta-
 charya.

 AN  HON.  MEMBER  ©  How  much
 time  has  been  alloted  for  this  resolution  ?

 SHRIS.  M.  BANERJEE  :  We  have
 taken  about  2  hours  20  minutes  already.
 ‘The  other  resolution  is  also  equally  impor-
 tigre,

 MR,  SPEAKER  :  There  are  more
 {nan,  Members  who  still  want  to  speak  on
 ६3  is  resolution  itself.

 SHRI'S.  M.  BANERJEE  ;  I  fully
 a

 tzalise  your  position,

 MARCH  26,  97  Central  Forces  from  96
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 SHKI  ron  8  BHATTACHARYYA
 (Giridih)  ;  Normally,  {  would  not  bave
 fiked  at  this  stage  to  intervene  in  the
 debate  on  the  resolution  moved  by  Jyotir-
 moy  Basu,  but  for  a  certain  evasive  state-
 ment  made  by  him  as  well  as  certain  threats
 held  out.

 I  know  from  my  own  experience  0  not  sO
 long  ago,  just  about  a  year  and  a  half  ago,
 during  the  regime  of  the  UF  days,  how  J
 found  the  body  of  a  murdered  person
 hanging  from  a@  tree  on  the  road  between
 Nawadwip  and  Krishnagar,  a  distance  of
 eight  miles.  [  was  told  that  the  body  had
 been  hanging  there  from  the  previous
 night.  Processiuns  of  men  were  going
 there  to  have  alook  at  that  body,  I  was
 on  my  way  to  the  Krishnagar  court  at  0
 a.m.,  and  when  [  returned  at  about  4  pm.
 १  found  that  the  body  wag  still  there  hang-
 ing  from  the  tree  and  processions  of  men
 were  still  going  to  see  that  body,  At  the
 Ganges  front,  there  was  one  sub-inspecior
 of  police,  and  }  asked  him  ‘what  is  the
 matter  with  the  police  adminisiration  here?
 A  dead  body  has  been  hanging  from  a  tree
 I  am  told  that  the  person  had  been  mur-
 dered  more  than  about  3  hours  ago.
 Why  is  it  that  the  body  had  not  been
 brought  down  7,  The  sub-inspector  of
 police  said,  ‘Yes’  l  also  heard  there  was
 a  dead  bedy  hanging  somewhere.

 Even  he  asked  ine  my  name  and  cross-
 examined  abuut  my  antecedents,  and
 learning  that  |  was  going  to  Nabadwip,  he
 said,  ‘Since  you  are  going  to  Nabadwip,
 you  can  make  a  rerort  to  the  police  officer
 in  charge  of  the  police  station  there’.
 The  officer  in  charge  was  asleep,  and  it
 was  just  4.30  pm.  When  TI  got  him  out,
 rather  than  taking  down  my  statements,  he
 took  a  long  time  in  getting  particulars
 ubout  my  name,  my  perentage,  the  place  I
 had  come  from  and  so  on,  and  then  casu-
 ally,  he  said,  ‘Well’  we  would  be  on  wire-
 less  communication  with  Krishnagar  and
 we  shall  report’.  That  was  the  state  of  law
 and  ordet  which  ]  saw  for  myself  ina
 particular  incident.  ay  do  not  go  there
 Often.  But  this  has  been  so  sharp  in  my

 tet,
 and  that  spoke  a  volume  by

 itself,
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 The  other  story  which  T  was  told  was
 a  pathetic  one  related  by  an  old  priest
 owning  5$  acres  of  paddy  land.  He  asked  :
 ‘Would  you  people  kill  us?"  I  asked:  What
 is  the  matter  ?  Why  do  you  make  this
 strange  request?”  He  said  :  ‘!  have  54  acres
 of  paddy  jand  just  bordering  Nabadwip.
 That  paddy  has  bean  looted,  My  subsistance
 is  रि१,  20  which  |  get  from  Sanskrit  teach-
 ing.  |  get  justa  little  extra  income  by
 doing  some  poojas’.

 This  happened  in  Nabadwip  during  the
 UF  regime.  This  is  a  breakdown  of  alli
 values  that  I  know  of.  The  Question  ts  :
 is  what  is  happening  in  Calcutta,  in  West
 Ben],  a  fore-runner  Of  a  general  break-
 dow:  ?  Must  we  wai  sit  Silent  and  watch
 and  hear  doubie-talkk  ?  We  know  it  is
 part  of  tevolutionary  activity  to  combine
 par}iamentary  activity  with  extra-parlia~
 mentuy  operations.  There  is  one  set
 of  discussions  and  statements  on  the
 floor  of  the  Lok  Sabha  and  another  sort  of
 activity  in  the  field.  These  have  to  be
 combined.  This  is,  we  are  told,  part  of
 the  process  of  double-think.  The  result  is

 that  this  boumerangs,  recods,  This  is  pre-
 cisely  what  has  happercd  We  have  seen  in
 history  that  ‘Danton  gets  killed  by  Mira-
 beau  and  Mirabenu  ;tways  gets  killed  by
 uobespierre  in  turn’,  ‘This  is  what  is  happen-
 ing  in  this  so-called  sevolutionary  move-
 ment.  The  more  extremist  section  is  trying
 to  seize  control.  {  hope  the  less  extremist
 and  more  regsonable  ones  would  give  some
 food  for  thought  to  our  friends,  the  CPT  (M).
 After  all  from  CPT  to  CPI(M)  and  from
 CPI(M)  to  CPI  (M+3.)  is  just  a  step.  In
 the  process  of  the  leap  from  pink  to  red,
 we  will  be  Seeing  the  ruination  of  a  tract  of
 land  whose  contribution  in  Janguage,
 literature,  art  and  in  the  struggle  of  India's
 liberation  has  not  been  less  than  any
 other's,

 Must  this  area  be  the  starting  point  of
 India’s  disintegration  ?  Very  recently,  the
 electorate  has  given  a  thundeting  answer
 to  the  point  of  view  posed  by  Shri  Jyotir-
 noy  Bosy,  That  answet  is  clear.  The
 struggie  will  be  on,  But  for  once  could
 we  sot  subordinate  our  political  aims  to
 the  major  alm  of  the  economic  development

 CHAITRA  5,  489  (SAKA)  Central  Forces  from
 West  Bengal  (Res.)

 and  succour  to  the  under-privilege
 sections  of  the  people  ?  I  suppose  on  the
 point,  in  the  changed  context,  there  St
 toom  for  adjustment,

 को  सुधाकर  पर्ची  (चंदौली)  :  अ्रध्यक्ष

 महोदय,  मैं  भी  ज्योतिर्मठ  युयु  द्वारा  प्रस्तुत  प्रस्ताव

 का  विरोध  करता  हूँ  ज़ोर  बहू  इस  लिए  करता  हूं
 कि  जो  कुछ  भी  इन्होंने  चर्चा  की  है,  यद्यपि  उस

 में  कल्पना  कौर  नाटक  के  भाव  के  पीछे  संजीदगी

 थी,  लेकिन  इसका  सारा  उत्तरदायित्व  उत्त  के

 इल  के  ऊपर  है  जिसने  बंगाल  की  उज्जवल  पर-
 म्परायो  के  ऊपर  ने  केवल  कलंक  का  टीका

 लगाया,  प्रपिता  देश  के  प्रभ्युदय  जोर  जनवादी  पर-

 म्पराश्ों  की  गति  के  रथ  को  रोका  ।  जनता  का
 जो  निर्माण  हुआ,  जिस  के  बारे  में  उन्‍हें  बड़ा  प्रति-

 मान  है  कि  बंगाल  में  उन्हें  सबसे  प्रतीक  स्थान

 मिले,  मैं  बताता  चाहता  है  कि  बंगाल  की  खाड़ी
 में  प्रगले  चुनाव  तक  उन  के  दल  को  स्थान

 मिलेगा,  परन्तु  देश  में  उसका  स्थान  नहों  रह
 जायगा  »  क्योंकि  बहुत  से  राज्य  ऐसे  है,  जहां  पर

 उनका  पा  ठिकाना  भी  मिल  गया  है  और  बहुत
 से  स्थानों  पर  उनके  वए  रोनेवाला  भी  कोई  नहीं

 रह  गया  है|  बंगाल  में  जो  कुछ  हुआ  है,  उस  का

 सादा  उत्तरदायित्व  श्री  उप्रोतिमय  बसु  के  दल  के

 ऊपर  ड्  (अ्यवधातस)  “हिन्दी  में  एके  कहावत

 मै--  उल्टा  चोर  कोतवाल  को  डाटे ।  रुकता  है
 कि  डन  का  जो  नाटक  चल  रहा  था,  इनके  जो

 ध्वंस स्मर  कृत्य  चल  रहे  थे,  उनके  लिये  ह" |

 कोई  स्थान  नदी  रह  गया  है।  इस  लिये  वे  चाहते

 हैं  कि  सी  गार०  पी०  को  वहां  से  हटा  लिया

 जाय  ताकि  उन  को  कुल  कर  खेलने  का  अवसर

 मिले  ।  पह  प्रत्तिठा  की  बात  नहीं  है  ,

 बल्कि  लज्जा  की  बात  है  चार  छः  दिन

 के  बाद  वहाँ  पर  जनता  दी  सरकार  बनेगी

 कौर  वह  शान्ति  व्यवस्था  तथा  प्रशासन  चलाने

 की  स्थिति  में  होगी,  इस  लिये  अब  श्री  ज्योतिर्मय

 बु  देख  रहे  है  कि  उस  के  जिसे  बंगाल  में  कोईलॉँस

 नहीं  रह  गया  है।  इस  लिये  रहे  वे  इस  अस् तोष
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 (ot  सुखाकर  पाण्डेय]
 के  साध्वी  से  चाहते  हैं  कि  वहां  पर  उनकी  चातन

 कवादी  कार्यवाहियां  जानो  रहे,  विध्वंस  तोड़-

 फोड़  शौर  भभोर  मसा  रहे  |  इसी  दृष्टि  से  इस

 प्रस्ताव  के  माध्यम  से  उन्होंने  यह  शख्त

 झपगोषा  है।  मेरा  कहना  है  कि  बंगाल  में  या

 किसी  भी  भू-भाग  से  यदि  झ्रावश्यकला  हो  तो

 बहा  फौज  मी  देखी  जाय  जनो  लोग  प्रतिभा  में

 विश्वास  नहीं  रखते,  बल्कि  सोच-फोड  में  विश्वास

 रखते  है  प्रौढ़  जो  इस  देश  की  हजारों  हों  की

 परम्फ्शब्रों  में  विश्वास  नही  सर्वते  हैं,  क्योकि  इस
 देश  की  परम्परा  अहिंसा  की  रही  है,  उन  के

 क्षेत्रों  को  इस  देश  मैंने  ने  दिया  जाव,  प्रथा

 जो  गरीबी  कौर  पिछड़े  हुए  लोगो  कौर  बोकारो

 को  काम  देकर  हम  भागे  बढ़ाना  चाहते  है,  उस

 की  गति  में  'बोध  डालेगे  और  फिर  उस

 का  उत्तरदायित्व  भी  हमारे  ऊपर  पड़ेगा  t

 इन  शब्दों  के  साथ  में  इस  प्रस्ताव  का  विरोध

 करता  हू  पौर  जैसा  कि  प्रो०  समर  गुह  ने  कहा  है
 यदि  के  अब्र हिसा  में  विश्वास  करें,  जनतन्त्र  को

 मरम्पराप्रों  में  विश्वास  कर  तो  निश्चय  ही  वहां
 पश्  सी०  करार  पी०  की  जरूरत  नहीं  रहेगी,

 बल्कि  देश  में  पुलिस  को  भो  जरूरत  नहीं  रह
 जाएगी

 at  go  दी  फार्मा  (अक्सर)  :  श्रेय

 महोदय,  मैं  बहुत  गोर  से  दो  माननीय  सदस्यों  के

 विचार  जो  उन्होने  इस  प्रस्ताव  के  ऊपर  व्यक्त

 किये,  धुन  रहा  था।  एक  तो  प्रस्तावक  महंत  य---
 श्री  ज्योतिर्मय  बसु  शौर  दुसरे  हमारे  मीच--ढा

 रानी  सेन  t  दोनो  ही  पर्चियों  बंगाल  से  जाते  है
 और  किसी  समय  दोनों  एक  साथ  थे  ।  लेकिन  मै

 पुख  जाता  हु  कि  के  दोनों  कब  क्यों  प्रति  हो

 गये  झगर  हमारे  मित्र  ज्योतिर्मय  बसु  सिफ

 इसी  धात  का  ख्याल  रखते  कि  इन  बौनों  में  क्यों

 झगड़ा  टपा,  क्‍यों  अलग  अलग  हुए,  तो  मेरा

 समाल  है  कि  उन  को  यह  प्रस्ताव  इस  ६.1...  में

 प्रस्तुत  करने  की  प्रो वश यकता  नहीं  होती  ।  मैं  यह
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 इस  लिये  कह  रहा  था  कि  झपने  देश  के  किसी  भी

 हिस्से  में  हमें  पुलिस  भेजनी  परे,  दूसरी  जगह  से

 सेन्ट्रल  रिजर्व  पुलिस  भेजनी  पडें  ओर  उस  के

 भागे  जल  कर  जैसा  कि  हमारे  भाई  पाण्डे  जी  ने

 कहा,  फौज  भी  भेजनी  पड़े  तो  इस  बा  कारण  क्या

 है  इसके  लिए  कौन  जिम्मेदार  है?  क्या  कांग्रेस

 पार्टी  जिस  की  हुकूमत  है  बहु  जिम्मेदार  है  उस

 सूखे  के  प्रकार  जो  राजनीतिक  पार्टियां  खास  तौर
 से  सो०  पी०  एम  जो  पुरानी  कम्युनिस्ट  पार्टी

 का  एक  हिस्सा  है,  जिस  ने  इस  नीति  से  प्रिया

 विश्वास  हटा  लिया  और  प्र हिंसा  के  रास्ते  से  नहीं
 बल्कि  अशान्ति  के  रास्ते  से  हीं  अपना  काम

 चलाया--क्या  बह  जिम्मेदार  नहीं  है  मैं  क्‍या

 पूछ  सकता  ह--श्री  ज्योतिर्मय  बसु  यहा  पर  नहीं

 है  ?  लेकिन  उनके  दोस्त  लोग  यहाँ  #3  हुए

 हैं,  तथा  वे  बतला  सकते  हैं  कि  ्र,  970  से

 लेकर  आज  मा  की  इस  तारीख  तक  इस  तरह
 के  एक्सट्रीमिस्ट  एलिमेंट्स  जो  हिसा  मे  विश्वास

 करते  है.  जो  लोगों  oe  जन  जीवन  को  वहाँ  पढे

 बिलकुल  बर्बाद  कर  देना  चाहते  है,  जो  हिंसा  के

 रास्ते  से  लोगों  पर  काबू  करना  चाहते  है,  जहाँ
 लोगों  का  जीवन  बिलकुल  दुखमय  हो  गया  है,  उन

 को  मालूम  है,  कभी  कभी  मे  कहते  है  कि  बंगाल

 में  इच्हस्ट्रीयलिस्ट्स  भागे  चले  जा  रहे  हैं,  बेटियों,

 अले  जा  रहे  है--क्या  इस  प्रश्न  का  वे  उत्तर  दे

 सकते  हैं  ?  जित  वक्‍त  बंगाल  में  आपकी  हुकूमत
 थी,  झ्रापके  हिट  चोट  मिनिस्टर  होम  मिनिस्टर
 थे  आप  के  अम  स्त्री  श्रे  कौर  आप  की  सरकार

 थो,  दस  समय  भी  शाकी  यही  हालत  थी  और

 नतीजा  मई  हा  (व्यवधान)'''  मेरा  सारा

 जीवन  ट्रेड  कुनियत  में  ही  बीता  है,  कौर  मैं  प्रा

 की  हरकतों  को  सूत  अच्छी  तरह  से  जानता  हूं  इस
 लिये  1.  निवेदन  करता  चाहता  हु  कि  बजाय  इस
 के  कि  धाप  इस  सदन  में  यह  प्रस्ताव  लाते  कि

 बंगाल  से  सी०  भार०  पौ?  हैंढ  दो  जाय,  भ्रमर

 यह  प्रस्ताव  आप  लाते  कौर  उसका  शर्टीफिकेट
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 सी  इस  हाउस  भोर  इत  देश  को  देते  कि  शाप  ते

 शांति  का  राज्य  बंगाल  में  कायम  कर  दिया  है

 तो  मैं  बाप  से  कहता  हूं  कि  मैं  झकझोर  हमारी  पार्टी

 के  लोग  ही  सब  से  पहले  होते  जो  कहते  कि  सी०

 भार  पी०  वापस  ले  ली  जाय  |  लेकिन  बंगाल

 में  सी०  प्यार  पी०  भेजने  के  लिये  जिम्मेदार

 बाप  हैं  क्योंकि  श्राप  ने  वहाँ  पर  जन  जीवन  को

 दूषित  बना  दिया  है,  भ्रान्ति  का  राज्य  कायस

 कर  दिया  है,  किसमें  कोई  भी  सभ्य  नागरिक

 अपना  नौवत  निर्वाह  नहीं  कर  सकता  है.  1

 8.00  brs.

 मैं  एक  दूसरा  प्रश्न  भी  करना  थाहता  हू।
 क्या  ड्राप  यह  बतला  सकते  है  कि  उसी  पीरियड

 बालि  अप्रैल,  970  सेले  कर  इस  मार्चे  के  महीने
 तक  कितने  लोगों  के  जर  से  कितने  हजार  बम

 बरामद  हुए  हैं?  इस  तरह  को  हिंसात्मक  चीजें

 के  क्‍यों  झपने  नरों  में  रखते  हैं,  क्‍यों  थे  वहां  पर

 भ्रशात्ति  फैलाना  चाहते  हैं।  इतना  हो  नहीं  मैं

 एक  कौर  बात  कहता  चाहता  हुं---जरगर  सी०

 कार  पी०  के  किसी  भीतर  या  सिपाही  को  लाठी

 चार्ज  करना  पड़ता  है,  गोली  चलानी  पड़ती  है

 पा  कोई  शोर  सख्त  कदम  उठाना  पड़ता  है  तो  मैं

 चानना  चाहता  ह-क्या गया  बहु  उस  काम  कौ  प्र पने
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 श्राप  सूत्रों-मोटो  करता  है  या  उस  का  कोई  कारण

 होता  है  ?  बाप  बहुत  लम्हे  चौड़ी  बातें  करते  हैं,

 मजदूर  संगठनों  की  बातें  करते  हैं  छात्रों  को  बात

 करते  हैं,  लेकिन  मैं  पूछता  हूँ  दुतिया  के  किसी

 भी  देश  में  ऐसी  बातें  हो  सकती  हैं?  शीन  में

 ऐसा  होता  होगा,  लहू  से  ये  लोग  प्रेरणा  लेते  है,
 लेकिन  दुतिया  के  किसी  ौर  देश  में  इस  तरह  से

 अहिंसा  के  रास्ते  से  लोगों  को  दबा  कर  के  अपनी

 पारदी  की  हुकूमत  करने  का  रास्ता  किसी  ने  नहीं

 अपनाया  है''  '(व्यवधान)  "मैं  यह  कह  रहा  था

 कि  जब  दोनों  व्यक्तियों  की  बातों  को  मैंने  सुना  तो

 मैं  नहीं  समझता  था  कि  हम  लोगों  को  इस

 सम्बन्ध  में  कुछ  बहुना  पड़ेगा,  लेजिम'  में  एक
 मिनट  में  समाप्त  कर  रहा  हूँ  ren

 Do  you  want  me  te  continue  the  next
 day  ?

 MR.  SPEAKER  :  Yes.  He  may  conti-
 nue  his  speech  on  the  next  day,

 18.01  hrs,

 The  Lok  Sabha  then  adjourned  till
 Elven  of  the  Clock  on  Saturday
 Mareh  27,  971|Chattra  6,  893  (Saka),
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